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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, May 11 1994 
Vaisakha 21, 1916 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaiij 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Trysem 

*641. DR. MUMTAZ ANSARI: 
SHRI N.J. RATHAVA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the number of youths trained under 
TRYSEM during each of the last three years, 
State-wise; 

(b) the target fixed for 1993-94 and 
1994-95; 

(c) the funds provided to the States 
under TRYSEM during the last three years; 

and 

(d) the funds earnmarked in the Eight 
Five Year Plan, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBAI 
PATEL): (a) to(d) A Statement is laid on the 
Table of the House. 

STATEMENT 

The position regarding the youth 
trained and the funds released to the States 
during the last three years is given at 
Annexure-I. The target fixed for the year 
1993-94 and 1994-95 are given at 
Annexure-II . 

An allocation of Rs. 250.00crore (Pro-
visional) has been made for the VII' Plan 
period for TRYSEM. The Annual Plan allo-
cation for each State is worked out every 
year. Hence, funds have not been allocat-
ed State-wise for the entire VIII Plan peri-
od. Allocation of the funds and the targets 
under TRYSEM amongst the States and 
UTs for the year is in proportion to the 
targets and allocation of funds under Inte-
grated Rural Development Programme 
(IRDP). 
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[ English) 

DR. MUMTAZ ANSARI: Mr. Speaker 
Sir, in the Sixth Five Year Plan 10,14,000 
rural youths were trained under the scheme 
of TRYSEM and during- the Seventh Five 
Year Plan 9.97,000 youths were trained 
under this scheme. Out of that 5,80,000 and 
5,95,000 rural youths got self-employment 
in the respective two Five Year Plan. 

There is a target to train at least 
10,90,000 rural youths under this scheme. I 
do .not know how many of them will be 
getting full self-employment. At the same 
time, it has been pointed out time and again 
that 78% of the assistance which is given to 
all the States is for those activites which are 
other than those in which people have got 
training. This is also just a wastage of train-
ing under TRYSEM- whatever time and 
money spent over this scheme. 

I would like to know from the han. 
Minister categorically and pointedly, what 
steps are going to be taken by the han. 
Minister in order to avoidall this wastage 
and how to make this scheme very much 
fool-proof and effective so that the youths 
trained under this scheme get full self em-
ployment and there is no wastage of such 
type of money and time spent over this 
training. 

[ Translation] 

SHRI UTI AMBHAI HARJIBHAI PATEL 
: Mr. Speaker, Sir, out of the total trained 
persons, 52% are working in different fields. 
We are going to take some new measures 
to remove the shortcomings found in it. One 
of the measures taken is that stipend of 
students, who are recieving training in Kirshi 
Vigyan Kendras, training institutes or Engi-
neering colleges, has been increased upto 
Rs. 500. People, who used to receive train-

ing in their vi lieges were earlier given Rs. 
100 to Rs. 150 and persons who came from 
outside were given Rs. 200 to Rs. 250, the 
amount has now been increased, commit-
tees have also been set up at State level to 
make improvements in the system and boost 
the moral of these youth. Alongwith these, 
some m~asures like improvement in selec-
tion procedur~ of candidates for training 
under TRYSEM, review of the training peri-
od and preparing training programmes for a 
reasonable period, have also been taken in 
this regard. 

[English] 

DR. MUMT AZ ANSARI: I had asked a 
different question, how to make it more 
effeCtive so that all the persons and youths 
trained will get self-employment. He has not 
replied to it. 

My second question is, what direc-
tives have been given to the State Govern-
ment and Union Territories so that this 
scheme may be much more effective and 
there is some sort of a difficulty in establish 
credit linkages. Also, there is absence of 
some infrastructural facilities; that is why 
this training scheme is not becoming effec-
tive. So, I would like to know from the han. 
minister whether he is going to establishing 
credit linkages with training and at the same 
time whetherhe is going to provide sufficient 
infrastructural facilities to all the rural youth 
trained under this TRYSEM scheme. 

[ Translation] 

SHRI UTI AMBHAI HARJIBHAI PATEL 
: Alongwith that we are making arrangments 
in IRDP for providing loan from banks to 
needy persons who have completed their 
training. Forthat we have not only written to 
States but I have myself also looked into the 
arrangements personally to ensure smooth 
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progress of the programme. 

PROF. PREM DHUMAL: Mr. Speaker, 
Sir, the figures given in annexure-II to the 
reply show that as compared to 1993-94, in 
every State the number of canditates select-
ed for training has gone down. I n few States, 
this number has gone up steeply. May be 
the figures are incorrect. In Jammu and 
Kashmir, the numberwas 1476 during 1993-
94 but in 1994-95 it has shot up to 55,000 or 
50,000. During last year, this number was 
11 ,461 in Nagaland which has gone down to 
985 this year. I would like to know as to why 
there is such a big gap in statistics. What is 
the criteria of selection and who is the 
selecting authority. Figures have not been 
given in respect of Delhi. 

SHRI UTI AMBHAI HARJIBHAI PATEL 
Mr. Speaker, Sir. selection is made at 

district levels and instructions have been 
issued afresh to improve the procedure. 
Selection is made in the age group of 18-35 
years and reservation is made at the rate of 
50% fortribals and harijans. 40% for women 
and 3% for physically handicaped. This 
programme has been suspended in the 
villages of Delhi after holding discussion 
with the Delhi Administration. 

PROF. PREM DHUMAL :why there is 
so much of difference in figures. 

SHRI UTIAMBHAI HARJIBHAI PATEL 
: There is differece in figures because less 
funds were available during 1990-91. 

SHRI MAN~AY LAL: Mr. Speaker, Sir, 
there are quite a large number of unem-
ployed youth, scheduled castes and tribals 
in Bihar. Even then, the target ~as 40.384 
during 1993-94 but against that also only 
19.485 persons were given training. What is 
the reason behind it, ? 

SHRIUTIAMBHAIHARJIBHAIPATEL: 
As I have already said in the begining that I 
have written to State Govemments and 
reviewed the progress of the programme 
personally so that it could be implemented 
expeditiouly. 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, the selection is made by Dis-
trict officials and by village Panchayats at 
village level. A Panchayat consist of a pop-
ulation of about ten thousand people and 
there may be 2 or 2 1/2 thousand unem-
ployed people. Out of them only 3-4 unem-
ployed youths are given training. I would like 
to know whether the Government is con-
templating to make arrangements for more 
funds so that more persons could be given 
training. 

SHRI UTIAMBHAI HARJIBHAI PATEL: 
Efforts are being made in this regard. 

SHRI RAJESH KUMAR: Mr. Speaker. 
Sir, the Government has made a provision 
to allocate Rs. 250 crore under this scheme. 
But this scheme is totally withheld in Bihar 
and no training is being imparted there for 
want of funds. Sir, through you I would like 
to know from the hon. Minister as to the 
amount be allocated to Bihar and share of 
scheduled castes and scheduled tribes of 
Bihar in it, out of the total allocation of Rs. 
250 crores. 

SHRI UTIAMBHAI HARJIBHAI PATEL: 
We will provide funds as much as there are 
required. 

[English) 

Sick Public Sector Undertakings 

"642 SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Planning Commission 
has advised for an earty closure of the 
terminally sick public sector undertakings 
which are not strategic; 

(b) whetherthe Govemmenthave iden-
tified such undertakings; 

(c) if so, the details thereof, State-wise; 
and 

(d) the manner in which these are likely 
to be closed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c) 44 Sick PSUs have been 
referred to BtFR vide Statement 

(d) Action in individual cases will be 
taken by Govt. on the basis of BIFR deci-
sions. 
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SHRI K. PRADHANI: Mr. Speaker, Sir, 
the Minister has stated the Annexure has 
been enclosed. But I do not find any enclo-
sure. If the Minister has that, I would like to 
have that list. (interruptions) 

I am satisfied that it is there. I have got 
the statement here. But I did not get it 
earlier. That is why I have asked about it. 

MR. SPEAKER: Please put your ques-
tion. 

SHRI K. PRADHANI: What are the 
reasons for the undertakings to fall sick? 
What steps have been taken to prevenUhe 
units going sick? What are the duties en-
trusted to a Group of Ministers to review the 
performance of these public sector under-
takings? What is the result thereof? 

MR. SPEAKER: There are many ques-
tions in one supplementary question. 

[ Translation] 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir, the hon.Memberwantedto know the 
reasons for public undertakings falling sick 
and action that has been taken by the 
Government in t.his regard. I would like to tell 
the hon. Member that according to the study 
conducted by the I.B.A.I there are three 
reasons for the public undertakings falling 
sick i.e. 1. Management inefficiency 2. 
Market problem 3. Project shortcomings. 
There are some other reasons also like 
problem of infrastructure, labour disputes, 
old and outdated technology, excessive 
manpower, under utilisation, want of feeder 
and financial problems. 

Mr. Speaker, S!r, the situation cannot 
remain the same. At present, there are 
some external and internal factors which are 
responsible for these problems. These 

problems are there for the past several 
years and the Government has taken some 

. concrete steps for the revival of the sick 
units. Cases of several sick PSUs were 
present~d before the BIFR, so as to formu-
late schemes for their rehabilitation and 
revia!. Experts have been taken in the 
management Board. Measures for 
upgradation of technology, restructuring of 
financial and managerial basis to reduce 
operational cost have also been taken up. 
The Government also has a plan for restruc-
turing the financial management. Alongwith 
that measures regarding bringing variety in 
products, training and redeployment of sur-
plus workers and improved maintenance 
and modern management practices are also 
being taken up. The second question re-
lates to group of Ministers. It was constitut-
ed just a month ago in the last week of 
March. It has not yet met but meeting is 
likely to take place any time. Administrative 
Ministers are the members of this group of 
Ministers. Presently, information is being 
collected from the concerned administrative 
departments as to which are the sick units 
and what are the schemes ibeing formulat-
ed by the concerned administrative depart-
ments and the measures the Government 
would like to take for rehabilitation oand 
winding up of the PSUs, Action will be taken 
up after receiving·information from the con-
ce"rned departments. 

[English] 

SHRI K. PRADHANI: Mr. Speaker, Sir, 
the number of members in the BIFR is very 
small in proportionate to the workload given 
to ithem. They have repeatedly requested to 
increase the strength for disposing of large 
number of cases pending with them. May I 
know from the hon. Minister whether they 
have increased the strength or not? 

Secondly, I would like to know whether 
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there is a policy of the Government to allow 
the sick units to continue if the representa-
tives of the workers come to take up the 
responsibility of the management. 

[ Translation] 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir, there can be nine members at the 
maximum in the BI FR. It will comprise chair-
man and 8 members. At present all the posts 
are filled. 

MR. SPEAKER: It is regarding increas-
ing the strength. 

SHRIMATI KRISHNA SAHI: I am say-
ing that recommendations have been made 
to take two more members. At present, it is 
under consideration ofthe Finance Ministry. 
Cases are not being delayed in BIFR. BIFR 
considers and reviews all the reasons re-
sponsible for the sickness. it prepares a 
package programmes after discussing the 
matterwith all the financial institutions. labour 
unions and other concerned parties. It takes 
time. The cases of sick public sector units 
are being referred to BIFr for the last two 
years after SICA amendment. BIFR has 
considereCl the cases in respect of about 11 
sick units, ten for winding up and one recom-
mended for revival. The Goseami Commit-
tee was set up to give its opinion and 
recomendations for improving the function-
ing of BIFR. Its report was received in July, 
1993. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, the Government does not have any 
comprehensive plan to revive the sick units 
of Public Sector Undertakings. In her reply, 
she has given a statement which shows 
Bihar on the top of the list, which also 
mentions about H.E.L. Ranchi. These units 
were established to manufacture capital 
goods and these units do not get any order 

from the Government. It may be one of the 
reasons fortheir sickness. Through you the 
hon. Minister has also given a number if 
other reasons but I fail to understand that if 
Government really wants to revive these 
units, then what sort of help it is going to 
extend to them? A number of sick units has 
asked for budgetary support. Whether 
Government is providing· or proposes to 
provide assistance to these sick units? The 
hon. Ministershould give some details in this 
regard .. 

.SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir. we have already provided statewis€ 
list of Gentral sick public sector enterprises 
to the M~mbers. It deals with the action 
being taken in respect of each and every 
sick unit. But as far as his point regarding 
providing bugetary support to these units is 
concerned. I would like to remind the hon. 
Member that this is a very important thing 
that amount of support to PSUs has been 
raised in the plan and non-plan budget 
estimates during the last two years. Provi-
sion of Rs.5512 crores and Rs.7003 crores 
was made during 1992-93 and 1993-94 
respectively. There has been no cut in the 
support amount. While ~iding about it we 
also take the limited sources in the country 
in account and it is because of the limited 
sources available in the country that we are 
not getti,:,g the desired cooperation but un-
der our policy, we do promote industrializa-
tion in the private sector. To those PSUs 
which are playing an important and creative 
role we are extending support. The Govern-
ment wants to give full autonomy to all 
PSUs. Recently, all P.S.Us have been 
asked to sign MOU considering all issues 
necessary for their development. 

SHRI CHANDULAL CHANDRAKAR: 
Mr. Speaker, Sir, ML Pradhani has raised a 
very important question today. Lakhs of 
labourers and their interests are affected 
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adversely. Its main reason is, as the han. 
Minister has stated in his reply, that a large 
number of industries in Public Sectorare not 
working efficiently and it is one of the rea-
sons for the sickness of these units. There 
is no doubt that the most of the Public Sector 
units are becoming sick partly due to the 
mismanagement and appointment of such 
persons who do not have any experience in 
this field. For example ..... 

MR. SPEAKER: No, he has already 
pointed it out. 

SHRI CHANDULAL CHANDRAKAR: I 
think it is necessary to illustrate certain 
examples. 

MR. SPEAKER: It is not necessary. 

SHRI CHANDULAL CHANDRAKAR: All 
this will be meaningless without giving an 
examples. 

I only mean to say that SAIL is a major 
iron and steel company. It has to purchase 
refractory. It is not possible to run an iron 
factory without refractory. But instead of 
purchasing the refractory from the best 
refractory plant in the Public Sector, SAIL is 
rather purchasing itfrom the Private Sector. 
You might be knowing more. I do not have 
much experience. But I would like to know 
as to why does it is purchasing refractory 
from the Private Sector whereas the best 
material is being manufactured in the Gov-
emment factory itself? Similarly there is 
HHCL plant, which is manufacturing refrac-
tory for Public Sector Units. It is a good 
company and it has good manufacturing 
capacity but it is not given work ..... 

MR. SPEA!(ER: If it lingers too much, 
I will disallow it. 

SHRI CHANDULAL CHANDRAKAR: I 

do not want to speak much. but J just WMlt 
to illustrate. 

[English] 

MR. SPEAKER: What is your Ques-
tion? I have not understood. 

[ Translation) 

SHRI CHANDULAL CHANDRAKAR: 
My question is that the SAIL is a major 
company. As you know, SAIL has definitely 
to purchaserefractory. Whether it is a fact 
that the refractory purchased from private 
sector is of inferior quality? What are the 
reasons !or which it is not purchasing refrac-
tory from the Public sector refractory plant 
which is comparatively manufacturing the 
good quality refractory? 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir, I cannot tell about the SAIL because 
this question is related to Administrative 
Department and he can ask this question to 
them only. Just now the professional man-
agement was being mentioned here. Our 
objective is to encourage competition and 
also to promote the Public Sector Undertak-
ings. 

[English] 

SHRI ANNA JOSHI: Sir, the Govem-
ment has referred 44 cases to B.I.F.R. Out 
of them there are four cases from 
Maharashtra. I would like to know as to what 
is the decision ofthe B.1. F. R regarding these 
four onit6, namely Richardson & Cruddas 
(1972) Limited, National Bicycle Corpora-
tion Limited, N.T.C. (Maharashtra North) 
Limited and N.T.C. (South Maharashtra) 
Limited and if they have given any decision 
whether the Government has reached any 
agreement with the trade unions for the 
closure or for running of the units. 
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[ Translation] 

MR. SPEAKER: If you do not have 
information regarding it, you can give it in 
writing. 

SHRIMATI kRISHNASAHI:Mr. Speak-
er, Sir, a separate notice will be required for 
the detailed information. But I would like to 
state that in Maharashtra, there are four sick 
mills - Richardson Cruddas Ltd. is under 
enquiry, National Bicycle Corporation Ltd. is 
a registered company and the information 
regarding its winding up has been recom-
mended to the concemed High Court. The 
N.T.C. (Maharashtra, Norths) is under en-
quiry and NTC (Maharashtra, South) is also 
a registered company and is under enquiry. 

[English] 

SHRI ANNA JOSHI: Sir, regarding my 
second part of the question whether they 
have reached any agreement with the unions 
of the units, she has not answered. 

[ Translation] 

MR. SPEAKER: Its reply will be given to 
you in writing. 

SHRIMATI KRISHNA SAHI: We will 
inform you separately. 

[English] 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, with great hope I am asking this ques-
tion. 

MR. SPEAKER: Please do not take 
your questions from general to specific be-
cause the Minister is not likely to have the 
answers. 

SHRI NIRMAL KANTI CHATTERJEE: 

Sir, there are two kinds of problems among 
other pn;Jblems afflicting the public sector 
enterprises now. One is that in several 
areas the funding is only for wage payment 
and no working capital is provided so that 
they can produce the things. It is in Tyre 
Corporation of India and elsewhere and she 
knows it. That is one part of it. The other 
type of problem is that in certain public 
sector enterprises no orders are being placed 
from other public sector enterprises or Gov-
ernment like the case of Jessops. Even in 
private sector, in Calcutta, the great and all 
mighty Birlas' firm has complained that ~ it 
is in private sector-it is going to remove 
around 1 ,500 workers becaus of lack of 
work orders. The company is TEXMACO. 
From 1 st of June they are going to remove 
another 3,000 people. This is the situation 
about orders for wagons in Jessops and 
other manufacturing organisations includ-
ing the private sector Birlas' firm. 

I would like to know the hon. Minister, if 
she can give an assurance tothe House that 
the required orders will be placed and all 
other Ministries which are invloved in that 
will be coaxed for an answer favourable to 
the public sector and I also want to know 
about the working capital. 

[ Translation] 

SHRIMATI KRISHNASAHI:Mr. Speak-
er, Sir, I have already pointed out that one of 
the reasons for the sickness of our units is 
the shortage of orders, but it depends upon 
the policy which keeps on changing from 
time to time and the Govemment... .. 

MR.SPEAKER: The policy should not 
be changed frequently. 

SHRIMATI KRISHNA SAHI: Mr. Speak· 
er, Sir, i~ is all right but the policy of the 
Government is .... 
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[English] 

SHRIMATI MALINI BHATIACHARYA: 
Is the policy decision to reduce orders for 
public sector? 

[ Trans/ation] 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir, the hon. Member discusses these 
matters with delegation in my office twice or 
a week. All pOints are discussed. Please tell 
me whether it is true not? It is a fact and she 
knows it. But I want to State that we should 
also promote the private sector. It is an open 
competition. Therefore, Prfvate Sector and 
PSUs have to compete and get the orders. 

[English] 

SHRI DK NAIKAR: Sir, among the 
identified public Sector undertakin~s, the 
Bharat Goldmines Limited at Kolar is also 
there. Nearly 10.000 workers are there in it. 
The experts' opinion is that gold deposits are 
there in the mines. 

MR. SPEAKER : She is not likely to 
have information on this. 

The expert opinion also says that gold 
deposits are very much there, but because 
of mismanagement it has suffered a lot. 
Therefore, we have give a representation on 
behalf of the State. What is the action taken 
by the Minister regarding that and what 
altemative arrangements will be made. If it 
is closed by the Govemment? 

SHRIMATI KRISHNA SAHI: Sir, at the 
moment I do not have the information. 

[ Translation] 

SHRI GUMAN MAL LODHA: Mr. Speak-
er, Sir, it has been stated that 10 Public 

Sector Undertakings are prOposed to be 
wound-up. I want to know as to how many 
-employees are supposed to be rendered 
jobless due to winding up of these undertak-
ings and what action is being taken to pro-
vide altemative employment to these em-
ployees? I want to know the names of those 
10 Public Sector Undertakings which are 
proposei::l to be would up. 

SHRIMATI KRISHNA SAHI: We have 
furnished a list containing the names of 44 
Public Sector Undertakings .... (/nterruptionS) 
As far as these workers are concerned 
64,500 workers have been offered volun-
tary retirement under NRS during last two 
years and pilot projects are being launched 
in Bombay, Indore and Kanpur to impart 
training to the workers. Moreover, 15 ITls 
and 6 ATls are going to impart training to 
these workers through the Ministry of Labour. 

[English] 

SHRI T ARIT BARAN TOPDAR: Sir, 
even after favourable reaction by the BIFR, 
the public sector banks are not extending 
the concessions and other facilities to the 
public sector as they give those things to the 
private s!3ctor because of absence of guide-
lines from the Reserve Bank of India or the 
Government. WUI the Miriister say some-
thing as to what the Government is going to 
do about it? 

[ Translation] 

SHRIMATI KRISHNA SAHI: Sir, it is 
relate to the Ministry of Finance. 

SHRI TARIT BARANTOPDAR: Sir, this 
is not the answer. 

[English] 

MR. SPEAKER: I would expect the 
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Minister to get the reply and send it to him. 
This is very pertinent to the question. 

SHRI BASUDEB ACHARIA: Sir, in a 
number of cases ou{ experience says that 
even after the revival package is approved 
by the BIFR, the nationalised banks are not 
implementing it. 

[ Translation] 

MR. SPEAKER: He had also asked the 
same question 

[English] 

SHRI BASUDEB ACHARIA: Sir this is 
not identical. 

I have a reply from the Prime Minister 
that if an agreement is arrived at between 
the unions and the management for the 
revival of a sick public sector undertaking, 
reference to BIFR will be a mere formality. 
But in all cases, after a sick public sector 
undertaking has been referred to BIFR the 
financial ~nstitutions and the banks refuse to 
provide working capital and also bank 
gurantee. There is a glaring example of 
ABM where the State Bank of India had 
refused to give bank gurantee to this under-
taking which had recovered from sickness. 
So, may I know from the Minister of State for 
Industry whether the Government of India 
will take proper steps to see that the pack-
age approved by the BIFR is implemented 
by the Ministry? 

[ Translation] 

SHRIMATI KRISHNA SAHI: Sir, when 
Government receives the report, action will 
certainly be taken theron. 

[English] 

MR. SPEAKER: He is trying to under-
stand whether the policy olthe Government 
is to help the unit if there is an agreement 
between the management and the workers. 
If that unit is not helped, what are you going 
to do? 

( Interruptions) 

[ Translation] 

SHRIMATI KRISHNA SAHI: The entire 
issue is Defore BIFR. The Government will 
take action only after receiving report from 
it, (Interruptions) Representatives of the 
three parties sit together and hold discus-
sion and consultation. Workers and the 
concerned Department all are consulted. 

[English] 

SHRI BASUDEB ACHARIA: You have 
not understood the question. 

[ Translation] 

SHRIMATI KRISHNA SAHI: Only after 
hearing the views of all parties decision is 
taken to revive the unit. The Bank Financial 
Institutions have also been requested to 
take action in this regard. The Government 
will certainly provide assistance wherever it 
is required so. 

CEngIiMJ 

SHRI ANKUSHRAO RAOSAHEB 
TOPE: I would like to know from the hon. 
Minister whether the BI FR which is applica-
ble to sick units of the public sector and 
private sector is made applicable to sick 
oiunits in the cooperative sector also. It is a 
very long demand from the cooperative 
sector that the BIFR should be made appli-
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cable even to the sick units in the coopera-
tive sector like cooperative sugar mill, spin-
ning mill. Will Hie Government think now to 
make it applicable to the sick units in the 
cooperative sector also? 

[ Translation) 

SHRIMATI KRISHNA SAHI: Mr. Speak-
er, Sir, it is yet underthe consideration of the 
Government. 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker Sir, I seek a clarification from 
the hon. Ministerto the reply given to the first 
part of the basic question asked by me. In 
the Consultative Committee ... ( Interruptions) 

MR. SPEAKER: The proceedings of 
the consultative committee are not sup-
posed to be discussed here. 

SHRI RAJNATH SONKAR SHASTRI: 
In her reply to sQme other question the hon. 
Minister has stated that in total-49 compa-
nies in our country are sick. But in reply to 
my question she has stated the number of 
sick units in the country is 44. Through you 
I would like to know from the Government 
whether the figure 44 is correct orthe figure 
49? Secondly in reply to my question, she 
has stated that the number of sick compa-
nies in Uttar pradesh is 10 whereas you 
have reported this numbertobe 8 in reply to 
some other question. I would like to know 
the reasons for such variation and uncer-
tainty in figures. Is it a fact that the funds 
allocated for Public Sector sick units have 
been diverted to elsewhere and iregularaties 
have been committed in its management 
and managers have been provided political 
protection also? 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir, there is no variation in the answer. 
Earlier 50 cases were referred to BIFR. 

There had been improvement in the perfor-
mance of 4 of these units and two of the 
cases were not maintainable. Therefore, 
the 44 sick units were referred to the BIFR. 
If a company shows any improvement within 
one ortwo years, its name is withdrawn from 
the list of sick units. He has asked me about 
the diversion of funds. When the amount is 
released, it is deposited in the Government 
account and it is allocated on the basis of 
priority. 

[English) 

MR. SPEAKER: She is quite capable of 
taking all the questions. 

SHRIMATI MALINI 
BHATIACHARAYA: Sir, the decision to re-
fer sick units to the BIFR seems to suffer 
from total ad hocism. There are a number 
of such sick public sector units where in 
order to arrive at the BIFR package, the 
Government has to agree to be the promot-
er. In a number of such cases-the Yang us 
Division of Braith Waite is one such 
example-:-the Government is reluctant to 
give that commitment. This is why BIFR 
packages are being delayed. I would like to 
know from the hon. Minister whether the 
Government would come forward as a pro-
moter of the sick industries so that the BIFR 
package may not be delayed. 

[ Trans/ation) 

SHRIMATI KRISHNA SAHI: Mr. Speak-
er, Sir, the Government acts as a promoter 
and felicitator. It is our policy. As he has 
asked, the break up of each will be provided 
separately. 

[English) 

SHRI NIRMAL KANTI CHATTERJEE: 
The promoter is nottakingthe responsibility . 
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It is not providing funds. 

Khadi and Village Industries 
Commission 

*8644. SHRI BAPU HARI CHAURE: 
SHRI MANIKRAO HODLYA 

GAVIT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Khadi and Village In-
dustries Commission (KVIC) proposes to 
create additional job opportunities for rural 
workers in the non-farm sector; 

(b) if so. the details thereof; and 

(c) the quantum of employment likely to 
be generated therefrom, state-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SEALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) to (c) A statement 

is laid on the Table of the House. 

(a) Yes, Sir. 

(b) The aim of KVle is to generate 
employment through development of khadi 
and rural industries in the whole country. 
Upto 1992-93, the KVIC has been able to 
provide employment to 52.50 lakh persons 
(14.45 lakhs in khadi and 38.05 lakhs in 
Village Industries). Apart from the normal 
programmes, additional employment op-
portunities for rural workers in non-farm 
sector is proposed to be generated through 
the Special Employment Programme 
launched in 16 selected backward districts 
of the country. A list of the districts in which 
the special employment programme is be-
ing implemented is given in the Annexure. 

(c) In each district selected for the 
special employment programme, employ-
mentfor 1 0,000 persons shall be generated. 
Thus the programme is likely to generate 
employment for 1 ,60,000 persons in the 
above districts. 

ANNEXURE 

Districts Indentified for SpeCial Employment Programme Through KVI. 

S.No State District 

1. Assam Marigaon 

2. Andhra Pradesh Kumool, Adilabad 

3. Bihar Saharsa 

4. Gujarat Dang 

5. Himachal Pradesh Chamba 

6. Kerala Alleppy 

7. Madhya Pradesh Sarguja 
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S.No State 

8. Maharashtra 

9. Orissa 

10. Rajasthan 

11. Tamil Nadu 

12. Uttar Pradesh 

13. West Bengal 

14. Kamataka 

[ Translation] 

SHRI MANIKRAO HODLYA GAVIT: 
Mr. Speaker, sir, the hon. Minister has 
stated in his reply that the aim of the KVIC 
is to generate employment through the de-
velopment of Khadi and rural industries in 
the whole country. Upto 199.2-93, the KVIC 
has been able to provide employment to 
52.50 lakh persons including 14.45 lakhs in 
Khadi and 38.051akhs in village industries. 
Apart from the normal programmes, addi-
tional employment opportunities for rural 
workers in non-form sector is proposed to 
be generated through the special employ-
ment programme launched in 16 selected 
backward districts of the country. 

Sir, the part 'C' pf the reply states that 
. employment will be generated for 10,000 

people in each selected district under the 
special employment programme. Thus, the 
programme is likely to generate employ-
ment for 1,60,000 persons in the above 
districts. 

MR. SPEAKER: You need not read it. 

District 

Chandrapur 

Kalahandi 

Dousa 

T!runelvelli, Ramanathpuram 

Mau 

Birbbum 

Kolar 

SHRI MANIKRAO HODLYA GAVIT: I 
want a clarification from the hon. Monister. 
P"art 'b' of the reply states that 52.50 lakh 
persons will be provided employment under 
this programme whereas part 'C' of the reply 
states that 1 ,6000 persons will be provided 
employment. Whyis this contradiction in the 
reply? 

MR. SPEAKER: Please tell as to why 
this contradiction is there in the reply. 

[English] 

Why is there this big difference? 

SHRI M. ARUNACHALAM: We have 
taken up 16 districts under the scheme. We 
will be taking another 50 districts in the 
Eighth Five Year Plan and thereby we will be 
creating additional employment opportuni-
ties for 5 lakh people. 

[ Translation) 

SHRI MANIKRAO HODLYA GAVIT : 
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My second supplementary question is wheth-
er the Aadivasi and hill districts of 
Maharashtra i.e., Thane, Dhule and Nasik 
come under the backward districts men-
tioned in the reply where employment will be 
provided under the KVIC's special employ-
ment programme and if so, the time by 
which employment will be provided and if 
these districts do not come under the areas 
mentioned then what are the reasons there-
for? 

[English] 

MR. SPEAKER: Do you have the infor-
mation? He is referring to some districts in 
Maharashtra. 

SHRI M. ARUNACHALAM: These dis-
tricts have been selected on the basis of the 
recommendation of KVIC. It was scruti-
nized by a Committee headed by the Secre-
tary, Small Scale; Industries. In the rema'in-
ing period of the Eighth Five Year Plan, we 
will be taking up another 50 districts. I do not 
know whether it is being done or not. 

SHRI SOBHANADREESWARA RAO 
VADDE: Mr. Speaker, Sir, in respect of the 
Schemes that are I?eing encouraged by the 
Khadi and Village Industries Commission, 
the unit cost has been enhanced in recent 
times to a great extent. The actual necessity 
is, more number of beneficiaries should be 
helped rather than the steep escalation in 
the cost of the unit. I would like to knQw 
categorically from the hon. Ministerwhether 
the Government will look into aspect and 
make necessary changes so that it gives 
revised in~tructions to the State KVIC to 
help more number of rural artisans, particu-
lany the black-smiths who can manufacture 
the improved agricultural implements, tools 
etc. and the bamboo basket-makers. There 
are lot of avenues now. 

I would like to know from the Govern-
ment whether it. will also ieysue clear instruc-
tions to the financial institutions. Here you 
have said you are giving assistance through 
KVIC. The banks must also give more 
financial assistance. 

MR. SPEAKER: Please come to the 
question now. This kind of verbosity will not 
help. 

SHRI SOBHANADREESWARA RAO 
VADDE : I would like to know whether the 
Government will issue clear instructions so 
that their financial requirements are met 
positively. 

SHRI M. ARUNACHALAM : Sir, this 
aspect has been looked into. A high power 
Committee headed by the Prime Minister 
has been constituted. The Committee will 
be submitting its recommendations very 
shortly. This aspect is also being discussed. 

SHRI C. K. KUPPUSWAMY: What is 
the policy support that the Government is 
giving to Khadi and Village Industries to 
increase employment opportunities? 

SHRI M. ARUNACHALAM: As far as 
the Government is concerned, it is giving 
due policy support in the form of positive and 
protective measures for the KVI sector. 
Number one is, permission has been given 
forthe use of duty free polyester fiber for the 
KVIC. Import of raw wool has been exempt-
.c:t from .woi"tI cI..,ty find thtll n~m""'r Qf mom. 
which h~ve been allowed excise duty ex-
emption is now increased. 

The poly-vastra of KVIC has been al-
lowed for use b1,Government employees to 
promote hand-made paper industry. The 
Government has given instructions to vari-
ous Ministries and Departments to pur-
chase fifty per cent of their requirement from 
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this hand-made paper. the PRII'iIIE MINISTER be pleased to state: 

[Translation] (a) the major programme undertaken 
by the Government in various fields of ocean 

SHRI PHOOL CHAND VERMA: The sciences during the last two years; 
hon. Minister has selected 16 districts and 
in each district 10,000 persons are pro-
posed to be provided employment under the 
Special Rural Employment Programme. I 
would like to know as to what is the percent-
age of Harijans - Aadivasis, the people 
belonging to backward classes and rural 
landless labourers for providing employ-
ment under this programme? 

[English] 

SHRI M. ARUNACHALAM: Yes Sir, As 
on date, 30 per cent beneficiaries from the 
KVIC activities are Harijans and Scheduled 
Castes. 

[ I rims/arion] 

SHRI RAMASHRAY PRASAD SINGH: 
The list given by the hon. Minister includes 
Sahara's distriCt of Bihar. I would like to 
know whether underdeveloped Aadivasi 
areas and backward districts are proposed 
to be included or not? 

[English] 

MR. SPEAKER: You can briefly reply. 

SHRI M. ARUNACHALAM: Saharsa 
district has been selected under Special 
Employment Programme. The Scheduled 

, Castes and the Scheduled Tribes people 
have been involved in it. 

[ Translation] 

Programmes for Ocean Sciences 

*645. SHRI JANGBIR SINGH: Will 

(b) the details of the amount spent on 
these programmes and the results achieved 
therefrom; and 

(c) the amount earmarked in the cur-
rent financial year for these programmes? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTM~NT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO) : (a) to (c) A 
Statement is laid on the Table of the House. 

STATEMENT 

(a) The Majorprogrammes undertaken 
by the Government in Ocean Science in the 
last two years are as follows: 

(i) Scientific Research in Antarctica 

(ii) Polymetallic Nodules Programme 

(iii) Programmers related to the 
Exclusive Economic Zone 
including the coastal areas. 

(iv) Basic Research 

(b) A total amount of about Rs. 91 
crores has been spent in the last two years 
on the implementation of the major 
progranvnes indicated in Part (a) of the 
answer. Some highlights of the results 
achieved are given below: 
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(i) Completion of 12th Scientific. 
Expedition to Antarctica and 
launching of the 13th Expedition; 

(ii) Assessment of resource potential 
of polymetallic nodules and their 
spatial distribution in them i n 
site allotted to India and 
continuation of development of 
technologies for mining and 
metallurgy related to the 
nodules. 

(iii) Dissemination of information on 
potential fishing zones to coastal 
fishermen; continued monitoring 
of marine pollution; demonstration 
of generation of electricity from 
sea waves at an experimental 
plant in Kerala; demonstration of 
prawn culture in the acidic soils 
of Andaman Islands; 
Commissioning of two-way voice 
communication systems between 
traditional fishing craft and 
shore at four locations; 
establishment of National Institute 
of Ocean Technology for 
development of exploitation 
technologies; continuation of 
fishery resource assessment; 

(c) The plan allocation for the depart-
ment for the current financial year is Rs. 46 
crares. 

[ Translation] 

SHRI JANGBIR SINGH: The subject of 
a Ocean Science is very wide. The hon. 
Minister has only talked of generating elec-
tricity from sea-waves whereas several oth-
er systems and techniques have been de-
veloped in other countries of the world. 
Electricity is generated due to the difference 
between the temperatures of the upper 
water level surface and the temperature at 
the bottom of the Ocean. This is called 
Ocean Thermal Energetic conversion. I 
want to know whether there is any proposal 

under the consideration of the Government 
to generate power from tidal-energy and 
wave-energy? The second question is 
whether the Government has chalked out 
any scheme to hamess solar and ocean 
energy? The third question is whether the 
Government has formulated any scheme is 
regard to Hydro-technique energy? If not, 
are they planning to chalk out such schemes? 

[English) 

SHRI EDUARDO FALEIRO: Within my 
limited knowledge, I will reply. You were the 
first Minister of State of Science and Tech-
nology in this country. You know better 
about it. Butthis is what I wantto say. I want 
to make these points. Firstly, we are having 
one demonstration plant that is near 
Trivandrum on its sea-way. Secondly, apart 
from India, there are only three other coun-
tries which have such type of demonstration 
plants and this technology is being demon-
strated. Japan, U.K. and Norway, if I am not 
mistaken. Thirdly in no country, has this 
been used and found to be economically 
viable. And it is not being used on the 
commeryial basis. We are in the stage of 
demonstration. In this case, like in most 
other cases, matter and programmes con-
cerning ocean development, it is a futuristic 
approach. We are at the level of research. 
We are preparing for the day where really 
this will be used by us. 

MR. SPEAKER: He wants to know 
whether we are producing energy by using 
the thermal differences. 

SHRI EDUARDO FALEIRO: As I have 
said, this Department looks after science 
and technology. The Department where 
really these programmes are being done is 
the Department of Non-Conventional Ener-
gy Sources. They are dealing with it at the 
operational levels. 
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[ Translation) 

SHRI JANGBIR SINGH: Mr. Speaker, 
Sir, the hon. Minister has furnished incom-
plete information. My supplementary ques-
tion is, when the 13th expedition to Antarc-
tica will be launched and whether it will have 
aU the Indian scientists and indigenous equip-
ment and machinery? 

[English) 

MR. SPEAKER: He wants to know 
something about the expedition to Antarcti-
ca. 

SHRI EDUARDO FALEIRO: We are 
on the launching of the 13th expedition to 
Antarctica. Members may want to know 
what we have achieved. We do have a 
permanent base there. 

As far as the vessel is concerned, we 
find it much more viable because the ice-
breaker vessel is used only for four months. 
We find it much more viable to hire a vessel 
than tobuy one. We are looking-I musttake 
the house into confidence on this - at the 
vessel which win be a multi-purpose one not 
only to conduct e~ition to Antarctica but 
also to do oceanographic survey. A multi-
purpose vessel, perhaps, would be a viable 
proposition. We are looking into it. 

SHRI VIJAY NAVAL PATIL: I under-
stand that there are some research activi-
ties being done in the field of science and 
technology. I w(>Uld like to know particularly 
about the polymetallic nodules. What is the 
progress made in the finding of polymetallic 
nodules and whether the Government has 
arrived at the conclusion that exploration of 
metaisonthe sea-bottom wiUbe economical 
at the present juncture? 

SHRI EDUARDO FALEIRO: It is the 
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global consensus of all countries inclUding 
the countries which are not less developed 
than ours. One may mention that the' United 
States which started the work on this in the 
early part of the century has founa at thiS 
point of time that commercial exploration of 
these nodules is not economically viable. 

_8HRI V. DHANANJAYA KUMAR: I 
would like to know from the hon. Mini~ter 
about the third programme ~hich he has 
f"Qention~d, that is, the programme related 
to the Exclusive Economic Zone including 
the coastal areas. What are the economic 
programmes which are being'undertaken by 
this Ministry to improve the economic situa-
tion, ecoAomic conditions of the fishermen 
specially in the coastal areas? There is a 
mention of it in this. 

MR. SPEAKER: What are you going to 
do to use the Economic Zone? 

SHRI EDUARDO FALEIRO: About the 
Economic Zone, we are working on two 
directions, both exploration and exploita-
tion. Explanation is basically a question of 
surveying, mapping out and it is basically 
done on the Western CP As by the Oceanog-
raphy Institute which is based in Goa. For 
developing exploitation technology a new 
Institute is coming up in Madras which is, the 
Instit~te of Ocean Technology. 

As far as the specific thing for the 
fishermen is concerned, immediately we 
have a very limited programme. 

SHRI A. CHARLES: There is a reliable 
information there are several ships sunk 
centuries back and are lying at the territorial 
waters of this country. May I Know from the 
hon. Minister whether we have tbe technol-
ogy for the salvaging of the ship and whether 
any attempt has been made because even 
the scrap will be of worth several crores of 
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rupees? That will be another area where we 
can get the foreign exchange. 

SHRI EDUARDO FALEIRO: This is not 
dealt with by this Ministry. It is dealt with by 
other Ministries like Surface Transport s, 
Steel etc. 

i Trans/ation) 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Mr .. Speaker, Sir, 
since we are conducting research on Ant-
arctica. We already have .two permanent 
stations there, namely Maitriyi and Dakshin 
Gangotri. I would like to ask' the hon. 
Minister whether Governml'lnt propose to 
set up a third stalion there? If so, has any 
work been undertaken in this regard? If yes, 
what are the details of the progress made so 
far? I would like to know the achievements 
we have had in all these yeaffi"'. In what 
manner are these achievements being 
utilised? I would also like to know whether 
the treaty that was signed in respect of 
Antarctica is going to Lapse and if not, how 
is our Government going to participate in 
that treaty? 

[English) 

SHRI EDUARDO FALEIRO : India has 
signed Protocol on Environmental protec-
tion to the Antarctic of 1991 and India's 
feeling is, unless a large number of coun-
tries participate there will reality not be much 
pOint. 

So far as law of the sea convention is 
concerned the U.N Secretary-General is 
trying to work out a consensus. And if a 
consensus is worked out, surely, we will be 
ratifying it. But what is important is that the 
major and a large number of countries should • 
be involved in it. 'Otherwise, the Treaty does 
not carry any importance: 

MAJ.GEN. (RETD) BHUWAN 
CHANDRA KHANDURI : What about the 
number of stations? We had two stations -
Maitreyi and Gangotri. 

SHRI EDUARDO FALEIRO:Thosesta-
lions are there. There is a permanent base 
like the Maitryi and Dashin Gangotri is a 
supply base .. 

.MR. SPEAKER: What he wants to 
know is: Are you going to have a third 
station? 

SHRI EDUARDO FALEIRO : We are 
working on these two. 

Share ValuEl$ of Public Sector 
Enterprises 

• 647 SHRI AJOY 
MUKHOPADYAY Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government have for-
mulated definite norms for fixing share val-
ues of different public Sector Enterprises in 
respect of their disinvestment; 

(b) if so, the basis for fixing the norms 
and whether expert bodies have been set up 
for the purpose; and 

. (c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) to (c) The 
value of shares for disinvestment is fixed by 
a Core Group of Secretaries. This Core 
Group makes use of the services of profes-
sional merchant bankers for this purpose. 

SHAI AJOY MUKHOPADYAY: Sir. it is 
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unfortunate that the question has not been 
properly replied. The reply which has been 
given shows that the Government wants to 
hide the real state of affairs in this respect. 
It further shows that no definite norms have 
been formulated for fixing the share values 
of PSEs and still disinvestment is going on. 
And it is going on despite the severe criti-
cism made by the CAG in this respect. I 
would. however, like to know from the Min-
ister the names of those Secretaries who 
are the members of this so-called Core 
Group of Secretaries. 

MR. SPEAKER: That is not allowed. 
The rule says that the ~ecretaries cannot 
defend themselves on the floor of the House. 
So, their names are Qot to be given and only 
their designations are to be given. 

SHRI AJOY MUKHOPAOYA Y : But this 
is not a secret. 

MR. SPEAKER: Please come to the 
question. 

SHRI AJOY MUKHOPAOYAY : Any-
way, I would like to know why Parliament has 
not been taken into confidence in such a vital 
matter, that is, in regard to the modus 
operandi of fixing the share values of public 
sector enterprises. 

[ Translation) 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir as I said earlier core group of Secre-
taries, Committee has been constituted con-
sisting of Secretary of Finance, Secretary 
(expenditure) and Chief Economic Advisor 
of Public Enterprises. The value of shares 
for disinvestment is fixed by a core group of 
Secretaries as per the modalities fixed by 
the Cabinet. The average is taken of the 
minimum rates fixed by the lOBI and ICIC!. 
As regards his complaint that the procedure 

has not been followed, I want to say that this 
is incorrect. The procedure has properly 
been followed. A minimum rate of the 
shares of all the companies was quoted by 
various Merchant Banks and an average 
was taken and then finally, it was compared 
with maximum rate of disinvestment done 
lasttime and whichever rate was nigher was 
considered as maximum reserve price. A 
minimum reserve price was fixed after get-
ting all the bids. This was done'by the core 
group of Secretaries as the guidelines is-
sued by the Cabinet. 

[English) 

SHRI NIRMAL KANT I CHATIERJEE : 
Have you read the Report of the Public 
Accounts Committee on this matter? 

SHRI AJOY MUKHOPA6YAY: It ap-
pears from the Report of the CAG that 
various irregularities and manipulations took 
place in regard to the disinvestment in the 
first and second phases resulting in the 
under realisation of share value to the extent 
of Rs. 344~ crore. What steps the Govern-
ment have taken against those responsible 
for this? 

[ Translation) 

SHRIMATI KRISHNASAHI: Mr. Speak-
er, Sir, the CAG has statedthatthe loss was 
notional which has not been established. 
The han. Minister of Finance had held a 
detailed discussion on this point in August, 
1993. The PAC has submitted its report 
after inquiring into the disinvestment done 
earlier which is under consideration of the 
Government. 

[English] 

MR. SPEAKER: Question Hour is 
over. We have a Short Notice Question 
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today and it be asked by Shri Basudeb 
Acharia. 

12.01 hrs. 

SHORT NOTICE QUESTION 

[English] 

Bokaro Steel Plant 

SNQ 3. SHflI BASUDEB ACHARIA: 
Will the Minister of STEEL be pleased to 
state: 

(a) whether a few workers were killed 
and several others injured recently at Bokaro 
Steel Plant; 

(b) if so, the details thereof; and 

(c) the steps taken to prevent such 
deaths in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. 

(b) 3 persons were killed and 36 were 
admitted to Hospital. 27 of them were 
discharged from the hospital the next day. 
Since then all the others have also been 
discharged from the hospital. 

(c) An Esquiry Committee, consisting of 
Justice B.N. Singh, retired Chief Justice of 
Patna and Madras High Courts, has been 
constituted by SAIL. The terms of reference 
of the Committee includes recommending 

remedial me~sures to avoid recurrence of 
such incidents. 

SHRI BASUDEB ACHARIA: He has 
not referred as to how the accident took 
place and why, though an Enquiry Commit-
tee has been set up underthe Chairmanship 
of a retired Judge. This is the most serious 
accident' that took place at Bokaro Steel 
Plant. The emission of gas was reported to 
the Management by a worker since the gas 
was emitting forthe lastfour days which was 
poisonous gas-carbon-di-oxide. In spite of 
that, no action was taken by the Manage-
ment to repair the pipeline from where the 
gas was emitting. The gas spread over two 
kilometers and as a result of this, such a 
serious incident took place. This Bokaro 
Steel Plant is being modernised by spending 
RS.1600 crores and the blast furnace is also 
under modemisation process. There are 32 
kilometers of pipeline in Bokaro. These 
pipeline~ were examined 20 years back; 
and during these 20 y~ars, ... (interruptions) 

MR. SPEAKER: What is your question, 
Mr. Acharia? 

( Interruptions) 

SHRI BASUDEB ACHARIA: I am com-o 
ing to the question. (interruptions) 

MR. SPEAKER : Please come to it 
quickly .• 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: The 
question is a 'short' notice one, but the 
supplementary is a little longer. 

SHAI BASUDEB ACHARIA: May I 
know from the Minister as to whether there 
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was any emission of gas for four days before 
the incident took place and whether it was 
reported by an employee to the Manage-
ment; and if so, why no action was taken by 
the Management to repair the pipeline? 

MR. SPEAKER: It is a good question. 
Now, you should sit down. 

SHRI SONTOSH MOHAN DEV: Sir, to 
the best of my knowledge, no such informa-
tion was with the authorities, that is, about 
the continuous gas leak. On that particular 
day at 1505 hours, there was a hail-storm 
coupled with thunder and lightening; and as 
a result there was a total failure of the grids 
from the DVC; and the earth line of the DVC 
fell into our captive line causiny disruption to 
captive power supply. Pressure in the pipe 
which was carrying £las. There was a rup-
ture and as a result, unfortunately three 
people died and 36 people in th~ canteen, 
were injured. 

It is really a serious matter and such as 
accident should not happen. It is a fact that 
all these steel plants have got gas pipelines. 
We have instituted an Enquiry Committee 
and it is going into the details of it. The scope 
of the Enquiry Committee is not only to find 
out the faults but also to suggest corrective 
measures. 

As fa: as I know, every six months, 
there is a test check of all the gas pipelines. 
In this instant case also, it was done. How-
ever, as the hon. Member says, we have 
taken it very seriously; not only in Bokaro, 
but in all the steel plants, we are wxamining 

. 
the schemes to see that such recurrence 
does not happen. Even the lines which are 
coming from the grid and the captive should 
be separated from each other so that one 
does not fall over the other, which could 
have avoided this particular incident. 

SHRI BASUDEB ACHARIA: Sir, the 
official version that the gas leaked out of a 
connection pipeline of a blast furnace after 
it was struck by lightning during heavy hail-
storm and dust-storm, is not correct. The 
fact is that the gas was leaking for the las! 
four days. May I know from the Minister 
what are thE) terms of reference of the 
inquiry Committee appointed by the Steel 
Authority of India and by what time the 
Committee has been asked to submit its 
report? I would also like to know whether 
any internal or departmental inquiry has also 
been ordered to go into it. 

SHRI SONTOSH MOHAN DEV: A De-
partmental inquiry is also going on not only 
in this case but in some other cases also. 

Theterm of reference of the Committee 
are: 

1. to find out the causes leading to the 
incident, and assess the damage of equip-
ment and assets. 

2. to recommend remedial measures to 
avoid recurrence of such an incident; and 

3. to fix up the responsibility, it any. 
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WRITIEN ANSWERS TO QUESTIONS 

[English] 

Minimum Needs Programme 

* 643. SHRIMATI DIL KUMARI 
BHANDARI: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether allocation of funds to some 
States and Union Territories has been made 
under the Minimum Needs Programme; 

(b) if so, the details of such allocation, 
State and Union Territory-wise, during 1992-
93 and 1993-94; 

(c) whether some of the States and 
Union Territories have not utilised the funds 
allotted in 1992-93; 

(d) if so, the names of such States with 
reasons therefor in each case; 

(e) whether the Governments propose 
to enhance the allocation to those States and 
Union Territories which have utilised the 
funds f~lIy; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
Allocations under MNP are rnade for aU 
States and UTs. The details indicating the 
outlays for the years 1992-93 and 1993-94 
and expenditure for the year 1992-93 under 
minimum Needs Programme (MNP) are 
given Statewise/UTs in the enclosed 
Statement. 

(c) and (d). The Table indicates the 
States where there are shortfalls in utilisation 
of MNP funds against the figures of revised 
allocations. Utilisation of these funds is the 
responsibility of individual State 
Governments. 

(e) to (g). Most of the allocations under 
MNP are made in the Annual Plans of the 
States and UTs. Within the overall size ofthe 
State Plan. The State Governments can 
allocate more funds under the MNP, and 
these are considered favourable by the 
Planning Commission. In fact, in order to 
ensure that MNP receives adeuate attention 
within the plan of a State/UT, there is 
earmarking of funds by the Planning 
Commission. In the event that the funds 
under MNP are not utilised fully, there is a 
proportionate cut in the Central Plan 
Assistance of the State/UT. 
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Building Centres Scheme 

MAY11,1994 Written Answers 76 

• 646 SHRI R. SURENDER REDDY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the objectives of Building Centres 
Scheme under the Housing and Urban 
D~velopmentCorporation (HUDCO); 

(b) the date on which the scheme was 
launched and the number of building centres 
established since its inception, year-wise 
and the centres actually functioning as on 
March 31, 1994, State-wise; 

(c) the profitability of these centres for 
the last three years, State-wise; 

(d) whether the scheme has actually 
been a non-starter in some of the States, 
particularly in the North Western States; 

(e) if so, the details thereof and the 
reasons therefor; 

(f) whether HUDCO proposes to 
sanction more building centres; and 

(g)j if so, the details thereof, State-wise? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) The Centrally-sponsored plan 
scheme of "National Network of Building 

Centres" was initiated with the primary 
objective of providing a destralised 
mechanism at the grass root level for the 
upgradation of house-building skills and the 
propogation, manufacture and use of low-
cost and local resource-based and waste 
based building mete rials. 

(b) The scheme was launched in August, 
1988. The Year-wise progress in the setting 
up of Building Centres and the State-wise 
number of functional Building Centres on 
31.3.94, are shown in the attached 
Statement-I and Statement-II repectively. 

(c) The Building Centres are expected 
to be finanCially self-sustaining rather than 
profit-making. 

(d) and (e). The performance of States 
has been uneven. While Rajasthan, Tamil 
Nadu, Andhra Pradesh, Kerala, Maharashtra, 
and Delhi have done well, others, including 
most States in the North and West, have 
lagged behind. This uneven performance of 
States is reflective of uneven involvement, 
effort and application on the part of State 
Governments and their agencies and district 
administrations. 

(f) and (g). HUDCO proposes to sanction 
60 Building Centres in the current financial 
year. While no State-wise targets have been 
fixed, particular attention will be paid to the 
States which have lagged behind. 
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STATEMENT-II 

STATE-WISE NUMBER OF FUNCTIONAL BUILDING CENTRES AS ON 31.3.94 

SI.No. Name of StatelU. T No. of functional Centres 

1. Kerala 16 

2. Andhra Pradesh 18 

3. Kamataka 13 

4. Tamil Nadu 23 

5. Uttar Pradesh 5 

6. Rajasthan 34 

7. Madhya Prdesh 7 

8. West Behgal 

9. Sikkim 

10. Bihar 5 

11. Orissa 2 

12. Assam 2 

13. Arunachal Pradesh 

14. Meghalaya 

15. Manipur 

16. Mizoram 

17. Tripura 

18. Maharashtra 13 

19. Goa 

20. Gujarat 4 
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SI.No. Name of StateiU. T 

21. Haryana 

22. Punjab 

23. Jammu & Kashmir 

24. Himachal Pradesh 

25. Pondicherry 

26. Andaman & Nicobar 

27. Lakshadweep 

28. Delhi 

Total 

[ Translation] 

Rural Industries 

*648. SHRI RAMTAHALCHOUDHARY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the funds allocated for the 
development of rural industries during the 
last three years, State-wise; 

(b) whether these funds were adeuate 
for promotion of these industries; 

(c) if not, the reasons therefor; and 

• (d) the remedial steps taken in this 
regard? 

THE MINISTER OF. STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 

No. offunctional Centres 

2 

9 

157 

M.ARUNACHALAM): (a) The funds allocated 
for Khadi and Village Industries by this 
Department are given in the attached 
statement. In addition to above. Rs. 20 crores 
had been provided under Infrastructurar 
Development Scheme in the backward 
districts of the country during the current 
financial year. Further Rs. 145 crores had 
been provided towards Central assistance 
under Prime Minister's RojgarYojana in which 
micro enterprises will also be set up in rural 
areas by educated unemployed youth. 

Apart from this, funds are also allocated 
forthe development of rural industries by the 
office of Development Commissioner, 
Handicrafts, Handloom and Sericulture. The 
funds for rural industries under Industry, 
Service and Business (ISB) component are 
provided under IRDP Scheme. 

(b) to (d). The funds allocated for Khadi 
and Village Industries depend upon the 
allocation approved by the Planning 
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Commission. ·These funds are also 
supplemented by the institutional finance 

and funds provided by the State Govemments 
under various schemes. 
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[English] 

Po_pulation Control 

·649. Shri Manoranjan Bhakta: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the recommendations 
made by the World Science Summit on 
Population held in Delhi on October 24, 
1993; 

(b) the action taken, if any, on these 
recommendations; and 

(c) the details of the contribution made 
by India in the Summit? 

THE MINISTEROF STATE IN PRIME 
MINISTER'S OFFICE AND MINIS1ER OF 
STATE INTHE DEPARTMENT OF ATOMIC 
ENERGY AND DEPARTMENT OF SPACE 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) A copy of Summary of 
Population Statement signed by 58 
Academies of the World is attached 
(Statement). 

(b) The specific recommendations of 
the Summit are yet to be receive<:! by the 
Government of India. 

(c) The Summit was organised by Indian 
National Science Academy (INSA) along 
with three other Science Academies of the 
WOrld. Five disting!Jished Indian scientists 
have contributed during the deliberations of 
the Summit. 14 delegates and observers 
representing INSltfparticipated In discussions . 
during various presentations and the final 
session, 

STATEMENT 

POPULATION SUMMIT OF THE 
WORLD'S SCIENTIFIC ACADEMIES 

New Delhi, India, 24-27 October 1993 

SUMMARY OF POPULATION 
STATEMENT SIGNED BY 58 

ACADEMIES 

Let 1994 be remembered as the year 
when the people of the world decided 
to acttogetherforthe benefit of future 
generations. 

The academics of the world call upon 
the govemments and international decision-
makers, especially those at the 1994 UN 
Intemational Conference on Population and 
Development, to take incisive action now 
and adopt an integrated policy on population 
and sustainable development on a global 
scale. 

THE PROBLEM 

The World is undergoing an 
unprecedented population expansion. Within 
the span of a single lifetime, world population 
has more than doubled to 5.5 billion, and 
even the most optimistic scenarios of lower 
birth rates lead to a peak of 7.8 billion people 
in the middle of the next century. In the last 
decade, food production from both land and 
sea declined relative to world population 
growth. 

The relationships between human 
population, economic development, and 
natural environment are complex and not 
fully understood. Nonetheless, there is no 
doubt that the threat to the ecosystem is 
linked to population size and resource use. 
Increasing greenhouse gas emissions, ozone 
depletion and acid rain,loss of biodiversity, 
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defore station and loss of topsoil, shortages 
of water, food and fuel indicate how the 
natural systems are being pushed ever closer 
to their limits. 

The developed world, containing less 
than a quarter of the world population, 
accounts for 85% of the gross world 
production and the majority of mineral and 
fossil-fuel consumption. Both rich and poor 
countries add to environmental damage, 
through industrial activity, inappropriate 
agricultural practices, population 
concentration, and in adeuate and inattentive 
envrironmental concern. Yet development is 
a legitimate expectation of less developed 
and transitional countries. 

THE SOLUTIONS 

Our common goal is the improvement of 
the quality of life for all, both now and for 
succeeding generations. By this we mean 
social. economic, and personal well-being 
while preserving fundamental human rights 
and the ability to live harmoniously in a 
protected environment. To deal with the 
social, economic. and environmental 
problems. we must achieve zero population 
growth within the lifetime of our children. 

These goals are achievable given time, 
political will, intelligent use of science and 
technology, and human ingenuity. But only if 
appropnate policy decisions are taken now 
to bring about the requisite social change. 

HOW DO WE GO ABOUTTHISTASK? 

We need: 

.equal opportunities for women and men 
in sexual, social, and economic life so they 
can make individual choices about family 
size; 

universal access to convenient family 
planning and health services, and a wide 
variety of safe and affordable contraceptive 
options; 

encouragement of voluntary approaches 
to family planning and elimination of unsafe 
and coercive practices; 

clean water, sanitation, broad primary 
health care, and education; 

appropriate governmental policies that 
recognize longer-term environmental 
responsibilities. 

more efficiency and less environmentally 
damaging practices in the developed world, 
through a new ethic that eschews wasteful 
consumption; 

Pricing, Taxing and regulatory policies 
that take into account environmental costs. 
thereby influencing consumption behavior; 

The industrialized world to assist the 
developing world in combating global and 
local environmental problems; 

- promotion of the concept of 
"technology for environment." 

- incorporation by governments of 
environmental goals in legislation, economic 
planning, and priority setting, and incentives 
for organizations and individuals to operate 
in environmentally benign ways; 

- collective action by all countries. 

Natural and social scientists, engineers, 
and health professionals have their part to 
play in developing belter understanding of 
the problems, options. and solullons. 
especially regarding; 
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- cultural, social, economic, religious. 
educational. and political factors affecting 
reproductive behavior, family size, and family 
planning; 

- impediments to human development, 
especially social inequalities, ethnic, class, 
and gender biases; 

- global and local environmental 
change, its causes (social, industrial. 
demographic and political) and policies for 
its mitigation: 

- improving education and human 
resource development, with special attention 
to women; 

- family planning programes, new 
contraceptive options. and primary health 
care; 

transitions to less pnergy - and 
material - consumptive economies; 

- building indegenous capacity in 
developing countries in the natural sciences. 
engineering, medicine, social sciences. 
management, and interdisciplinary studies; 

- technologies and strategies for 
sustainable development; 

- networks. treaties, and conventions 
til at protect the global commons; 

- world-wide exchanges of scientists 
in education, training, and research. 

The Summit Statement has been 
endorsed by the following organizations: 

Academy of Sciences of Albania 
Australian Academy of Science Austrian 
Academy of Sciences 

Bangladesh Academy of Sciences 
Academy of Sciences of Belarus National 
Academy of Sciences of Bolivia 

Brazilian Academy of Sciences 
Bulgarian Academy of Sciences 

Royal Society of Canada Caribbean 
Academy of Sciences Chinese Academy of 
Sciences Columbian Academy of Exact. 
Physical. and Natural Sciences. Croatian 
Academy of Sciences and Arts 

Cuban Academy of Sciences Academy 
of Sciences, of the Czech Republic 

Royal Danish Academy of Sciences and 
Letters 

Academy of Scientific Research and 
Technology, Egypt, Estonian Academy of 
Sciences Federation of Asian Scientific 
Academies and societies Delegation of the 
Finnish Academies of Science and Letters. 
French Academy of Sciences Conference of 
the German Academies of Sciences. Ghana 
Academy of Arts and sciences Academy of 
Athens. Greece. Hungarian Academy of 
Sciences, Indian National Science Academy 
Iranian Academy of Sciences. Israel 
Academy of Sciences and Humanities. 
Khazakhstan National Academy of Sciences 

Royal Scientific Society, Jordan. Kenya 
National Academy of Sciences. National 
Academy of SCiences. Republic of Korea 

Latvian Academy of Sciences. 
Lithuanian Academy of Sciences. 
Macedonian Academy of sciences and Arts. 
Malaysian Scientific Association. National 
Academy of Scip.nces. Mexico. 

Acadmy of sciences of Moldova. 
Mongolian Academy of sciences. Academy 
of the Kingdom of Morocco. Royal Nepal 
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Academy of science and Technology, Royal 
Netherlands Academy of Arts and Sciences, 
Nigerian Academy of Science, Norwegian 
Academy of Science and Letters 

Pakistan Academy of Sciences, National 
Academy of Science and Technology, 
Philippines, Polish academy of sciences, 
Romanian Academy of Sciences, Russian 
Academy of Sciences, Sloven ian Academy 
of Sciences and Arts 

Royal Swedish Academy of Sciences 
Confemce ofthe Swiss scientific academies 

Third World Academy of Science, 
Uganda National Academy of Science and 
Technology, Ukrainian Academy of Sciences, 
Royal Society of London, National Academy 
of Science of the United States of America, 
National Academy of Physics, Mathematics, 
and Natural Sciences of Venezuela 

The Family Group Sculpture reproduced 
in this publication is by kind permission of the 
Henry More Foundation. 

Henry Moore Foundation 1947. 

This publication is printed on recycled 
pair by the National Academy Press, 

Washington, D.C 

Plan Investment 

·650. SHRI PHOOL CHAND 
VERMA: 

SHRI A. VENKATESH NAIK: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether many States have not 
achieved their targets for plan investment 
during 1993-94; 

(b) if so, the names of those States; and 

(c) the position of other States in 
achieving the targets during 1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (c). 
Statement indicating State-wise approved 
outlay/revised approved outlay for Annual 
Plan 1993-94 and percentage variation in 
the Revised outlay over approved outlay for 
the Annual Plan 1993-94 is attached. 
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*651 SHRI M.V.V.S. MURTHY: 
SHRI SULTAN SALAHUDDIN 

OWAISI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe World Bank has' recently 
committed to give loan for restructuring public 
sector undertakings; 

(b) if so, the details thereof; 

(c) the quantum of loan proposed to be 
given by World Bank; and 

(d) the names of the undertakings 
proposed to be revived/restructured? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) to (d) Do not arise. 

Fertilizer Plants 

*652. PROF. UMMAREDDY 
VENKATESWARlU: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the percentages of capacity utilisation 
by each public sector fertilizer plant at present; 

(b) the reasons for low capacity utilisation 
in these plants; 

(c) whether any modernisation plans 
are likely to be implemented to enhance 
capacity utilisation of these plants during 
1994-95; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND 
FERTILIZERS (SHRI RAM LAKHAN SINGH 
Y ADAV): (a) The details of capaicy utilisation 
in the major public sector fertilizer plants 
during the year 1993-94 are given in the 
attached statement. 

(b) Among the eight major public sector 
fertilizer companies engaged in the 
production of fertilizers, the low capacity 
utilisation in 1993-94 in the units of Fertilizer 
Corporation of India (FCI) and Hindustan 
FertilizerCorporation (HFC) was mainly due 
to deSign/equipment deficiencies, frequent 
equipment break down, prolonged power 
cuts, ageing of the plants, liquidity problem 
etc. low capacity utilisation in Madras 
Fertilizers Ltd. (MFl) was due to few water 
limitation in the first half of the year. The low 
capacity utilisation in Paradeep Phosphates 
Ltd. (PPl), Pyrites, Phosphates & Chemicals 
Ltd. (PPCl) and other phosphatic fertilizer 
producing units in the public sector was on 
account of reduced off-take due to increase 
in the price of the phosphatic fertilizers 
following decontrol in August, 1992 and higher 
cost of production vis a vis the price of 
imported DAP. 

(c) and (d). HFC and FCI have been 
declared sick by the Board for Industrial and 
Financial Reconstruction (BIFR). Any action 
formodemisation/revival of their units would 
depend on the outcome of the proceedings 
pending before the BIFR, Which is a quasi-
judicial authority. 

In respect of other units having low 
capacity utilisation, following modernisation/ 
revamping schemes are included for 
implementation during 1994-95 with 
approved outlay indicated against each: 
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Name of the Company 

1. MFL 

2. FACT 

VAISAKHA21 , 1916 (SAKA) 

Amount earmarked 
for 1994-95 
(Rs. crores) 

244.63 

105.49 

Written Answers 110 

Purpose 

Revampi~g of the Plants. 

Ammonia replacement 
Project and other 
Modernisation schemes. 

For normal repairs/replacement of equipment and other minor revamping schemes, 
following amounts have been earmarked during the year 1994-95: 

NameofPSU Amount (Rs. crores) 

1. FCI 17.50 

2. HFC 15.55 

3. PPCL 2.02 

4. PPL 5.09 
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German investment 

*653. SHRI SRIBALLAV 
PANIGRAHI: 

SHRIMATI VASUNDHARA 
RAJE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether some German Companies 
have set any conditions for making 
investment in India; 

(b) if so, the details thereof; 

(c) the reaction of the Govemment 
thereto; 

(d) whether any agreement for 
promotion and reciprocal protection of 
investment has also been reached; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF· HEAVY INDUSTRY) 
((SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) No, Sir. 

(e) Does not arise. 

Evaluation Studies of Various 
SchemesJProgrammes 

* 654. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Programme Evaluation 
Organisation undertakes comprehensive and 
in depth evaluation studies of various 
schemes/programmes in rural and urban 
sector; 

(b) if so,. the details of the evaluation 
studies conducted and reports submitted 
during the past three years, year-wise; and 

(c) the studies proposed to be taken up 
during the Eighth Five Year Plan, in priority 
areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) Details of Evaluation Studies 
conducted and reports submitted during the 
pastthree years (1991-92, 1992-93 and 1993-
94) 
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(c) The studies proposed to be taken up 
during the remaining period of Eighth Five 
Year Plan are in the priority areas of: poverty 
alleviation, Health and Family Welfare, 
Women Development, Rural Drinking Water 
Supply, Elementary and Adult Education, 
Development of Scheduled Castes and 
Scheduled Tribes, and Elimination of 
Scavenging. The Study on Revamped Public 
Distribution System has already been 
launched during the current yedr (1994-95) 

[ Translation] 

Life Serving Drugs 

* 655. SHRI RAJESH KUMARL 
·SHRIMATI 

CHIKHLlA: 
BHAVNA 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether a large number of life Saving 
drugs are being imported; 

(b) if so, the total expenditure incurred 
on import of these drugs annually; and 

(c) the steps taken to produce these 
drugs in the country? 

THE MINISTER OF CHEMICALS AND 
FERTILIZERS (SHRI RAM LAKHAN SINGH 
YADAV): (a) to (c). Tothe extent information 
is available. bulk drugs and formulations 
valued at Rs. 1250 crores were imported in 
the year 1992-93. During the same period 
bulk drugs and formulations valued at Rs. 
1400 crores were exported from the.country. 

One of the main objectives of the Drug 
Policy IS to strengthen the indigenous 
capability for production of drugs. The Indian 
Pharmaceutical Industry has made 
tremendous progress in the last three-four 

decades and meets almost the entire 
reuirements of medicines in the country. 

[English] 

Child Marriages 

*656. DR. K.V.R.CHOWDARY:Wilithe 
PRIME MINISTER be pleased to state: 

(a) the number of cases of child 
marriages registered during 1992-93 and 
1993-94, State-wise; 

(b) whether there has been an increase 
in child marriages in some of the States; 

(c) if so, the reasons therefor; and 

(d) the measures taken/proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS: (SHRI H.R. 
BHARDWAJ): (a) to (c), The informations is 
not readily available. The same is being 
collected form the State Governments/Union 
territory administrations and will be laid on 
the Table of the House. 

(d) The Child Marriage Restraint Act, 
1929, was amended in 1978 with a view to 
provide that offences under the Act shall be 
cognizable for the purpose of investigation 
and for all matters either than matters referred 
to in Section 42 of the Code of Criminal 
Procedure (arrest on rAfusal to give name 
and residence) and the arrest of a person 
without a warrant or without an order of the 
magistrate. No further measures are 
contemplated at present in this regard. The 
practice of child marriage is deeply embedded 
amongst certain section of the Society and 
legislation would not by itself achieve the 
object of stopping this practice. It is only 
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through social and economic uplift of these 
sections that the practice can be eradicated 
completely. 

Low Cost Sanitation 

*657. SHRI SOBHANDREESWARA 
RAO VADEE: Will the Minister of URBAN 
DEVELOPMNT be pleased to state: 

(a) whether an integrated programme 
for low cost sanitation has been launched; 

(b) if so, the salient features thereof; 

(c) whether any complaints regarding 
alleged misuse of low cost sanitation funds 
by different States have been received during 
1990-91, 1991-92 and 1992-93; and 

(d) if so, the details thereof and the steps 
taken in this regard? 

Subsidy 

EWS 45% 

LtG 25% 

MIGIHIG Nil 

HUDCO is extending loan on interest at 
the rate of 10% per annum. The loan is 
recoverable in 7 years. A Coordination 
Committee has been set up in the Ministry of 
Urban Devt:lopment for clearing proposals 
received from the State Govemments. No 
specfic amount is allocated State-wise for 
implementation ofthe Scheme. The amount 
to be sanctioned depends on the actual 
proposals received from the local bodies 
through the State Governments with 
reference to the number of units to be-
converted/constructed. 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) Yes, Sir. 

(b) The objective of the scheme is to 
totally eliminate manual scavenging involved 
in the cleaning of dry latrines or open 
defecation and convert/construct low cost 
sanitation unit through sanitary two-pit 

.pourflush latrines with appropriate variations 
to suit local conditions. This would result in 
liberating scavengers from manual 
scavenging who are then rehabilitated with 
assistance from the Ministry of Welfare. The 
scheme has been taken up on a 'Whole 
Town' basis to cover 500 towns annually. It 
is being operated through the Housing and 
Urban Development Corporation (HUDCO) 
by providing a mix of subsidy from the Central 
Government and loan from HUDCO in a 
synchronised manner as per the following 
financing pattern. 

Loan Beneficiary Contribution 

50% 5% 

60% 15% 

75% 25% 

(c) No such complaints have been 
received by Central Govemment. 

(d) Question does not arise. 

Mini Hydel Project 

* 658. SHRI S.M. LALJAN BASHA: 
DR. SAKSHIJI: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 
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(a) whether the Government have been 
providing funds to States for mini/small hydel 
plants/projects; 

(b) if so, the funds allocated during the 
Eighth Five Year Plan; 

(c) the details of such plants/projects set 
up in different States during the last three 
years; and 

(d) the funds proposed to be allocated 
for these plants/projects by the Union 
Government for 1994-95? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) The Central 
Government has been normally providing 
block Plan assistance to the States for their 
Plans according to formula approved by 
National Development Council. The 
assistance is not provided for specific sectors/ 
projects/schemes unless specified and 

allocated under the criterion 'Special 
Problems' indicated by the States. In addition. 
Ministry of Non Conventional Energy Sources 
(MNES) provides capital subsidy for setting 
up small/mini hydel projects upto 3 MW. 
whether grid or non-grid, to cover upto 50% 
of fixed capital cost on electrical and 
mechanical equipments and civil works on a 
demonstration basis. 

(b) An allocation of Rs. 100 crores has 
been made to the Ministry of Non-
Conventional Energy Sources for small hydro 
power development during the Eighth Plan 
period. 

(c) During the last 3 years. 76 MW of 
capacity for small hydel power projects have 
been set up in 13 States (details are given in 
the attached Statements I, I (a) & II. 

(d) An allocation of Rs. 20 crores has 
been made to the Ministry of Non-
Conventional Energy Sources during 1994-
95 for the above programme. 
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Karnataka 1993-94 

1. SiIWar 1000.00 Rajasthan 

2. Gokak Mills 1000.00 1. Charankala 1200.00 

2000.00 
Orissa 

Arunchal Pradesh 
1. Keudupalna 500.00 

1. Sissiri 500.00 
2. Bribali 650.00 

2. Tingkoing 100.00 

3. Sessa 1500.00 Gujarat 

2100.00 1. Panam 2000.00 

Andhra Pradesh Andhra Prad~sh 

Palair 2000.00 1. Kakatigacanal1000.00 

12015.00 5350.00 
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Eastern and North-Eastern Region 

*659. DR. ASIM BALA: Will the Minister 
of PLANNING AND PROGRAMME 
IMPLEMENTATION be 

pleased to state: 

(a) the minimum infrastructure facilities 
provided in the Eastern and North-Eastern 
region for industrial development; 

(b) whether any new plan of ac;tion has 
been initiated for economic development of 
this region: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Information 
relating to infrastructural facilities available 
in the Eastern Region comprising the States 
of Bihar, Orissa and West Bengal and the 
North-Eastern Region comprising the States 
of Arunchal Pradesh, Assam, Manipur, 
Maghalaya, Mizoram, Nagaland and Tripura, 
which facilitate Industrial development is 
given below:-
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(b) and (c). Various schemes are being 
pursued for promoting economic 
development of the Eastern and North -
Eastern Regions. Under the Growth Centres 
Scheme, 1988, growth centres endowed with 
basic infrastructural facilities like power, 
water, transport, telecommunications, 
banking etc. are being developed to enable 
them to attract industries. To promote 
industries in the hilly, remote and inaccessible 
areas, subsidy ranging from 50% to 90% is 
provided under the Transport Subsidy 
Scheme for the transport costs incurred for 
movement of raw materials and finished 
goods from the designated rail heads/ports 
upto the location of the industrial units and 
vice-versa. This scheme is operating in the 
entire North-Eastern region. Income tax 
iholiday for five years was provided in the 
budget of 1993-94 fro establishing new units 
in the North-Eastern region and some other 
hilly areas. The Government has also 
approved a scheme for setting up Integrated 
Infrastructural Development Centres in the 
industrially backward areas/regions which 
cover development of land/plots, construction 
of roads, drainage, proviSion of water, power 
distribution network, effluent treatment and 
disposal system, talecom facilities, banks, 
post office etc. 

'INVESTMART'1994 

*660. SHRI CHANDRESH PATEL: 
SHRI S.B. SIDNAL: 

Will the RPME MINISTER be pleased to 
state: 

(a)whether the Union Goverriment in 
association with UNIDO have organised 
'INVESTMART 1994 recently at New Delhi; 

(b) if so, the details thereof; 

(c) the details of the participants, country-

wise; 

(d) the details of the issues discussed 
therein; and 

(e) the outcome of the conference? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SHAI): (a) and (b) 
Yes. Sir, the India 'INVESMART 94 was 
organised jointly by the Government of India 
and the United Nations Industrial 
Development Organisation (UNIDO) in co-
operation with leading industrial associations 
in India and a world wide network of 
investment promotion offices. India 
INVESMART is part of an Integrated 
Investment Programme being currently 
implemented by UNIDO. 

(c) The Foreign participation in the India 
I NVESTMENT consists of the following: 

165 foreign participants representing 
over 180 companies from 33 countries as 
per statement enclosed. 

10 foreign partiCipants from Chambers 
of Commerce and Industry. 

11 participants representing foreign 
banks/Financial Institutions. 

28 participants representing 
international organisations including the 
UNIDO Investment Promotion Service 
Offices and UNIDO Headquarters. 

The Indian participants included 195 
project sponsors and 16 other participants 
representing private companies and State 
level industrial development and promotional 
organisations. 



145 Written Answers VAISAKHA21.1916(SAKA) Written Answers 146 

(d) and (e). During the INVESMART70 
Letters of Intent were signed between foreign 
companies and Indian Project Sponsors to 
pursue seriously joint collaboration 
errangements. According to international 

practice. information on these Letters of Intent 
should be kept confidential until the parties 
have formally concluded joint venture 
agreements. 
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[ Translation] 

Allotment of Government Quarters 

7109. SHRI RAMPAL SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the total number of Government 
quarters in Delhi and the policy of their 
allotment; 

(b) the number of quarters out of these 
reserved for Members of Parliament and 
Central Ministers; 

(c) the details of the Government 
quarters still occupied by the Ex-Ministers; 

(d) whether the Government propose to 
get these quarters vacated; and 

(e) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVaOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
P .K.THUNGON): (a) There are 63,813 units 
of various categories in General Pool in 
Delhi. These quarters are allotted under the 
provisions of Allotment of Government 
Residences (General Pool in Delhi) Rules, 
1963. Allotments in Types I to IV are based 
on the length of service and in Types V to VIII 
on the pay drawn by the officer on a crucial 
date fixed for the allotment year, 

(b) Normally, MPu allotted 
accommodation from the MPs Pool by the 
respective House Committees. Only the MPs 
who have held high position in the Central 
Govt. such as Ministers of the Union Council, 
Speaker-Lok Sabha, Chairman/Dy. 
Chairman-Rajya Sabha, Judges of the 
Supreme Court or the Ministers in State 

Govemments, Governors etc. can be allotted 
accommodation from the General Pool, 
subject to its availability. Sixty four bungalows 
have been earmarked for allotmentto Certral 
Ministers. 

(c) Bungalows in occupation of Ex-
Minsters are; 

1. Sh. V.P. Sathe, President, 
ICCR-2, K.M. Marg. 

2. Sh. H.K.L. Bhagat -34, 
Prithviraj Road. 

3. Sh. Shard Pawar- 5, Janpath. 

4. Family of Late Sh. Bhagay 
Goverdhan - 1 S, Dr. B.D. Marg. 

5. Sh. K.C.Lenka-5, B.R.Mehta 
Lane. 

(d) and (e). Eviction proceedings are 
being initiated against the concerned, under 
Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971 to secure vacation of 
the Bungalows. However, the requests of 
Shri V.P. Sathe, Shri H.K.L. Bhagalows. 
Bhagat and Sh. Sharad Pawar for retention 
have been submitted to competent authority 
for approval. 

[English] 

Chemical Fertilizers 

7110. SHRI GEORGE FERNANDES: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) the production of various chemical 
fertilizers during each of the last three years; 
and 

(b) the system adopted to ensure the 
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availability ofchemicalfertilizers to the small . AFFAIRS AND MINISTRY OF STATE IN 
farmers? THE DEPARTMENT OF ELECTRONICS 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 

AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) Production o'f fertilizer 
nutrients (nitrogen and phosphate) during 
the last three years has been as follows:-

(,OOOMT) 

1991-92 1992-93 1993-94 

'N' 'P' 'N' 

7301.3 2562.2 7430.3 

(b) The bi-annual fertilizer supply plans 
formulated to ensure timely supply of 
controlled fertilizers take into account the 
needs of all categories of farmers, including 
small farmers. The availability of controlled 
fertilizers is periodically monitored in 
coordination with State Governments, 
fertilizer manufacturers, pool handling 
agencies and the Railways. Government 
also keeps a watch over the availability of 
decontrOlled fertiliser. 

The increase in the number of fertilizer 
sale points from 1 .56 lakhs in the year 1984 
- 85 to 2.48 lakhs in the year 1992-93 has 
improved the access of small farmers to 
fertilizers. Further, State Governments have 
been advised to exempt dealers stocking 
upto 10 tonnes of fertilizers from the 
requirement of obtainillg dealership 
registration certificates under the provisions 
of Fertilizer Control Order, 1985. 

With a view to improving availability of 
fertilizers to small farmers, Government have 
advised State Governments and fertilizer 
industry to make fertilizers available in small 
bags, particularly in hilly and inaccessible 

'P' 'N' 'P' 

2306.2 7231.2 1815.7 

areas. Special efforts are also being deployed 
to educate farmers, particularly small and 
marginal farmers, in the optimal use of 
fertilizers through field demonstrations. 

Policy on Management of Wastes 

7111. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Associated Chambers 
of Commerce and Industry of India has sought 
for a National Policy. on management of 
wastes; 

(b) if so, the reaction of the Government 
thereto; and 

(c) the details of fresh initiatives taken 
by the Government to tackle the problem of 
wasteland? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL. RAO RAM SINGH): 
(a) and (b). Yes,Sir. The Hazardous Wastes 
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(Management and Handling) Rules, 1989 
and the Guidelines for management and 
Handing of Hazardous Wastes provide for 
national regulations on hazardous wastes. 
The suggestions received from different 
sources have been duly considered and 
taken care of in the national policy Statement 
for Abatement of Pollution issued by the 
Ministry of Environment and Forests in 
February, 1992. The National Waste 
Management Council has also been set up, 
in the Ministry of Environment and Forests, 
to promote. and advise on various issues 
related to management of Wates. 

(c) The fresh initiatives takenJbeing taken 
forthe development of wastelands especially 
wastelands in non-forest areas include 
promotion of Jo Jo Ba Plantation in the arid/ 
semi arid areas, promotion of Cashew tree 
plantations in the non-forest areas of the 
Southern Region and promotion of tea 
plantation in the North Eastern Region. 

Voluntary Retirement in Public Sector 
Undertakings 

7112. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state 
the number of employees opted retirement 
under the Voluntary Retirement Scheme in 
various Public Sector Undertakings as on 
March 31, 1994, Undertaking-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
According to the available information forthe 
fouryears period 1989-90 to 1992-93, 94,168 
employees have opted for v91untary 
retirement. Information for the financial year 
i.e. 1.4.1993 to 31.3. 1994 is not available. 

Gandhar Petro-Chemical (IPel) 

7113. SHRI GOPI NATH GAJAPATHI: 
Will the .Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Gandhar Petrochemical 
Complex of the Indian Petro-Chemicals 
Corporation Limited (lPCl) which was closed 
down in 1993, has how been started; and 

(b) if so, the progress made so far and 
the year by which the first phase is expected 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMEN1ARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF· OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FAlEIRO): (a) and (b). Investment approval 
for IPCl's Gandhar Petrochemical project 
was accorded in March, 1992. IPCl has 
reported that the work on implementation of 
the project is proceeding well with site gicMiling, 
construction power, construction water, 
godowns, site office, etc. completed. Work is 
in progress on permanent power and raw 
water supply. Detailed engineering for the 
phase-I of the project is in advanced stage. 
According to the IPCl, the first phase is 
schedule for mechanical completion by 
March, 1996. 

Viable Projects for Joint Ventures 

7114. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
offer a number of viable projects to foreign 
investors; 

, 
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(b) if so, the details of these projects: 
and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

Water and Sewage Testing Facilities 

7115. SHRI GIRDHARI LAL 
BHARGAVA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Govemment have 
received ~my scheme from the Govemment 
of Rajasthan for upgrading Water and 
Sewage Testing Facilities; 

(b) if so, the details thereof; and 

(c) the time by which this scheme is 
likely to be launched? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARIJIBHAI PATEL): (a) Yes, Sir. 

(b) The State Govemment has proposed 
to upgrade one State level laboratory at 
Jaipur, 5 regional level laboratories and 8 
district level laboratories in addition to the 
setting upof 8 new district level laboratories. 

(c) The guidelines for water quality 
survillance do not provide for assistance for 
upgradation of state level and regional 
districts level laboratories. The setting up of 
8 new district level laboratories has been 

approved and an ·on account" grant of Rs. 
8.00 lakhs has been released to the State ... 
Govemment of Rajasthan. 

Chairman and Managing Director for 
Scooters India Limited 

7116.SHRIINDRAJITGUPTA:Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Public Enterprises 
Selection Board had submitted a 
comprehensive list of candidates forthe post 
of Chairman/Managing Director for the 
Scooters India Limited, way back in 1989; 

(b) whether the Government have still 
not appointed Chairman/Managing Director 
for the Company; 

(c) if so, whether the company at present 
being managed without any whole time 
director/chief executive; 

(d) if so, the facts thereof and reasons 
therefor; and 

(e) the steps being taken to appoint the 
whole time chief executive? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) No such 
list is available with the Government. 

(b) There is a Part-time official Chairman 
of Scooters India Limited. 

(c) The Company is being managed by 
a full-time Executive Director who is 
functioning as Chief Executive of the 
Company. 

(d) Does not arise. 
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(e) Does not arise, since there is already 
a whole-time Chief Executive of the 
Company. 

Use of Residential property as 
Commercial 

7117. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any survey has been 
undertaken by DDA to find out the flats/plots 
meant for residential purposes being used 
for commercial purposes in Delhi; and 

(b) if so, the details thereof and the 
action taken against the illegal conversion of 
residential plots/flats for commercial 
purposes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
P.K. THUNGON): (a) As reportedbyDDA, a 
survey has been undertaken in respect of the 
plots meant for residential purposes being 
used for commercial purposes in February, 
1991. No comprehensive survey of DDA 
flats in this regard has been conducted. 

(b) Prosecutions launched against 
misuse of plots during the past thre~ years is 
given below: 

1991-92 19 

1992-93 304 

1993-94 481 

As far as DDA flats are concerned, 
wherever a misuse is detected, appropriate 
action, under the Delhi Development Act, 
1957 is taken by DDA. 

Turnover of Scooters India Limited 

7118. SHRI V. SREENIVASA PRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of turnover achieved by 
the Scooters India Limited, Lucknow and 
product-wise during 1993-94, 1992-93 and 
1991-92; 

(b) the number of employees opted for 
voluntary retirement during the period; 

(c) the details of proposals r~ceived by 
the Company from foreign entrepreneurs! 
companies proposing for diversification and 
theirfinancial assistance during the past two 
years; 

(d) whether the Board ofDirectors have 
not yet taken up such proposals for 
consideration and proper action; and 

(e) if so, the facts and reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a) The details 
are as under: 
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(Rs. in fakhs) 

1991-92 1992-93 1993-94 

Vijay Super Lambretta 165.95 99.28 51.35 .. 

Cento/Sunny FR Power Packs 33.92 51.26 38.89 
(2-Wheeler) .79 .28 

Three Wheeler Power Packs 1604.19 1401.17· 2113.85 
(3-Wheeler) .23 

Spare parts 95.90 112.27 140.66 

Fans 514.51 556.56 348.75 

2415.49 2220.82 2693.50 

(b) The number of employees retired 
under V.R.S. during the last three years 
(1991-92 to 1993-94) is indicated below: 

Years • Numbers 

1991-92 42 

1992-93 92 

1993-94 777 

911 

(c) to (e). The Company has indicated 
that it has received some proposals. No 
specific proposal has' been referred to 
Government for consideration, as none of 
these have reached a final stage of 
negotiation . 

Khadi and Village Industries in Kerala 

7119. SHRt RAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Khadi and Village 

Industries in Kerala are facing grave crisis; 

(b) if so, the reasons therefor; 

(c) the steps taken to revive the different 
institutions; 

(d) whether the Khadi and Village 
Industries Commission has failed to provide 
timely rebate to these Khadi Institutions; 

(e) if so, the total amount of rebate due 
upto March 31, 1994 to these ailing 
institutions; 

(f) the reasons for delay in payment of 
rebate; and 

(g) the steps proposed to expedite 
payment and to ensure non-recurrences oj 
such delays in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) No, Sir. 
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(b) Does not arise. 

(c) One institution in Kerala. namely 
Gandhi Smarak Nidhi has become a 
problematic institution. Khadi and Village 
I ndustries Commission (KVIC) appointed an 
Administrator in 1991 to revive the institution 
and since then the losses of the institution 
have been considerably reduced. 

(d) to (g). Although all efforts are made 
to ensure timely payment of rebate, some 
times the payment gets delayed due to 
budgetary constraints. KVIC informed that 
the total rebate payment due for the 
institutions of Kerala from April, 1993 to 
December, 1993 was Rs. 112.92Iakhs. KVIC 
has· instructed its State Office to get the 
rebate claims of all the institutions, every 
quarter so that the same can be cleared in 
the following quarter so that the same can be 
cleared in the following quarter with available 
funds. 

Applications Pending with Director 
General of Investigation and 

Registration 

7120. SHRI JEEVAN SHARMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of applications pending 

investigation and finalisation with the Director 
General of Investigation and Registration 
and the M.R.T.P. Commission; 

(b) since when these applications are 
pending; 

(c) the reasons for delay in their 
investigations and finalisation; and 

(d) the steps taken to expedite the 
investigations and finalisation of the cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). A Statement 
showing the number of applications pending 
investigation and finalisation as on 
01.05.1994 is attached. 

(c) and (d). The preliminary 
investigations are at different stages of 
progress in the Office of the DG (I & R). 
Finalisation of these investigations are 
pending because in some of the cases, 
complete information is yet to be received 
and in a few others, additional information 
has been sought from the parties. There are 
also a few cases where the preliminary 
investigations are under finalisation for 
submitting to the M. R. T. P. Commission. 
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[ Translation] 

Power by Atomic Power Plant 

7121. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total quatum of power generated 
by each Atomic Power Plant in the country 
during each of the last three years; 

(b) whether the generation of power is 
steadily declining; 

(c) if so, reasons therefor; 

(d) the steps being taken by the 
Government to increase the power 
generation capacity; 

(e) the reasons for freuent closure of 
Kota Atomic Power Plant; and 

(f) the present power generation capacity 
of each unit of Atomic Power Plant at Kota 
and the amount earmarked for its expansion? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OFSTATEINTHEMINISTRYOFSCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) The electricity generated 
expressed in Million KiiowaUhours (MUs) by 
the Atomic Power Stations in commercial 
operation during the last three financial years 
is given below: 
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(b) and (c). The decline in total generation 
in 1993-94 is mainly due to the Narora fire 
incident and the series of in service 
inspections of indigenous turbines of Nuclear 
Power Stations in consequence thereof. 

(d) To increase the power generation 
capacity of atomic power plants, new projects 
are being taken up consistent with availability 
of funds. Ongoing power projects are being 
speeded up so that they start power 
generation early. Better preventive and 
predictive maintenance practices are being 
adopted in the operating power stations to 
increase generation. 

(e) Rajasthan-2 has, in general, operated 
well and it has achieved a life time average 
capacity utilisation of around 60% from 1.4.81 
tiI131.3.94. In regard to Rajasthan-1 ,the first 
Pressurised Heavy Water Reactor (PHWR) 
unit, a minor heavy water leal<from the Over 
Pressure Relief Device (OPRD) in an 
inaccessible area on top of the calandria 
mainly contributed to the reduced availability 
of the Unit. 

(f) The present reted power generation 
capacity of the two units of Rajasthan Atomic 
Power Station near Kota in operation are 100 
MWe and 200 MWe in respect of unit-1 and 
unit-2 respectively. Presently, two additional 
units each of 220 MWe i.e. Rajasthan 3 & 4 
are under construction. The approved outlay 
tor this project during the 8th five year plan 
(1992-97) is Rs.1 000 Crores. 

Action Plan for NCES 

7122.SHRISURENDRAPALPATHAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 

formulated any comprehensive action plan 
to generate powerthrough Non-Conventional 
Energy Sources by the end of the Eighth Five 
Year Plan; 

(b) if so, the details thereof; 

(c) the number of such power plants 
installed in Uttar Pradesh under solar 
photovoltaic technology; and 

(d) the number of villages likely to be 
benefited therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) and (b). Yes, Sir. The Ministry 
of Non-Conventional Energy Sources has 
formulated a new Strategy and Action Plan 
and the targets to generate power through 
non-conventional energy sources by the end 
of the Eighth Five Year Plan have been 
revised from 600 MW to 2000 MW. According 
to the new Strategy and Action Plan, the 
generation of power is being given a market 
orientation with active private sector 
participation to achieve full 
commercialisation. 

(c) and (d). In Uttar Pradesh two Solar 
Photovoltaic (SPV) power plants of capacity 
100 KW each are being installed in Kalyanpur, 
Distt. Aligam and Sarai Sadi, Distt. Mau. 
These power plants will provide street lights, 
domestic lights and irrigational pumping 
facilities to the neighbouring villages, and 
part of the power will be fed to local grids. In 
addition. 31 small village level SPV power 
plants of aggregate capacity 143 KW have 
also been installed in Uttar Pradesh. 
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[English] 

Top Shareholders 

7123. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Department of Company 
Affairs has decided to ask for the list of top 
500 shareholders of the existing Companies 
and not of all the shareholders; 

(b) if so, the rationale behind this; and 

(c) the implications of 'top shareholders' 
in terms of shares held and the monetary 
value thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) (a) to (c). The Department is 
considering a proposal that the companies 
having more than 500 members/debenture-
holders may provide particulars of only top 
500 members/ debenture-holders so that 
such companies need not submit voluminous 
details about all the shareholdersldebenture-
holders in the annual return filed with the 
Registrar of Companies. 

National Institute of Oceanography 

7124. SHRI Y.S. RAJASEKHAR 
REDDY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the National Institute of 
Oceanography and Department of Ocean 
Development are collaborating with the State 
Govemmentforsetting up of an Oceanarium 
in the sea at Goa; and 

(b) if so, the details of the project 
alongwith the proposed Goa cost estimate 

and the shares of the State and Union 
Government to finance the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLlAMNTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTIONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) Yes Sir. The Department of 
Ocean Development, with the help of 
Government of Goa, is exploring the 
possibility of establishing an Oceanarium in 
the sea at Goa. The National Institute of 
Oceanography is not involved at this stage. 

(b) The Engineers India Ltd., has been 
requested to prepare a feasibility report and 
details of cost estimate of the project will be 
known only after preparation of the report. 

Mobile Laboratories in Gujarat 

7125. SHRI HARISINH. CHAVDA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of stationary and mobile 
laboratories of water quality survillance in 
Gujarat; 

(b) whether there is any proposal to set 
up more such laboratories in the State; and 

(c) if so, the details thereof? 

THE MINISTER OF STAT~ IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a) There are 16 
stationary laboratories (3 yet to be made 
functional) and 1 mobile laboratory in Gujarat 
for water quality surveillance. 
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(b) No, Sir. 

(c) Does not arise. 

[ Translation) 

Foreign Assistance to Madhya Pradesh 
for Housing Projects 

7126. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the amount provided to the 
Govemment of Madhya Pradesh out of the 
financial assistance given by K.F.w. of 
Germany and O.E.C.F. of Japan; 

(b) the manner in which Madhya Pradesh 
is utilising this assistance; and 

(c) the number of houses COl)st!ucted 
with this assistance along with locations 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OFWATER RESOURCES (SHRI 
P .K. THUNGON): (a) to (c). Out of financial 
assistance committed to HUDCO by KFW of 
Germany and OECF of Japan, no amount 
has so far been provided to Govemment of 
Madhya Pradesh. However, for 2 building 
centres at Hoshangabad and Ratiam, Rs. 

10.50 lakhs each have been earmarked from 
the KfW grant for which Techno Economic 
Financial Matrix Information is required to be 
sent to KfW for approval. Kf assistance would 
flow to these two building centres in Madhya 
Pradesh thereafter. 

[English) 

Foreign Direct Investment 

7127. SHRI PRITHVIRAJ D. CHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the net amount of Foreign Direct 
Investment proposals approved during April 
1993 to March 1994 State-wise; and 

(b) the actual inflow of FDI during the 
above period in infrastructure, consumer 
goods and food processing sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) A statement 
showing State-wise net amount of Foreign 
Direct Investment proposals approved during 
April 1993 to March 1994 is enclosed. 

(b) Reserve Bank of India has reported 
Rs. 1925.89 crores amount of actual inflow 
of foreign investment during the period from 
April, 1993 to March, 1994. Industry-wise 
distribution of actual inflow of foreign direct 
investment is not maintained. 

STATEMENT 

ST ATEWISE REPORT FOR FOREIGN DIRECT INVESTMENT CASES APPROVED FOR 
THE PERIOD APRIL, 1993 TO MARCH, 1994 

STATE 

Maharashtra 

April, 1993 - March, 1994 

Number 

109 

Investment 
(Rs. in crores) 

1513.87 
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STATE April, 1993 - March, 1994 

Number Investment 
(Rs. in crores) 

Delhi 89 955.80 

Othei3 61 944.71 

Orissa 11 779.59 

Madhya Pradesh 17 582.87 

Tamil Nadu 78 558.78 

Kamataka 43 355.94 

Andhra Pradesh 43 348.99 

Gujarat 30 303.39 

Haryana 38 133.74 

Rajasthan 24 75.77 

Uttar Pradesh 16 63.79 

West Bengal 21 48.30 

Goa 10 36.59 

Kerala 10 21.89 

Chandigarh 3 20.02 

Dadra & Nagar Haveli 2 7.43 

Punjab 7 7.21 

Himachal Pradesh 3 2.62 

Pondicherry 4 2.18 

Daman & Diu 2 1.42 

Bihar 2 1.37 

And,aman & Nicobar 0.90 

Assam 2 0.27 

626 6767.43 
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Government Employees Welfare 
Housing Organisation 

7128. PROF. SAVITHRI 
Lf.KSHMANAN: will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Central Government 
Employees Welfare Housi,1g Organisation 
has announced any new schemes in different 
States; 

(b) if so, the details thereof; nnd 

Location 

1. Nerul New Bombay 

2. Poonamalle 
High Road, Madras 

3. VIP Road, Calcutta 

4. Sector 51, NOIDA 

(c) the funds involved therein, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON): (a) to (c). The Central 
Government Employees Welfare Housing 
Organisation has announced four schemes, 
the details of which are given below: 

No. of dwelling Total Project 
units cost 

(Rs. in Crores) 

384 18.13 

524 18.00 

676 27.10 

632 29.00 

All these schemes are on a self-financing basis. 

Manufacture of Blades 

7129. SHRI MRUTYUNJA YA NA YAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
cleared some foreign collaborations for 
manufacture of quality blades in India; 

(b}ifso, the details of such collaborations 
approved during the last three years; and 

(c) the annual production of razor blades 

in India vis-a-vis demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPATMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Government have approved foreign 
collaboration of MIs. Harbans Lal Malhotra & 
Sons Umited. Calcutta with MIs. Gillette 
International, UK with 49% foreign equity 
participation. 

(c) The production of raiorblades during 
the last three years was as tollows: 
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1990-91 3423 Million Numbers 

1991-92 3467 Million Numbers 

1992-93 3093 Million Numbers 

Growth Centres in Kerala 

7130. SHRI MULLAPPALLY 
RAMCHANDRAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the work on the proposed 
industrial growth centres at Cannan ore and 
Alleppey in Kerala has commen?ed; 

(b) if so, the details thereof; 

(c) the amount allocated so far, for each 
of these growth centres; and 

(d) the manner in which this amount has 
been utilised so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a) to (d). Under 
the growth Centre Scheme-1988, two growth 
centers, One in Alleppey-pathanam-thitta and 
the other in Kannur-Kozhikode-Mallapuram 
have been approved in Kerala. Central 
assistance of Rs. 50 lakhs each has been 
released towards these centres. The scheme 
is to be implemented during the VIII Five 
Year period by the State Govemment. 

Paperless System for Examinations 

7131. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the National Informatics 
Centres (NIC) has devised a computer aided 

p~per1ess exami!1ation system; 

(b) whether it has since been tried and 
for reliability and workability; 

(c) if so, the details thereof; 

(d) whether the Go~mment propose to 
conduct UPSC examinations on the system; 
and 

(e) if so, the details thereottogether with 
the specification of the system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) to (e). 
In order to test the efficacy of the Computer 
Aided Paperless Examination System 
developed by NIC, the UPSC had arranged 
for the conduct of a recruitment test for 
certain posts in the Government. This was of 
limited scope involving about 6000 
candidates (who actually appeared). 
Candidates were tested in one paper only, 
and the examination was conducted at 18 
centres through this system over a period of 
about 3 weeks in September, 1993. The 
experience obtained through this method of 
testing is presently being evaluated by the 
U.P.S.C. 

Judicial Academy 

7132. SHRI P. KUMARASAMY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
set up a Judicial Academy to impart training 
to Judicial officers; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS: (SHRI H.R. 
BHARDWAJ): (a) and (b). On the basis oflhe 
decision taken by the Government, the 
National Judicial Academy has been 
registered under the Societies Registration 
Act (Act XXI of 1860), with the Registrar of 
Societies, Delhi on 17th August, 1993. The 
Academy has come into existence from that 
date, with the aim, to provide training to 
Judicial Officers of the States/Union 
Territories. 

Out-of-Turn Allotment of Houses 

7133SHRI PAWAN KUMAR BANSAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on May 
5. 1994to Unstarred Question No. ?723and 
state: 

(a) whether any out-of-turn allotment of 
houses of different categories have been 
made by the Administrator of Chandigarh 
since May, 1993; 

(b) if so, the details thereof including the 
particulars of the allotters; 

(c) the number of allotments made on 
priority basis during the same period in 
different categones; and 

(d) the year of seniority of the first person 
on the waiting list in each ofthe categories at 
present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE m THE 
MINISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON): (a) to (d). Information is 
being collected and will be laid on the Table 
of the Sabha. 

Revised Compensation of Land 
Acquired 

7134. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of URBAN 
DEVELOPMENT be pleas~ to state: 

(a) whether in a number of cases the 
farmers whose agricultural land was acquired 
by the Delhi Development Authority (DDA) 
have not so far been paid revised 
compensation as per the award(s) of the 
High Court made during the year 1991 ,1992 
and 1993; 

(b) if so, the details of the cases and the 
reasons for non-payment of revised 
compensation; and 

(c) the time by which such compensation 
is likely to be paid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OFWATER RESOURCES (SHRI 
P.K. THUNGON): (a) to (c). The information 
is being collected and will be laid on the 
Table of the Sabha. 

Conversion of Reserved Posts into 
General Category 

7135. DR. SUDHIR RAY: 
SHRI MUHIRAM SAIKIA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the posts of 'A' and 'B' 
Groups reserved for scheduled castes and 
scheduled tribes are liable to be converted 
into those of general category in the Central 
Government services; and 

(b) if so, the details of the relevant 
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provisions in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) and (b). 
The vacancies reserved for SC/ST cannot 
be converted into those of general category 
in the case of direct recruitment. 

Alleged Cases of Allotment of Land by 
DDA 

7136. SHRI ARJUN SINGH YADAV: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether some cases of allotment of 
land to impersonators by DDA officials in 
collusion with property dealers have come to 
notice of the Union Government during the 
last twelve months; 

(b) if so, the details thereof; 

(c) the action taken in the matter; 

(d) whether there is any proposal to 
review all such cases of allotment; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
P.K. THUNGON): (a) and (b). DDA has 
reported that one case of allotment of plot 
No. 1161 in Dr. Mukhe~ee Nagar, New Delhi 
to an impersonator by DDA officials in 
collusion with property dealer has come to 
notice during the last twelve months. 

(c) Four DDA officials have been placed 
under suspension. A criminal case has also 
been registered with the police. 

(d) to (f). The Vice-Chairman, DDA has 
ordered a thorough verfication of allotments 
made in Mukhe~ee Nagar Area. There is, 
however, no proposal to review all cases of 
allotment of land in other areas as thousands 
of allotments of land have been made during 
the last over three decades and it is neither 
feasible nor practicable to do so. 

[Translation] 

Projects and Development India Limited 

7137. DR. MUMTAZANSARI: 
SHRIMATI SHEELA 

GAUTAM: 
SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRI BHEEM SINGH PATEL: 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Government propose to 
class down the Sindri Headquarters of P .D .I.L. 
as reported in the Hindi Daily 'The Rashtriya 
Sahara' dated March 14, 1994; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government 
to ensure proper rehabilitation of the 
employees working therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
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DEVELOPMENT (SHRI EDURDO (c) the steps being taken by the 
FALEIRO): (a) No such decision has been Govemment to increase the expenditure on 
taken. rural development, State-wise? 

(b) and (c). Do not arise. 

[Eng/ish] 

Rural Development Schemes 

7138. SHRI AVTAR SINGH 
BHADANA: 

SHRI ARVIND TRIVEDI: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the total num-ber of rural population 
in the country as per latest Census, State-
wise; 

(b) the percentage of national income 
being spent on rural development schemes 
in the country State-wise; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). The 
requisite details are given. in the attached 
statement - I. 

(c) Total allocations for Rural 
Development Schemes namely: the 
Integrated Rural Development Programme 
(IRDP). Jawahar Rozgar Yojana (JRY), 

. Employment Assurance Scheme (EAS) 
Accelerated Rural Water Supply Programme 
(ARWSP), Drought Prone Area Programme 
(DPAP) and Desert Development 
Programme (DDP) for 1993-94 have been 
considerably enhanced as compared to those 
during the previous year in all the States/UTs 
except in Goa. Himachal Pradesh, Punjab 
and Pondicherry. The Statewise allocations 
are given in the attached statement-II 
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Encroachment of Horticulture Land 

7139 SHRIMATI SAROJ DUBEY: 
SHRI MANJA Y LAL: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the total areas of land earmarked by 
the Horticulture Department for greenary in 
Delhi, zone-wise; 

(b) the total area of land occupied 
illegally, zone-wise; 

(c) the total area of land reclaimed up to 
the end of 1993; 

(d) the efforts made to reclaim the 
remaining land; 

(e) whether any change in the Delhi 
Master Plan is contemplated as a result of 
such a large encroachment; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON):(a) DDAhasreportedthat 
an area of 11608.21 acres are under the 

. Master Plan Green. The zone-wise details 
are given below: 

East Zone 1348.47 acres 

North Zone 1897.81 acres 

South Zone 5293.63 acres 

west Zone 2314.07 acres 

Rohini Zone 754.23 acres 

Total 11608.21 acres 

(b) DDAhas reported that 161.72acres 
of green area are under illegal occupation. 
Zone-wise details are as under:-

East Zone 10.08 acres 

North Zone 21.52 acres 

South Zone 109.67 acres 

West Zone 18.05 acres 

Rohini Zone 2.40 acres 

Total 161.72 acres 

(c) DDAhasreportedthat 12.74 acres of 
land earmarked for horticulture have been 
recovered by it during 1993 at various places. 

(d) The removal of encroachments is a 
continuous process. DDA has reported that 
a survey of various encroachments has been 
completed and efforts are on to reclaim DDA 
land (green) by undertaking demolition action. 

(e) Since the encroachments in green 
area are not on a very large scale, there is no 
likelihood of any significant changes in the 
Master Plan as a result of such 
encroachments. 

(f) Does not arise in view of reply to Part 
(e) above. 

Prices of Maruti Vehicles 

7140. SHRI RABI RAY: 
SHRI SHRAVAN KUMAR 

PATEL: 
SHRI P.C. THOMAS: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether despite the biggest duty 
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cuts granted in 1993-94 budget for the 
Automobile Industry, the prices of Maruti 
Jeeps, vans and cars have been lately 
increased; 

(b) if so, the increase affected quring the 
current financial year; and 

(c) the reasons for such an increase? 

Model Before 6.4.94 

Maruti 800 Std. 1,49,990 

Omni (FR) 1,39,469 

Gypsy (ST) 2,33,591 

Maruti 1000 AC 3,32,530 

Zen 2,80,650 

(c) Price increases are made by the 
Company on considerations of cost, market 
and other commercial factors. 

Maruti Udyog Limited 

7141. SHRI TEJ NARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether in view to end all budgetary 
support to public sector undertakings, the 
Goverrunent propose to renounce its shares 

~iIl .. MM.tti Udyog Limited in favour of 
SUZuk! ~ Company; 

(b) whether the Govemment have since 
permitted the Maruti Udyog Limited to bFiog 
in the required As. 150 crore from Japan; 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
According to Maruti Udyog Ltd., excise duty 
cuts granted in 1993-94 Budget were passed 
on, in full to the customers. Changes in price 
of Maruti vehicles during the current financial 
year are:-

Ex-factory price incl. excise (Rs) 

w.e.f.6.4.94 

1,56,296 

1,45,775 

2,41,998 

No change 

No change 

(c) if so, the details thereof; and 

(d) the plan ofthe Maruti Udyog Limited 
regarding expansion, additional requirement 
of funds and Government's contribution 
therein? 

THE MINISTER OF STATE IN ITHE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
NO,Sir. 

(c) Does not arise. 

(d) Maruti Udyog Limited (MUL) is 
implementing .a project to expand its 
production capacity from 1,3O,OOOt02,00,000 
vehicles per annum. The estimated cost of 
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the project is Rs. 695 crores. According to 
MUl the project is being presently financed 
from resources available to MUL. No specific 
contribution by way of equity or loan has 
been given by Government forthis project so 
far. 

[ Translation) 

Production of Maruti Vehicles 

7142. SHRI MAHESH KANOjA)1 
SHRI BAlRAJ PASSI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
increase the production of Maruti vehicles; 

(b) if so, the extent thereof; 

(c) the amount proposed to be spent to 
raise the production capacity; 

(d) the number of vehicles manufactured 
during 1993-94 till date; and 

(e) the target fixed for the manufacture 
of venicles during 1994-95? 

THE MiNISTER OF STATE IN THE 
rvllNISTRY OF INDUSTRY (DEPARTMENT 
OF iNDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNASAHI): (a) to (c). Maruli 
Udyog Limited (MUl) is implementing a 
p:oject to expand production capacity from 
j .30,000 to 2.00,000 vehicles per annum. 
The estimated cost of the project is Rs. 695 
crores. Actual production from this capacity 
could be about 2,30.000 vehicles. 

(d) During 1993-94, MUL produced 
1.58,109 vehicles. 

(e) MUl expects to produce 1,81,000 
vehicles during 1994-95. 

Medical Facilities for Armed Forces 

7143. SHRI PRABHU DAYAL 
KATHERIA: 

DR. MAHADEEPAK SINGH 
SHAKYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
increase the medical facilities for the armed 
forces: 

(b) if so, the details thereof; 

(c) whether there is any scheme to 
modernise the naval hospital Ashwani: and 

(d) if so. the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE P,ND MINISTER 
OF STATE INTHE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MAlLiKARJUN): (a) Yes Sir. 

(b) Modernisation Schemes for armed 
forces hospitals are under implementation 
under a phased programme. These schemes 
aim at augmentation of medical equipment 
in these Hospitals. 

(c) Yes Sir. 

(d) The salient features of modernisation 
plan of INHS ASHVANI are: 

(i) Construction of a new multi-
storeyed integrated hospital 
complex commensurate with 
the approved bed strength of 
825 and on the line of a well 
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equipped Command hospital; 

(ii) Creation of infrastructure to 
cope with increasing clientele 
and medical coverage 
requirements of peripheral 
armed forces hospitals. 

(iii) Establishment of super 
speciality facilities in the fields 
of Cardiothoracic, 
Nuerosurgery, Malignant 
diseases. Gastro-enterology. 
Endocrinology, Reconstructive 
and Burns Surgery and an 
Imaging Centre. 

Electoral Rolls 

7144. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether names of several 
Bangladeshi intruders have been deleted 
from the revised electoral rolls of Delhi: and 

(b) if so, the number thereof'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS: (SHRI H.R. 
BHARDWAJ): (a) and (b). The information is 
being collected and will be laid on the Table 
of the House. 

Supply of Sea water for Drinking 
Purpose 

7145. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to sti;lte: 

(a) whether there is any scheme to 
supply sea waterfordrinking purpose through 

pipelines in the cities located nearby the 
seas; 

(b) if so. the details in this regard; and 

(c) the names of the cities in which it 
would be started first and the estimated cost 
to be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN 'DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRYOFWATER RESOURCES (SHRI 
P.K. THUNGON): (a) No. Sir. 

(b) and (c). Do not arise. 

Integrated Rural Water Supply Project 
in Madhya Pradesh 

?: 46. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the PRIME M!NISTER be 
pleased to state: 

(a) whether the Government of Madhya 
Pradesh has sent the Integrated Rural Water 
Supply and Environment project to the Union 
Government for World Bank Assistance: 

(b) if so, the estimated cost of this project: 

( c) the number of villages to be included 
in the proposed scheme: and 

(d) the action taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT): (SHAI UTTAMBHAI 
HARJIBHAI PATEL): (a) No, Sir. 

(b) to (d). Do not arise. 
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Israeli Multinational Conglomerate 

7147. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
take initiative for transfer of technology from 
Britain in several fields of scientific importance 
including certain spedfic fields of electronics 
and science; and 

(a) whether the Israeli Multinational (b) if so, the details thereof and the time 
Conglomerate had sent a team of officials to by which this proposal is likely to be finalised? 
India to identify some joint venture projects 
for financing and co-promoting; . THE MINISTER OF ST ATE IN PRIME 

MINISTER'S OFFICE AND MINISTER OF 
(b) whether some such projects have STATE INTHE DEPARTMENTOFATOMIC 

been identified so far; and ' ENERGY AND DEPARTMENT OF SPACE 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (c). There 
have been several business delegations from 
Israel to explore business possibilities in 
India. The reference is presumably to the 
delegation conSisting of representatives of 
about 40 companies in Israel, which visited 
India for three weeks from 22nd January, 
1994. The delegation which was sponsored 
by the Israel Export Institute (lEI), had a 
series of meetings with the representatives 
of a large number of Indian companies in 
Bombay and New Delhi. There are 
possibilities of jOint ventures in various areas 
such as agriculture, irrigation, water 
management, telecommunication, power, 
electronics, metal and machinery etc. 

[ Translation] 

Technology Transfer from Britain 

7148. SHRI RAJENDRAAGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (b). Sir, the 
Govemment is desirous of furthering linkages 
with Britain in areas of interest in science and 
technology through appropriate modalities 
of interaction, including support to joint 
programmes at interested institutions in the 
two countries. 

[English] 

Uranium Reserves in·Meghalaya 

7149. SHRI KABINDRA 
PURKA YASTHA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether there are huge reserves of 
Uranium in Meghalaya; 

(b) if so, the steps taken to exploit it and 
the quantity collected so far; 

(9) whether the Union Govemmeni have 
made any agreement with the State 
Govemment on the issue of royalty therefrom; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) A Uranium Deposit with 
reserves, of 9500 tonnes of Uranium Oxide 
(UPs> contained in 9.22 million tonnes of ore 
with average grade of 0.104% U3 0e has 
been located at Domiasiat, West Khasi Hills 
District, Meghalaya. 

(b) After estimation of reserves, a pilot 
plant has been set up for standardising the 
flow sheet developed based on laboratory 
studies for treatment of ore. Feasibility report, 
prepared for commercial exploitation of the 
deposit is under study. Ore containing about 
one tonne of U308 was excavated for treating 
in the pilot plant. 

(c) to (e). The State Government has 
been informed that as per notificati_on of the 
Government of India, the royalty payable is 
Rs. 2.52 per tonne for ore upto 0.05% U3 0 e. 
Above 0.05% U3 0e' the increase would be 
Re. 0.50 per unit of 0.01 % U308 per tonne. 

[Translation) 

Advanced Technology from U.S.A. 

7150. SHRI RAJESH KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
recently signed an agreement with the United 
States of America in regard to exchange of 
advanced technology; 

(b) if so, the details thereof and the 
guideines prescribed for import of advanced 
technology from other countries; and 

(c) the precautionary measures taken to 
ensure that the obsolete technology is not 
imorted in the name of foreign technology? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE ANO MINISTER OF 
STATE IN THE DEPARTMENT OF ATOMIC 
ENERGY AND DEPARTMENT OF SPACE 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) No, Sir. 

(b) and (c). Do not arise, Sir. 

[English) 

Fertilizer Units 

7151. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased.to state: 

(a) the details of fertilizer units in the 
country both in private and public sector, 
State-wise; 

(b) whether the existing fertilizer units 
are able to meet the demands of various 
fertilizers in the country; and 

(c) if not, the steps taken to set up new 
fertilizer units in the country, location-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) The details of the major 
fertilizer producing plants in public, co-
operative and private sector (State-wise) are 
given in the attached statement. 
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(b) and (c). Out of the three main fertilizer 
nutrients viz. nitrogen, phosthats and potash, 
about 85% of the demand of nitrogen and 
70% of the demand of phosthate is meet 
through indigenous production. The rest of 
the demand is met through imports. The 
entire requirement of potabl1 is met through 
imports as the country does not known 
exploitable reserves of potash. 

To reduce the gap between demand 
and indigenous production of fertilizers, two 
new ammonia/urea plants, one each at 
Babrala (U.P.) and Shahjahanpur (U.P.) are 
currently under implementation in the private 
sector. Besides. NFL and I FFCC have taken 
up projects for doubling of the capacity of 
their gas based plants at Vijaipur (M.P.) and 
Aonla (U.P.), respectively. 
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Investment in Agriculture 

7152. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the rate of investment in 
agriculture has declined recently; 

(b) if so, the details thereof; 

(c) the reasons for this declining trend; 
and 

(d) the steps taken by the Government 
to increase public investment in irrigation. 
rural communication and other agriculture 
related infrastructure? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). Gross 
investment in agriculture, at 1980-81 prices 
declined from Rs.4636 crores in 1980-81 to 
Rs. 4015 crores in 1986-87 and increased 
thereafter to Rs. 4567 crores in 1992-93. 

(c) The main reason for this trend is a 
slow down in the pace of public sector 
investment in agriculture during the Sixth 
and Seventh Plan periods. 

(d) The Eighth Five Year Plan stipulates 
increase in the share of Agriculture. irrigation 
and allied sectors to 18.65 per cent of the 
total investment. Eighth Plan places 
considerable emphasis on integrated rural 
energy programme, rural roads and such 
other infrastructure .. Provision of Panchayat 
phones is an important programme in 
expansion of rural telecommunication 
network. 

Per Capita Income of Farmers 

7153. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of PLANNING AND 
PROGRAMME IMPELEMENTATION be 
pleased to state: 

(a) the per capita income ratio between 
the urban population and the farmers living in 
the villages; 

(b) whether the per capita income of 
farmers is low as compared to the per capita 
income of the people living in the urban 
areas; 

(c) whether the Government are aware 
that in some countries like Japan, the per 
capita income of farmers and people living in 
urban areas in the ratio 140: 100; and 

(d) if so, the efforts made by the Union 
Government for raising the per capita income 
of farmers to the level of the income of urban 
population? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
Estimates of per capita income of farmers 
separately, are not available. The estimates 
of net domestic product (NDP) by urban and 
rural areas, which include offarmers living in 
villages, have been worked out at current 
pnces for the census years 1970-71 and 
1980-81 only. The ratios of per capita income 
of people living in urban areas as compared 
to those living in rural areas work out as 2.43 
and 2.32 respectively for the years 1970-71 
and 1980-81. Thus, the average per capita 
income of people living in rural areas is lower 
than that of people living in urban areas. 

(c) Exact corresponding information for 
Japan is not available. 

(d) During the Eighth Plan the priority 
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objectives of growth and diversification of 
agriculture into other allied activities such as 
animal husbandry, sericulture. fisheries, 
horticulture, agro-forestry etc. will help in 
generating higher returns and incomes for 
farmers. Greater emphasis on dryland 
farming and treatment of rainfed areas on 
watershed basis during the Eighth Plan will 
help in generating higher incomes for farmers 
through improved productivity. The significant 
shift in investment in favour of agriculture & 
allied sectors by way of increase in share of 
agriculture & allied sector including irrigation 
in the total investment from 11 .23 per cent in 
the Seventh Plan to 18.65 perce.nt projected 
during the Eighth Plan will also help in 
increasing the level of productivity and income 
of farmers. 

Gas Cracker Unit 

7154. SHRI UDDHAB BARMAN: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the implementation of the 
proposal to set up a Gas Cracker Unit in 
Assam delayed; and 

(b) if so, the reason therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY' 0F PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). The 
Assam Gas Cracker project is proposed to 
be set up as a joint venture project of the 
Assam State Government. The State 
Government are trying to tie up 'with an 
appropriate jOint sector partner and are also 
making arrangement for funds i(including 
concessional finance) for implementing the 
project. 

Cantonment Areas 

7155. SHRI KALKADAS: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the reports received 
during 1993 and 1994 so far against 
encroachments in bungalows and premises 
of Cantonments in Lucknow, Kanpur and 
Delhi; 

(b) the details of cases filed by these 
Cantonments authorities under Cantonments 
Act, 1924 in this regard; 

(c) whether the Cantonment authorities 
have not yet taken any punitive action against 
encroachers and builders; and 

(d) if so, the facts and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (d). Bungalows in 
Cantonments are either Defence owned 
Bungalows or privately owned. Defence 
owned bungalows are managed by. the 
Military authorities. The land in private 
bungalows belongs to the Ministry of Defence, 
butthe superstructure thereon are owned by 
the private individuals who enjoy only a limited 
right in the land. 

There are no reports of encroachments 
on Government land held on old grant terms 
by the holders of occupancy rights during 
1993 and 1994. 

Some encroachments prior to the year 
1992 on a few bungalows under the 
management of Military authorities, in 
Lucknow, Kanpur and Delhi have been 
reported. A few of these encroachments 
dates back to the year 1950. Action to remove 
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these encroachments under Public Premise 
(Prevention of Unauthorised Occupants) Act, 
1971 has been taken by the Army authorities. , 
There are, however, no reports of fresh 
encroachments in these Cantonments during 
the years 1993 and 1994. 

Work Performance of CSD 

7156. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the total sale proceeds 
of the Canteen Stores Department during 
each of the last three years indicating its 
profits and losses separately; 

(b) whether the Government propose to 
review the working of the CSD; and 

(c) if so, the details of the action plan 
chalked out in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) The sale proceeds and 
the profits earned by the Canteen Stores 
Department (CSD) in the years 1990-91 to 
1992-93 are given in the following table. The 
CSD did not incur any loss in these years. 

(in Rs. crores) 

Year Sales Turnover Net profits 

1990-91 824.46 40.50 

1991-92 1028.68 28.76 

1992-93 1172.08 50.98 
(Unaudited) 

(b) and (c). The functioning of the CSD 
is regularly reviewed by the Government 
from time to time and efforts are continuously 
made to improve productivity, sales 
performance, efficiency and responsiveness 
to the customers. 

Leather Manufacturing Units 

7157. PROF. M. KAMSON: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of leathermanufacturing 
units in the country at present; 

(b) the names of foreign agencies 

assisting our leather industry; 

(c) whether the Union Government 
propose to set up such units in some States 
with foreign assistance; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Based on 
a nation-wide survey on 'Capacity utilisation 
and scope formodemisation in Indian tanning 
industry' conducted by CLRI Madras - 1990, 
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the number of tanning units in the country is 
1083 (excluding tiny and cottage units). 

(b) A Statement is attached. 

(c) No, Sir. 

(d) Does not arise. 
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Cooperative Group Housing Societies 

7158. SHRI NAWAL KISHORE RAI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state the price of the land for 
Cooperative Group Housing Societies as-
sessed in 1983 by the DDA and the extent 
to which this price has been revised in 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRYOFWATER RESOURSES (SHRI P. K. 
THUNGON): The rate for allotment of land 
to Cooperative Group Housing Societies 
during 1983 was as under: 

Area 

1 . South and Central 
Area of Delhi 

2. North West 

3. East Delhi, 
Bodella & Rohini 

Rates per 
sq.mtr. 

Rs.160.00 

Rs.135.00 

Rs.110.00 

Land was allotted @ Rs.1650.65 per 

to state: 

(a) whether a seminar on public sector 
undertakings was organised by the Stand-
ing Conference of Public Enterprises 
(SCOPE) recently at new Delhi; 

(b) if so, the details of the discussions 
held there at and the outcome thereof, and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (c). The 
Standing Conference of Public Enterprises 
(SCOPE) had organised a seminar on 
"Globalisation, strategiC alliances and man-
aging partnerships" during 14-16 April, 1994. 
The SCOPE has reported that the seminar 
has not made any specific recommenda-
tions. 

[ Translation) 

Government Accommodation to 
Government Employees 

sq. mtr. in Dwarka Phase-I to Cooperative 7160. SHRI VIR SINGH MAHATO: Will 
Group Housing Societies in the year 1992- the Minister of URBAN DEVELOPMENT be 
93. This rate has been examined and found pleased to state: 
reasonable by the High Court. 

(a) whether any committee has been 
[English) constituted to clear the cases of allotment of 

Govemment quarters of the Govemment 
Standing Conference of Public Enter- employees; and 

prises 

7159. SHRI TARA SINGH: 
SHRI V. SREENIVASA 

PRASAD: 

Will the PRIME MINISTER be pleased 

(b) if so, the number of Government 
quarters provided, State-wise 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTRY OF STATE IN THE MINIS-
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TRY OF WATER RESOURSES (SHRI P.K. 
THUNGON): (a) and(b). No committee has 
been constituted to clear the cases of allot-
ment of Government quarters to the Gov-
ernment employees underthis Ministry. How-
ever, there exists a Specials Accommoda-
tion Committee for scrutiny and making final 
recommendations in the cases received 
from Government officials for allotment of 
Government accommodation on specific 
medical grounds such as those suffering 
from Cancer, Acute Heart trouble, TB etc. 
This committee at its last meeting held on 
04.11 .93 recommended cases of 20 Central 
Government officials for out of tum allot-
ment of Govemment accommodation on 
medical grounds at places where Central 
Government quarters under Directorate of 
Estates are available as per details below: 

(c) whether any agreement has also 
been signed in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) DE-
PARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) to (d). 
Recently a 15 member high level technical 
multi-disciplinary economic delegation led 
by Mr. Abdul Mohsen Yousef Hanif visited 
India from April 11-16, 1994andheldinvest-
ment oriented discussions both at official 
level and industry level. The visit of Kuwaiti 
delegation was of exploratory nature and 
the to sides are yet to identify areas of joint 
ventures and investments. Both'the coun-
tries, however, had Signed a cooperation 

States No. of sanctions agreement in February 1992 to establish a 
Joint Commission. 

Bombay (Maharashtra) 3 

Madras (Tamil Nadu) 

Shimla (Himachal Pradesh) 

Chandigarh (U. T.) 

Delhi 14 

[English] 

Indo-Kuwait Joint Ventures 

7161.SHRICHETANP.S.CHAUHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether India and Kuwait have 
agreed to identify some sectors of joint 
ventures for making investment; 

(b) if so, the details in this regard; 

[ Translation] 

Pyrites, Phosphates and Chemicals 
Umited 

7162. SHRI CHHEDI PASWAN: Will 
the Minister of CHEMICALS AND FERTIL-
IZERS be pleased to state: 

(a) the number of families displaced 
due to the land acquired by the Pyrites, 
Phosphates and Chemicals Umited, Bihar. 

(b) the number of persons given em-
ployment as a result thereof; and 

(c) the time by which the Government 
propose to provide employment to the re-
maining displaced families? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MIN~TER OF STATE IN TJiE 
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MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FAlEIRO):(a) Pyrites, 
Phosphates and Chemicals Limited (PPCl) 
acquired land for setting up the Fertilizer 
Division of their Amjhore Unit (Bihar) from 
77 families. 

(b) and (c) 33 persons have been em-
ployed out of the 77 families referred to 
above. In addition, 17 persons from these 
families have been taken as mining trainees 
to be ultimately absorbed in regular service, 
subject to fulfilment of the terms of employ-
ment in PPCL. In view of the surplus man-
power in PPCl and the unwillingness of the 
land oustees to do manual work, no time-
frame can be given for providing employ-
ment to the remaining affected families. 

Managing Committees of Khadiand 
Village tndustries Commission 

7163. DR. MAHADEEPAK SINGH 
SHAKYA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment have re-
ceived complaints regarding alleged misap-
propriation of the funds by Managing Com-
mittees of the Khacli and ViHage Industries 
Commission; 

(b) if so, the details thereof; 

(c) the action taken thereon; 

(d) whether a committee was appointed 
to make recommendations in this regard; 
and 

(e) if so, the details thereof and the 
extent to which its recommendations have 
been impIemented'by the Govemment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIES (DEPART-
MENT OF SMAll SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): (a) to (e) The 
Government has received complaints against 
the functioning of Khadi and Village Indus-
tries Commission (KVIC), including its Chair-
man. Some of the major complaints re-
ceived, relate to: (i) Supply of mill-made 
barrack blankets to DG, S & 0 by KVIC (ii) 
Disbursement of loans in Meerut region by 
KVIC without obtaining feasibility report etc. 
(iii) Appointment of officers in KVIC, violat-
ing Government ban order. (iv) Excess Ad-
ministrative expenditure in KVIC. 

On the basis of an assurance given 
by the Prime Minister on the floor of the 
House, an enquiry has been conducted by 
an Additional Secretary in the Ministry of 
Industry regarding some complaints. Action 
has already been initiated by the Govern-
ment on the basis of his report. Government 
has also issued some directives to the Com-
mission which are as under: 

(i) KVIC should not register any new 
institution for manufacture of 
Khadi including polyvastra 
excepting in are selected for 
special employment programme. 

(ii) No new institution for village 
industry should be directly aided 
by KVIC. In all such-eases, they 
should be financed by State KVI 
Board. 

(iii) KVIC should immediately review 
the functioning of the institutions 

. which have been registered duiing 
the last three years and send a 
report to the Government. 

(iv) Commission should not purchase 
any property without getting 
separate allocation of funds for 
this purpose in the budget 
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approved by the Central 
Government. 

(v) The present Commission should 
not sanction any funds to any 
Society/institution till the new 
Commission is constituted. 

[English] 

Per Capita Annual Assistance 
Provided to Maharashtra 

7164. SHRI ANNAJOSHI:Willthe Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whetherthe per capita annual assis-
tance being provided to Maharashtra is the 
lowest per capita annual assistance as 
among the States: 

(b) if so, the reasons therefor; 

(c) the steps taken by the Government 
in this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The allocation of Central Assistance 
for State Plans is done in accordance with 
the formula approved by the National Devel-
opment Council, which gives higher 
weightageto economic backwardness. While 
60 per cent of the Central Assistance avail-
able for distribution (after exdudingthe share 
of the ten Special Category States) is allo-
cated among the 15 Non-Special Category 
States, including Maharashtra, on the basis 
of population, 25 per cent is allocated on the 
basis of income criteria: 20 per cent on the 
'Deviation Method' and 5 per cent on the 

'Distance Method'. Thus, eighty per cent of 
the share based on income criteria is allo-
cated on the basis of 'Deviation Method'. 
Since this Method is applicable to only the 
Non-Special Category States having per-
capita (comparable) income below the Na-
tional average, Maharashtra gets excluded 
from allocation under this method. Though 
the 'Distance Method' is applicable to all the 
Non-Special Category States, it is confined 
to 20 per cent of the share based on income 
criteria, and as such the quantum of Assis-
tance under this method works out to a 
relatively low amount. 

(c) and (d) Do not arise. 

[ Translation] 

Unauthorised Construction in Delhi 

7165. SHRI UPENDRA NATH VERMA: 
Wi" the MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a) total number of cases of illegal 
construction of houses in Delhi which came 
to light from 1991 to March, 1994; and 

(b) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b) The number of 
cases of unauthorised construction of hous-
es, including additions/alterations in the 
existing buildings, during the period, as re-
ported by Municipal CorporaJjon of Delhi, 
New Delhi Municipal Committee and Delhi 
Cantonment Board, are 23712,976 and 342 
respectively. 

As .and when unauthorised construc-



407 Written Answers MAY 11,19941 Written Answers 408 

tions are detected, action is taken by the 
concerned agencies underthe relevant laws. 
The following actions have been taken by 
these organisations:-

Municipal Corporation of Delhi 

Unauthorised 
constructions 
demolished 

Cases pending 
in various courts 

145 cases 

100 cases 

Unauthorised Delhi Cantonment Board 
construction booked 23712 cases 

Demolition action 
taken 

FIR lodged 

Properties sealed 

Request sent to 
DESU for 
disconnection of 
electricity 

745 cases 

1047 cases 

1165 cases 

401 cases 

New Delhi Municipal Committee 

Unauthorised 
constructions 
detected 976 cases 

Delhi Cantonment Board has report-
ed that action under the provisions of Can-
tonment Act 1924 ·including prosecution. 
has been launched against the persons 
carrying out unauthorised construction. 

Delhi Development Authority 

Delhi Development Authority has 
reported that no comprehensive survey in 
this regard has been conducted. However. 
illegal constructions/encroachment is a con-
tinuing problem and its removal is also a 
continuous process. The number of 
unauthorised constructions removed and. 
in the process, land reclaimed by DDA 
during 1990-91 to 1993-94 are as under:-

Year Number of unauthorised 
constructions removed 

Land reclaimed 

1990-91 6304 

1991-92 4763 

1992-93 4058 

1993-94 4513 

In addition, during the period 1990 to 
March, 1994, DDAhasdetected2500cases 
of illegal constructions which had come up in 
violation of the building plans. DDA has 
issued sealing-cum-demolition orders in 780 
cases. 

286 acres 

261 acres 

284 acres 

859 acres 

[English] 

Capacity of Durgapur Unit of H.F.C. 

7166. SHRI BASUDEB ACHARIA: 
SHRI PURNA CHANDR. 

MALIK: 
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. WlH the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

" (a) whether the Government propose 
to derate the capacity of Durgapur unit of 
Hindustan Fertilizer Corporation; 

(b) if so, the reasons therefor; and 

(c) the steps taken to start the produc-
tion of urea in this plant? 

SPACEANDMINISTEROFSTATEINTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) and (b) Department of Space (DOS) has 
carried out several projects related to Ocean 
and Marine Applications jointly with Depart-
ment of Ocean Development (DOD). These 
projects have brought out the potentials of 
satellite remote sensing for oceanographic 
applications. Also, a Joint Study Team set 
up by DOS and DOD has looked into the 
feasibility and definition of a ocean satellite 

THE MINISTER OF STATE IN THE programme for monitoring the ocean and 
MINISTRY OF CHEMICALS AND FERTIL- marine resources. 
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS [Translation] 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) to(c) Gov-
emment has not taken any decision to derate 
the capacity of the Durgapur unit of Hindustan 
Fertilizer Corporation Limited (HFC). The 
Durgapur unit is presently under shut down 
for carrying out repair work and some man-
datory inspections. After completion of these 
jobs, the unit would resume production of 
urea. 

Production of Cement 

7168. DR. LAXMINARAYAN 
PANDEYA: Will the PRIME MINISTER be 
pleased to state: 

(a) the production made by the 
Nayagaon unit of the Cement Corporation of 
India in Madhya Pradesh during 1993-94 
and 1994-95; 

(b) Ihe production capacity ofthe unit; 
Harnessing of Marine Resources and 

7161. SHRIDATIATRAYABANDARU: (c) the reasons for which production 
Will the PRIME MINISTER be pleased to has gone down, if any? 
state: 

(a) whether there is any proposal 10 
launch a satellite to monitor and help har-
ness the marine resources in India's exclu-
sive economic zone; and 

(be) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROFSTATE INTHE DEPARTMENT OF 
ATOMICENERGY AND DEPARTMENT OF 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) The pro-
duction of cement in the cement plant locat-
ed in Nayagaon Unit of CCI during 1993-94 
and 1994-95(ApriI94) was3.32lakh MT and 
0.33 Jakh MT, respectively. The clinkerisation 
unit of the Nayagon Plant and its grinding 
unit at Delhi produced 3.54lakh MT cement 
in 1993-94 and 0.14 lakh MT in 1994-95 
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(April, 1994). 

(b) The annual production capacity of 
Nayagaon Cement Plant is 4 lakh MT ce-
ment and the capacity of Nayagaon 
clinkerisation unit, with one of its associated 
grinding units at Delhi, is 51akh MT cement. 

(c) Due to inadequate .availability of 
power and wagons, the production of these 
units has been affected. 

[English] 

New Industrial Schemes for Gujarat 

7169. SHRI RATILAL VARMA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the new industrial schemes included 
for the State of Gujarat in the current Plan; 

(b) whether the Government of Gujarat 
has sent any proposal for these schemes to 
be included in the Plan; 

(c) if so, whether these schemes have 
been approved by the Union Government; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) According to 
the State Government of GUjarat, no new 
Industrial Schemes have been included for 
Gujarat in the Current Plan. 

(b) to (d) Do not arise. 

Urban Land (Ceiling and Regulation) 
Act,1976 

7170. SHRI RAMESH 
CHENNITHALA: 

SHRI CHITTA BASU: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
on August 13, 1993toSQNo.302andstate: 

(a) whetherthe Union Government have 
taken final view to amend the Urban Land 
(Ceiling and Regulation) Act, 1976; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON): (a) No, Sir. 

(b) Does not arise. 

IREP 

7171. SHRI SHIVLAL NAGJIBHAI 
VEKARIA: Will the PRIME MINISTER be 
pleased to state: 

(a) the total outlay on the Integrated 
Rural Energy Programme during the Sev-
enth Five Year Plan with State- wise break 
up and number of blocks covered; and 

(b) the total proposed outlay for IREP 
underthe Eighth Five Year Plan with targets 
in the terms of power generation. additional 
number of villages to be electrified and 
additional population to be covered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGAICUL-
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TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b) Under the Central SectorlREP Scheme, 
amount released during the Seventh Five 
Year Plan was RS.6.0S crores as against 
approved outlay of S.91 crores. This amount 
was utilised as grants-in-aid to States/UTs 
for setting up of I R EP Cells atthe State level 
and in Selected blocks, as well asfortraining 
and R&D activities. The total no. of blocks 
covered in all States/UTs in the country by 
the end of Seventh Plan (1989-90) .was 20S 
(A statement showing the state-wise break 

up of blocks is enclosed). A provision of 
Rs.2S0 crores has been indicated in the 8th 
Plan document for development of capabil-
ities for the planning & implementation of 
Integrated Rural Energy Programme in 
StatesllJTs. An outlay of Rs.3S crores has 
been allocated for the Central Sponsored 
scheme for IREP for 8th Five Year Plan. The 
Village Electrification Programme is apart of 
the State Plans and is not taken up sepa-
rately under Centrally Sponsored Scneme 
of IREP. 

STATEMENT 

State-wise break-up of IREP blocks covered under Centrally Sponsored IREP 
Schemes by the end of the Seventh Five Year Plail. 

S.No. StatelU. T. No. of Details of releases 
blocks underCentrally 

Sponsored IREP Scheme 

(Rs.in lakhs) 

1. Andhra 'Pradesh 8 8.68 

2. Arunachal Pradesh 4 8.13 

3. Assam 10 S.40 

4. . Bihar 7 16.86 

S. Goa 4 S.S6 

6. Gujarat 12 39.23 

7. Haryana 12 21.70 

8. Himachal Pradesh 13 38.36 

9. Jammu & Kashmir S 6.27 

10. Kamataka 8 30.74 

11. KeraJa 4 11.96 
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S.No. StatelU.T. No. of Details of releases 
blocks underCentral/y 

Sponsored IREP Scheme . 

12. Madhya Pradesh 7 20.92 

13. Maharashtra 11 35.68 

14. Manipur 2 1.29 

15. Meghalya 6 7.21 

16. Mizoram 3 9.95 

17. Nagaland 2 1.79 

18. Orissa 7 17.27 

19. Punjab 6 19.34 

20. Rajasthan 6 11.61 

21. Sikkim 2 6.11 

22. Tamil Nadu 8 21.73 

23. Tripura 5 3.66 

24. Uttar Pradesh 33 89.56 

25. West Bengal 5 5.51 

State Total 190 444.81 

26. A&N Islands 3 10.53 

27. Chandigarh 0 0.00 

28. Dadar & Nagar 
Haveli 1.42 

29. Daman & Diu . 1 0.00 

30. Delhi 5 11.97 
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S.No. 

31. 

32. 

Misc. 

[ Translation] 

State/U.T. 

Lakshadweep 

Pondicherry 

Total Union Territories 

Total States/UTs 

releases 
Training Centres 

Training Courses 

Workshop/Spl Proj. 

Computer 

State TBU 

Grand Total 

Dues against Political Parties 

7172. SHRI LALL BABU RAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware 
that a large amount of rent is outstanding 
against the political parties fo( utilising Gov-
ernment buildings; 

(b) if so, the details thereof as on Marth 
31, 1993 party-wise; and 

(c) the steps proposed to be taken to 
recover the same? 

No. of 
blocks 

4 

15 

205 

Details of releases 
underCentrally 

Sponsored IREP Scheme 

0.00 

6.30 

30.23 

475.04 

101.95 

9.32 

1.32 

17.03 

0.00 

604.67 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRYOFWATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c) The information is 
being collected and will be laid on the Table 
of the Sabha. 

Industrially Backward Areas 

7173. DR. LAL BAHADUR RAWAL: 
Will the' PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose 
to demarcate the industrially backward ar-
eas on the basis of districts instead of 
States; 
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(b) if so, the details thereof; 

(c) whetherthe Government have iden-
tified some districts of Uttar Pradesh which 
are industrially backward; 

(d) if so, the details of such districts; and 

(e) the special schemes formulated by 
the Government to remove their backward-
ness? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b) 
Inqustrially backward areas identified by the 
Central Government are on the basis of 
districts only. A statement of such districts is 
enclosed. 

(c) and (d) In Uttar Pradesh, districts 
which l1ave been identified as industrially 
backward, are Almora, Azamgarh, Badaun. 
Baharaich. Ballia, Banda. Barabanki. Basti. 
Bulandshahr. Chamoli. Deoria. Etah. 
Etawah, Faizabad. Farrukhabad. Fatehpur. 
Ghazipur. Gonda. Hamirpur. Hardoi. Jalaun, 
Jaunpur. Jhansi. Mainpuri, Mathura. 
Moradabad. Pilibhit. Pithoragarh. 
Pratapgarh. Rai-Bareli. Rampur. Unnao. 
Uttar Kashi. Kanpur Dehat. Pauri Garhwal. 
Tehri Garhwal. Dehradun & Nainital. 
Shahajahanpur. Sitapur and Sultanpur. 

( e) The Govemment in 198'8 announced· 
a Growth Centre Scheme for industrialisation 
of less industrialised areas in the country. 
The Growth Centres under the Scheme 
would be provided with basic infrastructural 
facilities like water. power. telecom. banking 
etc .• so as to attract industries to these 
areas. Underthe Scheme 8 Growth Centres 
have been allotted to Uttar Pradesh. 
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[English] 

Working Groups in Law 

7174. SHRI ANANTRAO DESHMUKH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether working groups set up by 
the Ministry of Law to make recommenda-
tions on different aspects of Law dispensa-
tion have submitted their reports; 

(b) if so, the salient recommendations 
made by these working groups; and 

(c) the action proposed to be taken by 
the Government on these recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) Yes, Sir. 

(b) and (c) The salient recommenda-
tions are given in the attached statement. 
The recommendationsofthe Working Groups 
were considered in the Chief Ministers' and 
Chief Justices' Meeting held in the New Delhi 
on 4 December, 1993. A copy of the Reso-
lution adopted"at the aforesaid meeting has 
been sent to all concerned for initiating ap-
propriate action for implementing the recom-
mendations contained therein. 

STATEMENT 

Salient recommendations made by the 
Working Groups 

(a) Working Group-I 

Periodic review of the strength of 
Judges in each High Court in 
consultation with the constitutional 
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functionaries in the States 
concerned and the Chief Justice 
of India fordealing efficiently with 
arrears of pending cases; 

Initiation of action for filling up 
vacancies in the judiciary at least 
six to nine months in advance 

. and the prescription of specific 
time limits within which the 
proposals ought to be processed 
at different stages so as to 
ensure appointment of judges 
as soon as vacancies arise; 

Upto 50%' of the vacancies in 
each High Court to be filled up 
from the judicial officers of 
subordinate judiciary; 

Exercise of greater care in the 
appointment of judges so as to 
ensure that competent persons of 
unimpeachable integrity are 
appointed as Judges of High 
Courts; 

Serving Judges not be appointed 
. as Commissions of inquiry except 

in exceptional cases; 

Effective implementation of the 
policy that 113rd of Judges in each 
High Court should be from other 
States; 

Setting up of effective Grievances 
Cells for resolving problems 
before they end up as disputes 
in courts or tribunals; 

Strengthening. of the movement 
of Lok Adalats and the setting up 
of Conciliation Courts on the 
Himachal Pradesh pattern; 
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(b) Working Group-II 

Raising of pecuniary first appellate 
jurisdiction of District Courts/City 
Courts; 

Preliminary listing of appeals for 
admission so as to eliminate 
frivolous appeals; 

Substitution of the requirement of 
annexing certified copy of the 
judgement to the memorandum of 
appeals in place of the decree; 

Deletion of the provisions for 
confirmation of a decree of divorce 
by High Court; 

Abolition of second appeals; 

Abolition of Letters Patent Appeal 
and of Division Bench Appeal 
against judgement of a single Judge 
of a High Court; 

High Courts to make rules/orders 
specifying categories of cases which 
may be heard by single Judge or by 
a Division Bench, having regard to 
their complexities and important; 

Abolition of ordinary original civil 
jurisdiction of High Courts; 

Provision of adequate staff, funds 
and other facilities for the Criminal 
courts; 

Empowering magisterial courts, by 
law, to try in. a summary way the 
offences specified in Section 260 of 
the Cr.P.C.; 

Establishment of a Committee 
consisting of, among others, the 

Advocate General of the State 
and the Law Secretary of the 
State, to go into the question 
of institution of frivolous cases 
and to suggest 
appropriate remedial 
measures; 

Offences under sections 147, 
148,149,294,338,452, and 
506 and such other sections 
of the IPC which the aforesaid 
committees might suggest 
should be made 
compoundable; 

The aforesaid Committees to 
explore ways and means by 
which victims of crime are duly 
compensated at the cost of the 
accused persons; 

The aforesaid Committees 
also in consider the categories 
of cases which could be 
withdrawn if they were pending 
for more than a specified 
number of years; 

Raising the limits of value of 
property from Rs. 250/- to 
RS.2500/- in cases under 
Sections 379 and 420 of the 
IPC. 

Continuance of High Courts' 
jurisdiction to try election 
petitions. 

(c) Worlcing Group-III 

The Bar Council of India, in 
consultation with the Bar 
Councils of various States, 
should address itself to the 
problem of inordinate 
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equipments like photocopying 
machines, word-processors and 
electronic typeriters; 

concentration of work in the hands 
of some members of the Bar. 
Courts should also avoid giving 
an impression that the outcome 
of a case depended upon the 
appearance of a senior lawyer; 

Chief Justices' Conference may 
consider the question of evolving 
a convention that would 
discourage the granting of 
adjoumment except in exceptional 
circumstances and require 
recording of reasons for granting 
adjoumment; 

Time-limits should be fixed, in 
consultation with the counsel, for 
the presentation of oral 
arguments. Parties should be 
made to present a concise note 
of arguments. including the case 
law to be relied upon, before the 
commencement of oral 
arguments; 

Chief Justice-s' Conference should 
be requested to consider the 
need for avoiding the writing of 
long and elaborate judgements as 
a general rule. 

Reserved judgements to be 
delivered within a reasonable 
time; 

All courts should consider 
preparing lists of old cases and 
arranging their ear1y disposal; 

Chief Justices' Conference could 
consider evolving criteri9 for 
giving priority of consideration to 
cases requiring prompt attention; 

Fumishing of courts with modem 

Substition of typed or cyclostyled 
paper books in place of printed 
paper book/records in criminal 
cases by suitable modification of 
the statutory rules or other 
provisions in this regard; 

Grouping and classification of 
cases in all the courts so that 
several cases could be disposed 
together; 

Constitution of a Committee 
consisting of Judges and lawyers 
at the appropriate level for dealing 
with the underlying causes for 
lawyers' strikes and for evolving 

. appropriate guidelines for 
preventing indiscriminate closure 
of courts. 

Eradication of Poverty 

7175. SHRI SHRAV AN KUMAR PATEL: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION I;ljl 
pleased to state: 

(a) whether India at the Wor1d Summit 
for Social Development at the UN headquar-
ters in New York declared its commitment to 
the "eradication of poverty by the end of the 
century"; and 

(b) if so, the details of the action Plan 
contemplated to achieve these targets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRiOHAR GOMANGO): (a) India at the 
First Substantive Session of the Preparato-
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ry Committee of the World Summitfor Social 
Development at the UN Headquarters in 
New York emphasised that the World should 
aim at eradication of poverty by the ena of 
the century. 

(b) Commitment of the World Commu-
nity towards this target could pave the way 
for a larger flow oftrade benefits, resources 
and technologies into the third world, there-
by strengthening the hands of developing 
countries to eradicate· poverty by the tum of 
the century. India has been making her own 
efforts to attack the problem of poverty with 
a three-pronged strategy: (i) acceleration of 
economic growth, (ii) human and social 
development through literacy, education, 
health, nutrition, meeting the minimum 
needs, elevation of social and economic 
status of the weaker sections of the society, 
and (iii) direct attack on poverty through 
employment generating, income supple-
menting and asset-building programmes, 
forthe poor. The Eighth Plan outlay for Rural 
Development is Rs. 35997.00 crores and for 
Nehru Rozgar Yojana is Rs. 227 crores. 

L~ather Units in Gujarat 

7176. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of leather goods manu-
facturing units in Gujarat at present; 

(b) their annual production during the 
last three years; and 

(c) the steps taken for the development 
of leather industry in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) There are 

501 registered units in Gujarat as on 31 .3.93 
manufacturing leather goods. 

(b) As leather goods are manufactured 
in large variety of products, the production 
figures of each and every item cannot be 
made available. 

(c) To promote Leather activity in the 
State, the State Govt. of Gujarat has creat-
ed Leather Development Corporation in the 
year 1990. It has also undertaken 
programme for creating infrastructure of 
flaying and training centre under the Coop-
erative sector. There are 344 registered 

'Ieather tanning and flaying co-operative 
society, out of which 155 co-op societies 
have been given various assistance. 25 co-
op. societies were involved in tanning work 
having taken to upgrade the technology. 
One common facility centre process to be 
set by the State Govt. at Idar. To meet the 
requirement oft rained manpower every year 
20 trainees are sent to the course of Leather 
Supervisors through Central Leather Re-
search Institute, Madras. The State Govt. is 
also considering to establish one Leather 
Complex in the State. 

Agreement on Space 

71n. SHRI PARAS RAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether India has signed a number 
of agreements on Science and Technology 
particularly in Space with several countries 
during the last three years; 

(b) if so, the details thereof; and 

(c) the countries with whom these agree 
ments have been signed? 

THE MINISTER OF STATE IN THE 
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PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) to (c) India has signed Agreements/ 
Memoranda of Understanding in the peace-
ful uses of space science, technology and 
application in the last three years with the 
French National Space Agency (1993), the 
General Organisation for Remote Sensing 
of Syria (1993), and the European Space 
Agency (1993). 

Defence Personnel killed in Kashmir 

7178. SHRI MOHAN RAWALE: Will the 
PRIME MINISTER be pleased to state: 

(a) the total number of defence person-
nel, rank-wise killed in the Kashmirvalley by 

. the militants so far; 

(b) the compensation paid to the next of 
kin of these defence personnel; and 

(c) the details of other incentives given 
to the families of such defence personnel? 

THE MINISTER OF STATE IN THE 
MINISTER AND MINISTRY OF DEFENCE 
AND MINISTER OF STATE IN THE MINIS-

2. Anny Group Insurance Benefits . 

TRY OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) The total number of 
defence personnel killed in the Kashmir 
valley by the militants upto 03.05.1994 is as 
under: 

Officers 

Army 27 

Air Force 

Navy 

Defence 
Security 
Corps 

JCOs ORs 

31 314 

4 

9 

(a) and (c) Details of financial assis-
tance and other benefits/incentives admis-
sible to the families ofthose killed in engage-
ment with terrorists in Jammu & Kashmir are 
given in the statement. 

STATEMENT 

Uberalised special family pension 
equal to reckoriable emoluments last drawn. 
both forthe officers and the personnel below 
officerranktilldeath or disqualification , Fam-
ily Gratuity at the specified rates depending 
on the rank and death gratuity depending on 
the length of service is also admissible. 

The families would also be entitled to death benefrts from AGI at the following scale: 

Officers 

JCOS/ORs 

3. Other Benefits 

Rs.3,50,OOO.OO upto 1.12.93 thereafter 
Rs.3,85,OOO.OO 

RS.1,50,OOO.OO upto 30.11.93 and thereafter 
Rs.1,65,OOO.OO 

Financial assistance at the following scale Is applicable:-
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(a) Army Officer's Next of kin of OffICers are entitled to 
Benevolent Fund maximum financial grant of Rs.20,000/-

(b)' Army Wives Welfare Officers Rs.5,000/-
Association Fund JCOs Rs.4,000/-

ORs Rs.3,000/-

(c) Disabled Army Per- Officers Rs.2,000/-
sonnel, widow and JCOs 
Orphans Fund (DAPWO) ORs 

Defence Services Officer'S Provident 
Fund/Armed Forces Personnel Provident 
Fund and leave encashment as admissible. 

4. Employment Assistance 

Upto two dependents of service per-
sonnel killed or severally wounded in the 
operations are entitled to Priority IIA for 
employment in Group 'C' and '0' posts filled 
through DGE&T/Employment Exchanges. 

5. Educational Concessions 

Children of Defence personnel killed 
or disabled in action, who are studying in 
educational institutions under the Depart-
ment of Education, are entitled to the follow-
ing educations concessions:-

(8) Complete exemption from tuition 
fee and other f,:l9s levied by the 
educational institution concerned. 

(b) Grants to meet hostel charges 
in full for tho~s studying in 
Boarding Schools and Colleges. 

(0) Full cost of books and stationery. 

(d) Full cost of uniform where this is 
compulsory. 

Rs.1,5OO/-
Rs.1,OOO/-

6. Grant For Construction/repair Of 
Houses 

50% of grant paid to War Widows by the 
State Govemments for construction/repairs 
of houses is reimbursed by the Centre sub-
ject to a maximum of Rs. 5,000/-

7. Grant For Marriages Of Daughters 
Of War Widows 

The Kendriya Sainik Board gives a grant 
of Rs.1,ooO/- for marriages of a daughter of 
a war widow. 

8. Rail Travel Concession 

75% concession in rail fare for travel in 
'Second class is available to war widows. 

9. Rehabilitation 

Allotment of agencies for sale of Petro-
leum products, Vegetables and Milk. 

Poverty Alleviation Scheme in Assam 

7179. SHRI PROBIN DEKA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Government of Assam 
has submitted any poverty aUeviation 
scheme; 
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(b) if so, the details of assistance sought 
for in this regard; and 

(c) the names of the projects proposed 
to be implemented under this scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) No. Sir the 
Govemment of Assam has not submitting 
any fresh scheme for poverty alleviation. 
However, on-going poverty alleviation 
programmes like IRDP, JRY, EAS and NRY 
are being implemented in the state. 

(b) and (c) Does not arise. 

[Translation] 

Kits to Artisans 

7180. SHRI GAYAPRASAD KORI:WiII 
the PRIME MINISTER be pleased to state: 

(a) the steps taken by the Govemment 

quality of the tool kits supplied. 

In order to improve training for youth 
under the Self-employment Programme 
greater emphasis is now laid on training 
youths in ITls, Polytechnics, and other 
recognised technical institutions. The rates 
of stipend have also been revised upward. 

(b) The scheme of supply of improved 
tool kits has been in operation only since 
1992-93. The funds spent underthis scheme 
have been Rs.16.85 crores in 1992-93 and 
Rs.23.40 crores in 1993-94. 

[English] 

Nuclear Power Corporation of India Ltd 

7181. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Nuclear Power Corpo-
ration of India Ltd. has been facing some 
constraints; 

to provide high quality equipment kits to the (b) if so, the details thereof and main 
rural artisans and for imparting training to reasons therefor; and 
the youths under the Self Employment 
Scheme; and (c) the remedial steps taken in this 

(b) the amount spent by the Govem-
ment under this scheme during the last 
three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTIAMBHAI HARJIBHAI 
PATEL): (a) Minister of Rural Development 
has asked State Govemments and Union 
TerritOries to centralise the purchase of 
these tool kits rather than piecemeal orders 
being placed by the District Rural Develop-
ment Agencies. This will facilitate competi-
tive rates and also facilitate ensuring desires 

regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROF STATE INTHE DEPARTMENT OF 
ATOMIC ENt;RGY AND DEPARTMENT OF 
SPACE AND MINISTER OFSTATE IN THE 
MINISTRY SCIENCE AND TECHNOLO-
GY. (SHRI BHUVNESHCHATURVEDI): (a) 
and (b) The Nuclear Power Corporation of 
India Ltd. (NPCIL) is not facing any con-
straints due to technology of hamessing 
nuclear power for generation of electricity. 
The major constraint facing the Corporation 
is inadequacy of resources for the ongoing 
and planned sChemes. The resources con-
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straints have arisen from several factors 
such as small operating base resulting in 
inadequate generation of investible surplus-
es, non-availability of extemal assistance, 
larger level of borrowing at high interest 
rates, outstandings from Electricity Boards 
etc. 

(c) Efforts are on for making available 
additional resources from the Government 
within the overall resource availability, achiev-
ing better operating performance of the 
existing power stations and vigorous action 
for realising of outstandings from the State 
Electricity Boards and also exploring the 
possibilities of setting up of some of the 
planned schemes as joint sector projects 
with the concemed State Govemments. 

MEGSAT Scheme 

7182. SHRI BRAHMANAND MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of achievements made 
so far and the number of persons trained 
under the MEGSAT scheme in Bihar; 

(b) the names of the institutions in 
Munger and Buxer districts of Bihar en-
gaged to train people underthe said scheme; 
and 

(c) the locations of training institutions 
available in Bihar and also the details of 
proposals for opening such ,more institu-
tions in the State? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE IN THE DEPARTMENT OF ATOM-
IC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 

(a) About 5400 persons have been trained 
and 3550 jobs have been created in various 
trades till March '93 under the MEGSAT 
scheme in Bihar. 

(b) An institution called Pragati Munger 
was engaged to conduct MEGSAT 
programme in Munger district. No 
programme was conducted in Buxer district. 

(c) Facilities at the existing institutions 
are being utilised for training. The institu-
tions which have conducted MEGSAT 
programmes in Bihar are as under: 

1. Regional Institute of Technology, 
Jamshedpur. 

2. Institute of Entrepreneurship 
Development, Patna. 

3. Science & Technology 
Entrepreneur ship Development 
project (STED},attached to the 
Office of the Commissioner, 
Bhagalpur. 

4. Society for Rural Development, 
Ranchi. 

5. Xavier Institute of Social Service. 
Ranchi. 

6. Magadh Gem Park, Jehanabad. 

7. Gram Nirman Mandai, Nawadah. 

8. Pragati Munger, Munger. 

9. Guru Nanak Mahila SUp Kala 
Kendra, Patna. 

10. Sanihal Pargana Vikas & Seva 
Sanathan, Deoghar. 

Viable proposals received from other 
institutions are considered depending upon 
availability of funds and credibility of the 
institution. 
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Closure of C.F.T;R.I., Nagpur 

7183. SHRIMATI SURYA KANTA 
PATIL: Will the PRIME MINISTER be 
pleased to state: 

(a) the stage at which the proposal of 
shifting the Central Food Technological 
Research Institute from the Regional Cen-
tre, Nagpur stands at present; 

(b) whether the Government of 
Maharashtra has requested for continuing 
this institute in that State and offered land for 
the purpose; and 

(c) if so, the facts and details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROF STATE IN THE DEPARTMENT OF 
ATOMICENERGYANDDEPARTMENTOF 
SPACE AND MINISTER OF STATE INTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) to (c). There is no proposal to shift the 
CFTRI Regional Centre from Nagpur. The 
proposal is only for relocation of the Region-
al Centre at Nagpur itself for which the State 
Government of Maharashtra has already 
provided land at Punjabrao Agricultural Uni-
versity, Nagpur. The relocation would take 
place after the State Government of 
Maharashtra agrees to meet 50 per cent of 
the expenditure needed for running the 
Centre. 

[ Translation) 

Allotment of Land for Petrol Pumps 

7184. SHRI SHIV SHARAN VERMA: 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a) the number of applications ror the 

allotment of landfor Petrol Pump sites pend-
ing with the Delhi Development Authority as 
on March 31, 1994; 

(b) the steps being taken by the Gov-
emmentto expedite the allotment of land for 
petrol Pump sites; 

(c) whether the rules have been violat-
ed by D.D.A. in the allotment of land near 
Shahdara flyover to I.B.P.; and 

(d) if so, the details thereof and the 
action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Thirty eight (38). 

(b) The application for allotment of sites 
for petrol pumps are considered as and 
when received from the applicants. The 
allotment of land, however, depends upon 
the availability of land and is subject to the 
approval of the Screening Committee con-
stituted for the purpose in DDA. 

(c) The DDA has reported that no rules 
have been violated in the case indicated. 

(d) Does not arise in view of (c) above. 

[English) 

Vacant Posts of SCsJSTs 

7185. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS-
TER bepteased to state: 

(a) whether the vacant posts reserved, 
group-wise, for Scheduled Caste in Central 
Government OffiCes at Goa, have sinCe 
been fined up; 
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(b) if not, the reasons therefor; 

(c) the steps being taken to fill up ali the 
vacant posts; and 

(d) the time likely to be taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLiAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) to (d) Stateswise 
information of reserved vacancies is not 
collected and is therefore not available. In 
order to fill up the backlog vacancies a 
Special Recruitment Drive was launched in 
July, 1993 - March, 1994. 

Residential Buildings on 
Agricultural Land 

7186. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) the total areas of land involved in 
residential buildings that came up on agri-
cultural land in Delhi without the land use 
changed; 

(b) whether possession of ali the cases 
has been taken by the Government under 
section 81 of the Delhi Land Reforms Act; 

(c) if not, the reasons therefor; 

(d) the number of cases under Section 
81 and 86-A of Delhi Land Reforms Act that 
have been passed down to the block devel-
opment offices for action; 

(e) whether there is any proposal to 
associate panchayat department with reve-
nue department, Delhi; and 

(f) ifso, the details thereof and if not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON): (a) to (f) The information is 
being collected and wi" be laid on fhe Table 
of the Sabha. 

Construction of Government Quarters 

7187. SHRI JANGBIR SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the total number of quarters con-
structed for Government employees and 
weaker sections during the last one year; 

(b) the number of quarters likely to be 
constructed in the current year; 

(c) the number of quarters allotted out 
of those; 

(d) whether the aforesaid work is get-
ting delayed; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVE,LOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) During the financial year 
1993-94, 2575 residential quarters in Gen-
eral Pool, of various types were constructed 
for the Central Government employees. 

For the period April 1993 to February 
1994, under the 20-Point Programme. 
92,479 houses were provided to the eco-
nomically weaker sections, all overthe COUlI-

try. 
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(b) The target for the General Pool 
Residential Accommodation to be construct-
ed during the current year Le. 1994-95 is 
1,000 Nos. 

The tentative targetfor EWSis 1,03,000 
units for the year 1994-95. 

(c) Data regarding the number of hous-
es actually allotted to Government employ-
ees and weaker sections is not maintained 
on All India basis. 

(d) and (e) Government have no infor-
mation about the delays in making such 
allotments. 

[ Translation] 

Public Sector Undertakings in 
Rajasthan 

7188. SHRI RASA SINGH RAWAT: 
Will the PRIME MINISTER be 

pleased to state: 

(a) the details of public sector undertak-
ings functioning in Rajasthan at present; 

(b) the numberof employees working in 
each of them; and 

(c) the profit made and loss incurred by 
each undertaking during each of the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) As on 31-
3-1993, there were 6 Central PSEs having 
their registered Office in the State of 
Rajasthan. 

(b) and (c) The details of number of 
employees and net profiVloss during last 
three years in respect of these six PS~s .', 
given below:-
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Urban Development Projects in Gujarat 

7189. SHRI N.J. RATHVA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of urban development 
projects implementedlbeing implemented 
in Gujarat especially in the tribal areas with 
the Central assistance; and 

(b) the expenditure incurredlbeing in-
curred on them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) There is no such Scheme 
for providing Central Assistance for Urban 
Development projects especially in the tribal 
areas of Gujarat State. However, since 1979-
80 a Centrally Sponsored Scheme of Inte-
grated Developed of Small and Medium 
Towns (IDSMT) is in operation in the States/ 
UTs including Gujarat. The main objective of 
IDSMT Scheme is to provide infrastructure 
facilities to support growth and employment 
generation activities in towns having popu-
lation upto 3 lakh as per 1991 census. By 
31st March, 1994, 36 towns of Gujarat State 
were covered under IDSMT and Central 
Assistance of Rs.1160 lakh released, irre-
spective of their locations in tribal and non-
tribal areas. 

(b) The expenditure incurred upto De-
cember, 1993 as reported by the State 
Government amounts to RS.1738 lakhs. 

Dowry Death Cases in Allahabad High 
Court 

7190. SHRI SURENDRAPALPATHAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of cases of harassment 
for dowry and dowry deaths lying pending in 
Allahabad High Court of Uttar Pradesh and 
its Lucknow Bench; 

(b) since when these are lying pending; 

(c) the reasons for the delay in dispos-
ing of these cases; and 

(d) .the time by which these cases are 
likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ): 
(a) and (b) As perthe information furnished 
by the Registry of Allahabad High Court, the 
pendency of cases of harassmentfor dowry 
and dowry deaths in Allahabad High Court 
and its Lucknow bench is as follows: 

Year Number of 
cases pending 

1985 33 

1986 26 

1987 35 

1988 54 

1989 56 

1990 53 • 
1991 86 

1992 116 

1993 103 

1994 41 

Total 603 
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(c) and (d) The delay in disposing of 
these cases is due to several complex fac-
tors, which included huge pendency of about 
7.S lakh cases, absence of a Special Bench 
for disposal of such cases and loss of time 
due to strike by Advocates etc. In view of the 
foregoing, it is not possible to indicate the 
time frame by when these cases will be 
disposed of. 

[English] 

Efficiency of C0!1struction 

7191. SHRI MANORANJAN BHAKTA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government propose 
to improve the efficiency of the construction 
industry; 

(b) if so, whether the Government pro-
pose to undertake the programme with tech-
nical and financial assistance from interna-
tional agencies; and 

(c) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) No such programme has yet been 
finalised. 

(c) Question does not arise. 

[ Translation] 

Night Shelters for Footpath Dwellers 

7192. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of URBAN DE-

VELOPMENT be pleased to state: 

(a) the outline of the programme start-
ed by HUDCO for providing night shelters to 
the people dwelling on footpaths; and 

(b) the cities in which the programme 
has been started and the amount allocated, 
state-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) The scheme being operat-
ed through HUDCO for providing night shel-
ters to .the Urban footpath dwellers is a 
Centrally sponsored plan scheme introduced 
in 1988-89, with a view to ameliorating the 
housing conditions of the ban house less 
people. Taking into account the practical 
difficulties being faced in the smooth imple-
mentation of the programme, the scheroe 
was modified in 1992 and renamed as the 
schemefor Shelter and Sanitation Facilities 
for the Footpath Dwellers in urban Area. 
Thies scheme has the fonowing compo-
nents. 

(i) construction of community night 
shelters' with community toilets 
and baths; 

(ii) construction of community pay 
& use toilets for the homeless. 

2. The projects under the scheme will 
be formulated, executed and operated by 
municipal bodies or agencies designated by 
State G'ovemments or municipal corpora-
tions. Private agencise, including voluntary 
organist ions, recommended or concurred in 
by state Government or theses agencies 
could also be associated with the implemen-
tation of the schemes. HUDeO is responsi-
ble for the appraisal, financing, and monitor-
ing of the scheme. Urban Local bodiesl 
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designated State agencies as well as agen-
cies recommended and concurred in by 
State Govemments wit be given the pre-
scribed Government subsidy through 
HUDCO. Loan at the prescribed rates will 
also be available from HUDCO wherever 
required. 

3. The cost of construction of commu-
nity night shelters should be Limited to Rs. 
5000/- per beneficiary. Central Govemment 
through, HUDCO, provides subsidy at the 
rate of Rs. 10001- per capita and the balance 
may either be contributed by the local body 
from its own resources or budget or secured 
from HUDCO as loan at terms applicable for 

social infrastructure schemes. The subsidy 
will be Nnked tofunds mobilised from HUDCO 
or other sources. 

4. For the construction of pay & use 
toilets, central subsidy will be limited to Rs. 
350/-per seat, provided the executing agen-
cies undertake to mobilise the balance funds 
for constructing sanitary latrine with ade-
quate water and arrangements for mainte-
nance. Loan assistance can also be availed 
of from HUDCO as per existing norms. 

(b) State-wise details of night sheltersl 
pay & use toilets sanctioned by HUDCO as 
on 31.3.94 are given in the statement. 
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[English) 

National Fertilizers Limited 

7193. SHRI S.B. SIDNAL: Will the Min-
isterofCHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Government have ap-
proved the expansion and upgradation plan 
of the National Fertilizers Limited (NFL); 

(b) if so, the details thereof; 

(c) the turnover and the profits eamed 
by NFL during each of the last three years; 

(d) whether NFL has proposed to install 
an argon gas plant; and 

Year Turnover 

1991-92 1130 

1992-93 1214 

1993-94 1309 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) and (b). 
Approval has been accorded for expansion 
of Vijaipur Plant National Fertilizers Limited 
(NFL) at an estimated cost of Rs.387.20 
crores. The project envisages creation of 
additional capacity of 7.26 lakh tonnes of 
urea per annum and is likely to be completed 
by the end of 1996. 

(c) The details of NFL's turnover and 
profits during the last three years are as 
under: 

(Rs.in crores) 
Profit after tax 

83.61 

111.47 

370.00(Provisional)* 

After taking credit on account of revIsion in depreciation rates for 
continuous process plants, including that relating to earlier years. 

(d) and (e) NFLhasplansforinstallation 
of Argon Gas Recovery plant at one of its 
units for which feasibility study has been 
undertaken by the company. 

Pilotless Target Aircraft 

7194. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the indigenously developed 

pilotless aircraft (PTA) "Lakshya" has suc-
cessfully completed the users evaluation 
test flights recently and is now expected to 
enter the production stage; 

(b) if so, the details with specifications 
thereof; 

(c) the particulars of electronic and 
mechanical engineering companies in the 
public and private sectors to be involved in 
the production and manufacture of the sys-
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tem and sUb-systems of the PTA; 

(d) whether the PTA has potential for 
export and is expected to be a substantial 
foreign exchange earner; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLlKARJUN): (a) Four user evaluation 
test flights of indigenously developed Pilot-
less Target Aircraft (PTA) - 'Lakshya' were 
successfully carried out during 11 to 17 April 
1994 at the Interim Test Range, Balasore. 
Decision regarding production is expected 
to be taken shortly based upon the user 
evaluation report. 

(b) Themain objectives of the user trials 
were performance demonstration, 
reuseability, weapon engagement by Air 
Force & Army, miss-distance scoring and 
land recovery demonstration. Satisfactory 
performance was obtained with regard to 
these objectives. 

A firm order for PTA for initial quantities 
is expected from the Services around mid 
1994, after which limited series production 
would be undertaken. Deliveries would com-
mence 24 months after placement of or-
ders. Bulk production is expected to follow 
when the transfer of technology phase is 
completed. 

'Lakshya' PTA is a high sub-sonic tar-
get with an operating altitude range of 300m 
to 9 km. It is powered by a small turbojet 
engine. The PTA can be launched from 
ground or ship deck. It can be recovered by 
a parachute system either system over sea 
or land and is re-useable upto 10 times. 

(c) HAL has been deSignated as the 
nodal production agency for 'Lakshya'. Suit-
able sub-system manufacturers will be iden-
tified from among the public and private 
sector undertakings after placement of firm 
orders by the Services. 

(d) Yes, Sir. 

(e) 'Lakshya' is a very cost-effective 
aerial target and competes favourably with 
pilotless target aircrafts of this class in the 
international market, some encouraging 
expert enquiries have been received. 

Solar Photovoltaic Systems in 
Kerala 

7195. PROF. SAVITHRI 
LAKSHMANAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government propose 
to instal Solar Photovaltaic Systems in the 
State of Kerala during the current financial 
year; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b) The Government is implementing acoun-
try-Wide Solar Photovaltaic programme, in-
cluding in the State of Kerala. Under this 
programme, solar lanterns, television, pow-
er packs, water pumping systems and pow-
er plants, etc. have been proposed by the 
State implementing agency during the cur-
rent financial year. The systems will be 
sanctioned to the State agency, depending 
upon the technical feasibility of the propos-



465 Written Answers VAISAKHA 21,1916 (SAKA) Written Answers 466 

als and availability of funds. 

" (c) Does not arise. 

Transponder for TV Programmes 

7196. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any Indian national or Indi-
an company have leased transponder from 
inter-sputnik for TV programmes; 

(b) if so, whether the Government have 
approved the transaction from both infor-
mation and foreign exchange angle; and 

(c) if so, the details ofthe Indian parties, 
the date of the agreement, and the annual 
rent payable under the agreements? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROFSTATEINTHEDEPARTMENTOF 
ATOMICENERGYANDDEPARTMENTOF 
SPACEAND MINISTER OF STATE INTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) to (c) Information is being collected and 
will be laid on the Table of the Lok Sabha. 

Maintenance of Cantonments 

7197. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government had ap-
pointed an expert group to make an indepth 
study regarding resources available and 
required for maintenance of Defence can-
tonments; 

(b) if so, the composition and the terms 
of reference thereof? 

(c) whether the report has since been 
submitted; 

(d) if so, the details of the recommenda-
tions of the Group; and 

(e) the action taken or proposed to be 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (e). A Statement is 
attached. 

STATEMENT 

A Five-Member Expert Group was con-
stituted by the Director General, Defence 
Estates un 17.5.1993 with Director Defence 
Estates, Central Command, Lucknow, as 
Chairman, Director Defence Estates, Na-
tionall nstitute of Management Accounts, as 
Member Secretary and Cantonment Exec-
utive Officers, Secunderabad Cantonment, 
Delhi Cantonment and KanpurCantonments 
as Members. 

2. The terms of reference of the Group 
were broadly to recommend specific addi-
tional resource generation measures forthe 
Cantonment Boards, the development 
projects that should, on priority, be taken up, 
the method of financing these and the time 
frame-work in which it is to be done. The 
Expert Group submitted their report on 
3.12.1993. 

3. The main thrust of the recommenda-
tions of the Group is on cutting establish-
ment expenditure and augmentation of rev-
enues, both tax and non-tax. By way of 
economy measures, the Group has recom-
mended reduction in conservancy estab-
lishmentthrough adoption of certain evolved 
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conservancy staffing norms, streamlining 
work procedures in billing, collection, docu-
mentation of receipts, selective privatisation 
of certain municipal services etc. Amongst 
revenue measures, the Group has suggest-
ed upgradation of taxes of Cantonment 
Boards on par with municipal bodies, ap-
pointment of an authorised valuation officer 
to assist the Cantonment Executive Officer 
in the preparation of assessment list, aboli-
tion of slab system of property tax and its 
replacement by a consolidated property tax, 
periodical review/revision of non-tax sourc-
es of revenues etc. The report has recom-
mended certain measures, inter-alia, forthe 
upgradation of civic amenities such as con-
version of dry type public latrines into water 
borne system on a time bound basis, expan-
sion of sewerage scheme in larger Canton-
ments etc. 

4. Finally, the Group has recommend-
ed a three-tier system of grants-in-aid to 
bridge the resource gap ofthe Cantonments 
with an independent budget allocation to 
DGDE. The concept of Inter-cantonment 
cross funding has also been put forward. 

5. The feasibility of the various mea-
sures suggested by the Group is under 
scrutiny of the Government with a view to 
formulate appropriate decisions on each of 
the recommendations. 

Benches of High Courts 

7198. SHRI P. KUMARASAMY: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of proposals currently 
under consideration of the Union Govern-
ment to set up benches of High Courts; and 

(b) whether the Government are evolv-
ing a uniform policy for setting up of benches 
of High Court's; and 

(c) if so, the details thereof, High Court-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) to (c) The present policy of the Govern-
ment of India is to consider the question of 
establishment of a High Court Bench in ttle 
light of broad principles and criteria recom-
mended by the Jaswant Singh Commission, 
after a proposal has been received from the 
concerned State Government, in consulta-
tion with the Chief Justice of High Court. At 
present, there is no proposal, complete in all 
respects, under consideration of the Central 
Government for establishing a High Court 
Bench. 

Meeting of NCR Planning Board 

7199. SHRI R. SURENDER REDDY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) 'whether a meeting of the National 
Capital Region Planning Board was held in 
New Delhi during the last week of Aplil. 
1994; 

(b) if so, the details of the participants: 
and 

(c) the decisions taken by the Boar-.i 
particularty about the setting up of group' 
committee for various purposes? 

THE MINISTER OF STATE IN TH' 
MINISTRY OF URBAN DEVELOPMEI\. 
AND MINISTER OF STATE IN THE MINI:; . 
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) The list of participants is given in the 
statement. 
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(c) The NCR Planning Board has re-
ported that the following decisions were 
taken in the meeting: 

(i) To set up in inter-Government & 
Ministerial-Level Committee, 
called the Unified Transport 
Planning Group, to monitor and 
coordinate all matters relating to 
the transport sector within NCR. 

Iii) To authorise Secretary, Ministry 
of Urban Development to 
constitute a high level official 
committee with representatives of 
Ministry of Finance and Planning 
Commission as well Member-
States of Uttar Pradesh, Haryana 
and Rajasthan to consider various 
altematives for additional resource 
mobilisation to meet financial 
requirements of the VIII P I a n 
investment programme and 
recommend the most preferred 
option for the approval of 

the Board. 

(iii) To set up an inter-State 
coordinating bady under Chief 
Secretary, Delhi to oversee the 
implementation of the time bound 
programme for dispersal of 
economic activities from Delhi, 
duly linked with accelerated 
development of designated 
counter-magnet a as in NCR and 
beyond. 

(iv)' To constitute a Task Force under 
member-Secretary, NCr Planning 
Board with representatives of the 
Department of Education, Ministry 
of Human Resource 
Development, Government of 
India and Education Secretaries 
of the States of Haryana, 
Rajasthan, Uttar Pradesh and 
Delhi to go into all aspects of the 
concept plan for a separate 
Central University to which all 
trans-Delhi Colleges within NCR 
could seek affiliation. 
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Computerisation of Public Health 
Engineering Department 

7200. SHRI GIRDHARI LAL 
BHARGAVA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Rajasthan Govemment 
has submitted the Project Report for 
Computerisation in Public Health Engineer-
ing Department of the State; and 

(b) if so, the reaction of the Union 
Govemment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) Yes, Sir. 

(b) The current guidelines of central 
assistance for rural drinking watersupply do 
not provide for assistance for 
computerisation of public Health Engineer-
ing Department. 

Heavy Water 

7201. SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA SINGH: 
SHRI UDAYSINGRAO 

GAIKWAD: 
DR. K.D. JESWANI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
signed any contract with South Kore for the 
supply of heavy water; 

(b) ifso, the terms and condit' nsotthe 
contract; 

(c) whether similar contracts were made 
earlier with any other foreign countries in the 
past; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROFSTATEINTHEDEPARTMENTOF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE INTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) Yes, Sir. 

(b) A Contract has been signed on 
8.4.1994 between the Department of Atom-
ic Energy and Korea Electric Power Corpo-
ration for sale of 100 tonnes of Heavy Water 
to be supplied to them in 1998 at a total value 
of US $ 22.75 millions. The supply would be 
subject to Intemational Atomic Energy Agen-
cy (IAFA) safeguards. 

(c) No, Sir. 

(d) Does not arise. 

US Aid for Development of 
Urban Sector 

7202. SHRI GEORGE FERNANDES: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether US Agency for Internation-
al Development(USAID) has signed an 
agreement with Indian urban development 
finance agencies to assist in strengthening 
India's debt markets; 

(b) if so, whether this help in providing 
basic amenities like safe drinking water, 
sanitation etc.; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN' DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON): (a) to (c) Yes, Sir. The Finan-
cial I nstitution Reforms and Expansion 
(FI RE) Project is intended to assist the Govt. 
of India in the development of India's Debt 
and Equity Markets and also to facilitate the 
financing of commercially viable urban infra-
structure projects for the benefit of below 
medium Income households. The Housing 
Guarantee Fund of$125 Million is proposed 
to be provided to Indian Financial Institu-
tions for financing urban infrastructure 
projects to promote increased private sector 
funding of commercially viable infrastruc-
ture projects. Concrete proposals and de-
tailed modalities of implementation have not 
been finalised by the agencies concemed. 

Small Depositors in Companies 

7203. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Law Commission has 
suggested for statutory protection of small 
depositors under the companies Act, 1956 
and the Companies (Acceptance of Depos-
its) Rule, 1975; 

(b) ifso, the action taken by the Govem-
ment thereon; 

(c) the details of other suggestions 
made by the Commission; and 

(d) the follow-up action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) Yes, Sir. 

(b) to (d) The Law Commission has 

made, inter-alia, the following suggestions:-

(i) . Depositors whose individual 
deposits do not exceed Rs. 
11.000/- may be classified and 
defined as small depositors; 

(ii) It may be made obligatory on a 
company accepting deposits fron I 
small depositors to notify to the 
Company Law Board default in 
repayment of the amount of 
deposits and interest thereon; 

(iii) No company may accept further 
deposits from small depositors as 
long as depositors whose deposits 
have matured have. not been 
repaid the deposited sums 
alongwith interest accrued 
thereon; 

(iv) It should be made obligatory on 
. a company which has defaulted 

in repayment of depOSits to state 
the fact of default in all future 
advertisements inviting deposits; 

(v) It should be made obligatory on 
a company to mention in the 
advertisements the fact (where 
applicable) that some depositors 
had waived accrued interest in the 
past; 

(vi) It may be made obligatory on a 
company to utilise funds obtained 
by way of loans from Banks in 
the (epayment of the small 
depositors before applying them 
to any other use 

(vii) Violation of the provisions relating 
to deposits by a company should 
be made cognizable offence and 

. its directors should be made liable 
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\ 
to be sentenced to a minimum 
imprisonment of 15 days 

Section 58A already provides for man-
datory imprisonment, which may extend 
upto 5 years, in the event ot contravention ot 
the relevant provisions of that Section or the 
rules tramed thereunder. The Companies 
Bill 1993, introduced in the Rajya Sabha on 
14.5.1993, provides that a company which 
has failed to repay any deposit or interest 
due thereon shall be prohibited from raising 
further deposits and, also, from making inter 
corporate loans or investments, until the 
detault is made good. It also provides tor 
compulsory credit rating for companies in-
tending to raise deposits through advertise-
ments. 

Integrated Wasteland Development 
Project 

7204. DR. K.V.R. CHOWDARY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have start-
ed the Integrated Wasteland Development 
Project; 

(b) if so, the objectives and aims there-
of; 

(c) the total number of hectares of 
wasteland in Andhra Pradesh which have 
been brought under the green cover during 
the last three years; 

(d) whether the project has received 
response from the people in protecting and 
regenerating the forest resources; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-

VELOPMENT) (COL. RAO RAM SINGH)' 
(a) and (b) Yes, Sir, The Government start-
ed a Central/Centrally Sponsored Scheme 
for Integrated Wastelands Development 
Projects from the year 1989-90, The aims 
and objectives of the Scheme are given 
below: 

(,1) Immediate objectives 

(i) Augmenting the availability of 
wood and non-wood forest 
products, specially fuelwood 
and fodder. 

(ii) Employment generation to the 
needy sections of society, 
particularly those belonging to 
Scheduled Castes/Scheduled 
Tribes and landless rural 
labourers. 

(iii) Demonstration of micro-planning 
me thodology for preparation of 
village level action plans and 
implementation of wastelands 
development programme, 

(iv) EX1ension and dissemination of 
proven technologies in various 
categories of problem lands. 

(v) Ensuring people's participation at 
all stages in the Wastelands 
Development Programme through 
various mechanisms intended to 
ensure equitable distribution of 
intermediate and final forest 
products. 

(2) The long-term objectives 

(i) Checking land degradation. 

(ii) Fulfilment of the broader objectives 
of sustainability and 



483 Written Answers MAY 11,19941 Written Answers 484 

environmental conservation for 
the general good of the people. 

(c) AfforestationfTree Planting activi-
ties for establishing green cover over vari-
ous categories of land including wastelands 

is carried out under the various Centrall 
State sector schemes and are monitored 
under Point No.16 of the 20 Point 
Programme. The figures of area coverage in 
Andhra Pradesh under this Programme 
during the last three years are as follows: 

(Seedlings in lakhs nos.) 
(Area in hectares) 

ACHIEVEMENT 

YEAR SEEDLING DISTRIBUTION 
(for planting on 
private lands) 

AREA 
(Public lands including 

forest lands) 

1991-92 1,775.91 

1992-93 1,102.63 

1993-94 1,143.55 

(d) and (e) A process of consultation 
with the people from the planning stage, 
including selection of species and participa-
tion in thQ management of the project would 
help in protection of non-forest wastelands. 
The participation of the people is further 
enhanced through awareness raiSing and 
supply of fuelwood saving devices. 

In the case of forest land, in addition to 
the pOints enumerated above the involve-
ment of the people and the usufruct sharing 
is guided by the Ministry of Environment and 
Forests Circular No.6-21/89-FP dated 1st 
June, 1990. 

56,590.00 

47.453.00 

30,737.00 
(upto December 1993) 

Limited (BHEL) has a proposal to set up an 
electronics division; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) BHEL is 
already having an Electronics Division at 
Bangalore. However, it is setting up an 
additional Unit called Electronics System 
Division at Kionics City near Bangalo~e. 

BHEL (b) The cost of the project would be 
. RS.14 crores approx. The land has already 

7205. SHRI K. PRADHANI: Will the been procured and the construction is in 
PRIME MINISTER be pleased to state: progress. The items proposed to be manu-

factured are Simulators, Tele-communica-
(a) whetherthe Bharat HeaVy Electricals tion System etc. 
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Employment Generation Pr~rammes 

" 7206. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the various employ-
ment generation programmes under imple-
mentation at present; 

(b) the targets fixed and achievements 
made under each of these programmes 
during the last three years, state-wise; and 

(c) the measures taken to implement 
these programmes effectively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI· UTTAMBHAI HARJIBHAI 
PATEL): (a) and (b) Major employment 
generation programmes being implement-
ed by the Central Government in various 
states/UTs are (i) Jawahar Rozgar 
Yojana(JRY). JRY aims at generation of 
additional gainful employmentforthe unem-
ployed and under-employed persons as well 
as creation of durable assets in the rural 
areas for the direct and continued benefits 

of the poor. The target group consists of 
people below the poverty line and prefer-
ence is given to the members of SC/ST 
communities. Under the YOjana, 30% em-
ployment opportunities are earmarked for 
women. Similarly, IRDP aims to provide 
self-employment opportunities to the rural 
poor by way of providing assistance through 
subsidy and term-credit for acquiring in-
come generation assets. Under the 
programme, the target group consists of 
small and marginal farmers, agricultural 
labourers and rural artisans whose annual 
family income fall below the cut-off line of 
Rs.8,500/-. The programme provides nec-
essary safeguards for disadvantaged sec-
tions of the society like SC/ST, physically 
handicapped and women. The target fixed 
and achievements made under each of 
these programmes during the last three 
years, State-wise are given in the attached 
statements I & II. 

(c) For effective implementation of these 
programmes, these are monitored regularly 
through - (i) periodical reports/returns, (ii) 
inspection visits by Area Officers, and (iii) 
workshops/seminars attended by senior 
officers of the Centre and the State Govern-
ments. 
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Haldia Fertilizer Project 

7207. SHRI AJOY MUKHOPADHYAY: 
Will the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state: 

(a) whether the Government propose 
to rectify the mechanical defects in the 
installation of Haldia Fertilizer Project; 

(b) if so. the details; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) to (c) The 
Halida Fertilizer Project could not be com-
missioned dueto frequent equipment break-
downs. Ultimately, the commissioning activ-
ities of the Project were suspended in Octo-
ber, 1986. Thereafter, various altematives 
for rehabilitation of the Haldia Project were 
examined by the Govemment but none of 
these was found to be economically and 
technically viable. In the meantime, the 
Hindustan Fertilizer Corporation 
Limited(HFC) as a company, including its 
Haldia Project, has been declared sick by 
the Board for Industrial and Financial Re-
construction (BIFR) in November, 1992. 
Any decision on the future of Haldia Project 
would depend upon the outcome of the 
proceedings pending before the BIFR, which 
is a quasi-judicial authority. 

[ T rans/ation] 

Heavy Engineering Corporation Ltd. 

7208. SHRI RAM TAHAL 

CHOUDHARY: Will the PRIME MINISTER 
be pleased to state: 

(a) the extent of loss incurred/profit 
eamed by the Heavy Engineering Corpora-
tion Limited during the last two years; and 

(b) the steps takenlbeing taken by the 
Government to check the losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) HEC has 
incurred losses of RS.127.25 crore in 1992-
93 and RS.84.74 crore (Prov.) in 1993-94 
respectively. 

(b) In order to contain the losses, Gov-
ernment have taken various steps such as 
extending financial support to the company 
within its budgetary constraints, release of 
funds to rationalise its excess manpower 
and counter guarantee for extension of cash 
credit facilities. Besides, Government have 
directeq the Company to take administra-
tive measures so as to reduce its overheads, 
improve productivity and implement orders 
in time to improve profitability. 

[English] 

Indira Awas Yojana 

7209. SHRI PHOOL CHAND VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount allocated to Madhya 
Pradesh for construction of houses for 
Scheduled Castes and Scheduled Tribes 
under the Indira Awas Yojana during 1994-
95; and 

(b) the number of houses constructed 
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in the State under the Yojana so far? 

THE MINISTER OF STATE IN THE 
MINiStRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR): 
(a) Indira Awas Yojana(IAY) was started in 
the year 1985-86 as a sub-scheme of Rural 
Landless Employment Guarantee 
Programme (RLEGP) and continued under 
Jawahar Rozgar Yojana(JRY) also. Under 
lAY houses are provided free of cost to poor 
Scheduled Castes/Scheduled Tribes(SCs/ 
STs) and freed bonded labourers in the rural 
areas. From the year 1993-94 benefits of 
lAY has, however, been extended to the 
non-SC/ST poor also subject to the condi-
tion that not more than 40% of lAY allocation 
is spent for the benefit of non-SCs/STs. 
Central assistance amountingto Rs.2747.17 
lakhs has been allocated to Madhya Pradesh 
under lAY for the year 1994-95. 

(b) 191329 houses have been con-
structed so far since the inception of lAY in 
Madhya Pradesh. 

National Small Industries Corporation 

7210. SHRI M.V.v.S.MURTHY: 
SHRI BOLl[>. BULLI RAMAIAH: 
SHRI SULTAN SALAHUDDIN 

OWAISI: 

Will the PRIME MINISTER be pleased 

to state: 

(a) whether the National Small Indus-
tries Corporation is being privatised; 

(b) whether the Government have 
launched any scheme to expand and diver-
sify its activities in training and technical 
upgradaiton of the small scale industries: 

(c) if so, the details thereof; 

(d) the amount provided to NSIC during 
1992-93 and 1993-94 for the purpose; and 

(e) t.he manner in which this amount has 
been utilised? 

THE MINISTER OF STATE 1"1 THE 
MINISTRY OF INDUSTRY [DEPARTMENT 
OF SMALL SCALE INDUSTRI'=S AND 
AGRO AND RURAL INDUSTRIES] (SHRI 
M. ARUNACHALAM): (a) ~o, Sir. 

(b) and (c) National Small Industries 
Corporation is conducting training courses 
in differenttrades as well as rendering assis-
tance to Small Scale Industrial Units for 
quality upgradation under Common Facility 
Services in their various Prototype 
Develoment & Training Centres and sub-
Centres located in different parts of the 
Country. The details for the year 1993-94 
are as under: 
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(d) Corporation has been provided 
RS.513 lakhs during 1992-93 and Rs.483 
lakhs during 1993-94 as recurring expendi-
ture in the running of these centres. 

(e) NSIC have stated that the amounts 
drawn from the Ministry were utilised to the 
recurring expenditure of the PDTCs & Sub-
Centres. 

Fertilizer Units 

7211. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) the details of the public sector fertil-
izer units incurring loss during 1993-94; 

Name of the Company 

1. Hindustan Fertilizer 
Corporation 

2. Fertilizer Corporation 
of India 

3. Paradeep Phosphates 
Limited 

4. Madras Fertilizers 
Limited 

5. Pyrites, Phosphates & 
Chemicals Ltd. 

6. Projects & Development 
India Ltd. 

(c) Hinduslan Fertilizer Corporation and 
Fertilizer Corporation of India have incurred 
losses due to low capacity utilisation mainly 
on account of design/equipment deficien-

(b) the extent of loss incurred by each 
of them; 

(c) the reasons therefor; and 

(d) the corrective steps taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERSAND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) and (b) 
The details of the losses incurred by the 
public &ector fertilizer companies during 
1993-94 are given below: 

(Rs.crores) 
Amount of loss 

Provisional) 

372.95 

289.38 

82.76 

52.91 

12.78 

21.07 

cies, frequent equipment breakdown, age-
ing ofthe plants, power problems and liquid-
ity problems. The losses of PPL, PPCl and 
MFL which produce phosphatic fertili:i!ers 
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were also due to low capacity utilisation of 
their plants arising out of reduced off-take 
consequent to increase in the price of phos-
phatic fertilizers following decontrol in Au-
gust, 1992 and their higher cost of produc-
tion vis-a-vis the price of imported DAP. 
MFL also faced raw water limitation in the 
first half of the year. Losses in PDIL, which 
is an engineering consultancy organisation, 
was mainly due to lack of orders for catalysts 
and reduced job opportunities for the Engi-
neering Consultancy Division. 

(d) Govemment have taken the follow-
ing steps to improve the performance of the 
fertilizer companies in general: 

(i) Customs duty on import of capital 
goods for new fertilizer plants 
and revamping of old plants has 
been abolished w.e.t. 23.9.1992. 

(ii) Railway freight on phosphatiC 
fertilizers/raw materials and 
potash has been lowered w.e.f. 
4.9.1992. 

(iii) Customs duty on import of 
phosphoric acid, which is a raw 
material for production of DAP, 
has been abolished e.t. 
27.8.1992. 

(iv) A scheme has been announced 
for refund of custom duty on plant 
and equipments imported for 
fertilizer plantsirevamping projects 
which were commissioned on or 
after 1.1.1991 and a 3% 
concession in the interest rate on 
term loans taken for such projects 
subject to the ultimate interest rate 
remaining ·12% or above. 

(v) A scheme for giving import 
substitution incentives to 

encourage use of indigenous 
rock phosphate and iron pyrites 
has been announced in February, 
1993. Among other companies, 
PPCL will be benefiting fro m 
this scheme as they use iron 
pyrites for manufacture of 
phosphatic fertilizers. 

(vi) A special concession of RS.10001 
- per MT was given for the 
indigenously produced DAP and 
proportionate concession to 
indigenously manufactured 
complex fertilizers and SSP during 
1993-94. 

Besides, the Govemment has recently 
approved a capital restructuring scheme for 
PPL to improve its financial pOSition. 

HFC, FCI and PDIL have been declared 
sick by the Boardfor Industrial and Financial 
Reconstruction (BIFR). Any action for reviv-
al of these companies would depend on the 
outcome of the proceedings pending before 
the BIFR which is a quaSi-judicial authority. 
In the meantime, Government is continuing 
to provide, to the extent possible, budgetary 
support to these companies to enable them 
to continue with their operations. 

Besides, MFL is currently implement-
ing a revamp scheme at an estimated cost 
of RS.487 crores to improve the perfor-
mance of its plants. 

. [Translation] 

Production of Defence equiprnents by 
non-Defence Sector 

7212. SHRI BIR SINGH MAHATO: Will 
the PRIME MINISTER be pleased to state: 

(a) the quantum ofdefenceequipments 
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produced and sold by the non-defence sec-
tor during each of the last three years; 

(b) the profit earned through export by 
non-defence sector during 1992-93 and 
1993-94; 

(c) whether this amount of profit has 
been lower than the profits earned during 
the previous years; and 

(d) if so, the details with reasons there-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) The Ministry has been 
involving private sector firms and civil public 
sector undertakings in development, pro-
duction and supply of a variety of assem-
blies/sub-assemblies/components of de-
fence equipment, uniforms, blankets, boots, 
etc. According to information compiled by 
the various inspecting authorities the value 
of stores received in the last three years has 
been: 

1991-92 

1992-93 

1993-94 

Rs. 1062.57 Cr. 

Rs. 1036.64 Cr. 

Rs. 1087 Cr. 
(approximate) 

(b) Non-defence sector/private firms 
are not required to provide information to 
this ministry about the profits eamed by 
them on export of defence equiJ1ment and 
hence not available. 

(c) and (d) Do not arise. 

[English] 

Bharat Earth Movers Limited 

7213.SHRIC.P.MUDALAGIRIYAPPA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether negotiations are being held 
betweer'llndia and Austria for expansion of 
the Sharat Earth Movers Limited (SEML), 
Mysore; 

(b) if so, the details thereof; and 

(c) the outcome of the discussions, if 
any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (c) No, Sir. Howev-
er, in the past, Sharat Earth Movers Limited 
(SEML) had signed collaboration agree-
ment with two Austrian companies 01'l'3 May 
1989 and on 5 April 1991 for manufacturing 
and selling 'road headers' and 'arc welding 
robots'. These equipments are being man-
ufaqtured in Sangalore Complex ofthe com-
pany .. 

Industrial Development Survey 
Centre, Chandigarh 

7214.SHRIPAWANKUMARBANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether an Industrial Development 
Survey Centre has been set up for develop-
ment of small scale industries in Chandigarh; 
and 

(b) if so, the details of programmes 
undertaken by the Centre and the expendi-
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ture incurred during each of the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

Foreign Companies 

7215. SHRI CHETAN P.S. CHAUHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether majority of the foreign com-
panies are making investments only in high 
profit areas and not in the vital sectors; 

(b) if so, the details of foreign invest-

ments approved during last three years, 
sector-wise; 

(c) whether the Government pro-
pose to insist upon foreign investors to 
invest in vital sectors as well; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a)to(d) More 
than 80% foreign investment approved is in 
the high priority sector including vital sectors 
listed in Annex-III ofthe Statement on Indus-
trial Policy on 24th July, 1991. 

A statement showing sector-wise 
details of foreign investment approved dur-
ing the last three years from 1991 to 1993 is 
enclosed. 
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Representation of MPs on Cantonment 
Boards 

7216. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have re-
ceived any recommendation regarding giv-
ing local MPs due representation on the 
cantonment boards; 

(b) if so, the details thereof; 

(c) whether the Government have ac-
cepted the recommendation; 

(d) if so, the details of the decision 
taken; and 

(e) if not, reasons for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (e) The Standing 
Committee on Defence (1993-94), tenth 
Lok Sabha, in its first report, has recom-
mended that the Cantonment Boards be 
also represented, among others, by local 
MLAs/MPs of the local respective area. 

2. The recommendation of the Com-
mittee has been examined and it has been 
decided that recommendations of the Com-
mittee be kept in mind at the time of further 
amendment to the Cantonments Act, 1924. 

HUDCO Loan for Recycling Waste 
Water in Bangalore 

7217. SHRIMATI CHANDRA 
PRABHA URS: Will the Minister of URBAN 
rlFVELOPMENT be pleased to state: 

(a)whetherthe Karnataka Government 
has sought HUDCO loan for recycling of 
waste water in Bangalore city; 

(b) if so, the details thereof; and 

(c) the amount proposed to be released 
by HUDCO during 1994-95? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON): (a) to (c) Yes, Sir. An autono-
mous body of the Govt. of Karnataka viz. 
Bangalore Water Supply and Sewerage 
Board, has sought HUDCO assistance for 
setting up a 50 mid tertiary treatment plant 
at the K & C valley. Sewege Treatment 
Plant, which is estimated to cost Rs.17.39 
crores. The scheme had been cleared by 
HUDCO and it has agreed to give a loan of 
Rs.15 crares. However, before executing 
the loali agreement, HUDCO has sought 
some clarifications from the Board, which 
has also been asked to carry out a demand 
survey to know the actual demand for recy-
cled water. Accordingly, the Board will have 
to revise the schemes and resubmit the 
same to HUDCO. 

[ Translation] 

Employees in Pyrites, Phosphates 
and Chemicals Limited 

7218. SHRI CHHEDI PASWAN: Will 
the Minister of CHEMICALS AND FERTIL-
IZERS be pleased to state: 

(a) the numberof employees in Pyrites, 
Phosphates and Chemicals Limited, Bihar 
as on date; 

(b). whether Scheduled Castes and 
Scheduled Tribes candidates have been 
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given appointment in accordance with the SAHI): (a) The Central Statistical 
prescribed reservation quota; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTRY OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) to (d) 
Pyrites, Phosphates & Chemicals Limited, 
(PPCL), has at present 1684 employees 
located in Bihar. The provisions of the Pres-
idential directive in regard to reservation of 
posts for Scheduled Caste/Scheduled Tribe 
are being followed by PPCL. As on 31.3.1994, 
of the 1684 PPCL employees located in 
Bihar, 220 belonged to Scheduled Castes 
and 24 to Scheduled Tribes. 

Industrial Growth 

219. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the present rate of industrial growth 
in various Stats and Union Territories of the 
country; 

(b) whether the Govemment have for-
mulated any scheme to bring the rate of 
industrial growth in these States to the 
national average growth rate; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 

Organisation does not at present compile 
the Statewise Index of Industrial Production 
on a comparable basis. 

(b) and (c) to boost industrial produc-
tion, the Central Government formulates 
policies and programmes for the country as 
a whole. State Govemments formulates 
their own policies, programmes, projects/ 
schemes for accelerating industrial growth 
in their respective States. 

[English] 

Closure of Public Sector Undertakings 

7220. SHRIINDRAJIT GUPTA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the public sector un-
dertakings which have been recommended 
for closure by BIFR as on date; 

(b) whether BIFR could not iniciate any 
effective action to have the proper revival 
scheme prepared for these public sector 
undertakings; 

(c) if so, the facts thereof; and 

(d) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a) BIFR have 
so far recommended winding up of one 
Central Public Sector Industrial Enterprise 
Viz National Bicycle Corporation of India 
Ltd. to concerned High Court. 

(b) to (d) After taking into account all 
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relavent facts and views of operating agen-
cy and concerned parties, the BIFR arrived 
at the conclusion that it would be just and 
equitable that the company should be wound 
up. The Govt. in the case of National Bicycle 
Corporation of India Ltd. decided not to 
contest the Board's recommendation. 

Wind Power Mills in Maharashtra 

7221. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of wind power mills 
functioning in the country at present, partic-
ularly in the State of Maharashtra; 

(b) whetherthe Union Government have 
any proposal to set up more wind power 
mills in the State during the year 1994; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) A 
total number of 587 Wind Electric Genera-
tors of aggregate capacity 124 MW have so 
far been installed in the country. Of these 20 
numbers of total capacity 1.1 MW have 
been installed in Maharashtra. 

(b) and (c) A 1.5 MW wind farm project 
comprising six Wind Electric Generators of 
unit size 250 KW is under implementation at 
Vijaydurg in Sindhudurg District ofthe State. 
The project is likely to be commissioned 
during the current year. 

Export Oriented Public Sector 
Enterprises 

7222. SHRI GOPI NATHGAJAPATHI: 
Will the PRIME MINISTER be pleased to 

state: 

(a) the details of the 100% export ori-
ented public sector enterprises State and 
Union Territory-wise; 

(b) the performances of these units 
during each of the last three years; and 

(c) the steps taken by these public 
sector enterprises for improving their export 
earnings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) There is 
no 1 00% export oriented central Public sec-
tor enterprises. 

(b) and (c) Do not arise. 

Unauthorised Constructions in 
Government Quarters 

7223. SHRI TEJ NARAYAN SINGH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the policy of the Union Government 
to discourage, penalise and carry out its own 
investigations of unauthorised additionsl 
alterationl constructions in Government 
quarters in Delhi/New Delhi; 

(b) the rules framed by the Government 
in this regard; 

(c) the steps taken to adopt uniform 
policy for all pools of residence and to check 
such unauthorised additions/alterations by 
the allottees; and 

(d) the number of such cases detected, 
penalised and allotments cancelled during 
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the last three years? 

THe MINISTER OF ST ... hE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE INTHE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b) A statement show-
Ing synopsis of the guidelines laid down to 
discourage unauthorised additions/ alter-
ation/constructions in General Pool resi-
dential accommodation is enclosed. 

(c) Various departmental pools are con-
trolled by their administrative Ministries. As 
this Ministry has no control over other pools, 
no uniform guidelines can be laid. 

(d) As and when a case of unauthorised 
construction is reported action is taken 
against the individual as provided in the 
guidelines. However, the statistics of such 
complaints are not maintained. 

STATEMENT 

Central Public Works Department 
who is custodian of the general pool accom-
modation, has been entrusted with the jobs 
of detection of unauthorised construction/ 
encroachment in Government quarters or 
on common lands in the Government colo-
nies. Where the unauthorised construction 
is done by any allottee in or around the 
accommodation allotted to him, the same is 
detected by the CPWD and reported to the 
Directorate of Estates. The Directorate of 
Estates cancels the allotment after issuing a 
show cause notice to the allottee and ini-
tiates eviction proceedings for evicting the 
person concerned from the premises. In 
cases where the unauthorised construction/ 
encroachment i~ done on common lands by 
persons other than the allottees, the action 
to remove such unauthorised construction 
is taken by the CPWD. 

Training under National Renewal 
Fund CNRF) 

7224. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Department of Industri-
al Development has started a pilot scheme 
for workers' retraining under the National 
Renewal Fund (NRF); 

(b) if so, the funds earmarked for the 
purpose; and 

(c) the steps being taken by the Gov-
ernment to provide necessary training for 
their redeployment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) Funds to the tune of Rs.SO crores 
each in the years 1993-94 and 1994-95 
have been earmarked for worker's retrain-
ing, counselling and area regeneration 
schemes. 

Cc) Government has started pilot 
schemes at Ahmedabad, Calcutta, Indore, 
Kanpur and Bombay for workers' retraining 
and counselling. Ministry of Labour would 
also take up retraining schemes at fifteen 
Industrial Training Institutes and six Ad-
vanced Training Institutes. The scheme for 
workers: retraining and counselling envis-
ages training of ratiOnalised workers for 
wage-employment or self-employment ac-
cording to their preferences. 
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MinistrieS/offices Covered Under 
Jurisdiction of C.A.T. 

7225. SHRI RAMESH CHENNITHALA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of Ministries and other 
offices under the Government of India, cov-
ered under the purview of the Central Ad-
ministrative Tribunal, together with the offic-
es which are left out from its purview; and 

(b) the reasons for not bringing these 
offices under the jurisdiction of CAT.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) and (b) The juris-
diction of the Central Administrative Tribu-
nal is spelt out in Section 14 of the Adminis-
trative Tribunals Act, 1985. It extends to any 
All India Service or to any Civil Service or a 
civil post under the Union of India. The 
Central Government may also, bya notifica-
tion, include within the jurisdiction of Central 
Administrative Tribunal any local or other 
authorities within the territory of India or 
under the control of Government of India 
and corporations owned or controlled by 
Government, not being a local or other 
authority orcorporation or society controlled 
or owned by a State Government. A copy of 
Section 14 of the Act is also attached (State-
ment-I). 

Statement-II showing the organisations 
brought within the jurisdiction of the Central 
Administrative tribunal underthe above pro-
vision is enclosed (Statement-II). The de-
tails of the offices not brought within the 
jurisdiction of Central Administrative Tribu-
nal under Section 14(2) are not available. As 

and when a reference is received from such 
offices it is considered and decided by the 
Government. 

STATEMENT 1 

Extracts From Administrative Tribunals 
Act, 1985 

CHAPTER III 

Jurisdiction Powers and Authority 
of Tribunal 

14( 1) Save as otherwise expressly pro-
vided in this Act, the Central Administrative 
Tribunal shall exercise on and from the 
appointed day, all the jurisdiction powers 
and authority exercisable immediately be-
fore that day by all court (except the Su-
preme Court) in relation to -

(b) 

(a) recruitment, and matters concern-
ing recruitment, to any All India Service 
or to any civil service of the Union or a 
civil post under the Union or to a post 
connected with defence or in the de-
fence services, being in either case, a 
post filled by a civilian; 

all service matters concerning-

(i) a member of any All India Service; 
or 

(ii) a person not being a member of 
an All India Service or a person 
referred to in clause (c) appOinted 
to any Civil service of the Union 
or any civil post under the Union; 
or 

(iii) a civilian not being a member of 
an All India Service or a persons 
referred to in clause (c) appointed 
to any defence services or a post 
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connected with defence; 

and pertaining to the service of such, 
member a person or civilian, in connection 
with the affairs of the Union or of any State 
or of any local or other authority within the 
territory of Indian or under the control of the 
Government of India or of any corporation or 
society owned or controlled by the Govern-
ment. 

(c) all service matters pertaining to 
service in connection with the affairs of the 
Union concerning a person appointed to any 
service or post referred to in sub-clause (ii) 
or sub-clause (iii) of clause (b), being a 
person whose services have been placed by 
a State Government or any local or other 
authority or any corporation or society or 
other body, at the disposal of the Central 
Government for such appointment. 

Explanation: - For the removal of doubts, 
it is hereby declared that reference to "Union" 
in this sub-section shall be construed as 
including references also to a Union territo-
ry. 

(2) The Central Government may, by 
notification apply with effect from such date 
as may be specified in the notification the 
provisions of sub-section (3) to local or other 
authorities within the territory of India or 
under the control of Government of India 
and to corporations or societies owned or 
controlled by Government, not being, a local 
or other authority or corporation or society 
controlled or owned by a State Government; 

Provided that if the Central Govern-
ment considers it expedient so to do for the 
purpose of faCilitating transition to the scheme 
as envisaged by this Act, different dates 
may be so specified underthis subsection in 
respect of different classes of, or different 
categories under any class, of local or other 
authorities or corporations or societies. 

(3) Save as otherwise expressly provid-
ed in this Act, the Central Administrative 
Tribunal shall also exercise on and from the 
date with effect from which the provisions of 
this sub-section apply to any local or other 
authority or corporation or society all the 
jurisdiction, powers and authority exercis-
able immediately before that date by all 
courts (except the Supreme Court) in rela-
tion to--

(a) Recruitment and matters 
concerning recruitment to any 
service or post in connection with 
the affairs of such local or other 
authority or corporation or society 
and 

(b) all service matters concerning a 
person other than a person 
referred to in Clause (a) or clause 
(b) of sub-section .(1) appointed 
to any service or post in 
connection with the affairs of such 
local or other authority or 
corporation or SOCiety and 
pertaining to the service of such 
person in connection with such 
affairs. 
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Per Capita Expenditure Incurred in 
Rural and Urban Areas 

7226. SHRI SHIVLAL NAGJIBHAI 
VEKARIA: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) wh~ther there is any disparity in the 
per capita expenditure incurred in rural and 
urban area; 

(b) if so, the proportion thereof; 

(c) whetherthe Govemment propose to 
set up any commission to conduct a survey 
to remove this disparity; and 

(d) if so, by when the commission i~ 

likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b) Per 
capita monthly household consumption ex-
penditure in 1990-91 according to the 46th 
round 6f National Sample Survey was Rs. 
202.12 in rural areas and RS.326.75 in 
urban areas. Rural to urban proportion in 
this respect was 1: 1.62. 

(c) and (d) The Eighth Five Year Plan 
(1992-97) document prepared by the Plan-
ning Commission sets out the'strategy and 
programmes for agricultural and rural devel-
opment. Which will contribute to increase in 
investment, and income in the rural areas. 

. Rural Sanitation Programme under 
JRY in Kernetaka 

7227. SHRI A. VENKATESH NAIK: Will 
the PRIME MINISTER be pleased to state: 

(a) whether latrines and streets etc. are 

being constructed under the Jawahar Rozgar 
Yojana in the rural areas of Kamataka State; 
and 

(b) ifso, the number of villages yetto be 
provided with these facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR): 
(a) Yes, Sir. 

(b) The primary objective of JRY is 
generation of additional gainful employment 
for the unem'ployed and the under-employed 
persons, living below the poverty line in rural 
areas. All works which result in strehgthen-
ing of rural economic infrastructure and also 
creation of assets in favour of the rural poor 
for their direct and continuing benefits, in-
cluding construction of latrines and streets, 
etc. can be taken up under JRY by the 
implementing agencies themselves, name-
Iy, the District Rural Development Agencies 
and the village Panchayats, in respect of 
their respective shares of funds under JRY. 
Construction of sanitary latrines is an es-
sential component of houses constructed 
under Indira Awaas Yojana (lAY), a sub-
scheme of JRY. 

Since the works to be taken up under 
JRYare decided by the ImplementingAgen-
cies themselves as per the felt needs of the 
people, no targets are fixed or statistics 
maintained on the number of villages yet to 
be provided with these facilities in the rural 
areas of any State. However, at the national 
level only about 2 percent of the rural pop-
ulation has been covered under the rural 
Sanitation programme so far. 

Ramagundam Plant of F.C.I. 

7228. SHRI SOBHANADREESWARA 
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RAO VADDE: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleaseq to 
state: 

(a) whether the Ramagundam plant of 
F.C.I. has come into. operation; 

(b) if so, the details1hereof; 

(c) the installed capacity of this plant 
and actual production·therein; and 

(d) the steps proposed to improve the 
efficiency of this plant? 

THE MtN'STER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-· 
PARTMENT OF ELECTRONICS AND DE-
~ARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) to (c) Due 
to prolonged power cut imposed by Andhra 
Pradesh State Electricity Board (APSEB), 
Ramagundam Plant of Fertilizer Corpora-
tion of India Ltd. (FCI) had to be shut down 
from 26.3.94. FCI management, therefore, 
decided to take annual tum around of the 
plant w.e.t. 15.4.94. The start-up activities 
have already begun and the plant is expect-
ed to produce urea from 17.5.1994, subject. 
to adequate supply of power by APSEB. 

The PI~nt has an annual installed ca-
pacity of 227.7 tonnes in terms of Nitrogen 
nutrient and the actual production during the 
past 3 years was as under:-

Year 

1991-92 
1992-93 
1993-94 
( Provisional) 

Production. ('00;0 
MT of Nitrogen) 

88.3 
58.0 
88.8 

(d) FCI had proposed rehabilitation 
of Ramagundam Ptant at a cost of Rs. 
158.44 crores, which included settirig up of 
a 40 MW Capative power plant. In the 
meanwhile, the Board for Industrial and 
Financial Reconstruction (BIFR) declared 
FCI as a sick company under the Sick' 
Industrial Companies (Special Provisions) 
Act, 1985. On 16.3.1994. the BIFR passed 
an order appointing Industrial Credit and 
Investment Corporation of India Ltd. (ICICI) 
as the Operating Agency for FCI. As per 
these orde~, the Government is now re-
quired to submit the revival plan for FCI to 
the Operating Agency which in tum wilf 
submit a revival plan to the BIFR. The future 
of Ramagundam Plant would depend upon 
the outcome of the proceedings pending 
before BI FR which is a quasi judicial author-
ity.ln the meantime, Government is provid-
ing, to the extent pos~ible, budgetary sup-
port to meet the lund requirements of FCI to 
enable it to continue its operations. 

Medical Facilities in BHEL 

7229. PROF. RASA SINGH R"AWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Bharat Heavy Electricals 
. Limited (BHEL) has stopped the provision of 

medical facilities to the families of its em-
ployees covered under CGHS inspite of the 
requisite certificate from the respective Min-
istries; 

(b) if so, the details thereof and the 
reasons therefor; and 

. (c) the steps taken/proposed to be tak-
en in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
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DEPARTMENT OF HEAVY INDUSTRY)' clared surplus of which 26 persons have 
(SHRIMATI KRISHNA SAHI): (a) to (c) Min- already been adjusted. The remaining 18 
istry CIf Health & Family Welfare and CGHS Group 'A' and Group 'B' employees are 
authorities have clarified that-CGH Scheme subject to re-deployment as perthe scheme 
is compulsory for Central Govt. employees of redeployment of surplus staff of the Gov-
and they cannot opt out of the scheme and emmen!. 
therefore they have no option but to avail 
CGHS facilities. In views of this, such of 
those spouses of BHEL employees who are 
working in the Govt. and are covered under 
CGH Scheme are not covered under BHEL'S 
medical facilities. 

However, BHEL employees and their 
other dependent excluding the spouse so 
employed, are eligibl~ for Company's med-
ical benefits. 

Directorate General of Technical 
Development 

7230. SHRI ANANTRAO DESHMUKH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have tak-
en a decision to wind up the Directorate 
General of Technical Development (DGTD); 

(b )_if so, the number of staff likely to be 
rendered surplus as a resuH thereof; and 

(c) the steps takenlbeing taken for re-
deployment of this staff? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRIMATI KRISHNASAHI): (a) to (c) Yes, 
Sir. Government have decided not to retain 
DGTD as a separate organisatiQn and or-
ders to this effect have been implemented 
from 31st March, 1994. Staff have been 
redeployed and adjusted in other Ministries! 
Departments. 44 persons have been de-

Reservation for Women in 
Civil Services 

7231. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal under 
consideration of the Government to provide 
30% reservation for women in Civil Servic-
es; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF SlATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) to (c) Yes, Sir. The 
matter is under consideration. 

BlCP Report on Bulk Drugs 

7232.SHRIMOHANRAWALE:Willthe 
Minister of CHEMICALS AND FERTILIZ-
ERS be pleased to state: 

(a) whether the BICP has completed 
the cost-cum-technical study of 24 bulk 
drugs for downwa.rd revision of their prices; 

(b) if so, the details of the report submit-
ted in this regard; 

(c) if not, the reasons therefor and the 
time by which it is likely be submitted; and 
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(d) the impact ofthe delay in completion 6. BARALGAN KETONE 
of study on the prices of such drugs in the 

market? 7. BENZATHINE PENICILLING 

THE MINISTER OF STATE IN THE 8. BETAMETHASONE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 9. CEPHALEXIN 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE DE- 10. CETRIMIDE 
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 11. CHLORAMPHENICOL 
(SHRI EDUARDO FALEIRO): (a) to (d) 
After the promulgation of DPCO, 1987 the 12. CHLORHEXIDINE 
BICP has submitted reports on cost-cum-
technical studies in respect of 82 indige- 13. CHLOROQUINE 
nously produced scheduled bulk drugs, the 
names of which have been given in the 14. CHLORPHENI RAMINE 
statement attached. The prices of indige- MALEATE 
nously produced bulk drugs are fixedlre- . 
vised on the basis of these reports and in 15. CLOFAZAMINE 
accordance with the provisions of the DPCO, 
1987which may increase/decrease and are 16. CLOXACILLIN 
notified in the Official Gazette from time to 
time. Out ofthe 142 scheduled bulk drugs at 17. DAPSONE 
present, 38 bulk drugs are reported to be 
either not manufactured in the country or 18. DEXAMETHASONE 
being substantially imported, and for the 
remaining bulk drugs, cost-cum-technical 19. DEXTROPROPOXYPHEN HCL 
studies have already been initiated by BICP. 

STATEMENT 

List of Scheduled Bulk Orugs for which 
BICP has Completed Cost-cum-Technical 

Studies 

1. ACETAZOLAMIDE 

2. ALUMINIUM HYDROXIDE 

3. AMINOPHYLLINE 

4. AMODIAQUIN 

5. ASPIRIN 

20. OICHLORD-METAXYLENOL 

21. DICLOFENAC SODIUM 

22. DlETHYL CARBANAZINE 

23. DIGOXIN 

24. DIHYRALAZINE 

25. DICLOXANIDE FUROATE 

26. EPHEDRINE 

27. ERYTHROMYCIN 

28. ETHAMBUTOL 
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29. FRAMYCETIN 52. PHENIRAMINE MALEATE 

30. FRUSEMIDE 53. PHENOBARBITONE 

31. FURAZOLIDONE 54. PHENOXYMETHYL 
PENICILLIN 

32. GENTAMYCIN 

55. PHENOTOIN 
33. HYDROCHLORTHIAZIDE 

34. HYDROCORTISONE 
56. PILOCARPINE 

35. IBUPROFEN 57. PREDNISOLONE 

36. INH(ISONIAZID) 58. PROCAINE PENICILLIN 

37. INSULIN 59. PYRAZINAMIDE 

38. IDOCHLOROHYD 60. PYRENTAL PAMOATE 
ROXY QUINOLINE 

61. QUINIE 
39. ISOXUPRINE HCL 

62. REFAMPICIN 
40. LlVAMISOLE 

63. SALBUTAMOL 
41. LlGNOCAINElXYLOCAINE 

64. SODIUM PAS 
42. MEBHYDROLINE 

65. SPIRONOLACTONE 
43. MET AMIZOL (ANALGIN) 

66. STEPROMYCIN 
44. METHYL SALICYLATE 

67. SULPHACET AMID/SODIUM' 
45. METHYLDOPA 

68. SULPHADIAZINE 
46. METRONIDAZOLE 

OXYTETRACYCLINE 
69. SULPHADIMIDINE 

47. 

48. OXYTOCIN 
70. SULPHAMETHOXAZOLE 

49. PARACETAMOL 71. SULPHAMOXOLE 

72. SULPHAPHENAZOLE 
50. PARACHLOROMETAXY 

LENOL 73. TERBUTALINE 

51. PENICILLIN 74. TETRACYCLINE 
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75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

THEOPHYLLINE 

THIACETAZONE 

TRIMETHOPRIME 

VITAMIN A 

VITAMINC 

XANTHINOL NICOTINATE 

RANITIDINE 

IRON DEXTRAN 

Foreign Collaboration in 
Automobile sector 

7233. SHRI MANIKRAO HODL YA 
GAVIT: Will the PRIME MINISTER be 
pleased to state: 

(a) wh~ther a number of proposals 

have been received for setting up car/scoot-
er/motor cycle manufacturing units in the 
country with foreign collaboration; 

(b) if so, the details of such proposals 
received during the last three years and the 
~ountries with which collaboration has been 
sought; and 

(c) the details of such units which have 
started production, the type of vehicles be-
ing manufactured therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMEt;JT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b) 
Yes, Sir. Four proposals have been re-
ceived for setting up car manufacturing units 
with foreign collaboration during the last 
three years. The details of these proposals 
are as under: 
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(c) So far only Mis Maruti Udyog Ltd. 
have started manufacture of YE-2 (Zen) 
model of passenger cars. 

Chiefs for Public Sector Undertakings 

government. 

Production of Guns by BHEL 

7235. SHRI SHRAVANKUMAR PATEL: 
Will the PRIME MINISTER be pleased to 

7234. SHRI SULTAN SALAH UDDIN state: 
OWAISI: 

SHRI D. VENKATESWARA 
RAO: 

SHRI M.V.V.S. MURTHY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether1he Government have de-
cided to recruit chiefs for various public 
sector undertakings fro~ the open market 
with the age and wage no bar in order to 
enforce accountability and ensure high level 
of motivation; 

(b) if so, whether any proposals have 
been worked out in this regard: 

(c) if so, the details thereof; and 

(d) the time by which a final decision in 
this regard is likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (d) As 
per the existing policy outstanding profes-
sional managers are appointed as Chief 
Executives in PSUs through a fair and objec-
tive selection procedure. Unless markedly 
better candidates are available from out- . 
side, internal candidates employed in the 
PSU are preferred for appointment. If inter-
nal candidates are not available preference 
is given to candidates working in other PSUs. 
In special cases recruitment is made from 
the organised services under the central 

(a) whetherBHEL has decided to diver-
sify its production line by undertaking pro-
duction of defence items like guns; and 

(b) if so, the details thereof indicating 
the items likely to be produced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b) 
BHEL has in its product mix certain Defence 
items. 

[ Translation] 

Public Grievances from Uttar Pradesh 

7236. SHRI GAY A PRASAD KORI: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of representations re-
ceived by the Grievances Cell of the Person-
nel Ministry regarding pension and other 
public grievances from Uttar Pradesh during 
the last three years; and 

(b)-the number of representations ex-
amined and the number of those still penli-
ing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) and (b) The griev-
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ances received by the Grievance Cell of this 
Ministry are sent to the concemed depart-
ment/State Govem'ment for appropriate 
action. Similarly, as the sanction and pay-
ment of pension in the State Govemment 
operates on a decentralised basis, all the 
grievances relating to pension are sent to 
the concemed Accountant-General or the 
State Govemment for appropriate action. 

The number of grievances received 
and disposed of by the Grievance Cell of this 
Ministry relating to pension and other public 
grievances from Uttar Pradesh during the 
year 1991,1992 and 1993 are as follows: 

Year 

1991 

1992 

1993 

Sent to AG, UP, 
Govt. of U. P. 

398 

726 

1110 

Thus, all representations have been 
processed and none is pending in this Min-
istry. 

[English] 

PSLV, GSLV and ASLV 

7237. DR. MUMTAZ ANSARI: 
SHRIMATI SHEELA 

GAUTAM: 
SHRI RAJESH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the major studies undertaken by 
P.S.L.V., G.S.L.V. and A.S.L.V. during the. 
last two years; 

(b) the amount spent on these studies; 

and 

(c) the manner in which the results 
achieved through these studies have been 
utilized? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENT OF 
ATOMICENERGYANDDEPARTMENTOF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) to (c) the Geosynchronous Satellite 
Launch Vehicle (GSLV) Project, the Polar 
Satellite Launch Vehicle (PSLV) Project and 
the Augmented Satellite Launch Vehicle 
(ASLV) Project are being executed in a 
project mode through a continuous process 
of studies and reviews. Each project goes 
through a series of reviews such as system 
concept. review, preliminary design review, 
critical design review. During the execution 
phase, several interim reviews may require 
studies on the problems faced during devel-
opment. Finally before the launch, flight 
readiness reviews for each system as well 
as the over all launch vehicle are conducted. 

All these reviews generate a lot of 
studies on various aspects of the launch 
vehicle culminating in the successful execu-
tion of the project. Such reviews and studies 
have been carried out for GSL V, PSL V & 
ASL V during the last two years as well as 
part of the Project execution pian. The 
amounts spent on these studies constitute 
an integral part of the Project expenditure 
and therefore cannot be identified separate-
Iy. The results of such studies are gainfully 
utilised to solve specific problems in the 
areas of research, development and appli-
cations. 

Since 1992, two successful ASLV mis-
sions and one developmental flight of PSL V 
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have taken place. Development of GSLV is 
in progress. Preparation for the second 
PSLV developmental flight targetted for the 
second half of 1994 have also begun. 

Construction of Roads under 
Jawahar Rozgar Yojana 

7238. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the total length of the roads in 
kilometres constructed so far ·under the 
Jawahar Rozgar Yojana and the expendi-

. ture incurred thereon, State-wise; 

(b) whether the Govemment propose 
to seek world bank assistance to launch 

rural road development projects; and 

(c) if so, the details thereof? 

THE MINISTER OF .STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) . (SHRI RAMESHWAR THAKUR): 
(a) The State-wise length of roads in 
kilometres constructed under the Jawahar 
Rozgar Yojana(JRY) and the expenditure 
incurred thereon, a~ per information re-
ceived so far, is given in the attached state-
ment . 

(b) No, Sir. 

(c) Does not arise. 
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Polar Satellite Launch Vehicle-D2 THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

7239. DR. KRUPASINDHU BHOI: Will AND MINISTER OF STATE IN THE MINIS-
the PRIME MINISTER be pleased to state: . TRY OF WATER RESOURCES (SHRI P .K. 

(a) whether the Govemment have a 
proposal to launch the Polar Satellite Launch 
Vehicle (PSL V-D2); 

THUNGON): (a) and (b) DDA has reported 
that no fresh allotment of residential plots 
was made during the year 1993 under the 
Rohini Residential Scheme, 1981. Howev-
er, allotment-cum-demand letters to 1792 

(b) if so, the preparations made there- (1200 MIG + 592 ltG) successful allottees 
for; and of the draw held on 27-3-1991 were issued 

(c) its expected ~ate of launching? 

THE MINISTER OF STATE IN THE 
, PRIME MINISTER'S OFFICE AND MINIS-

TER OF STATE INTHE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE INTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDt): 
(a) to (c) The next developmental flight of 
PSL Vis planned by second half of 1994. The 
vehicle is getting ready for launch with the 
implementation of recommendations of the 
FailureAnalysisCommitteeforthefirstflight. 

Allotment of Plots in Rohini 

7240.' PROF. M. KAMSON: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether some more residential plots 
under the Rohini Residential Scheme of 
1981 ha~ been allotted during 1993, and so 
far; 

(b) if sO, the details thereof, category-
wise; 

(c) whether the cost of land under the 
'. scheme haS ~ r~ in Hire Purchase 

and Cash Down categories; and 

(d) if so, the details thereof? 

in OctoberlNovember, 1993 which were 
held up due to Court Stay. 

(c) and (d) The above Allotment Letter 
were issued at the old rates of the year 1991 , 
only updating the same by capitalising the 
interest which DDA would have earned had 
the cost been recovered soon after the date 
of draw. The payment has been demanded 
in three instalments as per Nozal Rules, I.e. 
35% Within one month, 50% Within 90 days 
from the date of issue of Allotment Letter 
and remaining 15% on demand. 

Collection of Infonnation 

7241. SHRI AAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN DE-
VELOPMENT be pleased to refer to the 
reply given on November 20, 1991 to 
Unstarred Question No. 155 and state: 

(8) whether the requisite information 
has since been collected; 

(b) if so, the details thereof; and 
.. 

(c) if not, the time by which the Informa-
tion is likely to be collected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRYOFWATERRESOURCFS(SHRIP.K. 
THUNGON): (a) Yes, Sir. 
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(b) About 2 acres of land in Vasant Kunj 
were encroache.d by a builder. One and a 
half stoteyed building was raised on about 
500 sq. yds .• and_ on the rest on the land a 
single storey commercial market was built 
which was demolished on 12.5.93 by DDA. 

As regards action against the officers! 
builder. an inquiry has been instituted by the 
Financial Commissioner. Government of 
National Capital Territory of Delhi. 

(c) Does not arise. 

[ Translation] 

Bricks form Fly-ash. 

7242. SHRI SUSHIL CHANDRA 
VARMA:. Will the Minister of URBAN DF 
VELOPMENT be pleased to state: 

(a) the scheme formulated for utilisation 
of ash discharge from the Coal based power 

. plants; 

(b) whether an experiment has been 
carried outto make fly-aSh brick or construct 
wall therefrom; and· 

Cc) if so. the achievement made in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND.MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b) GovemlTlent have 
taken the follOWing initiatives for utilisation of 
fly-ash available free-of cost from thermal 
power plants underthe control ofthe Nation-
al Thermal Power Corporation (NTPC) for 
the manufacture of building materials and 
.comp<>nents: 

Excise and custom duty 

concessions for promoting 
production of building materials 
using fly~ash as raw material. 

Building Materials & technology 
Promotion Council (BMTPC) has 
been set up by the Government 
to encourage entrepreneurs for 
setting up manufactUring units of 
fly-ash based bricks. aggregate, 
etc. in different regions. 

Central Public Works Department 
(CPWD) has incorporated use of 
flyash bricks -in their schedules 
for promoting use.of these bricks 
in their construction works. 

Housing & Urban Development 
Corporation Ltd. (Hl,IDCO) and 
National Housing Bank (Ltd) are 
extending financial support to 
promote industrial units for the 
production of building materials 
based on flyash . 

Emphasis has been laid in the 
National Housing Policy for 
promoting low-cost building 
materials based on fly-aSh and 
other industrial wastes. 

Extensive research and 
development work 'has been 
undertaken by several 
laboratories under the Council for 
Scientific and Industrial Research 
(~SIR). The Central Building 
Research Institl(te (CBRI). 
Roorkee and the Central Fuel 
Research Institute have 
developed technologies for 
manufacture of fIy-ash bricks and 
there are a few plants already 
working for production of such 
bricks. Many buildings stand today 
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where such bricks have been 
utilised. 

(c) As a result of the R&D efforts carried 
out by the R&D Centres and the promotional 
efforts made by BMTPC, HUDCO, NHB, 
etc., the extend of utilisation of fly-ash has 
increased. Such activities have helped in 
encouraging many entrepreneurs/compa-
nies to set up production units of fly-aSh 
bricks in Andhra Pradesh, West Bengal, 
Pradesh, Gujarat, Karnataka etc. 

, [English] 

Prime Minister's R~gar Yoiana 

7243. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of applications made 
under the Prime Minister's Rozgar Yojana 
for the educated unemployed youth upto 
March 31,1994, State-wise; 

(b) the number of applications approved 
upto that date, state-wise; 

(c) the number and amount of disburse-
ments upto that date, State-wise; 

(d) the break-up ofdisbursements, bank-
wise; 

(e) whether any difficulty has come to 

the notice of the Governmet in the imple-
mentation of the scheme; and 

(f) if so, the remedial measures in the 
current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) and (b) Under the 
Prime Minister's Rozgar Yojana (PMRY) 
during 1993-94, 223927 applications have 
been received, 82050 applications recom-
mended to the banks as given in the at-
tached statement-I. The final reports re-
garding cases sanctioned l.Ipto 31 st March 
are still awaited. 

(c) and (d) The Bank-wise disburse-
ment of loans as reported by Reserve Bank 
of India is given in the attached statement II. 
The figures are provisional and fmal reports 
are awaited. State wise disbursement of 
loans is not centrally maintained. 

(e) and (f) The scheme has been intro-
duced recently and not many difficulties 
have been faced. However, certain com-
plaints regarding demand of collateral secu-
rity by banks have been received and they 
are being looked into by the Department of 
Banking. The Union Government has con-
stituted a committee headed by Secretary 
(SSI&ARI) to revi~ and monitor the perfor-
mance on a regular basis to ensure better 
implementation of the schemEl. 
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Energy Saving Aspects of 
Constructions 

7244. SHRI P. KUMARASAMY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased tl' -+~te: 

(a) whether the Central Public Works 
Department pays adequate attention to en-
ergy saving and environmental friendly as-
pects of constructions; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) As far as Central Public Works 
Department is concerned the following 
schemes relating to energy conservation 
and environmentfriendly aspects have been 
implemented recently: 

1. Manufacture and use of Clay-Fly 
Ash bricks. 

2. Design and construction of energy 
efficient houses. 

4. Substituting the use of wood in new 
Government constructions. 

Committee on DPAP and DDP 

7245. SHRI R. SURENDER REDDY: 
Will the PRI~~t MINISTER be pleased to 
state: 

(a) the composition and the terms of 
reference of the Technical Committee for 

implementation of the schemes under the 
Draught Prone Area Programme(DPAP) and 
Desert Development Programme(DDP); 

(b) whether the committee has since 
submitteed its reports; 

(c) ifso, thedet~ils of the recommenda-
tions made by the Committee; and 

(d) the Government's reaction thereto 
particularlY about the role of panchayats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL' DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR): 
(a) The composition and terms of reference 
of the Technical Committee are given in the 
attached statement-I 

(b) The Committee has submitted its 
report to the Government of India on 
23.4.1994. 

(c) d'etails of recommendations made 
by the Committee are given in the attached 
statement-II, 

(d) The recommendations of the Com-
mittee are under consideration of the Gov-
ernment of India. 

STATEMENT-' 

Composition and terms of reference of 
the Technical Committee on Drought Prone 
Areas P.rogramme (DPAP) and Desert De-
velopment Programme (DDP) constitut-
ed in April, 1993 under the chairmanship of 
Shri C. H. Hanumantha Rao, former Mem-
ber Planning Commission. 
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Composition -

1. Prof. C. H. Hanumantha Rao, 
Former Member, 

2. 

Planning Commission 
New Delhi 

Prof. Ani! Gupta, 
Centre for Management 
of Agriculture, 
11M, Ahmedabad 

3. Shri T.K.A. Nair, 
Additional Secretary, 
Department of 
Wastelands Development, 
Paryavaran Bhawan, 
CGO Complex, . 
8th Floor, Lodhi Road,New Delhi 

4. Dr. J. Venkateswarlu, 
Director, 
Central Arid Zone Research 
Institute, 
Jodhpur 

5. Shri Vijay Verma, 
Secretary, Forests & Envimnment, 
Government of Rajasthan, 
Jaipur. 

6. Shri M.L. Mehta, 
Add!. Secretary, 
Ministry of Home Affairs, 
Government of India, 
North Block, New Delhi 

7. Shri S. Subramanian, 
Additional Commissioner, 
(SC and Land Planning), 
Department of Agriculture and 
Cooperation, Ministry of 
Agriculture, Krishi Bhawan, 
New Delhi. 

8. pro M. K. Mathur, 
Joint Adviser (Agriculture), 
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Chairman 

Member 
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Planning Commission, 
New Delhi. 

9. Shri V. K. Chaudhry, 
Secretary, 
Deptt. of Flural Development, 
Govt. of Madhya Pradesh, 
Bhopal 

10. Mrs. Rohini Nayyar, 
Consultant, 
Rural Development, 
Planning Commission, 
New Delhi. 

11. Dr. Parameswara Rao, 
Bhagawat ula Charitable Trust, 
Yellamanchili, 
Andhra Pradesh 

12. Shri V. S. Sampath, 
Managing Director, 
A.P. Oil Seeds Growers' 
Federation Limited, 
Parish ram Bhavan, 9th Floor, 
Fateh Maidan Road, 
Hyderabad - 500029 

13. . Shri R. N. Mehrotra, 

14. 

Additional Commissioner (SWC), 
Ministry of Agriculture, 
Room No.1 04. B-Wing, 
Shastri Bhawan, New Delhi. 

Shri Shivraj Singh. 
Joint Secretary (LA), 
Ministry of 
Aural Development, 
New Delhi. 
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Member-Secretary 

Terms of Reference 

(a) To review and suitably modify the 
existing criteria for identification of areas to 
be covered under DPAP and DDP so that 

areas acutely affected by drought and de-
sertification are included and those which 
are not acutely affected are excluded. 

(b) To review the programme contents, 
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methodology of planning, scale and pattern 
of funding and the administrative structure 
of DPAP & DDP at Central, State, District 
and watershed levels and recommend ap-
propriate modifications wherever necessary 
and suitably modify the Rresent list of eligible 
and ineligible activities. 

(c) To examine the possibility of inte-
grating DPAP & DDP with related area 
development programmes such as National 
Watershed Development Projectfor Rainfed 
Areas (NWDPRA), National Wastelands 
Development Programme (NWDP), Pover-
ty Alleviation Programmes and Minimum 
Needs Programme etc. and recommend a 
suitable strategy for such integration. 

(d) To examine and identify relevant 
technologies for dryland farming especially 
those relating to cropping pattern and veg-
etative barriers and recommend directions 
of research and procedures for transfer of 
available technology to DPAP & DDP areas. 

(e) To recommend measures intended 
to promote the role of Watershed Commit-
tee, Pani Panchayats, NGOs etc. in orderto 
encouragewidespread participation of peo-
ple and ensure greater accountability of 
funds and sectoral departments to peoples' 
representatives. 

(f) To examine the modalities to ensure 
that the DPAP/DDP Programme resources 
are not only integrated with other Area 
Development and Beneficiaries Oriented 
Programmes but are also used as supple-
mentary and additional funds and not as 
substitution for flow of existing Programme 
Funds. 

STATEMENT ·11 

Details of recommendations of the T echo 
nical Committee on Drought Prone Areas 

Programme (DPAP) and Desert Develop-
ment Programme (OOP) constituted under 
the chairmanship of Professor C. H. 
Hanumantha Rao -

1 . Conservation of natural. resources 
has to be made privately profitable by pro-
viding necessary infrastructure, technolo-
gies and institutional back-up .• 

2. Greater attention has to be given to 
peoples' own strategies and their own indig-
enous technologies including the locally pre-
ferred plants so as to incorporate them in the 
Programmes to mitigate the rigours of 
drought. 

3. Provision of adequate infrastructure 
and other facilities would be necessary to 
attract and retain the talented professionals 
and administrative personnel to service the 
developmental and the Minimum Needs 
Programmes. 

4. Establishment of wool-processing 
units and tanneries in drought prone & desert 
areas can raise the employment and in-
come for local people and thus reduce no-
madism and migration which will have 
favourable impact on environment. Devel-
opment of crafts and other income earning 
opportunities will have the similar effect of 
reducing I'Iomadism. 

5. The Technical Committee reiterates 
that harmonious management, development 
and utilisation of land. water and vegetation 
resources on watershed basis, and the cre-
ation of complementary opportunities for 
proceSSing and marketing of value added 
goods produced in such areas should be the 
essence of these area development 
prograpnmes. 

6. The treatment plan for the water-
shed should include all categories of lands 
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including private, village commons, Reve-
nue and degraded forest lands. As far as 
possible the selected watershed should be 
covering a village/haml{!t. 

7. The Technical Committee is of the 
view that watershed development 
programme should be implemented with the 
total participation of the beneficiaries. This 
can be ensured by having a Watershed 
Development Team (WDT) whose General 
Body shall consist of all the adult members 
of watershed area. However, for operational 
convenience the watershed development 
team shall consist of 10 members of whom 
atleast 5 shall be women. The representa-
tion to SCs. & STs. in the watershed team 
shall be in proportion to their strength in the 
general body. The team shall be assisted by 
2 perSDns comprising of a Village Level 
Extension Officer/Worker drawn from Agri-
cultu rei Animal Husbandry/Forest/Horticul-
ture Development and another preferably a 
Matriculate educated village youth selected 
by the beneficiaries of the micro-watershed. 

8. In any given year, only a micro water-
shed with about 500 ha. will be taken up for 
management and development. The as-
signment of watershed functionaries shall 
take effect six months previous to the com-
mencement of the year in' which the water-
shed is taken up for development. The 
functionaries shall undergo a multi disciplin-
arytraining during the first three months and 
they will spend the next three months in 
survey and preparation of plan for imple-
mentation during the year of operation. 

9. Funds will be earmarked for water-
shed development and released to the 
Watershed Development Team through the 
Panchayats. The Watershed Development' 
Team shall render the accounts to 
Panchayats. 

10. While it would not be affordable 
financially to t~ink of providing the services 
of block level field functionaries for each 
watershed, it may be a desirable proposition 
to create such Multi Disciplinary Technical 
Team of block level officers for cluster of 
watersheds and could be like located in a 
centrally and accessible places like taluk or 
block headquarters to cater to the needs of 
the cluster of watersheds. 

11. While finalising the plans of the 
concemed States, the Planning Commis-
sion should ensure, through appropriate 
mechanisms, that in drought prone areas, 
the relief works are integrated with area 
development plans designed to conserve 
soil and moisture through the development 
of watersheds and to generate other income 
earning opportunities on a sustained basis 
which alone can mitigate the adverse ef-
fects of drought on a lasting basis. 

12. Determined efforts and concrete 
steps are required to promote I(oluntarism in 
evolving and implementing DPAP and DDP. 
This would mean not only the involvement of 
the existing voluntary organisations who are 
genuine and competent, but creating condi-
tions; through favourable policy and bureau-
cratic receptivity for the proliferation of local 
groups consisting of motivated and dedicat-
ed people for undertaking such responsibil-
ities. It would be desirable·to move towards 
the goal of entrusting ultimately 25 per cent 
of watersheds to the voluntary organisations 
for the implementation of DPAP and DDP. 

13. The State Govemment concerned 
may constitute State Level Committees for 
the Promotion of Voluntary Action for DPAP 
and DDP. The Chief Minister of the State 
rhaychairthe Committee which may consist 
predominantly of representatives of estab-
lished Voluntary Organisations and senior 
officers ·of the Government Departments 
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concemed. 

14. A Committee at the district level 
under the chairmanship of District Collector 
consisting mainly of representatives of Vol-
untary Organisations may be constituted 
identifying genuine and competent Volun-
tary Organisations for planning and imple-
mentation of watershed development 
projects. 

1 5. The components should not be pre-
determined, as at present. There sh04uld 
be total flexibility in this regard and the actual 
choice of the components should emerge 
from the watershed plans prepared by im-
plementing agencies including beneficia-
ries. 

16. It should be the policy of the State 
Govemments to pursuade the community 
to maintain the structures created under the 
programmes by handing over such assets 
to them. 

17. In order to cover all the areas in the 
watershed, the subsidy on programme wor1<s 
should be given to all the beneficiaries irre-
spective of the size of the holding of the land 
owners. 

18. Keeping in view the Critical impor-
tance of regeneration of wastelands and 
prevention of further degradation of lands 
and the large magnitude of the problem, it is 
advisable that the State should also contrib-
ute a suitable matching share in wastelands 
development schemes as in the case of 
DPAP. 

19. Adoption of the unified approach 
and integration of related programmes in 
rural development should, in our estimates, 
make available, at current level of funding, 
at least a sum of Rs. 1500 crores every year 
forthis important national wor1< of watershed 

development. 

20. The integration of schemesl 
programmes at the stage of planning and 
implementation, provisio~ of funds, etc. 
should be done at the appropriate sanction-
ing levels, namely the DRDA or at the State 
Government. 

21. To follow up the Committee's rec-
ommendations, the Ministry of Rural Devel-
opment should take necessary steps for 
effective coordination between the different 
wings of the Ministry as well as between the 
concemed Ministries. The Ministry should 
also formulate guidelines for bringing about 
uniformity of approach between the 
programmes under different agencies and 
should commission training modules for the 
preparation of the watershed development 
plans. 

22. We suggest that Ministry of Rural 
Development should support the Research 
Institutions for providing R&D back-up to 
these programmes. 

23. Since in terms of the recommenda-
tions of this Committee, projects are to be 
sanctioned on the basis of the detailed plans 
prepared on watershed basis, the Commit-

. tee would like to emphasise that training at 
various levels for the preparation of water-
shed development plans is going to be 
critical for the successful implementation of 
the programmes. The Ministry of Rural De-
velopment has to play a pivotal role in 
organising such training by way of selecting 
appropriate institutions, funding them, de-
veloping course modules for the purpose 
and monitoring them. 

24. We propose to include three eco-
systems - arid, semi-arid and dry subhumid 
- under DPAPIDDP instead of "desert" and 
"drought prone" areas as at present and 
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also propose following irrigation criteria for different eco-systems or district basis: 

M.I. Permissible Ecosystem %irrigated area 
(Moisture Programme 

Index) 

<-66.7 DDP Arid 50% 

-66.6 to -33.3 DPAP Semi-arid 40% 

-33.2 to 0 DPAP Dry sub-humid 30% 

26. We suggest that those arid and 
semi-arid districts where area irrigated con-
stitutes more than 50% and 40% of the net 
cultivated area respectively may be totally 
excluded from the programme, whether 
DPAP or DDP. Similarly the dry sub-humid 
districts where more than 30% of the net 
sown area is irrigated may also be excluded. 

27. The Ministry of Rural Development 
may obtain the necessary information on 
percentage of irrigation at the district and 
block level and select tJ1e district.and block 
level and select the districts and blocks for 
the programmes in accordance with the 
formula recommended by us. 

28. We propose that the blocks should 
be selected as perthe following norms in the 
eligible districts. 

Ecosystem 

Arid 

Percentage of 
irrigation 
(Eligible for 
inclusion) 

upto 30 

Semi-arid upto 20 

Dry sub-humid upto 15 

29.ln each selected block, every village 
will be covered with 500 hectares area on 
watershed basis and within a period of 10 
years all the villages may be covering by 
covered 1/1 Oth of the number of villages in 
each year. This should provide the basis for 
allocation offunds to the States and Districts 
under the programmes. 

30. The Committee recommends that . . 
funding from 1995-96 ~as to be on project 
basis only. Thus the new programmes will 
come into force from 1995-96 onwards. 

31. The Committee recon:amends the 
constitution of National Policy M.aking and 
Review Committee on Watersheds under 
the Chairmanship of Member, Planning 
Commission, in-charge of Rural Develop-
ment in order to bring about coordination 
and unified approach in the implementation 
of watershed based area development 
schemes by different MinistrieslDepart-
ments. The Department of Rural Develop-
ment should function as the nodal depart-
ment. 

32. In order to bring about coordination 
at the state level, constitution of State Level 
Implementation and Review Committee is 
recommended under the chairmanship of 
Chief Secretary .• 
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33. At least in States with substantial 
allocation for DPAP, DDP, and IWDP, the 
Nodal Department at the State Level should 
be assisted by a Multi Disciplinary Team 
consisting of senior officers of the rank of 
Additional Director/Joint Director from De-
partments of Agriculture, Forests, Horticul-
ture, Animal Husbandry and Minor Irriga-
tion. 

34. It is recommended thatthere should 
be Multi Disciplinary Team at District Level 
headed by Additional Project Director for 
watersheds. The officers representing dif-
ferent disciplines, such as, Agriculture, Hor-
ticulture, Animal Husbandry, Forests and 
Minor Irrigation will constitute the Multi Dis-
ciplinary Team. The District Level Multi Dis-
ciplinary Team shall be responsible to guide 
'he preparation of watershed development 
plans at watershed level, scrutinise them 
and accord administrative sanction. 

35. The role of Ministry of Rural Devel-
opment would now be to fund the 
programmes as stipulated and monitor them 
to ensure that the basic strategy Le. plan-
ning and implementation on a watershed 
basis is being followed. 

36. It will be necessary to organise 
independent evaluation studies on a large 
scale and on a regular basis through reput-
ed independent and autonomous institu-
tions including NGOs by adequately funding 
them. 

[ Translation) 

Funds for Rural Development Projects 

7246. SHRI RAM TAHAL 
CHOUDHARY: Will the PRIME MINISTER . 
be pleased to state: 

(a) whether the Govemmentare spend-

ing a large percentage _of fund tor various 
rural development projects; 

(b) if so, the total amount spent on 
various projects. during the last three years 
"and the percentage of this amount actually 
spent; 

(c) the reasons for not utilising the 
amount_tully, if any; and 

(d) the efforts made by the Government 
for proper utilisation of the amount? 

THE MINISTER OF STATE IN THt:. 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) and (b) Yes, Sir. The Govern-
ment has stepped up the allocation of funds 
for rural development programmes during 
the Eighth Five Year Plan Period to 
Rs.30,OOO/- Crore as compared to the ex-
penditure of about Rs.1 0,955/- Crore in-
curred during the Seventh Five Year Plan 
period. The total amount spent on major 
rural development programmes/projects, 
nal"T'''lly - (i) Integrated Rural Development 
Programme(IRDP), (ii) Jawahar Rozgar 
Yojana(JRY) and (iii) Accelerated Rural 
Water Supply Programme(ARWSP). during 
the last three years. Le. 1991-92. 1992-93 
and 1993-94 and percentage utilization are 
given in the enclosed statement. 

(c) and (d) From the Annexure. it may 
be seen that the % utiliE'~tion is generally 
satisfactory tor & .. lhese programmes. The 
figures for 1993-94 are only provisional. For 
proper utilisation of the amount allocated for 
various rural development programmes, 
physical and financial progress of these 
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programmes are closely monitored through 
monthly/periodical progress Reports, field 

inspections ·and workshop/seminars etc. 
from time to time. 
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Couple Protection Rate 

7247. SHRI SURENDRAPALPATHAK: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
ph"lased to state: 

(a) wh~her the Planning Commission 
has made any critical assessment of present 
process of estimating couple protection rate 
under the Family Welfare Programme; 

(b) if so, the outcome thereof; 

(c) the reasons for the weak statistical 
relations between Couple Protection Rate 
(C.P.A.) and birth rate to such a great 
extent; and 

(d) the details of the essential reforms 
mentioned in one of the obselVations re-
garding calculation process of Couple Pro-
tection Rate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) to (d) The relationship between 
Couple Protection Rate and Birth Rate has 
been found to be weak. The Couple Protec-
tion Rate as compiled presently does not 
take into account the age-specific distribu-
tion of the acceptors of various family plan-
ning methods. The methodology of estimat-
ing and reporting the Couple Protection 
Rate needs to be refined taking into account 
the age-specific distribution of the accep-
tors of various family planning methods. 

[English] 

Bharat Heavy Electricals Limited 

7248. SHRI MANORANJAN BHAKTA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Bharat Heavy Electricals 
Limited has commissioned the Second Ther-
mal Power Generating Unit at Cyprus; 

(b) if so, whether the project has been 
completed as per the contractual agree-
ment; and 

(c) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) As per the agreement, the second 
Unit was to be taken over for commercial 
operation on 15.5.93. After successful tests 
and trial·run, the unit has been taken over by 
the project authorities on the due date. The 
set has been giving satisfactory selVice 
since then. 

Development of Backward Rural and 
Tribal Areas 

7249. SHRI N.J. RATHVA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whetherthe Union Government have 
formulated any special scheme for the de-
velopment of backward rural and tribal 
areas in Gujarat; 

(b) if so, the details thereof; 

(c) ifso, the amount allocated fordevel-
opment of these areas during each of the 
last three years; and 
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(d) the number of persons in Gujarat 
State benefited therefrom category-wise and 
year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENT.ATION (SHRI 
GIRIDHAR GOMANGO): (a) to (c) Informa-
tion in regard to Plan schemes which con-

tribute to the development of backward rural 
and tribal areas of Gujarat is given in state-
ment-I attached. 

(d) Estimates to beneficiaries under 
these schemes is available only for certain 
schemes. The available information is given 
in the statement II attached. 
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Handpumps and Wells 
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7250. SHRI PHOOL CHAND 
VERMA: 

SHRI A. VENKATESH NAIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total amount allocated for the 
installation of handpumps and digging of 
wells in the rural and drought prone areas of 
Madhya Pradesh and Karnataka during 
1994-95; and 

(b) the target fixed for installation of 
handpumps and digging of wells inthe States 
during the above periods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) No separate allocation is made 
for the installation of handpumps and dig-
ging of sanitary wells in the rural and drought 
prone areas. However, the allocation made 
under Accelerated Rural Water Supply 
Programme for 1994-95 for the State Gov-

. emments of Madhya Pradesh and Kamataka 
is RS.51.42 crores and Rs.42.72 crores 
respectively. 

(b) Targets are not fixed in terms of 
handpumps and wells. These are fixed in 
terms of coverage of villages and popula-
tion. The target for 1994-95 are as under:-

No. of habitations Population to be 
provided to be 
safe drinking benefitted 
water 

Madhya Pradesh 9000 

Karnataka 9000 

Bagasse/Bio-gas Power 

7251. SHRI M.V.V.S. MURTHY: 
SHRI BOLLA BULLI 

RAMAIAH: 
SHRI S.M. LALJAN BASHA: 
SHRI D. VENKATESWARA 

RAO: 
SHRI S.B. SINDAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have any 
proposals to provide interest free loan to 
financial institutions for financing incremen-
tal bagasse-bassed generation projects; 

(in lakhs) 

20.0 

30.0 

(b) whether new incentives for bio-gas 
based power generation have also been 
announced by the Union Government; 

(c) whether any provision has been 
made in the Eighth Plan for the purpose; 

(d) if so, the details thereof; and 

(e) the time by which a final decision is 
likely to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-COVENTIONAL EN-
ERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) It is 
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proposed to extend suitable assistance to 
Indian Revewable Energy Development 
Agency, the public sector undertaking of the 
Ministry, to enable it to provide low interest 
loans for bagasse based cogeneration. 

(b) No, Sir. However, incentives in the 
form of subsidy is already being provided by 
the Government for setting up of biogas 
plants of 6 to 10 cu.m. and Community 
Institutional/Night soil based biogas plants 
and for running of dual fuel engines for 
biogas based power generation on a small 
scale. 

(c) and (d) A provision of Rs.20.00 
crores has been made for pprogrammes on 
Urban/Agricultural wastes including cogen-
eration for the 8th Plan period. 

(e) Does not arise. 

Nitrogenous Fertilizers 

7252. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the production of nitroge-
nous fertilizers in public sector fertilizer units 
has declined during 1993-94; 

(b) if so, the details thereof, plant-wise; 

(c) the reasons for this decline; and 

(d) the steps taken to increase the 

production in these plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) and (b) 
Plant-wise details of production of nitroge-
nous fertilizers in public sector fertilizer plants 
is given in the enclosed statement. 

(c) The shortfall in production during 
1993-94 of nitrogenous fertilizers has been 
mainly due to reduced availability of nitro-
gen through DAP and complex fertilizers, 
restrictions on gas sypply and poor perfor-
mance of the old and sick units of Hindustan 
Fertilizer Corporation Limited and Fertilizer 
Corporation of India Limited due to equip-
ment related problems and shortage of 
working capital and shortage of raw-water 
supply in one of the units. 

(d) For increasing the production, steps 
have been taken to revamp and modernise 
the plants, undertake replacement and re-
newal programmes and pay greater atten-
tion to maintenance of plant and machinery. 
Efforts are also made to ensure supply of 
various inputs. Budgetary support, to the 
extent possible, is also being extended to 
the sick companies to enable them to con-
tinue their operations. 
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STATEMENT 

Plant-wise details of production of nitrogen in public sector fertilizer plants 
during 1992-93 and 1993-94. 

('000 MT of Nutrients) 

Name of the Plant 1992-93 1993-94 

I) Public Sector: 

F.G.I.: 

Sindri 135.8 112.2 

Gorakhpur 0.0 0.0 

Ramagundam 58.0 88.8 

Talcher 41.4 57.3 

TOTAL FCI: 235.2 258.3 

H.F.C.: 

Namrup-I 0.2 0.0 

Namrup-II 23.2 3.3 

Namrup-1I1 113.4 84.0 

Durgapur 34.2 18.8 

Barauni 48.4 10.1 

Total HFC: 219.4 116.2 

N.F.L.: 

Nangal-I 58.1 68.5 

Nangal-II 163.1 161.5 

Bhatinda 225.4 235.3 

Panipat 200.0 237.5 
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('000 MT of Nutrients) 

Name of the Plant 1992-93 1993-94 

Vijaipur 387.4 404.0 

Total NFL: 1034.0 1104.3 

FAG.T.: 

Udyogamandal 62.9 61.4 

Cochin-I 67.5 111.5 

Gochin-II 107.4 89.3 

Total FACT: 237.8 262.2 

R.G.F.: 

Trombay 81.6 83.8 

Trombay-IV 60.1 55.3 

Trombay-V 128.9 143.7 

Thai 652.5 617.3 

Total RCP: 923.1 900.1 

MFL: Madras 145.8 99.0 

SAIL: Rourkela 54.8 59.9 

NLC: Neyveli 50.0 51.1 

PPL: Paradeep 94.1 69.3 

By-product 27.6 26.4 

Total 3021.8 2947.3 
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Reservation in Civil Services 

7253. SHRI RAM NIHORE RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the percentage of reserva-
tion of SC/ST in lAS, I PS and Allied Services 
is not completed; 

(b) if so, the reasons ther~for; and 

(c) the steps being taken for completion 
of bakclog of SC/ST in these posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) to (c) The UPSC 
conducts an annual competitive examina-
tion viz. Civil Services Examination through 
which recruitment is made to 27 Services 
(statement endosed). The vacancies, in-
cluding those to be filled by SC/ST candi-
dates in these services are intimated to 
UPSC by the concerned cadre controlling 
authorities. The Commission in tum recom-
mends an equal number of candidates be-
longing to General, SC and ST categories 
which are allocated to various services if"\ 
accordance with their ranks/preference. This 
Ministry allocates the candidates recom-
mended by Commissioon to the 27 Services 
in accordance with merit and choice of 
candidates. In the event of some candidates 
not joining the services the cadre controlling 
authorities take into account the unfilled 
vacancies while calculating vacancies for 
the subsequent years. Since Department of 
Personnel and Training is concerned only 
with the allocation of candidates, and the 
vacancies to be filled through Civil Services 
Examination are decided by the respective 
cadre controlling authorities, the informa-
tion sought, relating to various allied servic-

es, is not centrally maintained by this De-
partment. In so far as lAS is concerned 
there is no backlog of vacancies reserved 
for SC/ST candidates. 

STATEMENT 

(i) The Indian Administrative Service 

(ii) The Indian Foreign Service 

(iii) The Indian Police Service 

(iv) The Indian P& T Accounts and 
Finance Service,Group'A' 

(v) The Indian Audit and Account 
Service, Group 'A' 

(vi) The Indian Customs and Central 
Excise Service, Group 'A' 

(vii) The Indian Defence Accounts 
Service, Group 'A' 

(viii) The Indian Income Tax Service, 
Group 'A' 

(ix) The Indian Ordnance Factories 
Service, Group 'A' 
(Asstt. Manager-Non-Techinical). 

(x) The Indian Postal Service Group 
'A' 

(xi) The Indian Civil Accouts Service, 
Group 'A' 

(xii) The Indian Railway Traffic 
Service, Group 'A' 

(xiii) The Indian Railway Accounts 
Service, Group 'A' 

(xiv)The Indian Railway Personnel 
Service, Group 'A' 
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,xv) Posts of Assistant Security Officer 
Group 'A' in Railway Protection 
Force. 

(xvi)The Indian Defence Estates 
. Service, Group 'A'. 

(xvii) The Indian Information Service, 
Junior Grade Group 'A'. 

(xviii)The Central Trade Service, 
Group 'A' (Grade III). 

(xix)The posts of Assistant 
Commandant, Group 'A' in the 
Central Industral Security Force. 

(xx) The Central Secretariat Service, 
Group 'B' (Section Officer's 
Grade). 

(xxi) The Railway Board Secretariat 
Service, Group 'B' (Section 
Officer's Grade). 

(xxii)The Armed Forces Headquarters 
Civil Service, Group 'B' (AsSistant 
Civilian Staff Officers' Grade). 

(xxiii)The Custom Appraiser Service, 
Group 'B'. 

(xxiv) The Delhi and Andaman and 
Nicobar Isilands Civil Service, 
Group 'B'. 

(xxv) The Pondicherry Civil Service, 
Group 'B'. 

(xxvi) The Delhi and Andman and 
Nicobar islands Police Service, 
Group 'B'. 

(xxvii)The Pondicherry Police Service, 
Group 'B' 

[Translation] 

Recruitment Procedure of Staff 
Selection Commission 

7254. SHRI RAJESH KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to modify the present recruitment sustem of 
Staff Selection Commission; 

(b) if so, the reasons therefor; and 

(c) the details of modification proposed 
to be brought out therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) to (c) Recruitment 
system of Staff Selection Commission is 
reviewed on an ongoing basis and changes 
are made in the system as and when these 
are considered necessary. 

Investment by Khadi and Village 
Industries Commission 

7255. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the PRIME MINISTER be 
pleased' to state: 

(a) the investment made in the various 
enlisted and recognized institutions in 
Madhya Pradesh, Rajasthan and Orissa by 
the Khadi and Village Industries Commis-
sion up to March 31 ,1994; 

(b) the number of institutions in these 
States which have been recognised by the 
Commission during the lastthree years; and 

(c) the number of institutions which 
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have been issued certificates during the 
said period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) to (c) the informa-
tion is being collected and will be laid on the 
Table of the House. 

SC, ST and BC Posts in Ministry 
of Law 

7256. SHRI LALIT ORAON: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of sanctioned posts of 
category I, II. III and IV separately at the 
Ministry level as on December, 31, 1993; 

(b) the category-wise number of posts 
out of them reserved for Scheduled Castes 
and Scheduled Tribes and Backward 
Classes; 

(c) the category-wise number of per-
sons belonging to Scheduled Castes/Sched-
uled Tribes and Backward Classes appoint-

Category S.C. 

Category - I 10 

Category - II 14 

Category - "' 21 

Category -IV 49 

ed against reserved posts and the category-
wise number of such posts still lying 
vacant; and • 

(d) the time by which these vacancies. 
are likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) 

Category 196 

Category II 346 

C~tegory III 460 

Category 'V 260 

(b) Vacancies are reserved for SC/STI 
OBC in each of the categories on the basis 
on 200 point roster prescribed by the Gov-
ernment. The vacancies for the recruitment 
year 1993-94 including one vacancy in the 
OBC category have been identified and 
reported. The iformation relating to vacan-
cies, as on 31.12.1993, is furnished below: 

S.T. O.B.C. TOTAL 

6 17 

5 19 

7 28 

17 66 

(c) No. of SC/ST/OBC appOinted: 

S.C. S. T. O.B.C. TOTAL 

Class - I 2 2 4 
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Class - II 2 2 

Class -III 13 4 17 

Class -IV 48 17 65 

No. of vacant post: 

S.C. 

Class - I B 

Class - II 12 

Class - III 8 

Class - IV 

(d) All the vacancies except 1 in Class 
IV have been filled up. In respect of Class I, 
II & III, action has been initiated. Recom-
mendations/Nominations are awaited from 
the UPSC/SSC and Deptt. of Personnel & 
Training. These vacancies will be filled up on 
receipt of their recommendations/nomina-
tions. 

[English] 

SolarlWind Energy 

7257. SHRIMA TI VASUNDHARA RAJE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any 
. proposals to provided assistance to the 

Government of Maldives for the develop-
ment of solar and wind energy; 

(b) if so, the amount of assistance 
proposed to be given; and 

(c) the broad features of the proposals 

S.T. O.B.C. TOTAL 

4 13 

5 17 

3 11 

in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): ,(a) 
During the recent visit of the President of 
Maldives to India, the development in the 
field of solar and wind energy in India was 
noted and interest was evinced on pilot 
projects with Indian assistance. 

(b) The quantum & type of assistance 
will depend on projects which are yet to be 
worked out. 

(c) Does not arise. 

Use of Solar Energy in Industries 

7258. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Union Government pro-
pose to make the use of solar energy man-
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datory in industries to cover up power short-
age; 

(b) whether any final decision has been 
taken; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) to 
(c) No, Sir. However, in order to encourage 
industries and other to utilise solar energy 
so that electricity or fuels could be saved, 
Govt. is providing various fuscal and finan-
cial incentives. Industries can avail of soft 
loan facilities provided by Indian Renewable 
Energy Development Agency Ltd. (IREDA) 
and also make use of incentives provided by 
Govt. in the form ot accelerated deprecia-
tion allowance, exemption from sales tax & 
excise duty etc. and subsidy wherever appli-
cable tor installation of solar energy devices. 

Mini Hydel Projects 

7259. SHRI SOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Govemmentpro-
vide financial assistance for the schemes of 
mini hydel projects undertaken by the State 
Government; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the number of mini hydel projects 
taken up and completed in West Bengal 
during the last three years alongwith their 
capacity and the amount involved therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b) Yes, Sir. Under the capital subsidy 
scheme, the Ministry of Non-Conventional 
Energy .Sources provides subsidy for vari-
ous types ot projects, upto 3 MW capacity, 
whether grid or non-grid, upto 50% of fixed 
capital cost on E&M equipment and civil 
works. Projects eligible under IREDAlWB 
financing or those requiring international 
competitive bidding or tied supplies are not 
eligible under the MNES subsidy scheme. 
The Ministry of Non-Conventional Energy 
Sources has so tar sanctioned 74 projects in 
13 States aggregation to 80 MW capacity. 

(c) Does not arise. 

(d) No Small Hydro Power Project has 
been taken up so tar underthe above scheme 
in the State of West Bengal. 

Wind Energy 

7260. SHRI S.M. LAWAN BASHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have re-
ceived some complaints from the private 
sector regarding lack ot a clear. POlicy initia-
tive on wind energy; 

(b) it so, the steps taken in this regard; 

(c) whether the private sector has been 
demanding higher price of power generated 
from wind energy from State Electricity 
Boards; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
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ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b) Several promotional and fiscal incen-
tives are being offered by the Central and 
State Governments to encourage private 
participation in wind power projects. To pro-
vide a further boost to private sector projects 
the Ministry of Non-Conventional Energy 
Sources has suggested guidelines to the 
States for introduction of more attractive & 
uniform promotional and fiscal incentives 

(c) and (d) In orderto encourage private 
investments. in its guidelines to the States, 
the Ministry has suggested a minimum pur-
chase price of Rs. 2.25 per kwh for power 
generated ttirough wind and other non-
conventional energy sources. 

Ownership Rights of Shops 

7261. SHRI AJOY MUKHOPADYAY: 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to refertothe reply given on April 
27,1981 to Starred Question No. 952 and 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) Yes, Sir. 

(b) to (d) Government have decided to 
confer ownership rights on the shopkeepers 
in the following 10 markets :-

1. Babu Market (Sarojini Nagar) 

2. Mehar Chand Market 
. (Lodhi Road) 

3. Mohan Singh Market (I.N.A) 

4. R.K. Puram, Sector VI. 

5. R.K. Puram, Sector VIII 

6. R.K. Puram, Sector IX 

7. R.K. Puram, Sector XII 

8. I.N.A. Market 

state: 9. Aliganj Market (Lodhi Colony) 

(a) whether the attention ofthe Govern- 10. Kasturba Nagar (Sewa Nagar) 
ment has been invited to the news-item 
captioned "Endless wait by South Delhi. One of the conditions for transfer of 
Shopkeepers" appearing in the "Statesman" ownership rights envisaged charging of :-
of February 24, 1994; 

(b) the action taken in regard to grant of 
ownership rights to the allottees/occupants; 

(c) the total number of applications 
received in the Directorate of Estates in 
response to their notification and the action 
taken on each of these applications; and 

(d) the date by which ownership rights 
are likely to be 9lvellto allottees/occupants 
and the proposed rate to be charged? 

i) a certain percentage of premium 
. for land as may be prevailing on 
the actual date of transfer of 
ownership rights; 

ii) the present day replacement cost 
of the shop minus depreciation to 
charged; and . 

iii) the arrears of licence fee as may 
be revised from 1.4.85 and 
1.4.88. 

2. Out of total number of 1002 shops in 
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these 10 markets, 844 have applied for 
ownership. Applications received in the Di-
rectorate of Estates from the aUottees/occu-
pants have been processed and additional 
papers/documents, wherever required, have 
been called for and examined. The decision 
of the Government for transfer of ownership 
rights, however, could not be implemented 
due to the non-finalisation of the actual land 
rates which was one of the main conditions 
for transfer of ownership rights. The calcu-
lation of amount payable by an allottee/ 
occupant primarily depended on this factor 
as a major component of the total cost is the 
cost of land. Various Associations of Shop-
keepers had represented that since there 
has been considerable time gap after the 
last date of applications and the date of 
notifications of land rates which have been 
revised upward, they should be charged 
land rate as applicable on the date of Cab-
inet decision. Having considered that the 
delay in the transfer of ownership rights to 
the shopkeepers is not attributable to them, 
the question of charging of land rates for the 
proposed transfer is being examined for 
obtaining the orders of the Competent Au-
thority. The spot inspections in respect of 
'present occupants' have also been carried 
out and CPWD have also been asked to 
fumish the informatin regarding present day 
replacement cost minus depreciation and 
the annual ground rent. However, the offer 
for ownership rights would be issued only 
after a decision is taken on the land rates to 
be charged for the proposed transfer. 

Newsprint Mills 

7262. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether domestic newsprint mills in 
the country are on the verge of closure; 

(b) if so, the number of such mills in the 

country facing crisis; 

(c) the number of workers likely to be 
affected in the event of the closure of these 
mills; and 

(d) the steps taken to rescue these mills 
from closure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) to (d) Does not arise. 

Economic DeveloQlnent of Assam 

7263. SHRI PROBIN DEKA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the State of Assam is log-
ging behind in economic development as 
compared to other States; 

(b) whether the Government of Assam 
has requested the Union Government to 
provide assistance for economic develop-
ment; 

(c) if so, the amount of assistance 
sought by the State Government and the 
assistance provided by the Union Govern-
ment during each of the last three years; 

(d) whether the Union Govemment pro-
pose to provide more assistance; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTA nON (SHRI 
GIRIDHAR GOMANGO): (a) Net State 00-
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mestic Product and incidence of poverty in 
the State do not suggest any evidence that 
the State has lagged behind in economic 
development. 

(b) and (c) The requestforextra Central 
Assistance of Rs.7.95 Crores under rural 
development sector in 1993-94 was not 
agreed to. 

(d) and (e) There is no commitment so 
far for any extra assistance to be provided to 
the State Government. 

Mobile Science Exhibition 

7264. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the National Science Cen-
tre has been Organising Mobile Science 
exhibition in the States; 

(b) if so, the name of the States where 
such exhibitions have since been held; 

(c) whether no such exhibition has been 
held in Orissa so far; 

(d) if so, when such an exhibition is 
proposed to be held there; and 

(e) the main ideas behind organising 
such exhibitions? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE IN DEPARTMENT OF ATOMIC 
ENERGY AND DEPARTMENT OF SPACE 
AND MINISTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(SHRI BHUVNESH CHATURVEDI): (a) to 
(e) The infonnation is being collected and 
win be laid on' the table of the House. 

[T rans/ation] 

Urban Amenities with UNICEF Aid 

72~5. SHRI SUSHIL CHANDRA 
VARMA: Will the. Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) the progress made by the various 
States in the implementation of the scheme 
to provide urban amenities to the poors with 
the assistance of UNICEF. 

(b) the extent of the benefits derived by 
the Government of Madhya Pradesh from 
UNICEF scheme and the nature thereof; 
and 

(c) the quantum of assistance received 
and the meterialistic achievements made by 
the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) The UNICEF assistance 
under the Master Plan of Operations 1991-
95 is not available for providing urban 
emendities to the poor. Rather the support 
is available for certain key result areas such 
as Training Capacity Building, Management 
Capacity Building, Communication and Ex- . 
tension, Support to Non-Governmental 
Organisaitons, Urban Studies and Police 
Research, etc. which are vital to strengthen 
and sustain the implementation of the 
programme of Urban Basic Service.s forthe 
poor. 

(b) and (c) The Government of Madhya 
Pradesh has reported that the UNICEF as-
sistance received is as under :-
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(i) 

Activity 

In the three demonstration 
Towns namely Bhopal. 
Jabalpur and Khandwa to 
run Balwadis. non-formal 
study centres. 
education centres. 
study centres and streng 
thening of primary 
schools. 

(ii) Training of UBSP functionaries 
through 

(iii) 

(a) Field Training 
Institute 

(b) State Training 
Institute 

Training of Resident 
Community Volunteers 

Assistance for 1992-93 

Rs.14.60 lakhs 

Rs.3.15 lakhili 

Rs. 1.51 lakhs 

Rs.3.85 lakhs 

(iv) Requisite Equipment support to 
Field Training Institutes and 
State Training Institutes was 
also provided. 

[English] 

Seminar on 'Problems of 
Infrastructure' 

7266. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have tak-
en note of the suggestions made at the 
seminar on ·Problems of Infrastructure-held 
in Madras during the second week of April. 
1994 under the aegis of the Associated 
Chambers of Commerce and Industry; 

(b) if so. the details of the sugges-
tions made at the seminar; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The main recommendations of 
the seminar on ·Problems of Infrastructure" 
held in Madras are as given below :-
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(i) High priority to investment in 
infrastructural sector. 

(ii) Planned development of ports and 
roads under the concept of 
BOT(Built, Operate and Transfer). 

(iii)Development of source of power 
and energy to meet long term 
growth and demand. 

(iv) Encouragement to the private 
sector investment in the field of 
power and energy. 

(v) Creation of a national integrated 
power network by handing over 
power lines above 220 KV to 
Power Grid Corporation. 

(c) Government has been interacting 
with the State Governments, financial 
nstitutionos and various Central Min i s-
:ries/Departments for development of 
nfrastructural facilities and provision of re-
lui red facilities to entpreneurs. 

Deployment of Army in Aid of Civil 
Administration 

7267. SHRI SYED SHAHABUDDIN: 

Will the PRIME MINISTER be pleased to 
state: 

(a) place, duration, purposeandstrenght 
of the deployment of the Army in aid of civil 
administration during 1992 and 1993, state-
wise; 

(b) whether in course of duty, fire power 
was used by the Army during these deploy-
ments; and 

(c) if so, brief particulars of such events 
including the quantum of fire P9wer used 
and the casualties inflicted, event-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Requisite details. are 
given in the attached statement-I. 

(b) and (c) On a few occasions, the 
Army had to resort to opening ofminium fire 
to disperse the rioting crowd and to bring the 
fast deteriorating situation under control. 
The details of such instances in 1992 and 
1993 are given in the attached statement-II. 
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Manuguru Heavy Water Plant 

7268. SHRI M.V.V.S. MURTHY: 
SHRI D. VENKATESWARA 

RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the funds provided to the Manuguru 
Heavy Water Plant during 1994-94 vis-a-vis 
1993-94; 

(b) whether the amount provided during 
1993-94 has not been fully utilised; 

(c) if so, the reasons therefor; and 

(d) the steps being taken to improve the 
functioning of this plant? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) The funds provided to Heavy to Heavy 
Water Plant, Manuguru during 1993-94 vis-
a-vis 1994-95 are as follows: 

Capital 
Operational 

Expensive 

1993-94 

524.00 

19994-95 
(Rs.in Lakhs) 

220.00 

8662.00 10500.00 

(b) Funds provided under operational 
budget had been utilised fully. However, 
funds provided under capital head was not 
utilised fully during 1993-94. 

(c) The Unit has become operational 
during 1991-92 and some provision was 
made under capital head for making final 
payments to supplirs/consultants. Howev-
er, as the final payment to suppliers/consult-
ants did not materialise during 1993-94, the 
funds provided under capital head was not 
utilised fully. 

(d) The plant has already achieved 
stabilised operation during the year 1993-
94. 

Installation of Tubewells in 
Maharashtra 

7269. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe Government of Madhya 
Pradesh has sent any scheme to the Union 
Government for installation of tubewells in 
the drought-affected areas of the State; 

(b) if so, whether the Union Govern-
ment are contemplating to accord approval 
to the scheme; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) No, Sir. 

(b) and (c) Does not arise. 

(d) Provision of drinking watersupply in 
the rural areas is the responsibility of the 
States. 

Schemes are implemented under State 
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Sector Minimum Needs Programme and
Accelerated Rural Water Supply
Programme. Powers have been delegated
to the States for technical clearance of
schemes under Accelerated Rural Water
Supply Programme within the prescribed
per-capita cost norms.

Investment by United Kingdom

7270. DR. K.V.R. CHOWDARY: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Union Government have
requested the United Kingdom to invest in
the Indian core sector;

(b) if so, the reasons therefor; and

(c) the response of the United Kingdom
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (c) It
has been the endeavour of the Government
to apprise the British Government and cap-
tains of Industry the potential for British
Investment in India's priority sectors, includ-
ing the core sector, in the backdrop of
economic reforms. The British side is enthu-
siastic to explore investment opportunities.

Linkage of Small Hydel Projects with
Irrigation Projects

7271. SHRI S.M. LALJAN BASHA: Will
the PRIME MINISTER be pleased to state:

(a) whether any work has been done to
link small hydel projects with on-going irriga-
tion projects all over the country;

(b) whether the work was done in coor-

dination with the State Governments to
design irrigation projects which are likely to
include small hydel projects; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) to
(c) A World Bank line of credit is being
operated by Indian Renewable Energy De-
velopment Agency (IREDA) for setting up
small hydro projects upto 15 MW station
capacity by private sector entrepreneurs on
irrigatioT} dam toe and canal based sites.
The Ministry of Non-Conventional Energy
Sources provides subsidy to State Govt.
Departments for small hydro projects upto 3
MW capacity, including irrigation based
schemes. Assistance is provided for pro-
posals received from State Governments as
per the norms and guidelines and depend-
ing upon techno-economic viability and avail-
ability of funds.

Availability of Spices in Kendriya
Bhandar

7272. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to publication of Price
Chart of consumer interest appeared in the
"Hindustan Times" dated April6, 1994 about
prices of Haldi powder, Dhania powder and
Lal Mirach powder in the Kendriya Bhandar;

(b) whether these grinded spices are
not available in any of the branches of the
Kendriya Bhandar;

(c) if so, the reasons for publishing
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Tif:1WS)'aPer9~C years; and 

·~d~ Wne!~lffieiK~r'ldriya: ·Bhafj~ar is 
selliriU noh~fo:gmaik' grTriecJ spices wheh' )o\g. 
niElrk;p(j~etts[liees:areaiJa~ab1ej'mplen­

tv I h·tihi& >trta tkel; , 

(e) if so, the reasons therefor: and 
.-:"; ili'.~ 'l,cJ'qL ---i ';i i! f; (-1:: -~, 

~f_\ t._~<? Q..<1.~<?S Qf_ t._~<? '-\\<1.Q..'-l\<1.<:.t._Urers 

'SBJ'jplyirlgtl'l€isegrrnedSplces in theKerdriyc: 
. 'Bhlinda r? ' . 

THE MINISTER OF STATE IN THE 
MIN~STR"i': aF PEASCNNH, 'PUBLIC 
GRIEVANCES A-NfYPENSlONS AND'MIN-
ISTER OF STATE IN THE M"~fs,..f¥('OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET AlVA-j:{ay and (h) Yes, Sir. the 
published rates pertaining to Kendriya 
Bhandilr, are Of Agmarl< Spices Which are 
available In arnbfancn storestlffHe Kerdfiya 
Bhandar. 

(c) Does not arise .. 

. (d) Kendriya Bhandar is selHng both 
Agmark and Non-Agmark WdumJ spices 
through its branch stores, Non-Agmark 

. ~round spices are t1i~ ProduOisdf Kerdriya 
'BhanCtar arid 1hl3i(qualily' is pte;te$ied in 
. raborafufy betc5re ~leaSl(Jg fDYSate. ' 

'.\~~~~~",~~~~,~ ~~~~~\~~:UR 
the product of Kendriya Bhandar it~IL 

'RtJ~'Sftfrrtatiol"l-Pr09rainme . 

1232. SHRI PROBIN DEKA: Wiil~the 
PRIME MINISTER be pleased to state: 

d2~JbLlq G-;dL"::-j,A c:t 2:>; :!e;,iLH11 

(a) the funds sanctioned to the Govern-
merit 1;fJ )\fu!tim urider the ;Rurai S'~nitation 

tbJ :fhe' deta'il§ 6f lh'e' prbje2is 'on Which 
the abovefurrds havebeeh spent during-the 
!:ierio(j'~' i . 

. " THE ;MtNISTER OF ST.s.TE:;IfiJ 'THE 
IA'fNIS'fRV;' Of ~lJRAL' 'D~ELOPM'ENT 
:DEPAflTMEN'r OF RURAL'·m:vel.op-
V1ENTl, (~RL llTTAMflHAt-HA'8;1.rBB.HAI 
PATEL): (a) The funds sanctioned to the 
Goverrirrient of Assam und'edhe Rural San-
itation' Phtgranime dtiriHg the last three 
vears were as follows: 

Year 

1991-92 
1992-93' 
1993-94 

Amount 
(Rs-in /akhs) 

38.25 
37.22 

(b1 No amooot was sp-e;,t in 1991-92 
and 1992-93, The amount spent in 1993-94 
was As:1 B5qgk'l'iS~rh~dnsh{jttion of 276 
individual house hold latrines . 

~t'Ventures'w;ih European' .. 
::C-Oininuhft1'; 

,.e -, '1274, S-HRI MANORAN.1A-N BHAKT A: 
WlIf theJ PRmlE:MfI\ltSTERb-e p!ea~~d to 
S'tate>: ~ 

. :. (a~ whetner'lfu3 Europea,rCommu"ity 
lJaV'.xtpJ:ldPAaov,fioanrjaLfarjlitV,'tn.1nrllatn. 
promote more Joint Ventures between India 
and EUropeal'l Community: and 

(b) if so, the details therebf? 

, THE'MfNrS'tffi' Of±' STATE IN THE 
MINIS'FR'{OF'fNlJUSTflY (DEPARTMENT 
oF 1NtfLtSTlil;"ic' biEVEt~f-l~ND 
DEPA~1f'MENT·I9li=' H!:AVY fN1jljSTRY) 



715 Written Answers MAY 11, 19941 Written Answers 716 

(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) There is an European Community 
Investment Partners Scheme (ECIP) man-
aged by the European Community which 
envisages financing facilities to promote 
Joint Ventures mainly medium and small 
enterprises, including licensing agreements 
between European and the Indian Compa~ 
nies. ECIP finance could be in any of the 
following form viz: 

grant money, interest-free 
advances and equity or equity 
loan. 

ECI P finance is channelised to the 
companies through the banking 
system, EC has signed 
agreements with three Indian 
financial institutions 

Industrial DevelopmentlBank of 
India, ICICI and the EXIM Bank. 

Post-matric Scholarship 

7257.SHRI N.J. RATHVA: Will the Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether any proposal for increase in 
the scholarship rates under the Centrally 
sponsored Post-Matric Scholarship Scheme 
for persons belonging to SC and ST is under 
the consideration of the Planning Commis-
sion; and 

(b) it so, the details thereof and the time 
by which a final decision is likely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b) Yes, 

Sir. The Ministry of Welfare have submitted 
a proposal. Planning Commission have 
agreed in principle to the revision of scholar-
ship rates. The Planning Commission have 
requested the Ministry of Welfare to incor-
porate certain structural changes in the 
scheme in conformity with the guidelines of 
the Eight Five Year Plan. 

Punalur Paper Mills 

7276. SHRI R. SUR ENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Hindustan Paper Cor-
poration proposes to take over the Punalur 
Paper Mills, Kerala; 

(b) if so, the details thereof; 

(c) the amount required for the revival 
of this mill and the mode of funding; 

(d) whether BIFR has been consulted in 
this regard; and 

(e) it so, the recommendation of B I FR in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND' 
DEPA1=lTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b) 
There is no proposal from Hindustan Paper 
Corporation for take-over of Punalur Paper 
Mills. 

(c) to (e) A Committee is looking into the 
possibility of rehabilitation of Punalur Paper 
Mills. 

Industries in Andhra Pradesh 

7277. DR. K.V.R. CHOWDARY: Will 
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the PRIME MINISTER be pleased to state 
the details of the industries which are likely 
to be set up in Andhra Pradesh with partic-
ipation of foreign investment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): Details of the 

proposals accorded approvals for setting up 
of industries in A.P. with participation of 
Foreign Investment during the period from 
January, 1993 to March. 1994 are given in 
the statement attached . 

State-wise details of proposals accord-
ed approval for setting up of industries with 
participation of foreign investment prior to 
1993 to 1994 were not maintained. 
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27. 

28. 

29. 

30. 

31. 

32. 

Chandigam a 

Dadra & Nagar Haveli a 

Daman & Diu m 

Delhi 10 

Lakshadweep o 

Pondhicherry 5 

Total 23397 

m. - Not available separately, included 
under culturable waste. 

a. - Below 500 hectares. 

Diversion of Fund 

7279. SHRI KABINDRA 
PURKAYASTHA: Will the PRIME MINIS-
TER be pleased to state: 

(a) whetherthe Government aware that 
the Government of Assam issued directions 
to the District Rural Development Agency to 

under Jawahar Rozgar Yojana(JRY) and 
Employment Assurance Scheme(EAS), 
construction and strengthening of embank-
ments in flood-affected areas of 
Brahmaputra/Barak should be permitted. In 
response to this request, the Central Gov-
ernment had clarified that work relating to 
construction and strengthening of embank-
ments could be taken up under JRY and 
EAS by strictly following the guidelines and 
manuals for the respective schemes re-
garding implementation of such works. Fur-
ther, it was also clarified that as per the 
guidelines for undertaking such works, no 
contractors would be employed and the 
work be executed either by the beneficia-
ries/panchayats or by the concerned de-
partments and the wage component to 
materiaf component be maintained as 60 : 
40. 

Development Funds for MPs 
Constituency 

7280. SHRI R. ANBARASU: 
SHRI SHRAVAN KUMAR 

PATEL: 

allow utilisation of a portion of its fund ear- Will the PRIME MINISTER be pleased 
marked for rural development for repair of . to state: 
the damaged embankments in the State; 

(a) whether the first instalmentfor MPs 
(b) if so, the details thereof; and Local Area Development Scheme has been 

released to State Governments; 
(c) the manner in which the Govern-

ment propose to ensure its reimbursement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) to (c) In a recent meeting of 
Ministers/Secretaries-in-charge of Rural 
Development and Panchayati Raj of North-
Eastern States and Sikkim held at Guwahati, 
the Government of Assam had desired that 

(b) if so, the date on which the commu-
nication was sent to various State Govern-
ments; and 

(c) the time by which the full amount is 
likely to be released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR): 
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(a) to (c) ThisMinistry has sanctioned a sum 
of Rs.S.OO lakhs per constituency to the 
States on 22nd February, 1994 to enable 
the scheme to commence immediately. 
Undert~e scheme, each MP can suggestto 
the District Collector, works to the tune of 
Rs.1.00 crores per year, to be taken up in 
their respective constituencies, with each 
individual work not exceeding Rs.1 0.0 lakhs. 
These works would be integrated with the 
Districts Plan. Members of Rajya Sabha 
may select any district from the State from 
which he/she been elected for exercising 
the choice of works under this scheme. 

Oil Companies 

7281. SHRI CHHITUBHAI GAMIT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Ahmedabad based 
National Council for Civil Liberties (NCCl) 
has complained before the Monopolies and 
Restrictive Trade Practices Commission 
(MRTPC) against public oil sector for cartel 
charges; 

(b) if so, the details thereof; 

(c) the number of public sector oil ma-
jors found guilty before the MRTPC and 
accused by the Council; 

(d) the action taken by the MRTPC 
against the oil companies for alleged prac-
tices;and 

(e) if so, the outcome thereof and wheth-
er the Government have received any re-
port so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) and (b) The National Council for Civil 
Liberties (NCCl) has made a complaint to 

the Director General of Investigation and 
Registration and not directly to the MRTP 
Commission against public sector oil com-
panies for cartelisation charges, alleging 
formation of a cartel by the four public oil 
companies, namely, 

(1) Indian Oil Corporation Limited, 

(2) Hindustan Petroleum Corporation 
Limited, 

(3) Bharat Petroleum Corporation 
Limited, 

(4) Indo-Burma Petroleum Company 
Limited, 

for having increased the prices of lubri-
cants in a uniform manner. 

(c) to (e) The Director General of Inves-
tigation and Registration has called neces-
sary information from all the four oil compa-
nies. The Monopolies and Restrictive Trade 
Practices Commission will take necessary 
action in terms of the provisions of the 
MRTP Act, 1969 after the receipt of investi-
gation report from the DG(I&R). 

7282. 

Investment by China 

SHRI D. VENKATESWARA . 
RAO: 

SHRI SULTAN SALAHUDDIN 
OWAISI: 

SHRI S.B. SIDNAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether China has for the first time 
agreed to invest one billion dollars in India 
during 1994 onwards; 

(b) _if so, the projects on which the 
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Chinese Government has agreed to invest; 

(c) whether any agreements have been 
reached with China on these projects; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (d) 
Recently China has started making invest-
ment in India. The Chinese investment in-
tentions approved for Rs. 7.5 million in 1991, 
has risen to Rs. 616.6 million in 1993. Some 
of the areas of Chinese investment are: Pig 
Iron & Steel products, Miniblast furnace, 
Polyacetal Resins, Machine Tools, Earth 
Moving Machinery and Deep Sea fishing 
etc. 

[ Trans/ation] 

living Species under Patent laws 

7283. SHRI BIR SINGH MAHATO: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the developed countries 
are bringing Indian biovarities and living 
species under patent laws; 

(b) if so, the details thereof; and 

(c) the reaction of the ~ovemment 
therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) to (c) No information is available at 

present. Action is under consideration to 
draft a new comprehensive legislation on 
biological diversity which aims at providing a 
framework for conservation of biological 
diversity, sustainable use of its components 
and equitable sharing of benefits arising 
from such utilisation. 

[English) 

Price Distortion between Nitrogenous 
and Phosphatic Fertilizers 

7284. SHRI MANORANJAN BHAKTA: 
Will the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state: 

(a) whetherthe,e is relative price distor-
tion between, nitrogenous and phosphatic 
fertHizers; and . 

(b) if so, the corrective measures taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTRY OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) and (b) At 
present, prices of only the straight nitroge-
nous fertilizers are statutorily fixed which 
are uniform throughout the country. Prices 
of all other varieties of fertilizers have been 
decontrolled and suppliers are free to sell 
them at prices determined by market forces. 

Outlay for Poverty Alleviation 
Programmes 

7285. SHRI SYED SHAHABUDDIN: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 
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(a) the total outlay for Bihar during the 
Seventh Five Year Plan for poverty allevia-
tion and employment generation 
programmes; 

(b) l!1e estimated number of persons 
families living below poverty line brought 
above the poverty line in Bihar during the 
period; and 

(c) the total amount of mandays of work 
generated in Bihar during the period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) the total outlay 
for poverty alleviation and employment gen-
eration programmes for Bihar during the 

Seventh Five Year Plan is given in the 
attached statement-I. 

(b) The poverty estimation is done ev-
ery years. As estimated in the Planning 
Commission the number of persons living 
below poverty line in Bihar came down from 
36.55 million in 1983-84 to 33.64 million in 
1987-88. 

(c) The number of families assisted 
under Integrated Rural Development 
Programme (IRDP) and employment gen-
erated under National Rural Employment 
Programme (NREP). Rural Landless Em-
ployment Guarantee Programme (RLEGP) 
and Jawahar Rozgar Yojana (JRY) in the 
State of Bihar during the Seventh Five Year 
Plan period is given in the attached state-
ment-II. 



755 Written Answers 

I-
Z w 
:E w 
l-
e( 
I-
00 

Ql 
E 
E 
~ 
OJ e a... 

'E 
Ql 
E 
0.. o 
~ 
Qlii' 
00 
~a:: 
:J~ a:: Ql 
"0 E 
Ql E 
~ ~ 
B e Co... 

,..: 

'E 
Ql 
E 

o 
C') 

cO ....... .,.... 
~ 

>-
..Q~ 
0..0... Ew wa:: 
~~ 
:J Ql 
a:: E 
iii E 
C ~ .2 OJ m e zo... 

MAY 11,1994 

r:::_ 
<Xl 
C') 

s:-a: 
2-
ctI 
C 
ctI ·0 
>-m 
OJ 
N o a:: 
m .s:::. 
ctI 
:!: 
ctI ...., 

OJ 
<Xl 
cb 
<Xl 
OJ 

.8 
(0 
<Xl ..;, 
<Xl 
OJ 

u.i 

Written Answers 756 

>-c o 
o 
OJ 
d> 
<Xl 
OJ 

~ 
C 
ctI 

0::: 
.s:::. 
'E 
Ql 
> 
Ql 

(f) 

a 
m 
~ 
iii 
C .§ 
Ql 
I-



757 Written Answers 

= ... z w 
::iE w ... 
<t ... 
C/) 

Vi Q) 
E 
E 
~ e a.. 

ci z 
en 

c 
Q) 

E 
c. o 
~ 
Q)a:-
00 
~a: 
::J a: Q) 

"C E 
~ E 
g>g> 
:Eel: 

,..: 

VAISAKHA 21, 1916 (SAKA) 

c 
Q) 

E 
~~ c.a.. 
Ew wa: 
e~ 
::J Q) 
a: E 
"iii E 
c: ~ .2 OJ m E za.. 

Q) 
Q) c 
~ 
ctl 
::J 
(!) 
C 
Q) 

E 
>-
.Qa:-
c.(!) 
Ew 
w_J 

gjfE_ 
Q) Q) 
'C E 
15 E 
_J ~ 
10 0) :; e a: a.. 

Ol co m 
.8 
co .;, 

.0) 

:>. c o 
o 
Ol 
6-
0) 

Written Answers 758 



759 Written Answers MAY 11, 19941 Written Answers 760 

[ Translation] 

Assistance to Gujarat from National 
Renewal Fund 

7286. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the industries located 
In the tribal areas of Gujarat to which assis-
tance has been providing during the last 
three years from the National Renewal Fund; 
and 

(b) the nature of assistance provided to 
these industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b) 
The National Renewal Fund was set up on 
3rd February. 1992. In the first instance. 
assistance from the National Renewal Fund 
has been made available for implementa-
tion of voluntary retirement scheme in Cen-
tral Public Sector Undertakings including 
those in the State of GUJarat. Such funds are 
disbursed by the concerned administrative 
ministries! departments to their respective 
public sector undertakings. Data regarding 
NRF-assistance to industrial units located in 
tribal areas is not centrally maintained. 

[English] 

Depletion of Natura! Resources 

7286-A. SHRIMATI VASUNDHRA 
RAJE Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government are aware 
of the growing depletion of natural resourc-
es in the country; 

(b) if so. the var~ factors responsible 
therefor; 

(c) whether the Government have as-
sessed the effect of the depletion of natural 
resources; and 

(d) if so. the steps taken to find out a 
solution to this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) The Govern-
ment is aware of depletion of forest resourc-
es as well as problems of degradation of 
land and water in local areas. 

(b) Natural resources of the country like 
forests, land water etc. are getting degraded 
in some areas due to larger biotic presslJres 

(c) The Government is aware of the 
effect of depletion of forest resources and 
degradation of land and waterin local areas. 

(d) Programmes have been taken up to 
increase the perennial ground cover under 
various afforestation scheme by State Gov-
ernment, supplemented by measures taken 
up by Central Government. Similarly, vari-
ous schemes and programmes have been 
undertaken by Central Ministries/ Depart-
ments as well as State Governments to 
arrest top soil erosion, achieving higher in-
situ moisture conservation with a view to 
recharging the underground aquifers etc 
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12.07 hrs 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Speaker, Sir, through 
you I would like to draw the attention of the 
Government to a matter of urgent public 
importance. Sir, a great resentment has 
spread all over the country in the wake of 
issuance of executive orders for providing 
27% reservation to other Backward Classes 
under the Mandai Commission for 52% o! 
the total population belong to Backward 
Classes. Mr. Speaker, Sir, when conces-
sion is not admissible to them in upper age 
limit and number of attempts in the UPSC 
examination the reservation has turned into 
cruel Joke 

Mr. Speaker. Sir. earlier this reserva-
tion was stalled on the pretext at creamy 
layer but now iron !ilter gate has been 
installed for this purpose. I therefore, submit 
that the 0 B C " should get the benefit of 
reservation. It was time and again assured 
in this august House. Today the dates tor 
the Civil service examination have been 
announced. These will commence from 26th 
June. The applications of candidates be-
longing to OBC have been rejected with the 
remark that they are over-age. The situation 
is, therefore. very critical. It is very serious 
that on the one hand the benefit of reserva-
tion is being extended and on the other the 
candidates being are deprived of their right. 

Mr. Speaker, Sir, through you, I would 
like to tell the Government that the entire 
House agrees to this proposal. The hon. 
Minister had assured that it would be imple-
mented. But it is now being stalled. I, there-
fore, demand that the Government should 
realise the seriousness of the situation and 
issue clear orders giving relaxation in the 
upper age limit of the OBC candidates so 

that there is no more doubt in this regard. 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir you know it very well that Shri 
Sitaram Kesri had given us an assurance .... 

[English] 

MR. SPEAKER: Why did you not put it 
in a question form? You could have got a 
concrete reply. 

[ Translation) 

SHRI NITISH KUMAR: This is out and 
out a ploy. There is no way out. Mr. Speaker. 
Sir, we had written to the hon. Prime Minis-
ter also. Please allow us to speak something 
on this issue. 

MR. SPEAKER: I have given you time. 
You have expressed your views. You could 
have ,asked it in a question form, why did not 
you do so? 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir, it is not certain that it would be admitted 
as a question. Sir it is very difficult. 

(I n terruptions) 

Mr. Speaker, Sir, the candidates rush 
to me with the rejection letters they have 
been issued. What should I do? What is the 
use of reservation? ...... (Interruptions) 

SHRI GUMAN MAL LODHA (Pali) : Mr. 
Speaker, Sir. it is very important 
matter. ...... (Interruptions) 

PROF. PREM DHUMAL (Hamirpur): 
Mr. Speaker, Sir, the Government should 
not have done so ......... (/nterrupfions) 

SHRI KALKA DAS (Karol Bagh) :Mr. 
Speaker, Sir, ........ (Interruptions) 
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SHRI NITISH KUMAR: Mr. Speaker, 
Sir, even the assurance given by the Gov-
ernment is not being fulfilled ....... (Interrup-
tions) 

[English} 

SHRI SRIKANTA JENA (Cuttack): If 
you do not give us protection who will give us 
protection? 

MR. SPEAKER: I am telling you that if 
you were so serious you could have asked 
a question and you could have got are, 

SHRI SRIKANT A JENA: When this is-
sue was raised, the hon. Minister assured 
the rouse,: yes', it will be implemented. Mr. 
Sitaram Kesri had assured the House that it 
will be considered and it will be favourably. 
But, now the Government is keeping mum 
on this iSsue. (Interruptions). 

Mr. Speaker, Sir, even you can direct 
the Government to make a statement on 
this issue. 

[Translation} 

SHRI NITISH KUMAR: It is not certain 
that all the questions will be included in the 
list. Notices for thousands of questions are 
given but only 30 questions are put to ~ote, 
and 5 out of them are taken up. Shri Kesri 
had assured us to think over it. ......... (lnter-
ruptions) 

[English] 

MR. SPEAKER: please sit down, you 
yourselves had decided that an issue will be 
allowed to be raised by a Member. I did allow 
Mr. Devendra Prasad Yadav to raise the 
issue and he had done it well. 

[ frans/ationj 

Mr. Speaker: Do not behave like a child 
in the House 

(Interruption) 

[English] 

MR. SPEAKER: If you were-so serious, 
you could have adopted proper methods, 
you are adopting the easiest method of not 
giving a notice, getting 'up and raising the' 
question. I did oblige the Member, if it was 
so serious, you could have asked a ques-
tion. 

[ Translation) 

SHRI NITISH KUMAR : We also had 
given notice. 

MR. SPEAKER: All have given notice, 
If I allow all hon. Members to together raise 
the question of their choice what will others 
do. 

( Interruptions) 

MR. SPEAKER: If you all keep stand-
ing and discuss, nothing will go in record. 

(Interruptions) 

MR. SPEAKER : If assurance, has 
been given this issue can be referred to the 
Committee on Government Assurances. 

[English] 

SHRI SRIKANTA JENA : We agree 
with you that a question could have 
been put. Esu[, Sir, when this issue was 
raised on an earlier occasion, Mr, 
Sitaram Kesri had assured this House .. 
(lnterru,..,tions) 
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MR, SPEAKER: It such an assur-

ance was 'given, you could have taken 
it up with the Assurances Committee. 
You should know this. (Interruptions) 

". 
MR. SPEAKER : You are a very 

senior Member, you should understand 
this. 

[ Trans/atioR] 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : Mr, Speaker;Sir, I know they 
seriousness and sensenstivity of issue. You 
were pleased to raise this issue in the House 
earlier also. You did so today also. All may 
not be allowed to speak here. But the grow-
ing resentment has made the issue very 
critical. This question has been raised four 
times in this august House but the Govern-
ment did never answer either in affirmative 
or negative. Today the students and youth 
of atleast 10 to 12 Universities are present 
in Delhi. Their resentment is that they have 
wasted three years between the implemen-
tation of the Mandai Commission's recom-
mendations and the Supreme Court verdict. 
The Government should atleast accept it. 

SHRI BUTA SINGH (Jalore) : Their 
demand is for providing 5 years age relax-
ation. 

SHRI CHANDRA JEET YADAV : The 
demand is for 5 years, but the relaxation for 
3 years which were wasted between. the 
Supreme Court verdict and the announce-
ment of the Mandai Commission recom-
mendation should be provided. Many of the 
youth who could appear at the competitive 
examinations, were deprived of their oppor-
tunity. There is great resentment among 
them, I personally met the hon Prime minis-
ter I have written to him and the hon. Minis-
ter of Welfare also. So far the information, I 
have, the Ministry of Welfare has recom-

~ended for upper age relaxation for three 
years. But no decision has been taken on it 
as yet. I, therefore, request the Government 
to pay special attention to it and give relax-
ation in upper age limit to the aBC students 
for five years, and their number of attempts 
should also be extended. Justice Savant 
and other judges also have remarked that 
these facilities are essential and these must 
be provided to them, only then justice could 
be done to the other Backward Classes 
which is due their for last 40 years. 

I request you to instruct the Govern-
ment to take sympathetic steps in this re-
gard. 

SHRI NITISH KUMAR : Mr, Speaker, 
Sir, you had allowed to raise this issue 
earlier .and in your presence Shri Sitaram 
Kesri had given us any assurance. We had 
written to the hon .. Prime Minister, on behalf 
of the Prime Minister the hon. Minister of 
State in the Ministry of Personnel, Public 
Grievances and Pensions and Minister of 
State in the Ministry of Parliamentary Affairs 
had replied to the issue of age: relaxation. It 
was stated that 

[English] 

"As the scheme of reservation for 
aBC has been just started, it will 
be premature to examine whether 
or not it is necessary to provide 
any relaxation/concession in the 
matter." 

[ Trans/ation] 

That means that two hon. Ministers 
have to taken two different. stands, Shri 
Kesri said that the Government will consider 
it. He said that it was a good suggestion. 

The other Minister said that it is not 
under consideration of the Government it is 
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a contradictory situation and no decision 
was taken. The result was that in accor-
dance with the decision of the Court U.P.S.C. 
had given the permission to fill up the forms. 

Last submission is that today the peo-
ple have become over age Had they have 
started receiving rejection letters. It means 
that justice delayed is justice denied. If the 
Government wants to give age relaxation, 
then the decision should be taken right now 
otherwise there is no use of .it. 

The other case is related to three years 
age relaxation. If you permit, justice SawP'1t 
in his judgement has said ..... 

MR. SPEAKER : I must give a chance 
to others who want to speak. This House 
does not belong to you only. 

SHRI NITISH KUMAR: It will not take 
even a minute. It is very relevant. Justice 
Sawant has said 

[English) 

"The facility can be and must be given 
to him in the form of concessions/exemp-
tions, etc. Such as relaxation of age, extra 
attempts for passing the examinations, 
extra training period etc. along with machin-
ery for impartial assessment as stated 
above." 

[ Translation] 

So, the Govemment should announce 
age relaxation under these circumstances. 
Mr. speaker Sir, my submission to you is 
that both the Govemment and the opposi-
tion should be invited and a way shoufd be 
found out so that the carriers of the lakhs of 
candidates who are to take part in it, can be 
protected. 

SHRI 8UTA SINGH: Mr, Speaker, Sir, 
it is not a pOlitical issue. The judgement of 
the Supreme Court has raked up this issue. 
The Government had admitted it in the 
House and the hon. Social Welfare Minister 
had made a promise that the Government 
would ponder over it sympathetically and a 
decision would be taken. Now the deadlock 
has come up. Thousands of youth, who 
were under the impression that the Govern-
ment would extend this facility to them, are 
on the roads today. It is not an issue of one 
party but the entire House is unanimous 
over it. My humble submission to you is that 
it was done by you in the case of Scheduled 
Castes, you should call a tripartite meeting 
in your chamber so that the hon. Minister 
and other party leaders alongwith the leader 
of the opposition and the representative of 
the Govemment may arrive at quick deci-
sion in this regard otherwise the student will 
approach the Supreme Court once again. It 
will take another 4-5 years whichwill be 
detmnental to the interests of the youth. 

Such a meeting should be summoned 
at the earlier and such orders should be 
passed by the Government which will pro-
vide justice to the thousands of youth who 
a·re in dilema today. 

[English] 

SHRI SOMNATH CHATTERJEE 
(80lpur) : This issue had been raised in the 
House earlier also. There has been a posi-
tive response by the Minister concerned. No 
decision is being taken. It would be a one-
time exemption. they have their aspirations 
and eppectations. They are the young 
people of this country. 

( Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur) : Mr. Speaker, Sir, the employ-
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ees of the regional rural banks have time 
and again demanded that a National Rural 
Development Bank should be set up. The 
Government had also assured that it is 
Ulider its consideration. Yesterday only, thou-
sands of employees demonstrated and 
courted arrest in the capital but the Govt. 
has so far not given any assurance in this 
regard: It is very sad that the work is held up 
in these banks. 

The employees of rural banks are help-
less and coming on the roads. They were 
arrested. The Governm~nt should clarify its 
stand on it and it should implement its 
assurance of setting up of a National Devel-
opment Bank. 

SHRI GUMAN MAL LODHA (Pali) : Mr. 
Speaker, Sir, my submission in this regard 
is that the rural banks serve 75 percent 
people of our country and the employees of 
the rural banks have .... • 

MR. SPEAKER: Lodhaji, this question 
was raised by him just now. There is no ~eed 
at all to repeat it. 

Shri Guman Mal Lodha : The Parlia-
mentary Standing Committee on Finance 
Ministry has also said in.paragraph 3 (10) of 
its report: 

[English] 

"The main objective of the Rural Banks 
is to meet credit needs of the 
weaker sections of the society in 
rural areas. The Committee, 
therefore, recommends that a 
. National Rural Bank of India' 
should be set up and all RRBs 
should be brought under its 
control. This step would go a long 
way in improving the viability of 
Rural Banks. The Government 
should allocate sufficient capital 
to it." 

[ Translation] 

It has been said in this report that hon. 
Finance Minister had assured thousands of 
employees of rural banks one year back. 
Several thousands employees work in these 
banks and about one thousand were arrest-
ed. They are going to meet the hon. Prime 
Minister today. My submission to the hon 
minister through you is that he should an-
nounce the setting up of the National Rural 
Development Bank to obliviate the resent-
ment of the employees. 

SHRI SARAT PATTANAYAK(Bolangir) 
: Mr. Speaker, Sir, there is no water in Kala 
Handi this year. There was rain but the 
rivers and drains have dried up. 

MR. SPEAKER: It is a State subject. If 
the State Government topics are discussed 
here, you will not be able to discuss the 
central subjects. 

SHRI SARAT PATTANAYAK : Mr. 
Speaker, Sir, there is no arrangement of 
Potable water. There the existing water 
reservoir in Bhawani Patna city hardly meets 
the demand for twenty days and even elec-
tr:c supply is not proper. The villages go 
without electricity continuously for two 
months. ElectriCity supply is cut off for 10-12 
hours in a day. The Centre Government 
releases corers of rupees for Kala Handi 
and Nayapada but the people there are yet 
to avail any benefit of it. I urge upon the 
Government to set a judicial committee to 
enquire into the details of funds released 
during last the three years and the guilty 
should be punished . 

KUMARI UMA BHARTI (Khajuraho): 
Mr. Speaker, Sir, I thank you very much for 
giving me an opportunity to speak. Last 
weak, a 17-18 years old girl was raped in 
Muraina district of Madhya Pradesh. The 
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F.I.R. of the incident of rape was lodged. 
The culprit was nabbed after the r.t.R. was 
lodged. When both the culprit and the girl 
were taken to the hospital for medical exam-
ination, the rapist raped the girl again in 
police custody with the connivance of the 
police. When this issue was raised in the 
Madhya Pradesh Legislative Assembly •... 
It means thet such incidents will continue to 
take place in police custody in this manner. 

iEnglish] 

MR. SPEAKER: Reterencetothestate-
ment made by a Minister in the state Legis-
lature will not go on r~ord. 

[ Translation) 

KUMAR I UMA BHARTI : Mr. Speaker, 
Sir, this issue is concerned with a woman 
and a woman has been raped. If the State 
Government does not take any action in 
such matters then can not I raise it in the 
House It was decided in the case of National 
Commission on women that unless they get 
justice ..... 

MR. SPEAKER: Reference can not be 
made to what has happened in the State 
Legislature. Such a case should be taken to 
the court. 

KUMAR I UMA BHARTI : I am sorry for 
mentioning the name, if it is on record but it 
is very shameful.· - My submission to you 
is that this matter should be investigated 
and the Government should give a state-
ment on it. 

[English) 

MR. SPEAKER: He is not here, 
we do not know what he has said. 

• Expunged as ordered by the Chair. 

{ Translation] 

KUMARI UMA BHARTI : A woman was 
raped twice and the rapist raped her in 
police custody with the' connivance ~f the 
police. I would like to know, how it happened 
? 

SHRI BASUDEB ACHARIA, (Bankura) 
Mr. Speaker, Sir, today six thousand bank 
employees of our country ....... (Interrup-
tions) 

Mr. Speaker: Just now, Shri Lodha ji 
had raised this issue, everyone need not 
raise it. 

SHRI BASUDEB ACHARIA : Sir, I am 
not talking about employees or rural banks 
but I am talking about the employees of 
nationalized banks. We have already Spo-
ken many a times on the rural (interrup-
tions) I would like to Know why these six 
thousand employees to go on strike.? The 
day before yesterday, a Bill was passed" in 
this House for the Privatisation of banks. 
The banks were nationalized in 1969 and 
subsequently thousands of branches of 
banks were opened in every corner of our 
country and in every village, but what are 
the compulsions for the Government that it 
is trying to sell away the nationalized banks 
not only to industrialists of the country but to 
the industrialists of foreign countries as well .. 
Earlier when we had raised this issue in the 
House that banks should not be privatise, 
then the Prime Minister and Finance Minis-
ter had given assurance that nationalized 
banks will not be reverted to nationalised or 
privatised. What has happened now that 
Government has started privatisation of 
banks and today bank employees in the 
whole country have resorted to strikes and 
banking system has come to stand still. 
( Interruptions) 
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MR. SPEAKER: You have expressed 
your views in a very good Hindi. 

SHRI BASUDEB ACHARIA : I would 
like to say that Government ilhould stop 
immediately the process of privatisation of 
banks and should work for effecting im-
provements in the working of nationalized 
banks in the country. (Ir"erruptions) 

PROF. RASA SINGH RAWAT (Ajmer) 
: Sir, I would like to say that Government 
should immediately announce subsidy on 
fertilizers. It is really very sad that even at 
the time of sowing of Kharif crop the Gov-
ernment could not decide the matter regard-
ing providing subsidy on phosphate and 
potassium based fertilizers due to lack 
coordination among Finance Ministry: Ag-
ricultural Ministry and Chemicals and Fertil-
izer Ministry. Thus there is a grave re<;ent-• ment and anxiety among corers of farmers 
of the coontry. It is also because fertilizer is 
used before sowing the crops. 

People dealing in f~rtiliser are de-
manding subsidy on it since the budget for 
1994-95 was presented. So, I request the 
Government to provide a subsidy of Rs. 
1500 per tonne on phosphate' and potas-
sium based fertilizers so that the farmers 
could get D.A.P. and M.O.P. fertilizers on 
subsidized rates and fertilizer manufactur-
ers would not suffer loss. 

[English] 

MR. SPEAKER: I would like to say that 
the hon. Members have helped the House 
to transact this unlisted business within half-
an-hour's time. We thank them. Tomorrow 
and day after tomorrow are the last two 
days. You will have more time to highlight 
some important issues. But today we go to 
the next item. (Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Sir, what about the state-
ment on Prithvi. 

[English] 

MR. SPEAKER: He is going to make a 
statement. But he has asked for some times. 
Now Papers to be laid on the Table. 

12.30 hrs. 

PAPERS LAID ON THE TABLE 

Review on the working of and 
Annual Report of National Build-

ings construction Corporation Ltd., 
New Delhi for 1992-93 

[English] 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : I beg to lay on the TaGle a copy 
each of the following papers (Hindi and 
English version) under sub-section (1) 
of section 619 a of the Companies Act, 
1956:-

(1) Review by the Government on the 
working of the National Buildings 
Construction Corporation limited, 
New Delhi, for the year 1992-
93. 

(2) Annual Report of the National 
Buildings Construction 
Corporation limited. New Delhi, 
for the year 1992-93, alongwith 
audited Accounts and comments 
of the Comptroller and Auditor 
General thereon . 
[Placed in library. See No. L T 
5884/94] 
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Review on the working of and 
Annual Report of Indian drugs and 
Pharmaceuticals LTD, Gurgaon 'for 
1992-93 and statement for delay in 

laying these papers, etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI EDUARDO FALEIRO): I beg 
to lay on the table-

(1) A copy each of the following 
pa.pers (Hindi and English 
versions) under sub-section (1) of 
section 619A of the companies 
Act, 1956:-

(i) Review by the Government on 
the working of the Indian Dwgs 
and Pharmaceuticals Limited, 
Gurgaon, for the year 1992-
93. 

(ii) Annual Report of the Indian 
Drugs and Pharmaceuticals 
Ltd., Gurgaon for the year 
19923-93, alongwith Audited 
Accounts and comments of the 
Comptroller and Audited 
General thereon. 

(2) Statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1) above. 
[Placed in Library See No 
.L T.5885/94J • 

(3) A copy each of the following 
statements (Hindi and English 
versions) showing action taken 

• 
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by the Government on various 
assurances, promises and 
undertakings given by the 
Ministers during the various 
session of Eigth, Ninth and Tenth 
Lok sabha : 

(1) Statement No. XXXVII -Te'nth 
Session: 1988 
[Placed in Library, See No. L T-
5886/94J 

(ii) Statement No. XXXIV - Eleventh 
Session, 1988 
[Placed in Library, See No. L T 
- 5887/94 

(iii) Statements No. XXVII - Twelfth 
Session, 1988 Eight lok Sabha 
[Placed in Library. See No. L T 
- 5888/94J 

(iv) Statement No. XXV Fourteenth 
Session, 1989 
[Placed in Library, See No. L T 
- 5889/94J 

(v) Statement No. XXIV- Third 
Section. 1990 Ninth Lok sabha 
[Placed in Library, See No. L T 
- 5890/94] . 

(vi) Statement No. XX - First session, 
1991 
[Placed in Library, See No. L T 
5891/94 

(vii) Statement No. XVII - Second 
SeSSion, 1991 
[Placed in Library. See No. L T 
- 5892194] 

(viii) Statement No. XV - Third 
Session, 1992 
[Placed in Library, See No. L T 
- 5893/94 
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(ix) Statement No. XIII - Fourth 
Session, 1992 
[Placed in Library, See No. L T 
- 5894/94] 

(x) Statement No. X - Fifth Session 
1992 
[Placed in Library, See No: LT· 
- 5895/94] 

(xi) Statement No. IX -Sixth Session, 
1993 Tenth Lok Sabha 
[Placed in Library. See No. L T 
-5896/94] 

(xii Statement No. V -Seventh 
Session, 1993 
[Placed in Library, See No. L T 
-5897/94] 

(xiii) Statement No. III - English 
Session, 1993 
[Placed in Library. See No. L T 
5898/94 

(xiv) Statement No. II-Ninth Session, 
1994 
[Placed in Library. See L T - 5899/ 
94] 

Notification under Companies Act, 
1956 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIR (SHRI H. R. BHARDWAJ) : 
I beg to lay on the Table ... 

(1) A copy each of the following 
Notifications (Hindi and English 
versions ) under sub-section (3) 
of section 642 of the Companies 
Act, 1956 :-

(i) The Cost Accounting Rec~rds 

(Textiles Amendment Rules, 

(ii) 

1994 published in Notification 
No. G.S.R. 29(E) in Gazette 

. of I ndia dated the 19th 
January, 1994 together with 
a corriendum their to 
published in Notification No. 
G.S.R. 344 (E) dated the 30th 
March, 1994. 

The Companies ( Central 
Government's) General 
Rules and Forms (Amend-
ment) Rules, 1994 published 
in Notification No. G.S.R. 
286 (E) in Gazette of India, 
dated the 1 st March, 1994. 
[Placed in Library see No. 
L T-5900/94] 

(2) A copy of the Cost and Works 
Accountants (Amendment ) 
Regulations , 1993 (Hindi and 
English versions) published in 
Notification No. CWR (1) /93 in 
Gazette of India, dated the 25th 
September, 1993 under sub-
section (5) of section ~9 of the 
Cost and Works Accountants Act, 
1959. 
[Pleaced in Library See No. L T 
5901/94] 

(3) A copy of the Twenty - Second 
Annual Report (Hindi and English 
versions) pertaining to the 
Execution of the Provisions of 
the Monopolies and Restrictive 
Trade Practices Act, 1969 for the 
period from the 1st January, 1992 
to the 31 st December, 1992, 
under section 62 of the 
Monopolies and Restrictive Trade 
Practices Act, 1969. 
{Placed in , ''1" '.' S':;,; :::J L T 

5902194 
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Private Limited, Calcutta up to the 
31 st March, 1995 under sub-
section (2) of section 18AA of ~e 
Industries (Development and 
Regulation) Act, 1951. [Placed in 
Library. See No. LT- 5904/94] 

(4) Copy of the one Hundred and 
Forty - Eight Report (Hindi and 
English versions) of the Law 
Commission of the Repeal of 
Certain Pre - 1947 Central Acts, 
1993. 
{Placed in Library See No. L T 
5903194] 

Notification under Industries 
(Development and Regul&tion) Act, 

1951 
Annual Report and Review 0" fhe 
working of National Council for 
Cement and Building Materials, 

New Delhi for 1992-93, etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : I beg to lay 
on the Table 

(1) A copy of the Notification No. 
S.O. 227 (E) (Hindi and English 
versions) published in Gazette if 
I ndia dated the 31 st March, 1994 
regarding extension of period of 
t~keover of management of 
I .. essrs Lily Biscuit Company 
(Private) Limitedjind Me.ssrs Lily 
Barley Mills (Private) Limited, 
Calcutta, upto the 31 st Mqrch, 
1995 under sub-section (2) of 
section 18A of the Industries 
(Development and Regulation) 
Act, 1951. 

(2) A copy of the Notification No.S.O. 
278 (E) (Hindi and English 
versions) published in Gazette of 
India dated the 31st March, 1994 
regarding extension of period of 
takeover' of management of 
Messrs Apollo Zipper Company 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Council for 
Cement and Building Materi 
als, New Delhi, for the year 
1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the National Council for 
Cement and Building Materi-
als, New Delhi, for the year 
1992-93. 
{Piaced in Library See No. L T 
5905/94J 

(4) \11 A copy of the Annual Report 
(Hindi And English versions) 
of the Indian Rubber Manu-
facturers Research Associa-
tion, Thane, For the year 
1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Indian Rubber Manu-
facturers Research Associa-
tion, Thane for the year 1992-
93. 

(5) Statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (4) above. 
[Placed in Library, See No. L T 
-S.QnR/Q4 
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Notifications under Administrative 
Tribunals Act, 1985 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INOUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHlt On behalf of 
Shrimati Margaret Alva: 

I ~eg to lay on the Table a copy each of 
the following i"lIotifications (Hindi and En-
glish versions) under sub- section (1) of 
section 37 of the Administrative Tribunals 
Act, 1985:-

(1) The Himachal Pardesh 
Administrative Tribunal (Salaries 
and Allowances and Conditions of 
Service of Chairman, Vice-
Chairman and Members) 
Amendment Rules, 1994 
published )n Notification No. 
G.S.R. 45 (E) in Gazette of India 
dated the 31st January, 1994. 

(2) The Andhra Pardesh Administrative 
Tribunal (Salaries and Allowances 
and Conditions of Service of 
Chairman, Vice-Chairman and 
Members) Amendment Rules, 
1994 published in Notification No. 
G.S.R. 46(E) in Gazette of India 
dated the 31st January, 1994'. 

(3) The Tami Nadu Administrative 
Tribunal (Salaries and Allowances 
and Conditions of Service of 
Chairman, Vice-Chairman and 
Members) Amendment Rl!les, 
1994 published in Notification No. 
G.S.R. 47(E) in Gazette of India 
dated the 31st January, 1994. 

(4) The Maharashtra Administrative 
Tribunal (Salaries and Allowances 

and Conditions of Service of 
Chairman, Vice-Chairman and 
Members) Amendment Rules, 
1994 published in Notification No. 
G.S.R. 288(E) in Gazettes of 
India dated the 1st March, 1994. 
[Placed in Library. See No. LT-
5907/94] 

12.31. hrs. 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have 
to report the following messages received 
from the Secretary - General of Rajya :-

(i) "In accordance with the Provisions 
of sub-rule (6) of rule 186 of the 
Rule of procedure and Conduct 
of Business in the Rajya Sabha, 
I am directed to return herewith 
the Appropriation (No.2) Bill 
1994, which was passed by the 
Lok Sabha its Sitting held on the 
3rd may, 1994 and transmitted 
to the Fajya Sabha for its 
recommendations to make to the 
Lok Sabha in regard to the said 
Bill." 

(ii) In accordance with the Provisions 
of sub - rule (6) of rl:lle 186 of 
the Rule of Procedure ..... Id 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Finance Bill, 1994, 
which was passed by the Lo~ 

Sabha at its sitting held on th( 
6th May, 1994 and transmitted t(, 
the Rajya Sabha for it· 
recommendations and to state> 
that this House has n'· 
recommendation to make to thl' 
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Comm. on Urban and Rural Development 

Standing Comm. on Commerce 

Lok Sabha in regard to the said 
Bill." 

12.32 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

Thirty Second Report 

[Englishj 

SHRI S. MALLIKARJUNAIAH 
(Tumkur): I beg to present the Thirty-sec· 
ond Report-(Hindi and English versions) of 
the Committee on Private Members' Bills 
and Resolutions. 

12.32 1/4 hrs. 

COMMITTEE ON URBAN AND 
RURAL DEVELOPMENT 

Seventh Report 

[English) 

SHRI PALA K.M. MATHEW (Idukki): I 
beg to present the Seventh Report ( Hindi 
and English versions) of the Committee on 
Urban and Rural Development on National 
Wastelands Development - Ministry of Ru-. 
ral Development and Minutes of sittings of 
the Committee relating thereto. 

12.32 1/2 hrs. 

STANDING COMMITTEE ON 
COMMERCE 
Sixth Report 

[English) 

SHRI DWARKA NATH DAS 
(KARIMGANJ): I beg to lay on the Ta~le a 

copy of the Sixth Report (Hindi and English 
versions) of the Department-Related Parlia-
mentary Standing Committee on Com-
merce, on Demands for Grants (1994-95) of 
the Ministry of Textiles. 

12.33 hrs. 

STATEMENTS BY MINITERS 

(i) Drawal of Fund From The 
Contingency Fund of India in 
Order to Avoid Contempt of 
Court 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) . ' 

(SHRIMATI KRISHNA SAHI): 

The department of industrial develop-
ment has to pay a sum of Rs. 42,80,499(Ru-
pees forty two lakhs eighty thousand four 
hundred and ninety nine only) as Central 
Investment Subsidy to MIs. Sandal Resorts 
Ltd., and the Small SCCiie Industries Associ-
ation, Andaman & Nicobar, through the 
Director of Industries, Andaman & Nicobar 
Administration. The Central Investment Sub-
sidy Scheme introduced in 1971 was dis-
continued with effect from 01.10.1988 and 
as such there is no budgetary provision on 
this account. The Department is, however, 
required to pay the above mentioned amount 
to the aforesaid parties in compliance with 
the Judgement of Calcutta High Court dated 
27.U9.1993/08.10.1993 and to avoid the 
contempt application filed by the two peti-
tioners. 



785 Statements by 

12.34 hrs. 

VAISAKHA 21,1916 (SAKA) Ministers 786 

(ii) Evacuation of Idians From 
Yemen !,nd Rwanda 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): 

(Ii EVACUATION OF INDIANS FROM 
YEMLN 

Sir, In a statement on May 6, 1994, the 
Government had expressed its distress at 
the sharp deterioration in the internal situa-
tion in the Republic of Yemen and called for 
the restoration of peaceful conditions and 
resolution of differences between the two 
parts of Yemen on the basis of the Amman 
Agreement of February 20, 1994. There 
have been reports of widespread clashes in 
Yemen, including air attacks from both sides. 
Thes'e clashes continue and there is no 
present sign that any mediatory effort is 
having any effect. As civilian populations 
are at risk, evacuation of foreigners resident 
in Yemen has commenced. 

Indian nationals in Yemen have asked 
for our assistance in leaving the country' and 
arrangements have been made for them. 

Our Ambassador in Sana'a, has been 
in close contact with the Indian community 
since the eruption of the crisis and has also 
been in regular touch with the Ministry of 
External Affairs. He has been directed to 
extend all possible assistance under the 
prevailing difficult circumstances. 

Before giving details of the arrange-
ments made, I should like to inform the 
House that the latest reports indicate that 
there has been no loss of life or damage to 
the property of our nationals. 

Sir, the approximate break-up of the 
Indian nationals in Yemen is as follows: 

Yemen (South) 

Aden City 150-200 

Yemen (North) 

Sana'a 3,000 

Hodeidah 300-400 

Taiz 800 

In addition, there are a few hundred 
Iridian nationals working in the"oil fields in 
Yemen. The total number of Indian nation-
als in Yemen approximately is 7,000. 

In response to the wishes of the Indian 
nationals, it has been decided to effect the 
immediate evacuation of all Indian nationals 
who seek repatriation. To this end, Air India 
and Indian Air Force aircraft will be making 
necessary sorties to Sana'a to evaculate 
Indian nationals beginning from today. We 
expect to be able to evacuate nearly 650 
persons in this manner, which as many as 
have approached the Embassy for this faci.!-
ity. Additional flights will be provided as 
required. In addition, a vessel of the Ship- . 
ping Corporation of India is also being de-
ployed to evacuate our nationals from 
Hodeidah ort in Yemen on the Red Sea. This 
will reach on May 13th and will be able to lift 
well over 1 000 evacuees. If the situation so 
warrants, further arrangements for evacu-
ating our nationals will be undertaken. 

So far approximately 60 Indian nation-
als . have been evacuated from Aden to 
Djibouti by ships belonging to other friendly 
countries. Those in need of cousular assis-
tance are being given the necessary help. 
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I would like to reassure the House that 
the Government will spare no effort in ren-
dering all possible help in the evacuation of 
our nationals from Yemen. This is a delicate 
exercise owing to the intense armerl conflict 
but we are confident that we will be able to 
do all that the situation requires.The situa-
tion continues to be confusing as conflicting 
reports are coming in of the fighting. It is our 
sinCf're hope that peaceful conditions will 
return rapidly and the present tragic conflict 
will be brought to an end. 

(II) EVACUATION OF INDIANS FROM 
RWANDA 

Sir, Government had on April 8,1994 
expressed its COIl(;ern at the recent violent 
events in Rwanda and burundi. Th" situa-
tion started assuming broader dimensions 
with the eruption of civil strife in Rwanda as 
the welfare of a few hundred Indian nation-
als in that country become a matter of 
concern. The Honourable Shri Kashiram 
Rana had on April 29,1994 raised the issue 
of assistance to our nationals consequent to 
the outbreak of violence; I seek to inform the 
House of the developments and tl1e steps 
taken by the Government in this regard. 

Our High Commissioner in Kampala, 
who is concurrently accredited to Rwanda 
and Burundi, had been in regular contact 
with the Indian community and the Ministry 
of External Affairs right through. As soon as 
it was assessed that it might become neces-
sary for our nationals to leave Rwanda, 
Government requested the French, belgian 
and US authorities as well as intemational 
organisations for their help in assisting the 
Indian community - this is a norrual practice 
at times of crisis particularly in the absence 
of a resident Nissior. The requests were 
made at New Delhi, at Paris and in Kampala. 
A large number of Indians left the Rwanda 
capital Kigali with a US convoy for the 

Burundi capital of Bujumbura, the French 
airlifted 81 persons and the Belgians seven 
others. Twenty persons moved by road on 
their own. Although some Indians initially 
decided to stay back in Rwanda despite our 
High Commissioner's advice, we have since 
been informed that nost Indian nationals 
have safely left Rwanda excepting three 
nuns of the Missionaries of Charity who are 
understood to be unwilling to abandon the 
large number of Rwandan orphans in their 
charge. 

Members of the Indian community in 
Burundi were present at the Rwanda border 
to c>~"ist evacusses. They helped with immi-
gration formalities and accommodation with 
Indian families at Bujumbura. A community 
kitchen was also set up. Our Mission in 
Kampala arranged for the provision of 
neccessary travel documents at Bujumbura 
to enable onward travel. From Bujumbura 
several persons went to Nairobi by char-
tered :>nrj commercial flights. At Nairobi, our 
High Commission stationed consular staff 
at the airport to assist incoming Indian na-
tionals from Rwand and Burundi and to 
monitor, receive and provide consular ser-
vices. While some of these persons have 
travelled onwards elsewhere in the region 
and to India, others have perlerred to re-
main in Nairobi. 

Sir, although we do not have a Resident 
Mission in either Rwanda or Burundi, our 
High Commissioner in Kampala and his 
team were successful in seeing to the evac-
uation of Indian nationals from Rwanda 
without harm and in getting the Indian com-
munity to work together to provide our evac-
uees with the necessary assistance and 
facilities at a time of anxiety and stress. 
Ouer Missions have also advised our Pass-
port Offices of the details of cases know to 
them where further aervice •. might b. re-
quested. 
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Both our Missions in Kampal and Nairobi 
have gone to great lengths to ensure that 
Indian nationals as well as persons of Indian 
origin were assisted at· this time of crisis. 
Govemment also wish to acknowledge with 
gratitude the generous and timely assis-
tance of Belgium, France and USA. 

Our High Commissioner was in 
Bujurr')ura last week where a few of our 
natiorldls have decided to stay on. Further 
consular services that were requested were 
provided ;,nd an assessment made of the 
local situatl.,n in Burundi where there is also 
tension. 

I would like to clarify that our Passport 
Office at Ahmedabad received one applica-
tion just two days ago, on May 9, 1994 from 
a Rwanda evacuee for a duplicate passport. 
This is being processed expeditiously.' 

Sir, the situation in Rwanda continues 
to be uncertain. Looting of property includ-
ing that belonging to !ndians has taken 
place ever since the trouble began altho' '':Ih 
it has not been directed at Indians as such. 
Once the situatiori becomes clearer, we 
would be in a 1J,,~ition to request the Rwanda 
authorities to safeguard the property of 
Indian nationals. 

12.40 hrs. 

MATTERS UNDER RULE 377 

(i) Need to Ensure Adequate 
Supply of Petrol, Diesel And 
Kerosene Oil to People of 
Andaman And Nicobar Islands 

[English] 

SHRI MANORANJAN BHAJ<TA 
(Andaman and Nicobar Islands): Sir, 

. Andaman and Nicobar Islands is one of the 
most remote isolated backward territory, 
where there is act ute shortage of kerosence, 
petrol and diesl oil. Except in Port Blair and 
Car Nicobar Island~ there is neither any 
petrol pump nor any kerosene depot, from 
where people can get petrol, kerosene and 
diesel, to meet their requirements: For the 
last two months, there is an acute shortage 
of these products at Diglipur, Mayabunder, 
Little Andaman, Campbel Bay, Naun Caury, 
Katchal and other Islands. As the ferry 
boats are not carrying these items, the 
people of these isl.ands are facing tremen-
dous hardships. Besides, the Government 
could not arrange boats to carry all these 
essential items to different islands. In many 
places, the poor villagers and tribals are not 
even able to light the lamp in the evening. A 
serious situation is prevailing without any 
redressal. I WOUld, therefore, urge upon the 
Government to depute a team of Indian Oil 
Corporation to examine the requirements of 
petrol, diesel and kerosene oils to these 
Islands, so that necessary arrangements 
can be made to supply therse items to the 
needy people of these Islands. 

(ii) Need for Setting up of an 
Aluminium Plant in Andhra 
Pradesh 

SHRI RAMAKRISHNA KONATHALA 
(Anakapall) Sir, the Geological Survey of 
India and the Mineral Exploration Corpora-
tion have established the existence of baux-
ite in Visakhapatnam, East-Godavari and 
Srikakulam districts in Andhra Pradesh, 
which is estimated at seven hundred million 
tonnes.which constitutes more than fifty per 
cent of the deposits in India. The Andhra 
Pradesh Industrial Development Corpora-
tion studied the feasibility of setting up of an 
alumina/aluminium plant based on the 
bausite deposits and recommended in the 
year 1977, for establishment of a six rn illi,...., 
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tonne alumina plant and identified Korukonda 
village near Krishnathivipeta in 
Visakhapatnam district. The Sharat Alumin-
ium company ltd. had undertaken the &tudy 
of the feasibility and identified two locations, 
one near Koraput in Orissa and another 
near Krishnathivipeta near Visakhapatnam 
district of Andhra Pradesh. The State Gov-
ernment of Andhra Pradesh nave already 
confirmed the availability of land, totalling 
2,433 acres, and offered to provide 
infrestructure like water, power and other 
reguirements, if any. 

In Jonuary, 1986, the Indo-Soviet Joint 
Commission studied the scope and modal-
ities of the proposed bauxite - based alumi-
na pi ant for export - oriented buxite and a 
Memorandum of Understanding had been 
signed on 24.1.1986, between the national 
Aluminium Company Ltd. and the 
USSR.Subsequently, in 1986, the manage-
ment of NALCO was entrusted with the 
preparation of the feasibility report and, in 
turn, NALCO submitted its export - oriented 
mining to the Government of India. 'The 
State Government also proposed to exempt 
payment of Mineral Rights Tax, but from 
1988 till now, no action has been initiated on 
this plant. 

I request the Central Government to 
expedite the matter at the earliest and see 
that the proposed alumina / aluminium plant 
is entrusted to NALCO or BALCO at earli-
est. 

(iii) Need to Clear the Proposal of 
Government of Kerala for 
Implementation of Integrated 
Wasteland Development 
Project in Wayanad District. 

[ Translation] 

SHRI V.S. VIJAYARAGHAVAN 
(Palghat): Sir, a proposal from the Govem-

ment of Kerala to implement the integrated 
Wasteland Development Project in the 
Wayanad District of Kerla is awaiting clear-
ance from the Union Government. 4,500 
hectares of land comes under this project, 
out of which, 500 hectares of land is degrad-
ed forest land. The total cost of the project 
is around Rs. 4 crore. 

Raising of decentralised nurseries, soil 
and moisture conservation, afforestation and 
sociaiforestry, dryland horticulture, regen-
eration of degraded forest and distribution 
of fuel wood devices are the programmes to 
be undertaken under this project. 

This project is very essential for the 
development of Wayanad district, which is a 
very backward district of the State. I WOUld, 
therefore, request the Central Government 
to accord clearance to this project early. 

(iv) Need to Assess the Needs of 
Fishermen in Srikakulam 
District of Andhra Pradesh 

[English] 

DR. VISWANATHAN KANITHI 
(SRIKAKULAM) : Sir, fisheries is Srikakulam 
district in Andhra Pradesh are under-devel-
oped. The facilities and infrastructures avail-
able to fisharmen community in the district 
are totally negligible when compared with 
other parts of the coastal areas of the 
country. 

The district has more than 175 
kilometres of coastline with 105 fishermen 
villages consisting of more than 2~,OOO 
families. There are no mechanised boats in 
the entire coastline to enhance the catch. 
There are no landing berths on the shore. 
The villages are deprived of facilities for 
storage and preservation of the fish. Some 

• Translatioo of the matters originally raised in Tamil 
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of the villages are not having ali-weather-
proof roads. 

The Government planned to provide 
two fishing harbours but the same could not 
be implemented due to want of funds. 

I urge upon the Government to assess 
the needs of fishermen community of this 
backward district and take immediate steps 
to raise the living standards and pro'vide 
adequate facilities. 

(v) Need to Expedite Supply of 
LPG to Al:lmedabad City 
through Pipe 

SHRI HARIN PATHAK (Ahmedabad): 
Sir, there is a great demand for the provision 
of LPG supply through pipe system in 
Ahmedabad. It would contribute effectively 
by giving much-needed boost to the econ-
omy of Ahmedabad city. Gas reserves have 
been found at many places Gujarat. A de-
tailed feasibility project report has also been 
submitted to the Government. It is also 
understood that Gas authorities have also 
finalised the project but Ahmedabad city 
has not been provided with Gas supply 
through pipe system so far. 

I, therefore, request the Central Gov-
ernment to look into it. 

(vi) Need to Provide Halt to Super 
Fast Trains at Ghaziabad Rail 
Way Station in Uttar Pradesh. 

[ Translation] 

DR. RAMESH CHAND TOMAR 
(Hapur): Mr. Speaker, Sir, over the years 
the public of Ghaziabad, a famous industrial 
city in Uttar Pradesh are demanding a five 
minute haltage of Super Fast trains at 
GhaZiabad railway station so that people of 

this area need not to come to Delhi for 
boarding on these trains. This would not 
only save the time of people but would also 
give relief to trading class. 

Therefore, I urge upon the Railway 
Minister to make arrangements for provid-
ing a halt to Super Fast trains at Ghaziabad 
railway station, which has also been includ-
ed in National Capital region, so that public 
of this area could be given succour and 
relief. 

(vii) Need for Construction of 
Overbridges at Chainpur Gajhandi 
and Gurapa Railway Station on 
Barhadana Railway Line in Bihar. 

SHRI BHUBANESHWAR PRASAD 
MEHTA (Hazaribagh): Mr. Speaker, Sir. 
common public is faced with great difficulty 
due to non - construction of over-bridge at 
Chainpur railway station, where coal is 
hauled onto rail wagons by Coal India and 
TATA, situated on Gomo-Barhadana rail-
way line under Eastern Railways in Bihar. 
Sometimes trains hault for four or five hours. 
The same situation also prevails at Gajhandi 
and Gurapa railway stations on Grand code 
line due to non-construction of overbridges 
there. Common public has moved several 
agitations and officials of Railways have 
also given assurances but an action is yet 
be taken in this regard. Common public has 
a great resentment in these areas for non-
construction of overbridges at these three 
places. 

So, I urge upon the Government to 
make arrangements for construction of 
overbridges at Chainpur, Gajhandi and 
Gurapa immediately, 
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viii. Need to Develop Historical Site 
at Village Deyur in Rewa 
district in Madhya Pradesh on 
Highway No. 27as Buddhist 
Centrs. 

SHRI BHEEM SINGH PATEL (Rewa) 
Mr. Speaker, Sir, very old and important 
Buddhist monuments and rock inscriptions 
were found some years back in deyur village 
or Tyonthar Tehsil of Rewa district in Madhya 
Pradesh. This place is situated on a beauti· 
ful mountain between Rewa and Allahabad 
and just 5 km. away form the National 
Highway No. 27. The famous Keyuti and 
Chachai waterfalls of this district are just 20 
and 35 kilometers away from this place, 
where tourists visit in a large number. Ex-
cept installation of a board on National 
Highway No. 27, nothing has been done for 
development of this place. This place can 
become an attraction for tourists if it will be 
developmed properly. 

Therefore, I request the Government to 
take measures for development of this his-
torical place as a tourist spot. This place 
should be accorded importance and protec-
tion like all other Buddhist tourist spots for 
boosting tourist industry and development 
of this backward district and it will also 
increase the national income of the country. 

STATEMENT BY MINISTER CON TO. 

12.50 hrs. 

(iii) Deaths of Indians employed in 
Gulf countries 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L.BHATIA) : Sir, I have noted the senti-

ments of the Hon'ble Member as stated in 
the special mention in the Rajya Sabha on 
21.4.94 and wish to inform the House of the 
position on the subject of the death of 
Indians employed in the Gulf countries. 

Sir, India's relations with the Gulf 
counries are marked by cordiality, friend-
Ship and CUltural, so~ial and economic ties 
of long standing and tradition. There are an 
estimated two million Indian nationals in the 
Gulf who through their services make a 
significant contribution in various areas in 
their host countries and are also responsi-
ble for inward remittance to India of the 
order of over Rs. 7800 crores annually. The 
Gulf countries account for a sizeable and 
varied market for our expoorts and 
appoximately two thirds of our oil importers. 
The Gulf countries thus hve a significant 
place in our external relations. 

A large number of Indians go to these 
countries on their own to pursue the oppor-
tunities available to them there. The labour 
market in the Gulf is a competitive one and 
persons from a number of other countries 
are also working there. While the Indian 
community hails from all parts of the coun-
try, a significant number are from the south-
ern states. 

The number of Indians in the Gulf in 
1993 has gone up by approximately 31% 
from 1992. While all Indians are encour-
aged to register themselves with the Indian 
Mission in a country, the fact is a large 
number do not do so. Based on the informa-
tion collected by our Mission the number of 
deaths of Indian in the Gulf during this 
period has risen by approximately 15% from 
1,826 in 1992 to 2,100 in 1993. 

Sir, the issue that arise in this context 
are the security available to Indian workers 
in the Gulf countries and the procedures 
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that are followed in the event of a per;on's 
death. Hon'ble Members will appreciate that 
in foreign countries we have to respect and 
adhere to the host countries law and proce-
dures in the same way that we expect others 
to follow ours while they are in India. Our 
Missions abroad however maintain regular 
contact with the foreign Governments con-
cerned to ensure the welfare and improve 
the conditions of Indian workers in the re-
spective countries. There have been nu-
merous instances where a Mission has used 
its good offices and helped in the resolution 
of problems, often with the asistance of the 
local Government and other authorities. 

All our Mission and Posts have detailed 
instructions on the steps to taken in case of 
the death of an Indian national. In the Gulf 
countries, our Missions have an even more 
active role to play in view of the numbers 
involved. Information regarding a death is 
received by the Mission from any of several 
sources including the local employer/spon-
sor, relatives, freinds or colleagues in the 
host country or India and, in some instanc-
es, from the hon'ble Members themselves. 
Sometimes this information is inordinately 
delayed. As soon as the Mission receives 
intimation about a death, the next of kin are 
informed immediately and instructions 
sought from them regarding the disposal of 
the body. 

Subject to the laws of a foreign country, 
wherever a labour contract provides for the 
transportation of the body of the Indian 
worker at the cost of the employer, the 
Mission pursues the case with the employer 
and local authorities for expeditious des-
patch. Flight particulars are conveyed by 
fax/telex to all concerned. 

Assistance is also extended for tri:ms-
portation of personal effects of the deceased 
in keeping with the local laws and the labour 

contract between the employer and the 
Indian worker. 

In case the body of the deceased In-
dian national is required to be brought to 
India by the family and even if there is no 
contract forthis the Mission tries to pursuade 
the sponsor to bear the costs or draws upon 
local Indian associations to help. Failing this 
the next of kin are advised to deposit the 
approximate cost of transpotation with the 
nearest passport office or the Ministry of 
External Affairs and arrangements are facil-
itated by the Mission. In some cases, the 
next of kin request performance of last rites 
in the host country itself and our Missions 
help to arrange for this. 

Every effort is made to complete the 
formalities connected with the despatch of 
bodies to India and settlement of legal dues 
and death compensati9n wherever admis-
sible. There are, however, a number of 
factors which contribute to delay in some 
cases. In case of unnatural death or suspi-
cion of foul play, the local procedures are 
complicated and time consuming so there 
are delay in establishing the cause of death 
and fixation of responsibility to adjuge the 
amount of compensation, if any. 

In such cases, our Mission also refer 
the matter to the concerned authorities of 
the foreign Government with a request for 
investigation and even reinvestigation. How-
ever, we need to recognise that the docu-
ments issued by the agencies of the con-
cerned foreign Government have to be in 
accordance with their own legal systems 
and procedures. 

During 1993 and upto April, 1994, 1583 
bodies or mortal remains were sent back to 
India from the Gulf countries. Of these, 982 
deaths were from natural causes, 506 from 
accidents, 9 due to murders, 3 due to exe-
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cutions and 83 due to suicides. It will be 
seen that the total number of deaths consti-
tutes a compratively small fraction of the 
overall size of the Indian community in the 
Gulf countries i.e. 1.05 per thousand in 
1993. Of the bodies sent back, most death 
were due to natural cuses; apart from proven 
accidents. other unnatural deaths consti-
tute 6% of this category. 

Our Mission also make great efforts to 
obtain payment of compensation and legal 
dues wherever possible. In 1993, theamount 
repartriated by way of compensation was 
Rs.8.47 crores. The money is sent in tl,e 
form of a draft to be paid to the legal heirs 
through the Collector of the district con-
cerned. 

Non cooperation on the part of the 
sponsor/employer. absence of or defective 
labour contracts or the fact that certain 
categories 01 expatriate workers are not 
covered by labour laws of the respective 
country also cause delay in the despatch of 
the body or other related issues, In many 
instances. ignorance on the part of relatives 
In India also causes delay as they do not 
prOVide the complete contact address and 
telephone number 01 the sponsor/employer 
of the deceased. In Saudi Arabia particular-
ly, long distances, remoteness and in ac-
cessibility of many places further compli-
cate the matter. There are also cases where 
Indian workers desert their original employ-
er and work illegally with someone else, 
thereby making it very difficult to persuade 
tne sponsor/employer to meet the cost of 
despatch of body or to settle the dues 
without delay. 

Despite shortages of staff in the Con-
sular and labour wings. our Mission.in the 
Gulf countries stretch themselves to 
theutmost and keep in constant touch with 
the concerned local authorities to have the 

formalities completed at the earliest possi-
ble. We are seeking to get additional staff for 
these Missions and I have no doubt that the 
Finance Minister will be responsive to our 
request. 

At time of personal distress caused by 
the death of a family member,it is only 
n~tural that every effort is made to investi-
gate the cause of death and get due com-
pensation. I WOUld, however, request the 
Hon' ble Members to recognise that the vast 
number of Indians in the Gulf see their host 
countries as areas of opportunity not avail-
able to them in equal measure in India. As 
long as such a situation continues. it will be 
the endevour of the Goverment to provide 
the maximul1'l possible assistance to our 
nationals in the Gulf in close consultation 
and cooperation with the foreign 
Gorvenments concerned. 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Speaker Sir. this is a very 
serious issue. We wanted to have a discus-
sion on this Issue. We want to bring a lot of 
facts before the Government. Please allow 
for a discussion. We give proper notice. 

MR. SPEAKER: You give proper no-
tice. if there is time. we will consider. 

12.59 hrs 

COPYRIGHT (SECOND 
AMENDMENT) BILL 

[English] 

MR. SPEAKER: Now we will go 10 item 
No. 14. bill for consideration and passing of 
Coyrighl (Second Amendment) Bill. Kumiri 
Slja. 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
A'ND DEPARTMENT OF CULTURE ) 
(KUMAR I SELJA): I beg to move: 

"That the Bill further to ame.nd 
the Copyright Act, 1957, as re-
ported by Joint Committee, be 
taken into consideration" 

The bill was introduced in the House on 
16th July, 1992 and a motion for reference 
of the Bill to Joint Commitee of both the 
Houses was adopted on 19th August 
1992,the Report of the Joint Commitee and 
the Bill with the changes recommended by 
it were presented to the House on 24th 
August, 1993. 

The Committee has done a commend-
able job. It has examined in depth every 
clause of the Bill. The Government are 
greateful to the Committee for completing 
its work in good time on such a complicated 
piece of legislation. The Joint Committee 
had the benefit of the views on various 
clauses of the Bill of a wide cross-section of 
member of public, non-official organisations 
concerned with Copyright matters and ex-
perts. The Commitee had examined large 
numberof memoranda submitted to it con-
taining comments/sugestions on the provi-
sions of the Bill and took oral evidence of the 
representative organisations in the field of 
Copyright. 

13.00 hrs. 

The recommendations of the Commit-
tee are largely acceptable to the Govern-
ment with one or two exception which I shall 
speak later. Hower, at this stage, I wish to 
state that the Government have no major 
difference of views on the overall recom-
mendations of the joint Committee. The 

Committee has virtually endorsed the ob-
jectives of the Government in introducing 
the Bill which is to strengthen the protection 
of Copyright of authors and artists and 
generally to see that their reasonable 
econimic intrests are ensured. 

Now I would commend the Bill as re-
ported by the Joint Committee for consider-
ation of the House. 

Mr. SPEAKER: We can take up further 
discussion of the bill after the interval. 

13.01 hrs. 

The Lok Sabha then adjourned for 
Lunch till Fourteen of the clock. 

14.07 hrs. 

The Lok Sabha re-assemb/ed after 
Lunch at Seven minutes past Four-

teen of the Cloek. 

(MR. DEPUTY SPEAKER in the 
Chair) 

COPYRIGHT (SECOND AMEND-
MENT) BILL-CONTD. 

[ Translation) 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir, Copy-
right (Second Amendment) Bill has been 
introduced by the Government to extend 
the duration of copyright from 50 years to 60 
years. Further I would like to submit that this 
Bill has been specifically introduced exclu-
sively extend of the duration of copyright of 
Rabindranath Tagores's writings by another 
10 years. Only Vishwa Bharti enjoys the 
exclusive right to publish the literature of 
Rabindranafh Tagore. To extend Copyright 
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period from 50 years to 60 years in case of 
literature, films, photos records and Gov-
ernment. semi-Government and interna-
tional institutions documents and throwing 
open the publication abroad under in inter-
national agreement of Tagore's creations 
will mean that there won't be preconditions 
of copyright in abroad. Publication of 
Tagore's creations abroad will not be af-
fected by copyright preconditions. However, 
impart of such foreign publications will 
amount to violation of copyright laws. This I 
believe is a sure sort paradox. 

Sir. I would like to submit to the hon. 
Minister that copying of these creations 
abroad and their publication abroad without 
any hindrance will not taritamount to viola-
tion of copyright, but their import wiil be 
deemd as vilation of copyright laws. Is this 
not paradoxical situation? The hon. Minister 
should pay attention regarding the exten-
sion of copyright duration by another 10 
years. because import of such foreign pub-
lication will mean violation of copyright laws. 

Sir. the Hon. Prime Minister is the Chan-
cellor of Vishwa Bharti. I do not think there 
was any need to promulgate this Ordinance, 
because the Government should have been 
aware that publications of Rabindranath 
T agore will sell like hot cakes. I would like to 
submit that even abroad the Copyright pe-
riod is 50 years after the death of the writer 
or 50 years after the first publication. The. 
Minister should deeply ponder over the is-
sue of extension of copy right period by 
another 10 years. This extension from 50 
years to 60 years has been specifically 
aimed at restricting publication of 
Rabindranath Tagore's writings by another 
10 years. I welcome the Bill move with thes 
ebonafide intentions. I would like to submit 
that the anamoly of right of publication of 
writings abroad should be removed. I thank 
you for giving me time to speak. 

[English] 

Dr. SUDHIR RAY (BURDWAN): Mr. 
depty Speaker, Sir effective copyright pro-
tection promotes intellectual activity. The 
artists, painters, authors, writers, perform-
ing artists should be given protection by the 
State and the society. These people must 
feel that they are given adequate protection 
by the Government. But, unfortunately, in 
India plagiarism or piracy is often rampant 
and the long arm of law does not catch the 
offenders beause ours is a soft State. I 
apprehend that mere passing of this law 
would not deter plagiarism or piracy. 

Mr. Depty Speaker, Sir, in fact, Mrs. 
Taslima Nasreen has published a book; her 
work are published in India without taking 
any permission from her. This is a better 
example of violation of copyright. 

Firstly, the Copyright Act was passed in 
1957. There are subsequent aendments as 
a result of which some ipmrovemente are 
achieved. Now, the new Bill tries to give 
protection to performing artists, musicians. 
authors, artists, painters, etc. Consequently 
a copyright society is to be formed. I hope 
that these copyright societies would per-
form their duties efficiently; and they get 
hold of all the offenders because a Rabindra 
Nath T agore or a Sarat Chandra Chatterjee 
is not born overnight; such work of them or 
such literary work require dedication and 
time. Therefore, these people must feel that 
the society and the Government are coming 
forward to protect them. They must not be 
financially the losers. Their intrests much be 
adequately protected. 

Now, this Bill seek to provide adequate 
to the composers of Indian music. Praviously 
they did not enjoy this protection, as they did 
not follow the systen of rotation. as it used to 
be in Western Music. The Bill further seeks 



805 Copyright(Second VAISAKHA 21,1916 (SAKA) Arndt) Bill 806 

to protect the performing artists. They would 
enjoy copyright protection as regards sound 
recodings or visual recordings of their live 
programmes. The Bill also wants to protect 
the intrests of authors, assignors or licen-
sors in regard to the a$signment of copy-
right and the issue of licenses. The Bill also 
seeks to protect the intrests of the owners of 
copyright and related rights in the contest of 
technological development affecting repro-
duction, inter alia bringing within the scope 
of copyright, the subsequent hire or sale of 
copies of cinematography films, computer 
programmes, etc. The Bill also seeks to 
clarify the law in respect of cable, satellite 
other means of simultaneous communica-
tion. 

The copyright societies would enforce 
law if there is any violation of copyright, they 
would impose penal measures, I hope. 

It would also imply greater social con-
trol. I am hapy that the Government has 
accepted the recommendations of the Joint 
Parliamentary Committe. The proposed Bill 
would uphold the purity of the Act. The 
Copyright Bill would serve as a shield against 
any vandalism and mutilation. 

With these wordS, I conclude my 
speech. 

[ Trans/ation] 

SHRI GOERGE FERNANDES 
(Muzaffarpur): Mr. Deputy Speaker, Sir, I 
won't make a interminable speech because 
the Bill has come back after a reference to 
the Joint Select Committee. Regarding some 
apprehesions I would like to seek clarifica-
tions. All of us know the sole objective 
behind the copyright laws was to prevent 
unauthorised use of the creations of writers, 
artist, singers or any other person. I wbuld 
like to raises another issue. Speeches del iv-

ered by the hon. Ministers, but for scarce 
exceptions are drafted the officers. These 
speeches cover the policies of the Govern-
ment or any other issue. If I were Hon. 
Minister of Home Affairs, I would have con-
fined myself to law and order. While making 
my submission I would like to dwell on the 
coventional points besides weaving the 
dream of the future of the country. If I were 
the Minister of Education, I would nourish 
the dream of education. All these speeched 
are penned down by the faceless people 
called bureaucrats. I would like to know 
whether consequent upon my resignation 
as the minister of Industry I would enjoy the 
copyright of the speeches delivered by me 
in my official capacity? I would like to know 
whether the correspondence undertaken 
by me as the Minister of Industry with the 
Ministers of the States Industry after 
relinguishing office will be published? 

[English] 

"George Fernandes's letters to 
Industry Ministers in the coun-
try. " 

[ Translation] 

Only if these speeches are published 
by the publications Division then copyright 
will be mine. I think in the country a sort of 
licensing system is in vogue and books of 
the publications Division are being printed. 
Copyrights are enjoyed by the dead writers 
ortheir families or anybody else. I would like 
to know if Volumes of these speeches are 
publised then coopyright will be enjoyed by 
the deceased demised penman's family or 
the Publications Division? In both the cases 
copVright and the royalty will be enjoyed by 
the Government. We fail to understand the 
logic of plundering the country in such a 
way. This is happening now and I have a list 
in this regard with me. 
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[English] 

(1) Selected Speeches of Indira 
Gandhi - Copyright Publications 
Division. Royality-Family. 

(2~ Indira Gandhi Selected Spee<;:hes 
and Writings-Copyright. Rahul 
Gandhi. 

(3) Selected speeches and Writings 
of Indira Gandhi -

January. 1980 to 1981. Copyright. 
Rahul Gandhi. 

January. 1982 - 1984. Copyright. 
Rahu! Gandhi. 

(4) Selected speeches and Writings 
of Indira Gandhi.Volume 111.1972 
to March. 1977. as Prime Minister 
-Copyright. Indira Gandhi. 

~ Translation] 

i do not know how it will be done? I have 
mentioned only one name out of many like 
Shri Rajiv Gandhi. Shri Rajiv Gandhi as 
Prime Minister started delivering speeches 
from 1986. Five volumes containing speech-
es of Shri Rajiv Gandhi are already brought 
out. I fall to understant how it will be done. 
Copyrights are for protecting the rights of 
the authors. I went through the Amendment 
Bill yesterday night. 

[English] 

Ownership of copyright and the rights 
of the owner-Section 17 of the Act: 

" Subject to the provisions of this 
Act, the author of a work shall be 
the first owner of the copyright 
therein" . 

[ Translation] 

You can say this. 

[English] 

No, he is not the author. He will say that 
it is his ideas. He had owned up the ideas. 
He is his Ghost writer. 

But I would say that he is a Government 
employee who is a ghost writer. He is paid 
by the Government. 

[ Translation] 

Royalty is being received by them even 
though the speeches were written by some-
one else. However, for three generations 
royalty of books written by others is being 
received by the family of others, I mean 
other than penmen's family. While in power 
availing of the benefits is OK It is pradently 
said make hay till the sunshine but not 60 
years for the labour done by the officers. 
These things tantamount to fleeCing the 
country. 

Today this opportunity has come our 
way. That's why we have launched this 
discussion in the air. However, we won't 
leave you like this and would like a decision 
in this regard. We would like to be apprised 
of the legal position in this regard and we 
would also like to ascertain the views of the 
House in this connection. If it is improper 
then money should be taken back from the 
concerned persons. 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): This Bill has already been 
presented before the joint Parliamentary 
Committee. Therefore, I would not like to 
comment on it. But the books which are 
published without Government's permission 
and contain eVil, absurb and rubbish matter 
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are harmful to the Indian youth and society, 
such book should not De allowed to be 
published. Some artists have originality in 
their art while others copy them which proves 
harmful to the original artists. There is a 
mafia gang involved in copying the writings 
of the original copy right holders. Therefore 
the Government should make a provision so 
that the original art writings etc. are not 
copied and only the original creations are 
recognised. It has been observed that those 
who copy, earn much more money than the 
original authors. It is difficult to say as to .how 
and who would enforce the provisions of this 
Bill in positive direction and whether the 
provisions would be enfrrced properly? 

DR. S.P. YADAV (Sambhal): As per 
this ordinanced the penmen who acquired 
copyright before 31 st, December. 1990 
would not be benefited. The creations of Jai 
Shankar Prasad, Premchand, Sharat 
Chandra, Guleri ji and Devkinandan Khatri 
are no lesser absorbing than any other. But 
this ordinance would not benefit these writ-
ers. What was the Government doing at that 
time,why was it not introduced earlier. Sixty 
years have not passed since then, but these 
writers would not get any benefits. India has 
also signed the international agreement re-
garding copyright. Therefore, it should fol-
low the international rules and ragulations. If 
this Bill is passed in our country other coun-
tries would also get opportunity to expand 
the scope of it. I feel that our country would 
earn lesser profit and the western countries 
would earn more by increasing their supply. 
This is likely to be beneficial to the writers 
and publishers. Howevr, it would be a bias 
attitude, if the Government take any action 
in view of a particular person or an institu-
tion. 

[English] 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-

OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE ) 
(KUMARI SELJA): There was a long felt 
need towards this C6pyright Act to bring in 
this Copyright(Second Amendment) Bill. We 
have been governed by the Copyright Act of 
1957. From time to time, amendments were 
brought in; they were brought in 1983, 1984 
and 1992. Since we were signatory to the 
Berne Convention, a need was also felt that 
we need to bring in a nen comprehensive 
Copyright Bill and also keeping in view the 
latest development in the technology, espe-
cially in the field of radio, satellite, computer 
and digital technologies. 

As all the Members are aware, India is 
a major software producer and we need to 
protect the right of these people who are 
involved in the production of softwares in 
India. Also, as far as video is concerned, we 
have to protect our own artistes and simi-
larly our performing artistes. Therefore, keep-
ing in view this need, we started the work in 
1987 to bring about this new Bill. A Working 
Group was set up by the Ministry and in 
1990-91, the work was started for this act; 
and hence this Bill was brought in, in 1992; 
and now a new Bill has come. 

It was referred to the Select Commit-
tee. As I said in the beginning, we have 
accepted most of the amendments that 
were sought by the select committee. And 
this new Bill has come about. I am thankful 
to the Members for the interest they have 
shown in this Bill. Some of the points were 
raised by the hon. Members.Shri Girdhari 
Lal Bhargava wanted to know why was the 
tem raised from 50 to 60 years? This was 
sought by the Vishwa Bharati in 1992. Due 
to the works of Kavi Rabindranath Tagore, 
it 'was felt that we could not do it only for one 
person. Hence a comprehansive amend-
ment was sought for all the works. 
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"that the Bill further to amend the 
Copyright Act,1957, as reported 
by Joint Committee, be taken into 
consideration. " 

It was raised 50 to 60 years. In an 
answer to another pOint which has been 
raised by the Joint Select Committee and by 
many other people, i.e. why not to raise it 
from. 60 to 80 years, here I think the Mem-
ber himself has answered that it has already 
been raised to 60 years and it is already part 
of the Act. We are not doing it now. It was 
done earlier. If we raise it furtherto 80 years 
then the same problem will come up and 
workS will be published outside the country. 
Our Indian people will not be able to take 
advantage of this and it will be published 
outside and not within the country. That 
inherent problem is there. 

Shri sudhir Ray also raised a point 
about the works of Taslima. This is a major 
point, not just for one artist or author but this 
is a widespread problem and that is what is 
enfonncement. This lies with the State Gov-
ernment and we intend that seminars and 
other kinds of workshops will be organised 
in different States in different parts of the 
country so that people are made aware of 
this Act and enforcement as is necessary. 
As per the Act also it has taken care of the 
interests of these artists and other people 
are protected. 

The hon. Member, shri George 
fernandes, raised a point about the official 
publications. Under section 28 of the main 
act, for Government works, Government is 
the owner of the copyright. In case of indi-
vidual speeches the ownership lies with the 
individual speakers and not with the Gov-
ernment. 

I think these are the few points and I 
thank the hon. Members for welcoming this 
copyright Bill. 

MR DEPUTY SPEAKER The question 
is: 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Now we take 
up clause by clause consideration of the Bill. 

clause 2- Amendment of section 2 

Amendment made 

page 3, line 4,-

for "in a"substitute "including, a" (3) 

Page 3, line 5,-

for "machine. readaboe medium," sub-
stitute 

(4) 

is: 

"machine readable medium, capable" 

(Kumari Selja) 

MR. DEPUTY -SPEAKER:The question 

'that clause 2, as amended, stand 
part of the Bill." 

The motion was adopted. 

clause 2, as amended, was added,lto 
the Bill. 

MR. DEPUTY-SPEAKER~ The ques-
tion is: 

"that clauses 3 to 5 srand part of 
the Bill. 

The motion was adopted. 
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clauses 3 to 5 were added to the Bill. 

Clause 6 Amndment of section 12 

Amendment made 

page 5,-

for kines 7 and 8 substitute -

"(a) after sub-section (2),the following 
proviso shall be inserted, nameky:-" 
(5) 

page 5,-

omit lines 120r 25 (6) 

(Kumari Selja) 

MR. DEPUTY-SPEAKER: Mr. 
Bhargava, are you moving your amend-
ments? 

SHRI GRIDHARI LAL BHARGAVA 
(JAIPUR):No. 

MR. DEPUTY-SPEAKER:Thequestion 
is:-

is: -

"That Clause 6, as amended, 
stand part of Bill." 

The motion was adopted. 

Clause 6, as amended, was 
added to the Bill 

MR. DEPUTY SPEAKER:The question 

• That clauses 7 stands part 
of the Bill." 

The motion was adopted. 

Clause 7 was added to the Bill clause 

8 - Amendment of section 19 

Amendments made: 

page 7, line 15 

after ·payable" insert ", if any," (7) 

page 7,-

omit lines 18 to 29. 

page 7, line 30 -

for "(6) substitute "(4)" (9) 

page 7, line,-

for "said period"substitute-

"said period unless otherwise specified 
in the assignment." (10) 

page 7, line 34,-

for "(7)" substitute "( s) (11 ) 

page 7, line 36,-

for "(8)"substitute "(6)" (12) 

page i line 38,-

for "(9) substitute"(7)"(13) 

page 7, line 39,-

omit "or sub-section (7) or sub-section 
(8) (14) 

Page 7, line 41,--

for "1993" substite -1994-
(15) 
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MR. DEPUTY - SPEAKER: The ques-
tion is :-

:The Clause 8, as amended, stand part 
of the Bill" 

is :-

The motion was addopted 

Clause 8,as amended, was added to 
the Bill. 

MR. DEPTY SPEAKER: The question 

" That clauses 9 and 10 stand past of the 
bill." 

The motion was adopted: 

. Clauses 9 and 1 ° were added to the 
Bill. 

Clause 11-Substitution of new chapter 
for chapter VII 

Amendments made: 

Page 8, line 31,--

for "1993" substitute "1994" 16 

Page 8, line 38, --

add at the end -- "consistent with his 
obligations as a member 

of the registrered copy right society" 17 

Page 9, line 4, --

for "1993" substitute "1994" (18) 

Page 9, line 7, --

for "1993"substitute "1994" (19) 

Page 10, --

omit lines 17 to 19 (20) 

Page 10, line 20, --

for "(3) substitute "(2)" (21) 

Page 11, line 9, --

for "1993" substitute "1994" (22) 
(Kumari Selja) 

[ Trans/ation) 

SHRI GIRDHARI LAL BHARGAVA 
Mr. Deputy Speaker, Sir, I beg to more page 
9, line omit "ordinarily" 

[English) 

MR. DEPUTY-SPEAKER: I now put 
Amendment No. 42 to the vote of the House. 

Amendment No. 42 was put and nega-
tived. 

MR. DEPUTY - SPEAKER: The ques-
tion is :-

"That clause II, as amended, stand of the 
Bill." 

Clause II, as amended, was added to the 
Bill. 

MR. DEPUTY SPEAKER : The ques-
tion is: 

"That cluses 12 to 16 stand part of 
the Bill." 

The motion was adopted. 
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'Clauses 12 to 16 were added to the 
Bill. 

Clause 17 1I,mendment of Acction 52 

Amendmants made: 

Page 13, --

omit lines 39 to 41. (23) 

Page 13, line 42, --

for "(2) substitute "(1)" (24) 

Page 14, line 4, --

for "(3)" substitute "(2)" 

Page 14, line 15, -, 

for "(4)" SUbstitute "(3)" 

Page 14 line 18,--

for "(5)" substitute "(4)" 

Page 15 line 26. 

for "(6)" substitute "(5) 

Page 15, line 31 

for "(7)" substtitute "(6)" 

Page 15 line 32 --

for "(8)" substtitute "(7)" 

(Kumari Selja) 

(25) 

(26) 

(27) 

(28) 

(29) 

(30) 

MR. DEPUTY -SPEAKER: The ques-
tion is : 

"That Clause 17, as amended, stand of 
the Bill". 

The motion was adopted. 

Clause 17, as amended,. was added to 
the Bill. 

Cluse 18- Insertion of new sections 52 
Band52C 

Amendments made: 

Page 16, line 1, --

for "sections" substitute "section" (31) 

Page 16.--

omit line 3 to 13. 

Page 16, lines 3 to 14 --

for "52c" substitute "528" 

Page 16, lines 16 to 19,--

(32) 

(33) 

omit "including the income and 
expenditure and the quantum of 
remunration paid to individual 
owers of rights out of the pay 
ments received from the Centra 
Government under the Copyright 
C~ss Act, 1993" (Kumari Selja) 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 18, as amended, standed, 
stand part of the Bill". 

The motion was adopted 

Clause 18, as amended was added to 
the bill 

MR. DEPUTY SPEAKER: The ques-
tion is:-

"That Clauses 19 to 22 stand part of 
the Bill. 

The motion was adopted 

Clauses 19 to 22 were added to the Bill. 
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Clause 23 - Insertion of new section 63 
Band 63C 

Page 18, line 7, --

for "section" substitute "section" 
(35) 

Page 18, 

omit line 9 to 16. (36) 

Pa 18, line 17,--

for "63"C substitute "638" (37) 

Page 18, 19.--

for "one month" substitute "seven days" 
(38) 

(Kumari Selja) 

MR.DEPUTY - SPEAKER:The ques-
tion is: 

"That Cluse 23, as amended. stand 
part of the Bill." 

The motion was adopted. 

Clause 23, as amended, was added to 
the Bill. 

Clause 24-- Amended of section 78 

Amendment made: 

Page 19, line 19, --

for "52C" substitute "52B" 

(Kumari Selja) 

MR. DEPUTY - SPEAKER: The ques-
tion is: 

"That Clause 24, as amended, stand 
part of the Bill ". 

The motion was adopted. 

Clause 24, as amended, was added to 
the Bill. 

Clause 1-1 Short Title and commence-
ment 

Amendent made: 

Page 1, line 4, --

for "1993" substitute "1994" (2) 

(Kumari Selja) 

MRDEPUTY - SPEAKER : The ques-
tion is: 

''That Clause 1, as amended, stand 
part of the Bill". 

The motion was adopted. 

Clause 1, as amended, was added to 
the bill 

Encting Formula 

Amendment made: 

Page 1, line 1,_ 

for "Fourty - four" sUbstitute --

Forty - fifth" 

(Kumari Selja) 

MR.DEPUTY -SPEAKER: The ques-
tion is: 
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"Thatthe Enacting Formula, as amend- "That this House approves the 
ed, stand part of the Bill." continuance in force of the Proc-

lamation dated the 31st Decem-
The motion was adopted. 

The E~acting Formula, as amended 
was added to the Bill. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

" That the long Title stands part of the 
Bill" 

The motion was adopted. 

The long Title was added to the Bill. 

MR. DEPUTY SPEAKER : Now the 
Minister may move that the Bill, as amended, 
be passed. 

KUMARI SELJA: Sir, I beg to move: 

'That the Bill, as amended, be passed". 

MR. DEPUTY -SPEAKER: The ques-
tion is : " That the Bill, as amended, be 
passed". 

The motion was moved. 

MR. DEPUTY SPEAKER: So, we shall 
now go to the nest subject. The Statutory 

• Resolution by Shri S.B. Chavan. 

14.45 hrs 

STATUTORY RESOLUTION RE: AP-
PROVAL OF THE CONTINUANCE IN 

FORCE OF THE PRODUCTION BY THE 
PRESIDENT IN RESPECT OF MANIPUR 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN): Sir, I beg to move the 
following Resolution:-

ber, 1993 in respect of Manipur 
issued under article 356 of the 
Constitution by the President, for 
a further period of six months 
with effect from the 30th June, 
1994". 

As the House is aware, the President 
was pleased to issue a Proclamation under 
article 356 of the Constitution imposing 
Presedent's Rule in Manipur. The Legisla-
tive Assembly of the State is presently un-
der suspended animation. The Proclama-
tion was approved by both House of Parlia-
ment on 22.2.1994. The Proclamation shall 
cease to operate on the expiration of a 
period of six months from the date of issue 
of the Proclamation Le. on 29.6.1994. 

The Government of Manipur in a recent 
report has stated that overall law and order 
situation has stated that the overall law and 
order situation in the State has shown steady 
improvement for the last fourmonths. Ithe 
Naga Kuki conflict is firmly under control 
though it as yet delicately balanced in sen-
sitive areas. This conflict is likely to resur-
face in case of any let up in security opera-
tions. The violent activities by the Mitel 
Extremists and Naga-Kuki insurgents con-
tinue to be and are likely to remain on a high 
level, for some more time to come. 

The Governor has reported that on the 
development side, the repriortion of essen-
tial schems rylating to roads, water supply, 
irrigation, medical and public health and 
education has' been done and adequate 
funds have been allotted to the develop-
ment departments. The public distrubution 
system has also been streamlined, particu-
larly in the hill areas. 

The availability of rice, wheat and ker-
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osene has augmented. While the efforts to period of six month with effect from the 30th 
contain extremists on the one hand and the june, 1994". 
revival of development activities on the oth-
er, have gathered momentum, the Gover-
nor is of the opinion that the improvement of 
overal security envirornent, neutralsation of 
parochial and vested intrestets, achieving 
tangible results in the devel09pmental field 
and improving the moral period of another 
six months. 

In the cirumstances, the Governor has 
recommended that the Proclamation dated 
31.12.1993 under article 356 of the Consti-
tution may be extended for a further period 
of six months. 

On its part, the Central Govemment, of 
would. continue to assist the State adminis-
tration in containment of extremist activity 
as well as in its efforts to increase the pace 
of development. The situation in Manipur is 
being continously and closely monitored by 
the Central Government. 

Keeping in view the situation prevailing 
in the State and taking all the relevant 
factors into consideration, it is proposed 
that the President's Rule in Manipur may be 
continued for a further period of six months 
w.e.f. the 30th June, 1994. The Resolution 
has already been adopted by Rajya Sabha 
on 10th May, 1994. 

In view of the position expiation by. me, 
I solicit the approval of this august House to 
the Resolution. 

MR.DEPUTY SPEAKER: Motion 
moved: 

• That this House approves the contin-
uance in force of the Proclamation, dated 
the 31st December, 1993 in respect of 
Manipur, issued under article 356 of the 
Constitution by the Prresident, for a future 

[ Translation) 

SHRI SUSHIL CHANDRA VERMA 
(Bhopal) : Mr. deputy Speaker, Sir, I am 
grateful to your for granting me and oppor-
tunity to speak. The basis of whatever I 
express share would not only be documents 
but also the experiences I got in the varios 
areas recently when I had a trip to Manipur. 

First of all I would like to submit that a 
considerable time has already passed since 
when president's Rule was imposed there. 
earlier. But what has been done during this 
period and what was the need to extend 
President's Rule time and again. I have a 
considerable experience regarding the af-
fairs of Madhya Pradesh, I had been the 
Chief Secretary in the State Gaovernment 
and also Secretary in the Government of 
India. It is my firm opining that President's 
Rule is no maore an alternative to the 
democratic system through which people 
are given the opportunity to participate ir1 
administration. In 1950 when we were in 
lAS, improvement in the administration of all 
those states did occur whenever President's 
rule was imposed. But during the last 10-15 
years, it has been noticed that President's 
Rule is not a good alternative to run the 
administration in any state. Imposition of • 
President's rule restricts the freedom of 
state bureaucracy or the administration. It is 
the Central Government that direct them in 
administration the Governor is influenced, 
People expect him to be bold enough to 
provide justice and run the administration 
effectively but this motive is not realised. 
Rather the Secretry under the State Gov-
ernment work with the consent of the 
concerned state Minister or the Chief Minis-
ter in adminisration matters whereas in Pres-
ident's Rule there are obstructions even in 
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this way. call us Indians. Still, they are not ready 

The administrative machinery 
is in a fix as to whatprocedure they 
should follow in order to copy with the 
said circums tances 'in which they are 
unable to work properly. 

Wherever Precident's Rule was 
imposed we had a simular experience. 
In a way the work in the intire State 
comes to a stand still and there is no 
progress. important decisions can not 
we taken; for, the officials are always 
uncertain about the attitude of the 
proposed to be elected represantatives 
when they come in power. These are 
the factorswhich pressurise the 
Govbernment servants. They are of the 
opinion that they have just to pass a 
specific period and that they are not to 
take any decission of some 
consequance which might be come 
controvarsial afterwards. Therefore, 
President"s Rule is no alternative. 

Sir, I am talking of both the 
sides. I being an administrative officer, 
have and experince of administration, I 
have work in that direction and also 
been fortunate to be elected as mem-
ber of parliament. It is on the basis of 
my accumulative experience that the 
percidents Rule by no means kind be 
the proper medium to run good admin-
istration, 

Sir, so far as the question of 
Mnipur is concarned there are a num-
ber of problems. When I find that dispite 
our administration working there since 
long we have not been able to win the 
hearts of the people, I an really very 
astonished. Still that people in that re-
{;lion have an impression that Delhi is a 
separate State; and when we go there 

to accept that Manipur is a part of India 
and that they are all the citizens of 
India. I am unable to understand why 
people have such an attitude. Be it 
Nagaland manipur are any other state 
in that region, people do not fellow 
feeling which they should have. A com-
mon man in that region is not convinced 
that he is and 'n.diasn like other citizen 
of the country. Why have been unable 
to develop such thinking in them even 
after so many so many years - is some 
thing very piquant. The result is that the 
Government fail to get the co-operation 
of people in maintaining law order. Af-
ter holding the post of Distrate for 5-6 
year I can say that as long as the 
administration does not get not get the 
cooperation of the Government, law 
and order cannot be restored. The po-
lice or the Army alone maintain peace 
and tranquility. This is what is happen-
ing everywhere today. Naxalites are 
active in the tribal areas of Bastar, 
similar situation prevails in Bihar. What 
I intend to say that as long as the 
administration does not get people's 
cooperation, they cannot restore law 
and order. The police armed forces 
alone cannpt maintain peacd attheir 
own. 

Mr. Deputy Speaker. Sir, President's 
Rule was imposed in Manipur six months 
ago but during this period, there has not 
been any improvement in the situation. It is 
on this ground that a Statutory Resolution 
has been brought forward in this House to 
seek extension of President's rule there. Sir, 
under the provisions ofthe Contitution, Pres-
ident's rule cannot be extended more than 
two time , otherwise we would. have contin-
ued to extend this period. I would like to 
submit that such a step is not going to solve 
the problem. A large area of Manipur touch-
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es the border of Burma. It is this area of the 
State which is being used as a conduit for 
smuggling narcotics and arms on a large 
scale. The manufactured articles are smug-
gled away to Burma via this route. In this 
way, a newus has been established ther. 
The tentacles of this nexus are also seen in 
Jammu and Kashmir. When narcotics and 
arms smuggled into the country, there is a 
fear of rebellion and unrest. We will have to 
find the causes of all these problems. Today 
AIDS is posing a great threat to the popu-
lation there but the peopleare inorant of it. 
Alarge number of people of the State have 
become victime victims of this state have 
become victims of this dreaded diseare. It is 
apprehended that the entire population dis-
ease. In this regard, we shall have to create 
awareness among the people and take ef-
fective steps to control this disease. We 
shall also have to see how smuggling of 
narcotics and arms from burma could be 
checked. Mere deploment of police f?rce 
and erection of barbed wire along the border 
line will not prove effective, We would rather 
have to go into the root cause of the 
problem. 

Mr. Dy. Speaker, Sir, I have myself 
observed that agriculture has not been giv-
en due priority in Manipur. 

There, the land is fertile. A large re-
serve of underground water is available 
ther. Further, electricity is also produced. 
But despite all that, thewe have not been 
exploited. Fruitd and vegetables can be 
grown there in ample quantity by providing 
irrigation facility. But the Government has 
not paid any attention towards it so far. After 
returning from manipur I had written a letter 
to the Minister of water Resources, Shri 
Shuklaji in which I had centioned all these 
these things. I had also requested him to 
undertake for the development of any rshion 
depends on its agricultural potential. Today, 

the President in rio Manipur 
example of Punjab is before all of us. Had 
there not been a gren revolution, the signs 
of happiness would not have been seen 
there. The nature has giftted Manipur with 
fertile land and other resources. But due to 
negligence on the part of the Govemment 
towards these aspects the development of 
this region could not be taken up. Where 
there is no development, there is poverty. 
~ecause of this the )5eople of ·ttn~,egion 
think that so far as development is con-
cemed, they are being discriminated against. 
If 70-80 per cent area could be covered 
under irrigation in Punjab, why cannot it be 
done in Manipur? Why is this happening? 
Why do the people of the State think that 
they are being discriminated against? This 
is the main cause of unrest among the 
people. There are many other factors which 
lead to enmity among various tribes. We 
must see, why is this happening ? Why 
cannot we inculcate a feeling of fretemity 
among them? We should never let them 
fight amongst themselves. We cIo.not want 
that there may be unrest and we may be 
forced to extend President's rule. If we try to 
find a solution to the problems of the tribes 
with political motivation, we shall not be able 
to achieve anything. Rather it would leave 
impact. So far as the problem of language 
was concerned, it has since been resolved 
and peace has descende on the State. We 
should do our best to avoid imposition of 
Presidenfs rule there. Let us hand -over the 
powersto the elected representative of the 
people se that they could work for the 
prosperity of the State. 

[English) 

SHRI LAET A LlMBREY (ARUNACHAL 
EAST): Mr. deputy Speaker, Sir, I rise to 
support the Resolution. I would like to say a 
few reasons due to which we have insurgent 
activities in Manipur and other partsof 
Manipur North Eastem Region. 
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Sir, first of all, the entire people of institutes, students from the region go out 
Manipur and the North Eastern Region. Sir, for higher and technical education they are 
first of all, the entire people of Manipur and subjected to harassment and insult. Not 
the North Eastern Region are ethnical and only the students are involved in it but also 
religious minorities. They speak diffarent in some of the colleges and universities, we 
languages and they are linguistically minor- have got the information that teachers and 
ities. These people have always a feeling the professors are also involved you can 
and apprehension that their brothers and very well imagine when we have so much of 
sisters belonging to the majority community unemployment problem in the whole region 
may not give equal rights and status' which and our educated boys are without jobs, 
they deserve and the rights that are en- they are naturally attracted to the under-
shrined in tM Constitution of India. ground and insurgent people That is how 

Sir, when we have problems in the 
North Eastern Region, we are very much 
concerned because we come from that 
region. Though I come ftom a State which is 
one of the most peaceful States in the 
country today, still when we have problems 
in other posts of the Region, it affects affects 
us. It affects our socio-economec life also. 
The people of Manipur, these ethnic, lin-
guistic and regligious minorities, are feeling 
that, probably, they not going to get their 
political rights, is the right ro reach to the top 
position. 

They have a feeling that they may not 
get it just because they are from the minor-
ities. Despite all these feelings, instead of 
consolin tham and solving 'the problems in 
order to bring these misled people back to 
the mainstream, our Central Government, 
right from independence, have enforced 
certain draconian laws; On application of 
thesedraconian laws, situation has deterio-
rated and many innocent people have been 
killed and are subject~ to harassment. 

I 

Such lawa have further complicated 
the situation there. The situation in Manipur 
and in the entire North -Eastem region has 
further deteriorated as insult and harass-
ment are being perpetuated on them when 
they go out from their home State Region 
do not have sufficient number of technical 

they take to arms and start revolting against 
the administration. When they go back and 
take arms in their hands, they tald of a 
feeling of alienation. 

I would like to make few suggestions. 
There may not be a permanent solution to 
problems but still we must try and make and 
attempt to find a permanent solutiOn. But I 
am sorry to say that there has not been 
sincere effort on the part of the Centralk 
Govemment to find solution of the problem 
and effort to remove the feeling of alienation 
from the minds of the tribals of the region. 
I feel the problem can be solved by initiating 
a frsh process of p<?litical negotiation wfth all 
insurgent groups under the Constiturion of 
India. 

Secondly, there should be adequate 
participation of the ethnic minority people in 
the management of the affairs of the 
counr\try. 

Thirdly, new political and economic 
policies must be formulated for the region 
with must be Implemented urgently on a war 
- footing. 

. The assurances given by the hon. Fi-
nance Minister in every Budget that a tax 
holiday would be given to North-Eastem 
region for five years will not solve the prob-
lem. 
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You know even after giving the tax 
exemption extended by the Finance Minis-
ter, the growth of the industry of the entire 
region has been zero or rather minus one 
beCause subsidies and other facilities which 
were already there in the region have been 
reduced. Subsidies have been accumuJat-
ing for so many yearsbut they are not being 0 

disbursed It this is so, how ca~ you expect 
the people to come and invest their mony ? 
Therefore, I suggest that a new economic 
policy tor the region should be announced 
and the Government Should give impor-
tance for the infrastructure development of 
the region and also mobilese natural as 
human resource£. I Know, our han. Home 
Minister is a dynamic person and his other 
junior colleagues are also dynamic ones 
and they have been tying their gast. But our 
country is aa great country and we have 
various probsems. We have more serious 
problems in the North Eastem region. And 
the proglems have been there from the very 
begining. It is a problem which we have got 
right 0 from the time of Independence. But 
unfortunately, we have not been able to get 
the earnestness and the attention that it 
deserves, from the Home Minister exclu-
sively for the North Eastem region should 
beappointed and also preferably a man of 
good integraity. And the manso apponted 
should be from the region who can coordi-
nate with the people,. Government, UPS 
and other aiected persons, who can under-
stand the I have suggested are taken, I am 
sure it will heel the wounds and will erase the 
feeling of negligence and dominance. I an 
sure, the entire North Eastern region partie-

o ularly, Manipur will come back to the path 
peace and prosperity. 

With these few words, I conclude. 

DR. MUMT AZ ANSARI (KOOARMA): 
Mr. deputy - Speaker. Sir, this is a Statutory 
Resolution which has been brough forward 
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by the han. Home Minister for the extension 
of the President's rule which was imposed in 
the State of Manipur on 31st December, 
1993. He is seeking an extension of the 
President's rule. Whenever such a type of 
President's rule is imposed. the hon. Home 
Minister comes to House time and again 
seeks the approval for the extension of such 
a President's rule. But this is not the solu-
tion. There may be some sort of filmsy 
gound on which Article 356 of the Constitu-
tion may be invoked for the proclamation of 
the President's rule . I think. this sort of an 
action is not the solution to the batting 
problem which is obtaining in the different 
part of the country. 

This is not a single ten case. In many 
parts of the country the provision of Article 
356 have invoked by thehon. Home Minister 
on the ground of failure of constitutional 
machenery or on the grounds which are 
considered to be very much flimsy or on 
technical, political grounds which are going 
to serve the parochial and limited needs of 
the Congress Party. And that is why have 
serios objections and reservations on the 
imposition of President's Rule. This type of 
Presldenfs Rule should not be imposed on 
any State as this is not hoing to just imporove 
the situation obtaing in any part of the State. 
We have many glaring examples. You must 
see the conditions which are obtaing in the 
Valley which is considered as a most sensi-
tive part of the counrtry. that is, jammu and 
Kashmir. 

EaI1ier also this sort of measure was 
taken by the Congress Party and the 
Presiden's Rule was in Punjab. It is our 
experience in the past also that these steps 
were taken by the Central Goverrn:nent be-cause it is not In power in diffrent States of 
the country and that is why through back 
door, through inderect ,,18thods they are 
just going to use their poIiIicaI IwldIe to 
serve their parochIat and political ends. That 
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is why, this sort of a thing is taking place. those riots and uptillinow no compensation 
(Interruptions) Orissa is in a very good has been paid to the next kin of these 
shape. We are again coming to power and deceased persins. So far as I know, only an 
you will be just defeated there. We shall be a!110unt of Rs. 20,000 was paid whereas 
getting a thumping majority there. You just there was an announcement made by the 
thint< about Kerala, Shri Charles, because hon. Prime Minister that Rs. 11akh would be 
there also you are going to be defeated. And paid to every kin of the deceased person 
there is no question of President's Rule who was killed during those riots. But what 
there. has happened to the lot of all these par-

sons? In Manipur, 105 persons were killed 
I would like to say that this sort of steps 

being take by 1he Central Government can-
not be praiseworty, cannot be encouraged, 
cannot be appreciated on any ground. Once 
the President's Rule is imposed on the 
ground of failure of constitutional machin-
ery, it is the pristine duty, it is the pious ~uty 
and reponsibility of the Central Government 
to restore democratic process bacause it is 
our experience and an estabilished fact that 
without democratic process nothing is pos-
sible. Our hon. Home Minister has narrated 
about a number of measures which have 
taken place in Manipur to meet the develop-
mental needs and he also narrated about 
the steps that have been taken in the field of 
public distribution about the steps that have 
taken in the field of public distribution sys-
tem, in the field of education, in the field of 
health, hygience and every other sphere; 
tremendous development and tremendous 
changes have taken place. I have every 
doubt and every reservation bacause with-
out democratic process these things are not 
possible. This is our bitter experience in any 
other part if the State, wherever such type of 
President's Rule had been imposed. The 
confilict between Kukis and Nagas and all 
these disturbances are taking place 'and 
there is no brittle, there are no checks and 
balances over all these things. Similarly, 
communal riots have also taken place in the 
month of May 1993. What measures have 
been taken, what sorf of solutions have 
been put forward by the hon. Home Minis-
ter? At least, 105 persons were killed during 

and wharever payment was made, it was 
only Rs. 20,000. It is a very trivial amount 
and this cannot be considerad as substan-
tial. And still, there is another startling fact 
that thousands of families have been ren-
dered homered homeless as a result of 
these communal riots, communal distur-
bances, but no measures have been under-
taken by the Central Govemment for their 
relief and rehabilitation. 

So, I would like to know from the hon. 
Minister, what steps are going to be taken in 
this regard. And similarly, various kinds of 
Acts are there in the hands of the Central 
Government to serve their own motives. For 
example, take T ADA; all these Acts are 
there. In Kamataka, from where you hail, so 
many politicians, so many Members of Par-
liament also were just implicated under this 
TADA. 

So, this is also an obnosious law. 
Iterruptions) Laloo is hale and hearty and 
the Government is also very strong. So, You 
cannot challenge Laloo; he is going to chal-
lenge the entire coutry one day, he will come 
to power here at the Centre also. So, you do 
not worry about Laloo. Laloo is in very good 
health; and the State is also in very good 
gealth.; Please do not try to make any sort 
of comparison beetween Kerala and Bihar. 
Bihar is the last citadel from where the 
revoiution will statr and that will come 
ultimately to Delhi. 
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So, Sir, I was speaking about T ADA 
and about all these obnoxious Acts which 
are considered to be highly objectional and 
obnoxious. These are in the hands if the 
dGovemment and they are using all these 
obnoxious laws, obnoxious Acts; they are 
harassing all the politicians of the diffrent 
cause and colours. They are haraSSing the 
opposition party Members; they are harass-
ing, sometimes, the MLAs and the MPs 
also; they are harassing the honourable 
citizens of this country also. So, first of all, 
hon. Home Minister must withdraw all sorts 
of these obnoxious laws by which the inno-
cent people are put to a lot of harassment. 

So far as Manipur is concemed, earlier 
you restore the democratic process, the 
better it is because that process is the last 
and ultimate process which will fulfil the 
aspirations, desire and ambitions of the 
people. You are not going to govem the 
remote comer remote comer of the. hilly 
State from here, from the Centre. You are 
not feeling the pulse of the people, the 
aspirations, the desires and the ambitions 
which are lurking in the hearts of those 
people in that hilly and far - flung State. You 
are ruling that tiny State from here; you are-
passing all rules and regulations form here; 
IOU are making budgetarry provisions from 
here; and you are not knowing what is the 
exact thing, what is the exact desire and 
what is the exact pangs and pains of the 
people. 

I will request the hon. Horne Minister 
that this ahould be the lastimposition and 
extension of the President's .Onemore sen-
tence I want to say. That is, there must be 
some sort of of an amendment to Article 356 
of the Constitution. You cannot extend the 
President's Rule time and again at your own 
whims arbitrariness. Rather. there must be 
a ceiing that only two or three time that such 
President's Rule will be imposed. This is my 
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humble request to this august House that 
there must be some sort of an amendment 
which should be brought forward to Article 
356; there should be a ciling; there should 
be a limitation; there should be an end to 
regular and endless extensions of Presi-
Qent's Rule under Article 356. With these 
words, I conclude. 

[ Translation] 

DR LAXMINARA YAN (Mandsaur) : Mr. 
Dy. Speaker, Sir, ~hile speaking on the 
Statutory Resolution seeking extension of 
President's Rule in Manipur, I would like 
submit that even today, the situation is 
unchanged there. We understand the diffi-
culty of the hon. Home Minister but it is also 
true that the pace with which political pro-
cess should have been initiated there and 
the steps which should have been taken by 
the Govemment taken by the Govemment 
to resolve their problems were not taken up 
sincerly. In the recent past, discontment 
among the people has been observed there 
and now, it has taken a from of caste confiet 
and therefore we &II should give a serious 
thought to it. 

Sir, I would like to submit that the way 
a feeling of recessionism is developing in 
the Eastern part of this country, whether it is 
a problem of Manipur. Mizoram, Meghalaya 
or any other State of North-East region, we 
should ponder over it seriously. Again a 
demand for more autonomy and an feeling 
of keeping themselves a loof from the 
mainstreem of the eountry is growing in aU 
North-Eastem States. We shaH have to look 
into it • otherwise we will have to face its 
serious repercussions. What we seen re-
cently is indicative of the present state of 
affairs in that region. The people felt them 
selves isolated because of the caste and 
trbal conflicts which occurred there with the 
active involvement insurgents of Naga and 
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thundereds of people were killed in these definitely amatter of concern for us. the 
conflicts. I agree with what the hon. Home Government should come out witha denial. 
Minister has just said that the facilities are It should make it clear that the situation does 
being given to the people there, whether it is not warrant any action but the apprehen-
through public distribution system or some sions should also be dispelled. Therefore, 
other means. I fully agree that the facilities the political process should be started thereat 
are being given but despite this, we should the earliest. We should create such an 
keep constant vigil over the prevailing situ- atomosphere in which a duly elected Gov-
ation there. As one hon. Member has just ernment could function and which would 
said, A~icle 356 is not the ultimate weapon heal the wounds of the people. So far as 
left with us which may be used to bring about bringing about normalcy and creating a 
normalcy. Further, impoSition of President's senseof security among people is concened, 
Rule will not solve all our problems. it is we are one on this issue. A spirit of national 
because of their proverty, illiteracy and su- integrity and solidarity should be inclucated 
perstition that awave of proselytism is gain- among the people. As I have submitted 
ing ground. We must also look into this e~rlier, we have no other alternative but 
aspect. There have been instances where singularly one that we masy extend this 
forcible proselytism was restored to. period and political process should be intiated 

Sir, a few days back, I got an opportu-
nity .to visit Meghalaya, Mizoram and 
Manipur. There, goods are openly brought 
into our country from across the Burma 
border and them sold in the markets. There 
is no restriction on the quantity of goods to 
be brought in. One can bring as much goods 
as possible, including arms and ammuni-
tions. I think the local administration and the 
police also find themselves helpless t~ere. 
In this respect, I would only submit that 
recently, in the case of Sikkim, a direct 
allegation has been levelled against the 

• Govemment. i don't kno"': how far it is true. 
However, I don't want to go into it . I would 
like to submit that why such an allegation 
has been levelled that this State would 
become another Punjab? What is the fault 
of the Government? One should not nur-
ture such a feeling that if effective steps are 
not taken, it wilt become another Punjab. 

15.27 hr •. 

(SHRt NtTISH KUMAR in the Chair) 

Sir, jf such incidences are reported, it is 

during this extended period. If it is done, the 
hon. Home Minister will not find it necessary 
to come here again with such a Resolution. 
With these words, include. 

[English) 

SHRI UDDHAB BARMAN (BARPET A): 
Sir, we are today discussing that Satutory 
Resolution moved by the Home Minister 
regarding extension of President's Rule in 
the State of Manipur for another six months. 
I feel that extending President's Rule is not 
the solution to the Manipur problem. It has 
been mentioned that till the time the Presi-
dent's Rule will be the Assembly will be kept 
under suswpended animation. 

Last time, begore a proclamation re-
garding the President's Rule in the State of 
Manipur was passed, the Governor of the 
State had submitted a Report on ther State 
of affairs of Manipur. The clash between 
Kukis and Nagas is the main problem which 
is creating communal tension in the State. 
Ands the activities of the extermists are 
adding t90 this problem. 
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In the Report it was mentioned that 
some of the MLAs and Ministers were 
encouraging the extermists to indulge 
in such types of activities. In the report 
it was mentioned that Shri Ghishing, 
the Deputy Chief Minister was encour-
aging the extremists to fight against the 
Kukis. 

Kuki extremists are encouraged by 
some MLAs so some people there in power 
are trying to help the extremists for their 
vested interest. At the same time, by taking 
advantage of the situation, the extremists 
are also infl\Jescing a section of the admin-
istration and creating a very difficult situa-
tion in that State. The people are misled by 
different slogans. They are being utilised 
because of the strong feeling of alienation 
prevailing in that area. Manipur is a small 
State. Manipur has a very small populastion. 
It has different ethnic group. But, The pace 
of development there is very slow. There is 
a lot of unemployment. No development 
work is taking place there. There are no 
developments as far as griculture, irriga-
tion, roads and education are concerned. 
People are going outside Manipur t6 go in 
for advanced studies. It is because of this 
situation, the people of Manipur, who were 
integrated with the Indian vaishnava cul-
ture, are forced to think that they are Indi-
ans. The Centrasl Government shouild prop-
erly take decisions so that the economic and 
other developments of the State can be 
expedited. 

There is also a problem of drug traffick-
ing and insurgency .This problem was re-
ferred to by most of the hon. Members who 
spoke today .The problem of drug trafficking 
is linked with insurgency. In addition to this, 
there are a large number of AIDS cases 
there are also different ethnic groups. Be-
hind each group, a section of extremists are 
working. Nowadays, so many extremist 
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groups are coming from different States of 
the North-Eastern Region. These extrem-
ists group are taking advantage of the sen-
timents of the people who are living in this. 
area. The Central Government has adopt-
ed discriminatory attitude towards the entire 
North-East. I think it is right time that we 
should properly take into account the feel-
ings of the people of Manipur and of other 
North-Eastern States. So, proper steps 
should be taken in order to see that the 
feeling of isolation and deprivation is re-
moved from the minds of the people who are 
living in Manipur. But, at the same time, I 
would like to say that President's Rule is not 
the only way of solving thel?e problems. 
There are measures which can be adopted. 

It was stated in the Governor's Report 
thatthe President's Rule is imposed in order 
to restore democratic process in the State. 
But what is seen is that practically no dem-
ocratic process has been started. The As-
sembly is under suspended animation. This 
is done in order to indulge in horse trading. 
Naturally, this will create more problems. 
What I say is that. immediately. the Assem-
bly should be dissolved and a proper atmo-
sphere should be created in order to form a 
popular Govemm~ 1t in the State. This should 
be done in order to see that the elected 
representatives can attend to the problems 
of the State. Not only this, they can also start 
taking steps for the development of roads, 
for the development of their agriculture and 
also for the development of their irrigation. 

At the same time. I would urge that the 
military rule or the repression by the police 
will not do. There should be a process to 
isolate the extremists; for that. political ini-
tiative should be taken; without political ini-
tiative. the problem of not only Manipur but 
also other States of the northeastern region 
cannot be solved; for that proper steps 
should be taken. 



841 Statutory Res. Re: . VAIS~K~A 21,1916 (SAKA) of the proclamation by 842 
~provaf of the Contmuance In In force the President in rio Manipur 

With these words, I conclude my seriously by this House. Otherwise, it may 
speech. become one day so acute that it may be very 

difficult to control it. 
SHRI YAIMA SINGH YUMNAM (Inner 

Manipur) : Mr. Chairman, I do not oppose 
the Resolution, but at the same time, I 
cannot welcome it also. Why I do not oppose 
it because the prevailing situation in the 
State at the moment demands the Presi-
dent's Rule? Although it is considered as a 
necessary evil the spirit .of the people of 
Manipur is that they would prefer to suffer or 
are suffering under their own Govemment 
established through the democratic pro~ 
cess rather than to enjoy the fruits of the 
dictatorial or bureaucratic rule. This is the 
spirit of the people over there. The people 
there openly say that they do not like the 
President's Rule because the attitude of the 
bureaucrats, the officers of the Central Gov-
ernment including the Governor is quite 
against the people. But still, there are bullets 
from the insurgents, there are killings. So to 
face situation a necessity is there. So, we 
describe the President's Rule as a neces-
sary evil. 

The hon. Members of the august House 
will instantly come to know the spirit of the 
people why they do not like such rule. We 
call it the rule of the bureaucrats or the 
dictators. So, the people are against it. So, 
I cannot welcome it. 

The situation in Manipur is becoming 
grave day by day. Only the deployment of 
security force or the armed force will not 
solve the problem because it is a force of 
secessionists who is going to prevail if we 
do not consider to solve the problem. 

It is a very strategic border State bor-
dering Burma, China and Bangladesh with a 
vast atea of JUQgle. So, it may be taken 
as a strategic border State and the matter 
relating to this State may be taken up very 

For instance, 15th October is observed, 
by these youths particularly by these insur-
gents and extremists, as a black day, as anti 
merger day. On· that day the State was 
merged with the Indian Union. If on that day 
any hon. Member happens to be there he 
will be surprised to find that there is total 
bandh. Demonstrations are held and no 
objection is raised against them. Taking into 
account all these you may please consider 
how grave the situation is. 

Another type of situation that is crop-
ping up there is of Meiti Extremists. I shall 
analyse. One is the ethnic problem between 
the Nagas and Kukis. I am referring to the 
problem created by Meiti extremists. Now 
they have retreated, there is no doubt in 
that. Although, some problems are created 
here and there by them by throwing bombs, 
etc., at the moment they do not like to 
confront the security forces deployed by the 
Central Govemment under the President's 
Rule. So they have moved to the remote 
villages. But at the same time they. not stop 
collection of ransom. They take money from 
all the employees, from primary school teach-
ers to college teachers. They have to pay 
ranson. fixed by these terrorist organisations 
like PLA or some other organisations. 

They have fixed this ransom. A primary 
teacher has to be pay Rs.1OO; a teacher of 
collage has to pay Rs.200 and like that. If a 
teacher happens to be a member of the 
family of a police officer, for example, wife of 
a police inspector, even she has to pay she 
cannot deny it because it is fixed. The 
cashier is fixed to collect it for every month. 
If he does not collect it and does not pay to 
them then his life is in danger. If anyone 
refuses to pay, it is the duty of to that cashier 
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to give the name of that person this Is the 
situation now. 

What are doing now is that they are 
recruiting teenagers, including girls in 
their force. It is my information -that 
hundreds and hundreds of youths have 
been recruited by them. It is a season 
of recruitment. Their brains have been 
washed. They have been told that they 
are not Indians, they are Meitis, that 
they have been trapped by their e.lders 
by merging Manipur with India. So they 
are being charged. This is the situation 
nowadays. I need not elaborate it 
further. I think the hon. House can rely 
on these. These are the problems there. 

To face these problems, it requires 
political and social activities to be taken 
up there, Otherwise merely by impos-
ing President's Rule or by deploying 
army and security forces will not solve 
the problems. Let us think of some 
permanent device or a permanent solu-
tion. 

That is why I am addressing 'this 
august House to think of this very 
seriously. 

The present situ.ation inregard to 
the ethnic clashes between the Kukis 
and the Nagas is to some extent put 
under control. Their problem was a man-
made problem. It was created by some 
interested groups of leaders. I am now 
about 72 years old. For the past so 
many year's we have never had any 
occasion when there was any clash 
between these Kukis and Nagas. They 
have been living peacefully as brothers 
and sisters- one may be a big brother 
-but we have been living very happily 
peacefully. But suddenly It cones up 
now. It can be imagined. Some inter-
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ested political people or some other 
Interested persons created this. It is 
man-made problem. It artificial. 

My point is that, if all the 
organisations - say the Naga insur-
gents or the Kuki armed forces - car 
be disarmed at any moment, these peo· 
pie will live together. This is our consid· 
eration. There will be no suc.h problem 
again. Only the Meiteis, who from two-
thirds of the population, they can play 
the role of a big brother. They can also 
be mace to live together as brothers 
a'nd sisters, as has been since long 
time immemorial; and it will be. But only 
the armed militants are creating prob-
lems. These armed militants are 
being supported by political leaders or 
others. Otherwise there is no problem. 
So, I do not find it very difficult. It will be 
subsided, if there is will power to do 
so. First those militants must be dis-
armed by our armed forces or the secu-
rity forces .If we are successful in that, 
there will be no ethnic clash in 
Manipur. Also I can say that there has 
not been communal riot in Manipur. 
Whether it is Meiteis or the Muslims, 
there are no clashes. They are living 
as big brothers as if they are all of the 
same religion. 

Unfortunately some politicians or 
extremists turned politiCians, stage 
managed to create the problems. Oth-
erwise, there is no problem. So, we do 
not apprehend any trouble. There will 
be no riots and there have not been any 
riots in the State of Manipur. The only 
problem would be the thrust of the se-
cessionists. who want to secede from 
India. That is the only problem. we have 
to face. 

The hon., Minister while moving the 
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Resolution mentioned that under the Pres- it is a mistake. And one day1he Government 
idenfs.Rule the Govemment have taken up win repent for this mistake. This measure 
some items of works or did some things. He will be taken very seriously and it will be to 
read out some of them. But it will not solve the advantage of the extremist organisations. 
the problem. By repairing some roads, or by 
distributing some kerosene oil the problem 
cannot be solved. These youths who have 
discarded us now, have gone to very far 
remote a places . If the Govemment pre-
pares to extend railway line, to that area it 
will be a consideration. 

When I ask for a Central University, the 
hon. Minister is keeping mum. When I ask 
for an industry in my State, nobody has 
responded to that. When I request the Rail-
way Minister to give us a railway line, no-
body has responded to that. I iJnderstand 
that these things cannot be done 
ovemight. But at least the Govemment can 
given as assurance. When Srinagar has 
been considered for connecting through a 
railway line, why cannot the Govemment at 
least express its desire to extend the railway 
line up to Imphal in Manipur. It is my opinion 
that distribution of kerosene oil and certain 
foodstuff by the present Government will 
not solve the problem. The people do not 
consider these things as important. I am not 
in favour of such a policy. 

I would like to bring to the notice of this 
august House that under the Presid~nt's 
Rule, some police officers have been trans-
ferred to some other place, outside Manipur. 
It again angered our youth. Why are they 
being transferred? Their services may be 
utilised by giving good instructions. Instead 
of that, they have been transferred to some 
other place, outside Manipur. We have a 
sma" number of IPS Officers. And thre* of 
them have been transferred during th8 
Presldenfs Rule by the Advisers or by the 
Govemor. Their services are very much 
necessary. If new Officers are brought there, 
they wi" not be able to apply their mind. So, 

Sir, I need not speak much. My last 
point would be about imposition of the Pres-
ident's Rule on the basis of the report of the 
Govemor. I do not like to refer it at the 
moment. But still, I would like to mention that 
in the Governor's Report, the name of the 
Speaker has been brought in I do not know, 
why,? I do not like this. The name of the 
Speaker should not be brought in such 
reports, If the hon. Minister seeks this ex-
tension on the basis ot these reports, there 
is no reason tOI keeping the Assembly 
suspended and it could have been dis-
solved. But I am not objecting to .that. I am 
oply making my point. 

Sir, this Resolution can be passed and 
the President's Rule can be extended. But in 
the meantime, the democratic process for 
restoration of P. R must be taken up serious-
ly in the larger interests of the country and 
this issue concerns not only with the State of 
Manipur but also concerns with the country 
as whole. 

SHRIMATI OIL KUMARI BHANDARI 
(SJkkim): Mr. Chairman, Sir, the present 
Statutory Resolution seeks to extend the 
President's Rule in Manipur for a further 
period of six months With effect from 30th 
June, 1994. 

Today, we have no option but to sup-
port the Resolution. The people who aspire 
and work for democracy would never like to 
support such initiatives where the elected 
popular Government is denied to function 
for the people who have elected them and 
power is given to one person who is the 
Govemor and who at times is mere a puppet 
in the hands of the party or some parties or 
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the other. The Governor!> who do not belong 
to the regions cannot read the feeling of· the 
people and they act in partisan with Unes 
which alienate the people further. 

As far as the economic reasons are 
concerned, I agree with the suggestions of 
our hon. friend from Arunachal Pradesh and 
they are very good and constructive sug-
gestions. I only hope that here the Central 
Government would be a little pragmatic and 
serious enough in tackling these problems 
and not always use the provision of the 
Constitution, that is, Article 356 to solve 
their own partisan interests. 

Sir, a lot a of things have been said and 
done. But the Government should giye a 
serious thought to solve the problem pre-
vailing in Manipur. When we think of Manipur, 
we have in mind the whole of North-East, 
Bodo areas, Karbianglong and Naga-Kuki 
conflicts. And when we think of North-East, 
we also think of Sikkim has though it is not 
in the North-East Council where recently a 
political turmoil has been started. But who 
has started it is just a political guess which 
is being made. The political upheaval or 
instability which is prevailing in the North-
East is playing a havoc. 

r oday I read in the newspapers about 
the statement made by our hon. Home 
Minister, Shri S.B. Chavan regarding the 
presence of lSI in North- East. This is a 
grave situation where the Government of 
India should really become serious. 

15.58 hrs. 

(SHRI P.C.CHACKO in the chait) 

The extension of President's Rule is not 
the solution. Some of the hon. Members 
who have spoken till now they have also 
said that President's Rule is not the solution. 

The . involvement of the people is a must. 
Unless we convince the people by way of 
helping them for required infrastructure for 
development and make them self-reliant, let 
tl:lem live with self-respect.lnstead the Gov-
ernment have always been either playing 
politics or extending inducements. 

Sir, I would like to say that even after 46 
years of independence, our central govern-
ment is not able to read the hopes and 
aspirations of the people of these areas. It is. 
not too late to start good things. So I would 
urge upon the Government to think afresh in 
their handling the situation of North-East. 

16.00 hrs 

I would urge the hon. Home Minister to 
start the democratic process that should 
install a popular Government in Manipur, 
which can fulfil the hopes and aspiration of 
the people. 

With these words, I thank you for giving 
me the time. 

SHRI PETER G. MARBANIANG 
(Shillong): Mr. Chairman, Sir, I apologise for 
not being here when you called my name 
because I had to attend some other meet-
ings of the Parliament. 

Sir, being a party man, I cannot help but 
support the proclamation of the President's 
Rule in Manipur because the Party disci-
pline must be maintained. However, I would 
like to inform this hon. House that Manipur 
is one State of the North-East which is at the 
far flung of this great country of ours, 
bordering with Burma, and is a very sensi-
tive area. It is true that a few months ago, 
there had been ethnic clashes leading to a 
breakdown in the law and order. But re-
cently we have come to know that the law 
and order has been maintained, not so 
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muCh because of the Presideiffial rule pre- Govemment that this new idea which has 
vailing in the State but because of the come to Manipur should be respected. AI-
realisation by the common people, irrespec- though we allow the Presidenfs Rule to 
tive of the ethic groups, that the time has continue in Manipur for another six months, 
come for a popular Govemment to be rein- the Government of India should take some 
stalled in Manipur. This is the main factor positive &1eps to bring back popular Govern-
which has brought back law and order. The ment in Manipur. 
common people themselves are now very 
eager to get a popular Government back 
and they have extended full cooperation to 
the authorities. I shall not give the credit for 
the normalcy of law and order to the Presi-
dential rule because we have come to know 
that even on the economic front, nothing 
very substantial has place for the growth 
and development of the State. We know 
that before the Presidential proclamation, a 
few crores of rupees - about Rs. 25-30 crore 
- had been granted to the State by the 
Planning Commission. The popular Gov-
ernment that existed at that time, had, in 
fact, initiated different schemes for bringing 
about development in the State and the 
Head of the State, as it is today, has allowed 
only those schemes. Nothing new has cbme 
to Manipur. But the underground current 
against this unpopular Presidential rule in 
Manipur is very much there. We, who come 
from the North-East, love the democratic 
principles, love to see that this big institution 
of democracy is maintained right from the 
village level up to the State level, and now 
the people of Manipur are all demanding 
that a popular Govemment should be re-
stored again in Manipur. 

As we can understand, different potiti-
cal parties have more or less come to a 
settlement about the selection of the lead-
ers of the Government to be instaHed there. 
I am sure that aHowing a popular Govern-
ment to come back in Manipur would help 
in maintaining the law and order situation 
more famHy than it is maintained and the 
peopte will be very happy to have a popular 
Govemment back1here. So, I apPeal tc? the 

[ Translation) 

SHRI GEORGE FERNANDES 
(¥uzaffarpur): Mr. Chairman, Sir, the same 
situation prevails right from Kashmir up to 
Manipur and we were perplexed particularly 
when we listened to our friends from the 
North-East. Just now, the hon. Member 
trom Megahalaya said here that he was 
supporting it for the sake of party discipline. 
The House should' understand his predica-
ment. The hon. Member from Sikkim made 
a mention of the State of affairs prevailing in 
their State. This clearly shows how this party 
and Govemment have succeeded in creat-
ing disturbances in the entire North-East 
where there was peace sometime. That is 
why I said that the situation is same right 
from Kashmir to North-East and the situa-
tion of Manipur is the worst as there is no 
excuse for imposition of President's Rule 
there. We may say thaC Muslims created 
trouble in Jammu and Kashmir, Sikhs in 
Punjab, the Christians in some North-East-
ern States but in Manipur the people follow 
Vaishnawism for last 300 years. Today they 
are ready to abandon their religion and 
secede from the country. There ~ a need for 
introspection as to where dQ Manipur· and 
the country stand today. 

Sir, just now the hon. Minister of Home 
Affairs said that Pakistan and the lSI are 
active in the North-East but when we pr0-
vide them an opportunity the subversive 
activities will not be confined to Pakistan's 
lSI alone but ChiOa may also create trouble 
as it has an easy access to North-Eastern 
region. China does not recognise Sikkim 



851 Statutory Res. Re: MAY 11, 1994 of the proclamation by 852 
Approval of the Continuance in in force 

and Arunachal Pradesh as parts of India as 
yet, whatsoever tall claims we may be mak-
ing. We may be talking very much of estab-
lishing friendly relations with China but these 
factors should not be ignored. The fact is 
that China may, at this time, be interested in 
establishing friendly ties, for whatsoever 
reasons, with India but there are no clear-
cut signs and gestures of friendship discem-
ible on its part. China's efforts of construct-
ing a road through Burma up to Rangoon 
port and its successful endeavour to posi-
tion its navy in our territorial waters are not 
meant for its own security. 

Mr., Chairman, sir, North-Eastem re-
gion is a trouble-tom area today. The Cen-
tral Government has pushed it into the 
present state of affairs, then who will rescue 
it? There can be no solution to the problem 
by simply printing an accusing finger to-
wards lSI, Pakistan or China. The centre did 
not allow the non-Congress Govemments 
in may States of North-Eastem region to 
function. The Governments were dislodged. 
The Janata Dal Govemment in Mizoram 
was dislodged. The Central leadership might 
have counted the bringing down of Govem-
ments and breaking of parties from Delhi to 
North-east as its achievement but it should 
not be forgotten that tension is still smoul-
dering in Mizoram, because the political 
parties which were sprrt are composed of 
peopte. They were underground at one time 
and were called militants. Today they have 
come to the fore and are active in political 
and ctemocratic work. But you are fond of 
complete subjugation of other people to you 
and this suits you . The same thing hap-
pened in Nagaland also. I would not like to 
go into allegations and counterallegations 
but you are subverting the formation of an 
opposition in Nagaland. You try to cause 
split in an opposition parties or bring their 
members to your party fold by money pow-
er. This is.what happened there also. I think 

the President in rio Manipur 
it is the greatness of the hon. Member if 
Manipur who during his speech did not even 
touch this topic here. Their was a coalition 
Govemment of the Manipur Peoples Party 
and the Janata Dal in Manipur. It was dis-
lodged. When such a situation is created, 
we say that it is the handiwork of some 
foreign country. No development has taken 
place in this region. The work of Lokata 
electric project has not yet been completed 
even after 20 years. Employment is nil there 
. Politics is not confined to these aspects 
alone. Any leader chosen there is given 
money as much as he wants. I would urge 
you to at least visit North Eastem states 
once. An Assembly segment consists of 
barely a population of 10 to 15 thousand but 
during the election money spent on these 
small segments is much higher than that 
spent in other States. Elections have be-
come an industry there. The people there 
make sufficient money during elections which 
could last for a period of 3-5 years until thye 
next elections are held. This is the situation 
there and I am pained to Speak about it. Mr. 
Chairman, Sir, I do not agree that the hon. 
Minister can claim within 6 months that the 
situation has become congenial because no 
steps ;are being taken in that direction. We 
are sending retired military or police officers 
like Director Generals as Govemors there, 
as has been done in Kashmir. The army, the 
para military forces and the CRPF person-
nel maintain law and order there. The people 
are demoralised there. This is the reason of 
infighting between the Kuki and the Naga 
tribes. Have all the facts of this infi&hting 
come before the House? Is there any 
~avour to stop or aggravate it? Is there 
any information as to where do the rebels 
get the arms? Some days ago, I received a 
letter from Rishang Kieshing of your party. 
There was a time when he was in our party. 
He had won Lok Sabha elections on Social-
ist Party ticket in 1952. He was very close to 
Dr. Lohia and a member of the National 
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Executive of our party. Rishang Keishing, in 
his letter, has stated that the Governor has 
submitted a wrong report. That report is 
lying with the Home Minister and could be 
scrutinised at any time. Did Rishang Keishing 
really encourage the militants to revolt 
against the unity and integrity of the coun-
try? He has been the Chief Minister and is 
the leader of your party there. If this is true 
then you must be doing Something about it. 
It should not be so that Since he belongs to 
your Party he is immune from all charges. In 
case it is not true, how can a Governor 
admonish a political leader there and how 
are you tolerating it ? Construction of roads 
it no remedy to the problems of North - East. 
The problem is not confined to one aspect 
there. We are apprehensive of it and have 
been expressing our fears about it. I am 
afraid that the people Of. plains are not at all 
concerned for the problems of the people of 
North - East. Verma ji made a mention of 
AIDS and you talked of the drugs menace 
facing the region. 

This is being discussed not only in India 
but all over the World. North - East has 
emerged as one of the world's major drug 
Centre and AIDS infested area. On a visit to 
Aizawll, Kohima and Imphal etc. comonly 
youth in the age group of 18-20 years could 
be seen loitering on the roads. Their glow 
less contenances look like smeared with 
ash. After all they too are the children of our 
country and North-East is indeed a part a 
part of India. Future of these is jeopardised 
by drugs and AIDS. However, nobody qlres 
all these ? Reposing faith in Military and 
Paramilitary forces on one hand bureaucra-
cy on the other with the hope that these will 
shape the future of that region is totally 
wrong on the part of the .parliament. I would 
like to submit that North - Eastern regional 
issues should not be looked at from partisan 
point of view; which party willcome into 
power in that region is immaterial. I am sorry 

to say that no political party cares for the 
North-East became that region sends only 
nine or ten Members to the lok Sabha. Often 
in the House the figures of adicts and pa-
tients are stated to be fifty lakh - one crme. 
Nobody cares about the fact that which 
party has elected them. North-East is at the 
border of India. If North-Eastern borders are 
under thereat then whole of the country will 
be in deep trouble. I am of the opinion that 
what has been done in Sikkim should not 
have been done. Rampant corruption is 
preventing any action. You enjoyed power 
in the past and it is still being by you. Power 
is to be utilised for streamlining things and 
for finding solutions. Discussion is held just 
for the sake of discussion and not to arrive 
at any conclusion. No steps are being taken 
to solve the basic problems. I would like to 
submit to the hon. Minister of Home Affairs 
that today I.S.1. of Pakistan, tomorrow China 
and some other day U.S.A. will fish in our 
troubled waters and we should be prepared 
tQ tackle all this. We should not nourish any 
illusions about the US attitute towards India. 
Therefore, steps should be taken to hold 
these hounts at bay. 

I would like to urge the veteran and 
experienced hon. Home Minister to deliber-
ate with all the political parties on North-East 
region and also discuss the scenario with all 
the sections. We should not get bogged 
down by the thinking that our party should 
remain in power in North-East. Ruling party 
atttle Centre was installed in office in Manipur 
and then was shunted out to directly govern 
the State. Therefore, instead of attaching 
any importance to this sort of thinking, dis-
cussions on North·East region should be 
held with all the sections. Security position 
of North·East is strategically crucial, but 
keeping in mind the interests of hoi-polloi of 
that region steps should be taken after this 
motion is adopted. I am of the opinion that 
if'the collective wisdom of all prevails then 
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solution will be definitely found out and with 
that I conclude. 

lEnglish1 

PROF. M. KAMSON (Outer Manipur) : 
Sir. very recently, we have discussed in 
detail about Manipur and many Members 
have expressed very well about the prob-
lems of the North-east as a whole, that is, on 
February 22. 

With regard to the situation in Manipur. 
our hon. Home Minister a little while ago, 
while he was placing the resolution for ex-
tension of the President's Rule in Manipur, 
has clearly stated that to some extent the 
situation has improved, particularly in re-
gard to the ethnic conflict between Kukis 
and Nagas which was the main cause for 
the imposition of President's Rule in ·thal 
State. As far as other aspects or what I 
should say as other reasons or grounds 
which are associated at that time or the 
general law and order situation prevailing 
for quite a long time are still there. But the 
immediate cause which has called for the 
imposition of President's Rule was the eth-
nic Kuki-Naga conflict. I agree with that. 

The other aspect or other point, in fact, 
with is associated there is that there is some 
sort of infighting in the groups. in the party 
and in the Government which is related to 
the constitutional aspect or the failure of the 
constitutional machinery in that State. So, 
if the Home Minister is placing more empha-
sis on the failure of constitutional machinery 
and wants to extend it, I think there is some 
reason for him to do so. But if he is placing 
the emphasis based on Kuki-Naga conflict 
as the immediate cause for extension, I 
think the extension is not so much neces-
sary. Therefore, a detailed explanation, as-
sessment and analysis is required for this 
extension. I do not mean to say that it should 

not be extended. What I mean to say is that 
it must be made clear to the House as to why 
it is being extended. Therefore, if we take 
the second point which I said. that is. the law 
and order situation I think the ground is not 
enough for extension. 

This situation has been there for along 
time about which I have mentioned. For 
many years this movement has been there: 
Naga movement has been there for the last 
40, 50 years; Meiti movement has been 
there for the last 10, 15 years and Kuki 
group has been there for the last one year 
So, in this way, there are so many things. 
Still it is continuing and our attention is being 
drawn to that. Therefore, I just would like to 
say that the Home Minister may kindly see 
the constitutional aspect as to whether it is 
possible to bring back a popular Ministry out 
of the present situation of party composition 
and infighting. If. in the good wisdom of the 
Home Minister, he considers that it is gooe 
to bring back a popular Ministry in place 0 

the former coalition Ministry which was dis 
solved, I would request him and say that I, 
time to do it. But. if he thinks that there will 
be some problem, it is upto his wisdom; I do 
not want to touch that point more. This i" 
may view in this regard; and it is a little mixen 
feeling, after analysing this matter and thE 
House may kindly put the record straight. 

The second point which I would like Ie 
refer here is regarding the sense and the 
feeling of alienation out of negligence which 
the people of North-East always think of and 
complain. Many Members have very rightly 
analyzed the historical backgroune of how 
this negligence has come here and the 
insurgency has been encouraged. Some of 
the movements like Naga movement has 
been there even before the independence 
of India, we cannot attribute negligence to 
that problem. But. this has to be looked into 
from a different point of view, with their 
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thinKing process as to how they are thinKing 
about the nationalism, how they are thinKing 
of themselves. We have to solve this prob-
lem through negotiations and political set-
tlement. 

Regarding the Meiteri problem, 'it is 
quite right; I agree with all the Members, that 
is out of negligence and a sense of frustra-
tion that it has cropped up there. Therefore, 
I would like to give two thought processes or 
rather, I should say. two processes of look-
ing into it. One is that insurgency, extremism 
and the conflict which is going on in Kash-
mir, in Punjab. in the Valley of Assam and in 
the Impal Valley of Manipur, all these will go 
once they think that they are part and parcel 
of the national mainstream. When they have 
taken this process of secession, I would like 
to describe it. which I have once stated in 
this House abo'ut four or five years ago, as 
de-Indianisation. I will describe the process 
going on in Jammu and Kashmir, in Punjab, 
in Manipur, about the Meiti movement, the 
ULFA movement in Assam as de-
Indiansation. Once they were Indians very 
much. But. now they are trying to go out of 
India. It is the process of de-Indiansation. I 
would like to suggest to the han. Home 
Ministerthat this process has to be checked. 
The Nagas and other tribals have not felt 
themselves in their hearts as a part of India. 
We are trying to bring them back into India, 
which is the process of Indianisation. This, 
we must promote; we should put them back 
into the mainstream. That should be there. 
Our approach towards extremism should be 
quite different. This is my simple analysis 
about this matter which I would like to bring 
to the notice of the ·hon. Home Minister. 
Therefore, simply saying that is negligence 
and it is alienation, that will not do. Some-
times Members say that it is because ot 
georaphical distance, lake of air service, 
lack of railways: of course, it is right: I have 
been demanding since 1985 in this House-

when I came tQ this House for the first time, 
when Shri Bansi Lal was the Railway Minis-
ter - that the Government of India and the 
Ministry of Railways should at least do some 
extension of railways to the North-East. I 
have been demanding this every session 
and every Budget Session. I have been 
demanding not only for Manipur -ot course. 
I am trom Manipur and i will ask tor Manipur 
-but also tor Arunachar Pradesh. tor 
Nagaland, for Mizoram. for Tripura. for all 
these States, except Assam. There is no 
railway line or all these States. During the 
British time, upto 1947. they have extended 
the railway line upto Silchaz. the boarder ot 
Manipur, they have extended upto Dimapur 
the border of Nagaland. 

They extended the Railway up to 
Dimapur the border of Nagaland but after 
independence this was stopped. So, in a 
lighter vein I used to say had India's inde-
pendence come a later the extension of 
railways would have reached a little further. 
Sometimes we tend to think we are being 
neglected by the Center because whenever 
we ask for any help from the Centre we are 
being told that due to financial constraint are 
their and they will be therefore ever. There 
cannot be the flourishing money running like 
water .but, just like we pay more attention to 
a sick child at home, we should pay more 
attention to a State which needs to be 
developed. For the Railways. it may be a 
matter of another few crore of rupees if it 
extends the Railway line up to our place 
also. A city like Bombay can have an air-
conditioned coach running from Bombay to 
Delhi but you cannot given ordinary passen-
ger train either up to Kohima or up to imphal. 
How can you say to the people of that are 
that due to financial constraint you not able 
to provide this lacility? So, it is natural tnat 
the people of that area feel neglected. 

Regarding extension of President's rule 
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in the state of Manipur, I would like to say 
that the purpose for which the President's 
Rule was imposed has not been fulfilled 
because it has not helped much in restora-
tion of peace. It has not helped to counter 
the insurgency in the State. On the contrary 
some unnessary things, like the beautifica-
tion of the city, has been ur'ldertaken by the 
Centre. 

Sir, the Government has diverted the 
funds meant for the "Minimum Need-based 
Programme" for the hill and rural areas and 
used it for the beautification of the city ~hich 
is already very. beautiful. For example, a 
small bypass was to be constructed on the 
bank of river Numbul which runs across the 
city. For this they have cut down some 200 
years old tribal settlements. These tribal 
people, who have settled there for more 
then 200 years are now being branded as 
the encroachers. British Annexation of 
Manipur came in 1891. After that the town-
ship developed. The Indian Government 
the came into existence. These tribal people 
were there even before that and now they 
are being branded as the encroachers. In 
order to make this embankment they have 
cut down their house which they had built 
spending the earnings of their whole life. 
They evicted them without following the 
normal process of acquisition of land and 
without paying compensation. So the Cen-
tre is diverting all the money meant for 
restoration of peace to undertake such 
unnessary activities. the Government in 
Manipur may be asked to stop such types 
of activities and take some such steps which 
will c!eate confidence in the minds of people 
there. 

The Numbul River Project is pending 
with the Government for a long time. It has 
been pending undEU the Manipur flood plain 
Zoning Act, 1978. I thing the Government 
has misdirected the fund in this regard. I 

r~quest the Home Minister to do something' 
in this regard. 

Now I would like to say something 
about the distribution of essential commod-
ities in my constituency, which inciudes 

• about 90 percent of the total area including 
five hill districts. 

They are, particularly, in Maring Naga 
area of Teng·noupal sub-Division of Chandel 
District. I have got a report a few days back 
that. a family there, consisting of seven 
members is managing with one kilogram of 
rice for three days. They are on the verge of 
starvation death. Therefore, something 
should be done. 

I appreciate that <the Home Minister 
had written a letter when there was a 
conflict be~een Kukis is and Nagas, as 
replay to may to the Home Minister and the 
Prime Ministerto kindly release some money 
for there rehabilitation. The Red cross Soci-
ety had given assistance by providing 100 
lakhs of rupees. What we need today is that 
the Government should properly utilise that 
money instead of beautifying the State. Let 
this beautification be done once a popularly 
elected Govemment assumes office. Let 
them wash it with powder or cometic or do 
any other thing that they want. But I do not 
thing that the Central rule is the only solution 
. It will ef!".;t the sentiments of the tribal 
people living there. I do not mean to say that 
the President's rule should not be extended 
but the power should not be misused. It 
must be properly directed to bring back to 
the normal situation which was prevailing 
last year. We must also see to it that a 
popular Ministry is restored there. I knew 
that in Manipur, no single party will be able 
to form a Government of its own. They have 
an Assembly of 60 Members. There, not 
even a single party has got more than 30 
members. Still, If some parties come to-
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gether and form a Government there, that 
will be in the interest of the people there. It 
is not a question of horse trading. 

One of the hon. Members, if I am not 
mistaken: Mr. burman, was saying that ex-
tension of President's rule will just facilitate 
horse trading viz. the party which would 
form a Government there, will try to pur-
chase MLAs. Normally such things do hap-
pen when different parties come together to 
form a Government. It does not arise at all 
here. 

There are reports of the Governor al-
leging so many things against Mr. Rishang 
Keishing and some other leaders there. I 
thing I had also explained it on 22nd Febru-
ary that such reports are unfounded. As Mr. 
George Fernandes has mentioned,' Mr. 
Rishang Keishing had been there since 
1952, viz. When the first Lok Sabha of free 
India was formed. He was twice the member 
of this House .After several years, he be-
come Chief Minister in Manipur from 1980 to 
1988. During the period, Manipur was very 
peaceful. At that time, he was able to take 
control over the Naga movement. 

So, if you look back to the h~tory, you 
will know that his performance throughout 
was very good. If you take the history into 
account, I think whatever was stated in that 
report was not correct. I have already said 
this on a previous occasion but now that 
again and again this issue is being raised 
here, so I thought that let me clarify the 
position. I do not want to take the names of 
those people whose names have been 
mentioned in the Report. You should not be 
carried away with governor's report whi9h is 
not based on facts. That is my point. Today 
it is not relevant. It is because we are 
discussing the extension of President's Rule. 

Therefore, my request to the Home 

Minister is that he may kindly take up very 
seriously the problem of north east, as our. 
Members before me had already said many 
times, should be tackled in a comprehen-
sive way, not in piecemeal: that means a 
total economic viewand a comprehensive 
political approach must be taken up sepa-
rately, Development is necessary. 

As I had mentioned the other day, due 
to lack of development, frustration comes; 
and out of frustration insurgency is encour-
aged. It is just like a vicious circle. You have 
to find a point where you have to cut this 
circle. So, development must be there. We 

. should not wait for peace. If we wait for 
peace for another 50 years, there may not' 
be peace; then there will be no development 
for another 50 years; if there is no develop-
ment, there will be frustration; and out of 
frustration, anger, insurgency and then tur-
moil will come. This goes on like this. So, it 
is a vicious circle. You cannot ignore it; you 
have to cut itfrom a point. Therefore, mili-
tary action cannot bring a final solution to· 
this problem; it is only a temporary measure 
to control a particular situation, so, the ne-
g~tiations with the insurgents should be 
taken up. 

Out of so many insurgent elements in 
the north-east, Naga problem is the root 
cause; it has given birth to all this offspring; 
it has given birth to Mizos in 1966; it has 
given birth to TNV in Tripura; it has given 
birth to ULFA in A$Sam; it has given birth to 
insurgency in Manipur. Though Nagas are 
in the hilly areas of Manipur also, Manipur 
valley was peaceful comparatively, My 
colleagues from Manipur have also told you 
about 200 or 300 years of religion, etc. They 
were very much in the national mainstream; 
they felt themselves to be first Indians; 
They celebrated India's Independence with 
high hopes and held their heads high. How 
have they converted these things? I have 
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just mention that it is a process of going back 
from the national mainstream. I call it de-
Indianisation. Now we are pulling Nagas 
and others who do not feel themselves as 
Indians. It is a process of Indianisation. So 
the process is different. Though outwardly, 
it is all insurgency, the process is different. 

I request the Home Minister to take up 
p'olitical negotiation with different sections 
of I·.'lsurgent groups in the north east. Only 
then the peace will come there. 

PROF. SUSANTA CHAKRABORTY 
(Howrah) :The Government has come for 
the second time for the extension of the 
President's Rule in Manipur. I know that it is 
becoming imperative for the Government to 
seek this extension. 

When the President's Rule was pro-
mulgated for the first time in Manipur, a few 
days earlier to that, I had been there. When 
I was there, was a law and order probJem. 
I met a cross-section of the people, students 
and the teachers, the common people, the 
common Naga and Kukis and had some talk 
with the administration also. Then I met the 
Governor. I am here to ·express the feeling 
of the people of Manipur regarding the 
administration over there. What I feel is that 
the ordinary people of Manipur have lost full 
faith in the administration. 

The Government has kept the A~sem­
bly under suspended animation in the hope 
that it may be revived. But from my talk with 
the cross-section of the people, I came to 
know that they believed that, a section of the 
people, influential people, who are in the 
administration, who are their representa-
tives, a section of them are responsible for 
the state of affairs that was prevalent in 
Manipur. 

So, Sir the question of reviving the 

Assembly, at this stage, does not arise. The 
Home Minister should give a serious thought 
over the matter. 

Second thing is I met the students'"of 
universities and colleges and their allega-
tion is regarding the development of 
Manipur's economy. The economy of 
Manipur is in CI: very backward stage. What 
they suggested is that at one time some 
efforts were taken to develop the paper 
industry, still there is some scope to develop 
it further. But the Government is not serious 
about it. So the youths and the students 
have become frustrated and ont of the 
frustration some of them are keeping con-
tacts with the terrorists with the hope that 
this will help them to earn certain amount of 
money. In order that these youths and their 
attitude may change, the Government 
should cater to their needs and to the need 
of development of industry. 

Third thing is about the general prob-
lem of North Eastem States. The problem of 
Manipur is not confined to Manipur only. It 
associated with the general problem which 
is prevalent in the North East. It has got an 
intemational dimension too, so far as role of 
Pakistan and Burma is concerned. We ali 
know that it is a part of the golden triangle. 
Unless and until, Mr. Home Minister, we 
tackle the problem of golden triangle, we 
cannei expect to restore normalcy in 
Manipur. These are some of the experienc-
es that I would like to tell through you, Sir 
with all humility. 

In principle, I am opposed to the impo-
sition of President's Rule in a country. When 
the President's Rule was first extended the 
Government hoped that the situation will 
normalise, Now six months period is going 
to be passed, the situation has not 
normalised there, Law and order, of course, 
as the Government claims, has improved to 



865 Statutory Res. Re: VAISA1KHA 21, 1916 (SAKA) of the proclamation by 866 
Approval of the Continuance in in force the President in rio Manipur 

a little extent. But the question there is not With these suggestions, ! finish my 
only of law and order. speech with the hope that next time no 

I have some half-an-hour talk with the 
Rajyapal. All in the administration, including 
the highest in the hierarchy think that the 

. problem can be solved militarily. It can be 
solved by strengthening the administration 
there. But the question of political process, 
the question of involving the people, the 
question of alienating the extremists from 
the general Nagas and the Kukis is not 
sown so much in their minds. So the media, 
the newspapers and other media, should pe 
used to inclucate those things in the minds 
of the people. 

I was rather surprised to see, Sir, when 
Lumding was burning and people were be-
ing driven like cattle. Some military person-
nel were present there but they did not 
intertere in the matter. I enquired from the 
administration why they did not take any 
action. They said that they did not receive 
any information and they did not have any 
direction. That is the way, Manipur adminis-
tration is being run. That position should be 
improved, Mr. Home Minister. 

What I suggest is to improve the eco-
nomic position there. 

Some of my hon. friends have spoken 
about the public distribution system and 
regarding the industry. 

The fourth point is a process of involve-
ment of people. There should be some 
meetings of the political leaders of different 
parties with all the sections of the people to 
try to reach consensus there. Only then can 
peace be guaranteed in Manipur. Diplomat-
ically we shall have to solve the problem of 
involvement of Pakistan and' Burma and 
other forces of whom I am not so certain. 

Minister will come with a request to extend 
the President's Rule. 

SHRI KRIP CHALIHA (Guwahati): I 
rise to support the Resolution on Manipur. 
We all know that the conditions under which 
Manipur was placed under the President's 
Rule. The very fact that it was Congress (I) 
Chief Minister who was ruling the state at 
that time and Congress (I) was the leading 
partner in the coalition Ministry and inspite 
having a Congress (I) Ministry we had to 
impose the President's Rule show that there 
was no political intention, whatsoever. 
There is no question of deriving any political 
benefit at least in putting the State under the 
President's Rule. 

Our friends on that side of the House 
have been pointing out the history of neglect 
the ethnic diversity of the North East and 
pointing out to various complexities of the 
problem. They always try to put every blame 
on the Congress. But unfortunately they 
never see the real pOSition in and around 
there. 

But the point is, in one respect one 
should be unanimous that so far as imposi-
tion of the President's Rule was concerned. 
it was a necessity because the law and 
order situation had deteriorated there, be-
cause there were clashes among the tribes 
which were in the process of escalating to 
different regions. But the administration was 
not responsive to the situation and as a 
compulSion - more as a compulsion - the 
Central Government had to intervene and 
dismiss the Congress (I) Ministry. As such 
ali this talk about getting political benefit 
should not encouraged, at least not in this 
context. (Interruptions) 

Definitely. the administration was not 
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considered to be responsive enough to con-
trol when the Naga- Kuki clash that took 
place. When allegations and counter all~ga­
tions are made and when only symbolic lip 
service is paid to the North East tern people 
about our iii security and our culture, we are 
also likely to be reminded about the greater 
dimensions of the problems of the North-
East. Unfortunately, most of the Opposition 
parties have got no presence whatsover in 
the North-East. It is mostly Congress or the 
regional parties or one or two CPI or one 
or two JD members there, just as we have 
some acher in a dinner. They do not count. 
They just visit that area for a day and come 
back here as experts to give sermons about 
the situation in the North-East. Everything in 
the North-East has been done by the 
Congress Government. And do not have 
any doubt that we shall have no other party 
ruling in the North-East except Congress 
like everything else in this country, it is the 
Congress Party alone which has done its 
best to see that the North-east comes to the 
mainstream of the country and it works 
strongly along with the people of the rest of 
the country. 

MAJOR GENERAL (RETD.) BHUWAN 
CHANDRA KHANDURI (GarhwaIL): I would 
like to ask you one thing. On the one hand 
you say that the Congress is the only party 
or authority which has done anything. But 
then who has to be blamed for the problems 
there then? 

SHRI KRIP CHALlHA: That is because, 
it is a very difficult situation. The intricacies 
of the problems or the complexities of the 
problem there cannot be simply solved in a 
day and as Shri George Fernandes has said 
just now that by scoring debating points they 
cannot be solved. We all know, there are so 
many intricacies and delicacies in the situa-
tion there. At least the Congress Party has 
been trying to bring the nationalist fO.rces 

into the North-East. On this, I have no 
doubt, whatsover. The most popular lead-
ers in the North-East have been, Indira 
Gandhi, Rajiv Gandhi, Jawaharlal Nehru 
and Mahatma Gandhi. 

We do not even know the names of any 
other national leaders. Many become Prime 
Ministers but they did not visit the North-
East even nonce in their career. Anyway, I 
leave it for other occasions. However, I do 
admit that we have compulsions, we have 
shortcomings. We very strongly feel about 
the process of alienation, which is taking 
place in the North East, we feel very strongly 
about the neglect in various spheres con-
cerning the activities in the North East. And 
on that there can be no two opinions. There 
should not be any politics involved in that for . 
example, what is happening in Sikkim? There 
was no politics whatsoever in Sikkim. The 
Finance Minister has made this very clear 
time and again. Sir, when there is internal 
politics, when there are intra tribal clashes, 
the dangerous thing that is happening in the 
North east today is the escalation of bitter-
ness among the various smaller tribes and 
the tribal conflicts are growing from strength 
to strength even in Sikkim. And madam 
Bhandari will agree with me. Even in 
Nagaland and Manipur, this is creating a lot 
of problems giving rise to a complex situa· 
tipn which has to be tackled with great 
amount of sagacity and with great amount 
of wisdom and restraint. Having said all that, 
I am not the one to hold the brief of the 
Government and justify the President's Rule 
for time immemorial to come. But the fact 
remains that before the imposition of the 
President's Rule, law and order had deteri-
orated in Manipur. It is a matter of fact. It is 
also a fact that after the President's Rule 
was imposed in Manipur, clashes subsided. 
And so far as administrative part is con-
cerned, and so far peace efforts are con-
cerned, those have been strengthened to a 



869 Statutory Res. Re: VAISAKHA21,1916(SAKA) of the proclamation by 870 
Approval of the Continuance in in force the President in rio Manipur 

very great extent. I want this process to 
continue for some more time. I must place 
it on record. There is some very difficult and 
very dangerous ,situation developing in the 
North East. Many of you have mentioned 
about narcotics, about the Golden Triangle. 
I am grateful that some of you are showing 
some amount of inclination to understand 
what the Golden Triangle is. But, do you 
know one thing? Today, there have been 
newspaper reports that today the North 
East has become one of the centres for 
smuggling of illegal arms to the Khalistani 
extremists. Do you know about it? Do you 
also know that Pakistan, after having failed 
to operate in the Punjab through Western 
sector, has started operating through the 
Eastern sector? Can you just ignore this 
fact? 

I am not biased against the Army offic-
ers. There are many Army Officers, who 
have distinguished themselves in other fields 
like Major General Khanduri, who is doing 
very well as a Member of 
Parliament. (Interruptions) 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI :You have just 
praised the Governor there. 

SHRI KIRIP CHALlHA: The Army offic-
ers are firm in observing discipline and they 
are little assertive in their behavior. We 
prefer to have, to control the delicate situa-
tion in the North East, a seasoned politician. 
In fact that has been the request from our 
side to the Home Minister and to the Prime 
Minister, which has been made time and 
again. When an Army man is sent there, it 
gives a handle to the secessionist forces 
also to say: "Look, an Army man is sent 
here. We are being placed under military 
rule. We are not a part of the country and all 
that ."so, preferably, a seasoned politician is 
most welcome to handle this delicate 

situation. 

When you send the constitutional au-
thorities, when you place a State under the 
President's Rule especially in a very deli-
cate situation like Manipur, you should see 
that we isolate the extremists and extrem-
ists alone and we do not isolate the people 
as a whole. Only the day before yesterday, 
some of the senior politicians from Manipur 
have come and complained to me: "Chalihaji, 
you do not understand one thing. In the 
Republic Day function, ex-Ministers, ex-
Chief Minister, are not being. Invited. When 
they go by themselves they are not given 
good seats and they are not allowed to sit". 
These are all very small matters, but, you 
know, in an efT'otionally surcharged atmo-
sphere, these small things become big is-
sues in the North East. I would request the 
hon. Home Minister to see if such allega-
tions are true and whether such small aber-
rations are taking place in the State today. 

17.00 hrs. 

Sir, the hon. Home Minister must 
have observed from the speeches of 
the hon. Members in the House today 
that the President's Rule is not a very 
welcome proposition in the State either 
from the Congress angle or from the 
angle of the general public. Even the 
Congressmen are also feeling a little 
isolated because they are becoming 
respects through the controversial Gov-
ernor's Report. I do not want to react to 
it now. This Report has not been widely 
welcomed. I am sure the hon. Home 
Minister knows the problems in the 
North-East very well. But, unfortunate-
ly, many a time he cannot act freely and 
many a time is bound by chairs in taking 
the right decision. I hope the hon. Min-
ister will break the chairs one day and 
will start taking decisive actions. 
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As far as extremists problem is con-
cerned, it should not been seen in isolation. 
It has to be a unified effort. In fact, I have 
been repeatedly telling in this House that 
extremists in the North-East cannot be 
tackled in isolationas problem of one State. 
The extremists themselves are united and 
hence our counter effort should also be a 
unified action. Nobody has said that the 
President's Rule is the only solution to all the 
problems in the North - East or in Manipur. 
The President's Rule is the result of a diffi-
cult situation. I would urge upon the hon. 
Home Minister to see that this extension 
does not occur for the third time and before 
that, a democratic set-up comes into being 
in Manipur. 

So far the political situation is con-
cerned. the Assembly nas been kept under 
animated suspension precisely because of 
that and there should not be any allegation 
of any political approach in that matter or 
political motives should not be imputed. The 
Assembly has been kept under suspension 
and this might lead to. realignment of forces 
giving a stable Government in Manipur. The 
Opposition Parties should not try to fish in 
troubled waters. I think. for the natural de-
velopment of the State, there should be a 
Congress Government in that State. 

I would like to conclude by saying only 
one thing, All the speakers before me have 
referred to the menace of drugs and AIDS 
in Manipur. It is interesting .that many of the 
young people and the youth organisations 
have formed voluntary organisations and 
non-governmental organisations are also 
coming up to fight this menace. But, unfor-
tunately, the Government at various levels 
are not giving due encouragement to these 
youths in fighting these evils. It is they who 
aIone.can fight these evils and they s~ould 
be encouraged. It is they who will take up the 
fight into the streets in a far better and 

effective way. They should be encouraged. 

With these words, I extend my support 
to the Statl!tory Resolution and hope that 
soon a popular Govemment - which will 
undoubtedly be a Congress Govemment-
will come power in Manipur. 

17.04 hrs. 

STATEMENTS BY ,MINISTERS -
CONTO. 

(iv) Sugar Prices 

THE MINISTER OF STATE IN THE 
MINISTERY OF FOOD (SHRI KALP NATH 
RAI): During zero hour yesterday, Hon'ble 
Members had raised the issue of rise in 
sugar prices in the country. The position in 
this regard is as under :-

Sugar production which reached a 
record level of 134.11lakhtonnes in 1991· 
92 season suffered a set-back in 1992-93 
season and aggregated to 106.09 lakh 
tonnes. The due to sugar production during 
1992-93 season was mainly due to the 
decrease in area under sugarcane and con· 
s~quent fall in sugarcane production in most 
of the major sugar producing States. While 
making a suo-motu statements on the floor 
. of this House on 15.3.1994, I had indicated 
that the sugar producing during the current 
1993-94 season in expected to be about 
104 lakh tonnes. However, the sugar pro-
duction during the current 1993-94 sugar 
season upto 15.4.1994 aggregated to 90.51 
lakh tonnes as aganist 99.01 lakh tonnes on 
the corresponding data last season, thus 
showing a decline of about 8.50 lakh tonnes. 
It is now estimated that the sugar production 
during the current 1993-94 season might 
even be less than 100 lakh tonnes. The 
main reason for the decline in sugar produc-
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tion during the current season is excessive 
diversion of sugar cane to the gur and 
khandsari sectors, as also due to the fall in 
cane production in the major sugar produc-
ing State of Maharashtra. As a: result, the 
total availability of sugar in the country has 
decliried considerably. 

The Statutory Minimum Price (SMP) of 
sugar is fixed by the Government of India 
each season under the provisions of the 
Sugar (Control) Order, 1966, after consid-
ering the report of the Commission of Agri-
cultural Costs and Price (CAP). The Statu-
tory Minimum Price which was Rs. 31 per 
qtl. linked to a basic recovery so 8.S% during 
1992-93 season was increased to As. 34.S0 
per qtl. for the season 1993-94. This was 
followed by increases in the State Advised 
Price of cane in the major sugar producing 
States of the country. In some major s!Jgar 
producing States the increase in State Ad-
vised Prices this year were very steep. in 
Uttar Pradesh itself, the State Advised Price 
was enhanced from Rs.46.49 per qtl. during 
1992-93 season to Rs.S8. 61 perqtl. during 
1993-94 season, thus showing an increase 
of about 2S%. Similar increases took place 
in other States as well. Some rise in sugar 
prices was inevitable as a result of this 
increase in cane price given to the growers 
which increased the cost of production of 
sugar. 

The wholesale price index of sugar 
which was 203.4 in October, 1993 rose to 
214.9forJanuary, 1994 and further to 226.3 
in February, 1994. Thereafter, it has risen to 
230.3 as on 23rd April, 1994. The retail 
issue price of sugar which was in the range 
of Rs.10.70 -12.S0 per kg. in October, 
1993 is now in the range of AS.14 - 15.50 per 
kg. as on 9.5.1994. 

Considering the overall availability of 
sugar in the country, as also "the need to 

contain sugar price , Government decided 
to allow import of sugar under Open Gen-
eral Licence (OGL) as announced by me in 

.. the House on 1S:3.1994. No duty of cus-
toms and no additional duty of customs 
would be levied on such imports. In Order 
to ensure smooth flow of this importe<_i 
s!Jgar to the consuming destinations, im-
ported sugar has been exempted from 
regulatory measures relating to stock hold-
ing Limits and turn-over period. To further 
facilitate the movement of imported sugar, 
the Ministry of Food has co-ordinated with 
the Ministry of Surface Transport to ensure 
priority berthing for ships carrying imported 
sugar and immediate rail movement from 
ports to the consuming destinations. Ac-
cording to available lrlformation, a quantity 
of about 1.12 lakh tonnes of imported sugar 
would be reaching the country by middle of 
this month. It is further learnt that firm 
contracts for importing over Siakh tonnes of 
sugar have already been entered into by 
various parties. This includes about 78,000 
tonnes contracted by MMTC also. 

Considering the likely availability of im-
ported s~gar during the month of May, 
1994, a freesale quota of 4.75 lakh tonnes 
was released. However, in view of the con-
tinued spurt in sugar price, an additional 
quantity of 1S,OOO tonnes of indigenous 
sugar has further been released for the 
month of May, 1994. 

Secretary (Food) had convened a meet-
ing of the representatives of the Industry 
and Trade on 1 O;S. 1994 to discuss the 
sugar situation with a view to holding the 
sugar prices at a reasonable level. A con-
sensus emerged that sugar prices should 
be maIntained at reasonable levels for which 
both the Industry and Trade offered their co-
operation and support to the Government. 
In order to ensure that there is no holding 
back of indigenous sugar by the Industry, it 



875 Statement by Minister MAY 11, 1994 Statement by Minister 876 

has been decided now by the Government 
to impose weekly restrictions on the sale 
and despatch of freesale sugar released to 
the sugar mills every month, with the mea-
sures already initiated by the Government, 
as also the arrival of imported sugar, it would 
be possible to contain the freesale sugar 
prices in the country in the coming months. 

As the Hon'ble Members are aware, 
despite shortages Government is maintain-
ing Public Distribution System supplies of 
levy sugar through ration shops at the fixed 
price of Rs. 9.05 per kg. keeping in view the 
interests of the poor and vulnerable sec-
tions of the Society.(Jnterruptions) 

[Translation ] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur):Mr. Chairman, Sir, large scale 
import of sugar by the Government under 
the present policy will not check price rise .of 
sugar prices cannot be checked by the 
Government. (Interruptions) 

Shri Nitish Kumar (Barh): The Govern-
ment is not aware of the fact that the country 
is in sugar crisis. 

[English] 

MR. CHAIRMAN: Please resume your 
seats. 

( Interruptions) 

[ Translation] 

SHRI RAJIVEER SINGH (Aonla): The 
country is facing sugar shortage, but what 
has the hon, Minister done till now. Sugar 
prices have skyrocketted. I would like to 
know the measures being taken by the 
Government to make sugar available at 

. cheap rates to hoi polloi? Even if imports are 

resorted to it will take atleast 3 months to 
arrive and what will the people do till that 
time? (interruptions) 

[English] 

MR. CHAIRMAN: Please take your 
seats. 

[ Translation] 

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir, discussion on this score 
should be allowed. Merely making of the 
statement by the hon. Minister will not do. 
Statement will not bring down sugar prices. 
( Interruptions) 

SHRI HARCHAND SINGH (Ropar): In 
the prevalent scenario the farmers will not 
grow sugarcane. (interruption) 

[English] 

MR. CHAIRMAN: This statement has 
arisen out of a question in the House. No. 
question is allowed on the statement. Please 
take your seats. 

(interruptions) . 
SHRI BHOGENDERA JHA 

(Madhubanl): Mr. Chairman, Sir, you permit 
questions for getting clarificationS. The state-
ment is more confusing than clarifying one 
for any purpose. (Interruptions) 

MR. q-iAIRMAN: This issue was raised 
in the Zero yesterday and according to the 
direction of the Chair the Minister has made 
this statement. 

( Interruptions) 

Ml:I. CHAIRMAN : it Is a very long 
statement on a very Important matter with 
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all the statistics. Please go through the 
. . statement. 

Now, Shri Rangayya naidu will make a 
statement. 

( Interruptions) 

SHRI BHOGENDRA JHA: Sir, The 
statement does not say anything. The Gov-
ernrnElOt's initiative is helping the hoarders 
and black-marketeers at our cost. It is hitting 
the sugarcane industry, sugar industry and 
the consumers. 

MR. CHAIRMAN: The Minister is 
on his legs. Please resume your seat. 

( Interruptions) 

SHRI PETER G. MARBANIANG 
(Shilong): There are provisions in the rules. 
You can go through them. 

MR. CHAIRMAN: We cannot allow an 
unending discussion on this subject. Many 
hon. Members are on their feet to question 

. this. We cannot make this into a full discus-
sion. This statement is a result of· the discus-
sion we had yesterday. If any hon. Member 
wants to ask a question, I can allow one or 
two Members. But this is too much, Please 

(i) Teri Dam &HPP 

( ii) ongoing commitments for 
Koteshwar Dam & HPP 

(iii) Essential works for Teh_ri PSP 

understand. 

SHRf PETER G. MARBANIANG: No 
rule permits it. 

SHRI BHOGENDRA JHA: It is practi-
cally sugar harvesting season. I want to 
know from the hon. Minister whether he is 
going to control the distribution of sugar that 
is being imported and whether he is going to 
stop hoarding of sugar. 

MR. CHAIRMAN: You please read the 
Statement. No reply is necessary. 

17.16 hrs. 

(V) Satelite Indications of cracks 
in Teheri Dam. 

[English] 

THE MINISTER OF STATE IN .THE 
MINISTRY OF POWER (SHRI. P.V. 
RANGOYYA NAIDU): The Government of 
India after taking all relevant considerations 
into account approved on 15.3.1994 the 
implementation of stage-I of Tehri Hydro-
electric project (1000 MW) along with mini-
mum compulsory works of pumped storage 
plant and Koteshwar Dam, and the Associ-

'ated Transmission system, for evacuation 
of power at the following cost-

Rs. 2815.00 Crs. 

Rs. 34.66 Crs. 

Rs. 114 .30 Crs. 

(iv ) Associated transmission system Rs. 371.00 Crs. 

Total Rs. 3334.96 Crs. 
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As regards the special mention made 
yesterday by the Hon'ble Member Shri 
Nitish Kumar regarding the satellite photo-
graphs released by the National Remote 
Sensing Agency, Hyderabad having re-
vealed cracks in the reservoir area, the 
Department of Space which is responsible 
for the National Remote Sensing Agency 
have informed us as follows:-

" Satellite Photographs of pre-earth-
quake and post -earthquake periods 
(1989,1990,1991 and 1992) were studied in 
conjunction with collateral and field informa-
tion to see whether any changes have oc-
curred in the Tehri dam reservoir area. The 
area studies extended from Dharasu in the 
North West of Tehri Town to Ghanasyali in 
the east of Tehri Town covering an area of 
284 Sq. Km. It was possible to identify 71 old 
landslides (and not cracks), which occurred 
prior to the October 1991 earthquake. Tne 
post -earthquake satellite photographs have 
not shown signs of new I<::nclslides or cracks 
in the area". 

As such it is not correct to say that any 
cracks have appeared as a result of the 
earthquake. 

[ Translation] 

SHRI NITISH KUMAR (Bam): A point 
was missing in the discussion raised in the 
zero Hour yesterday. 

[English] 

MR. CHAIRMAN: You know what is the 
rule regarding this. 

[Translation] 

SHRI NITISH KUMAR: If you think that 
we are going beyond the rules then you can 
disallow and expunge us from the 

proceedings. 

[English) 

MR. CHAIRMAN: that is not the point. 
First you understand why the statement 
was made. 

[ Translation] 

SHRI NITISH KUMAR: Issue raised by 
u~ did not have only one point. Issues of 71 
clear ages and slided reports were raised 
and there has been admitted by the Govern-
ment too. Besides I Quoted the recommen-
dations of the Environment Appraisal Com-
mittee of the Ministry of Environment. I also 
quoted the note prepared by the Ministery 
01 Environment for the Hon. Prime Minister. 
As per velocity of earthquake-according to 
the measurement on which peak ground 
esclearation figures were recorded, which 
is based of . 22 G design whereas its should 
have based on 1.G' design-its velocity 
wise magnitude should have measured min-
imum 6 at Richter scale whereas it has been 
designed at rninimum i six but should have 
been designed in eight plus. Mr. Minister 
has not elaboratedlyrevealed on this points 
and consequently this will obviously help 
flourish the doubts In the minds of people. 
We beseech for a wholesome statement on 
the entire situation so as to make people's 
mind free from all apprehension. It is our 
humble request through you, to, either of 
Shri Maiduji and Shri Salweji to both of them 
to affort the inconvonient of making a state-
ment on this point. (Interruptions) 

[English] 

MR. CHAIRMAN: Do you want to say 
anything? 

MR. GEN. (RETO.) Bhuwan Chandra 
khanduri: This is my area and I want to say 
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something. (lnterruption~) 

MR. CHAIRMAN: This point was raised 
by Shri Nitish Kumar yesterday. That is 
way, I permitted him. But that also is not 
strictly permitted according to rules. Please 
resume your seat. 

( Interruptions) 

MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI : Everytime we are 
told about the rules. I asked for a discussion 
on this under Rule 184 When I asked it 
under Rule 184,. When we want to raiSe it 
here, we are told to raise it under Rule 184, 
I was told that could not raise it. How can we 
raise it? (Interruptions) 

MR. CHAIRMAN: You can still give a 
notice asking for a discussion on this. (Inter-
ruptions) 

MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: I have given notice 
tor a discussion under Rule 184. You please 
tell me, how do I raise this issue? (Interrup-
tions) 

MR. CHAIRMAN: If you want, you can 
still give a notice for a discussion. (/nterrup-
tions) 

SHRI NITISH KUMAR (Barh) : Wttere 
is the time left now? (Interruptions) 

MR. CHAIRMAN: We have to go by the 
rules of the house. (Interruptions) 

MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: You have the dis-
cretion to permit one or two persons. One 
person has spoken. I am the only other 
person who want to speak. (Interruptions ) 

MR. CHAIRMAN: That is not the 'I5oint 
.You please understand that this Point has 
already been made. (Interruptions) 

MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: I had a Half-an-
hour Discussion an this in 1991. There were 
certain assurances given by the Environ-
n'd;';: Minister at that time. I want to raise 
those issues. The point that Shri Nitish 
Kumar has raised is a Question about the 
value of points. I do not want to repeat that. 
I just want to say that was given an assur-
ance here in this house that it would be 
calculated for 'H' value of seven plus and 
one PGA peek Ground Acceleration. We 
want to know from the Government, what is 
the design criteria for which the Govern-
ment has made thE; financial commitment? 
Is it on one PGA and 8 'M' or is it 6'm' at 
.24 PGA? This is my first question. 

Secondly, the Environment Minister has 
clearly given an assurance that unless the 
Disaster Management Plan is submitted 
and approved, clearance will not be given. I 
want to know, has that plan been given and 
has it been approved? 

Thirdly, what is happening about the 
rehabilitation? There are large number of 
people who are affected by this. What have 
you done about them? What is happening to 
them I want an answer to these questions. 

MR. CHAIRMAN: Mr. Minister, I do you 
want to say anything on this? 

SHRI. P.V.RANGAYVA NAIDU: I will 
write a detailed letter to the hon. Member 
Shri Nitish Kumar and also to Mr. Khanduri. 
( Interruptions) 

MR. CHAIRMAN: What is this Mr. 
Khanduri? I do not understand it. You want-
ed to have some more information. And the 
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Minister has agreed to give any further 
information in writing. (interruptions) 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: These points 
were raised yesterday. Why has the 
Minister not given the replies to them? 
( Interruptions) 

MR. CHAIRMAN: Rules in the 
House do not permit this. (lnt~"up­

tions) 

[ Translation] 

SHRI RAJVEER SINGH (Aonla): 
Why is the hon. Minister not giving 
complete details in t.he House ... (Inter-
ruptions). 

[English] 

MR. CHAIRMAN: This is very un-
fortunate. YOU can definitely make use 
of the rules of the House. This issue 
was raised by Shri Nitish Kumar .during 
the Zero Hour yesterday. The House 
has got a long reply from the hon. 
Minister. The Minister has promised 
that he will send answers to all the 
queries if that reply is not enough. You 
should be satisfied with that. There is 
other business before the House now. 

( Interruptions) 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: This is not fair. 
( Interruptions) 

MR. CHAIRMAN: Now two addi-
tiona/ points have been made and the 
Minister may please inform the hon. 
Member about the details of it. 

STATUTORY RESOLUTION RE: 
APPROVAL OF THE CONTINUANCE 
IN FORCE OF THE PROCLAMATION 

BY THE PRESIDENT IN RESPECT 
OF MANIPUR -CONTD. 

[English] 

MR. CHAIRMAN: We have con-
sumed almost double the time which 
was allotted for this Resolution moved 
by the Home Minister. I am not taking 
up the additional lisi of speakers about 
which the requests are beil~g made just 
now. The last speaker to speak on this 
Resolution is Shrimati Geeta 
Mukherjee. 

17.25 hrs. 

(SHRI PETER G. MARBANIANG 
in the Chair) 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, it is really a matter of 
great sorrow that repeatedly the State 
of Manipur is being denied a popular 
Government. I have reasons to say one 
thing. Already a number of points have 
been made. Generally I nevel repeat 
those points; I am al~o not repeating 
them now. But I want to make one 
special point with regard to Manipur. 

I had been to Manipur many times. 
Manipuri women are one of the most valiant 
women that I have seen. Once there was a 
big struggle when there was a an attempt to 
evict them from a market place that was 
there. For six months, the wome:> .lJctually 
went on spending day and night in that.. 
market and then they won that battle. But 
now these manipuri women. who were so 
brave and who were really the soul of 
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Manipur, are afraid to come ciJi even in the 
evenings. That is the serious situa~ion that 
has gripped Manipur now. 

Justbecause it does not have·a power 
neighbour and just because it is in the far 
end of our country, Manipur is really being 
neglected very seriously giving rise to a 
serious situation in that State. I would like to 
know why no special package programme 
has ·been offered to Manipur when for so 
many other states like Punjab and Kashmir, 
special packages are being worked out. 
Why not for Manipur. Manipur is one of our 
border States and they have a big tradition. 

Therefore, I hope that next time there 
would be no such extension and in the 
meantime a package should be offered to 
Manipur so that these extremists can be 
isolated. The Manipuri women, Manipuri 
youth and the people of Manipur in general 
should find a situation where they can have 
a popular Government of their own. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Chairman, Sir, I 
must express my gratitude to all the hon. 
Members who, for reasons best known to 
them, in spite of the reservations that they 
might be having in their minds, have ex-
pressed their c:onsent for the extension of 
the President's Rule in Manipur. In fact, 
Government is never happy to come before 
this House asking for extension of the Pres-
ident's Rule. It is a very unpleasant job that 
we have to do. It is because of the fact that 
situations are being created which, in fact, 
have no other solutions. If other solutions 
would have been possible, certainly, the 
Government would have been very happy 
to find some kind of an alternative in order to 
see that the duly elected Government is 
able to function properly. Whatever might 
be the object which some of the han. Mem-
bers may have abput the report submitted 

by the Governor, I must say that I had also 
certain other information with me; it is not· 
that entirely on the report of the Governor 
that I am making my observation. 

In fact, there is no denying lJ:Ie fact that 
this is an area which most of the people feel 
has been neglected. And I have no hesita-
tion i,., saying that the Government also 
considers that it is absolutely necessary to 
pay special attention for the development of 
this area. 

But, when I say this, I cannot resist the 
kind of situation which is prevailing in that 
area; and specially those who plead for 
giving special dispensation forthe upliftment 
of this area, I am more than sure, almost 
every han. Member is aware of the financial 
indiscipline that we find in that area. I am 
sorry to say that huge amounts of money 
area being given for the development of the 
area; this is a special category States' area 
where not only the developmental expendi-
ture, but even the non-plan expenditure is 
also being borne by the Government of 
India. I am sorry, Mr. George Fernandes 
who raised this point is not here in the House 
now. On the last da/ on the 31st of March, 
a cheque is being issued, without proper 
authority and is being encashed. I am still to 
find out as to how the whole system is 
working in that area. (Interruptions) That is 
the point. Then, everybody would like to 
have a bureaucrat of his liking. ·That is the 
unfortunate pOSition. In fact, we are very 
much intrested in having exchange of offic-
ers. Let officers from Maharashtra, 
Kamataka and from some other area go to 
the North-East: let the North-East officers 
also go to these respective areas; let there 
be an axchange of views; let them expose 
themselves to the developmental aspects in 
other parts 01 the country. Why is it that the'J 
should try to confine themselves in a partic-
ular area? Even some officers have opted 
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for in a more developed State, the hon. 
Chief Minister of that area will be very 
particular to see that officer is brought back 
is his State. Sometimes, I also have to plea 
guilty. . es also succumb too the 
pressures of the iet Ministers and send 

. But, I have now 
come to realise that we have committed a 
great mistake by sending officers of their 
choice in that area; and that is why, there is . 
no financial discipline. We are prepared to 
give any amount of money, provided it is 
properly accounted for and used. for the 
expenditure for which it is meant- for the 
construction of the irrigation project, for the 
construction of the hydro-electricity project, 
for the construction of all the infrastructure 
facilities which are required for the develop-
ment of the area. Members are very right 
when they say that it is not connected 
byroad, it is not connected by, rail and it was 
connected by air, but that service was also 
discontinued. So hon. Members are very 
much right when they say that after all, this 
is a part India and how can you allow this 
kind of !l situation to prevail in that area in 
which people get a feeling that they are 
totallY isolated and totally cut off. I think, 
there is a good case for having national 
highways in that area, having rail connec-
tions; we have to make special efforts and 
see that all the State capitals are being 
connected by air. All the three will have to be 
taken together so that they do not get the 
feeling of neglect. Let them assimilate them-
selves in the mainstream. But, at the same 
time, I will have to appeal to all the young 
men who are there, our young friends - Mr. 
Chaliha was pleading on behalf of the 
young people, I will specially appeal to him 
- to channelise the energies of all these 
young people in a proper direction and try to 
expose all these people who, in fact, engage 
into an kinds of corrupt practices. I am sorry 
to say this; but there is no denying the fact 
that we have reached the maximum level; 

People are now getting a feeling that Pres-
ident's rule is far better than the representive 
Govemment. This is the feeling of some of 
the people. Is it really good so far as the 
Govemment of India is concerned? Can we, 
as a democratic nation, afford to have this 
kind of a feeling to be generated in the 
people, that the President's rule is far bet-
ter? 

In a particular market grains used to be 
sold out. There was no question of distibution 
system because it had totally collapsed. So 
no foodgrain was reaching them. They also 
could not get sugar and even the kerosene 
oil. So when for the first lime> they saw the 
foodgrains, sugar, kerosene oil reaching 
them- by that time their water supply 
schemes were also working well, electricity 
was also supplied to the areas which did not 
have the electricity, roads were being con-
structed and some of the immediate neces-
sities of the life were provided to them -and 
special attention is being paid towards them 
by some of the advisors who have been 
specially posted there, people felt very hap-
py. But this is not the way to solve the 
problem 50 far as the future of the country is 
concerned. 

It was really very refreshing to see a 
sort of change in Shri Femandes. Normally, 
I could know his views. I am still very scep-
tical about the intention of the whole thing. 
But that is a different matter. At the same 
time he said that since only 10 Members are 
elected from that area almost every party 
seems to be least intrested in that area. So, 
the first time all sections of the House feel 
that willy for nilly we have neglected this 
area. Conscious efforts will have to be this 
direction. I have no objectic'l to thp sugges-
tion given by Shri Fernandes. He said, MLet 
a~1 the political parties be consult~d in this 
regard". We are prepared to discuss at 
length with everybody as we would like to 



889 Statement by Minister VAISAKHA 21,1916 (SAKA)Press Council (Arndt.) 8i//890 ! 

have cooperation from all sections of the 
House in order to enforce the kind of disci-
pline that we would like to see in that area. 

I have no authority to say anything on 
behalf of the Finance Minister but I have 
every reason to believe that this is the area 
where if I were to approach the Finance 
Minister for the developmental work, He will 
be the last man to say 'No'. He Will definitely 
try to help these people. But, we must 
develop a feeling in the mind of the people 
there that the integrity of the three-four 
officers: the Finance Secretary, Develop-
ment Commissioner and Accounts men, 
should not be doubted. These three officers 
are above reproach. If these officers are 
there and if the accounts are audited on 
annual basis there are no reasons why this 
area should not come up. We can even give 
them more resources to bring them on par 
with the rest of the country. We will see that 
this feeling of neglect is not there in their 
minds. 

I would request all the hon. Members, 
who have been pleading for their cause, to 
see that somehow an elected Government 
is brought back in the State. It is not so much 
the elected Government, it is the confidence 
of the people which we have to build. If we 
lose the confidence of the people but instal 
a Government, it is not going to give us any 
credit. My appealto all sections of the House 
is that we are prepared to go out of the way 
to heip them but, please do not create 
conditions which some other people may try 
to exploit later on. There is no point in 
blaming others when we ourselves are re-
sponsible for creating a situation where 
people have discontentment in their minds. 
Such a situation may easily be exploite~ by 
people across the border. We should do our 
Job properly. And, If then somebody tries to 
explott the situation we should take stem 
action against them with the help of full 

cooperation of the local people. I do not 
think I need to say anything more. I think if 
this approach is approved by the hon. Mem-
bers, then I have no doubt in my mind that 
the feeling that we find in the North-Eastern 
region will certainly be removed. We must 
try to remove this at the earliest extent 
possible. . 

MR. CHAIRMAN: The question is: 

"That this House approves the 
continuance in force of the Proc-
lamation, dated the 31 st Decem-
ber, 1993 in respect of Manipur, 
Issued under article 356 of the 
Constitution by the President, for 
a further period of six months 
with effect from the 30th June, 
1994." 

The motion was adopted. 

17.41 hrs. 

PRESS COUNCil (AMENDMENT 
Bill) 

As passed by Rajya Sabha 

[English] 

THE MINISTER OF STATE OF TH'E 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
Sir, I beg to move: 

"That the Bill further to amend 
the Press Council Act, 1978, as 
passed by Rajya Sabha be tak-
en into consideration.· 

Sir, I would like to apprise the hon. 
Members the reasons for taking up such an 
amendment Bill. According to Section 5 of 
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publishing day is up to 25,000 
copies. 

the Act relating to composition of the Coun-
cil, it shall have. among others. six members 
who own or carry on the business of man-
agement of newspapers, that is to a say, 
two representatives from each of the. cat-
egories of big newspapers, medium news-
papers and small newspapers. Vide Expla-
nation under Sub-Section (3) of Section 5, a 
newspaper is classified as: 

(i) 'Big' if the total circulation of all 
its editions exceeds 50,000 copies 
for each issue. 

(ii) 'Medium' if the total circulation of 
all its editions exceeds 15,000 
copies but does not exceed 
50.000 copie;; for each issue. 

(iii) 'Small' if the total circulation of 
all its editions does not exceed 
15,000 copies for each issue. 

With the growth of circulation of news-
papers/periodicals such classification needs 
to be reviewed from time to time. Therefore, 
I propose to amend the said explanation to 
enable the Govemment to notify, from time 
to time, the revised classification on the 
basis of review of total circulation. 

Though, the Central Government 
have revised the classification of small. 
medium and big categories of newspa-
pers/periodicals vide a public notice 
with effect from 1 st April, 1989, with a 
view to give Benefits/concessions to 
the small and medium newspapers, this 
revised classification has not been sub-
stituted in the explanation under Sec-
tion 5(3) of the Press Council Act of 
1978. According to this revised classi-
fication. the newspaper/periodicals are 
considered as: 

(i) 'Small if their circulation per 

(ii) 'Medium' if their circulation per 
publishing day is above 25,000 
copies and up to 75,000 copies 

(iii) "Big' if their circulation per 
publishing day is above 75,000 
copies. 

It has also come to our notice that State 
Govemment like Maharashtra is giving ben-
e~itslconcessions basing on the criteria laid 
down for big, medium and small newspa-
pers given in the aforesaid explanation of 
the Press Council Act. 

Henee, in order to take care of the 
growth of circulation of newspapers/period-
icals, the classification may need revision 
from time to time. It is, therefore, proposed 
to substitute the existing explanation given 
under section 5(3) of the Press Coo neil Act 
with the following explanation: 

"For the purposes of clause (b), a 
"newspaper" shall deemed to be 
categorised as big, medium or small 
newspaper on the basis of its circula-
tion per issue, as the Central Gov-
emment may, by notification in the 
Official Gazette, notify from time to 
time." 

MR. CHAIRMAN: Motion move: 

• That the Bill further to amend 
the Press Council Act, 1978, as 
passed by Rajya Sabha, be tak-
en into consideration.· 

[ Translation) 
\ 

PROF. RASA SINGH RAWAT (Ajmsr): 
Mr. chairman, Sir, the hon. Minister has 
introduced the Amendment Bill regarding 
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Press Council Act in a way which gives an 
impression that it is a very ordinary amend-
ment, but it is not so. I quote a couplet of the 
Hindi poet 'Bihari'; Satsayiya ke Dohre, jiyon 
navik ke teer. dhekhan ko chhote lage, ghav 
karein gambheer. 'It proves true to the 
ame(ldment introduced by the hon. Minis-
ter. As we know that Press Council was 
constituted in 1978 under the Press Coun-
cil. Act and it is on the basis of it, that Press 
works as the fourth pillar of democracy. this 
is very important. The treedom of press, is 
the very foundation of democracy, and that 
is why all agree that Press must be strong. 
Press council has not been endowed with 
rights and powers due to it whereas the Bar 
Council and Medical Council have endowed 
with the same. They do have been legal 
rights and they can wield influence and 
pressurise. 

Mr. Chairman. Sir. Press Council con-
sists of 28 members and a Chairman. Out of 
the total 13 members are from journalism 
consisting of 6 newspaper editors and 7 
editors. This number includes 6 members 
from the Management of the newspapers or 
the publishers. Newspapers have been clas-
sified into three catago'ries big newspapers. 
medium newspapers and small newspa-
pers. these categories existed earlier too. 
Now the Central Government have with-
drawn this right to themselves. This has .also 

> to be reviewed. The circulation of newspa-
pers and tabloids also increases therefore 
the Government would do the categoriza-
tion of small, medium and big newspapers 
at present Indiais the second largest coun-
try, theretore the newspapers in this country 
should have complete freedom. Newspa-
pers, on one hand. are bold enough to 
condemn the evils in the society while on the 
other hand they guide the society. 
dlssirninate news, entertain and nourish the 
minds of people by offering healthy thoughts. 
Therefore whether it is Press media or 

electronic media, the Government cannot 
be relied upon. 

Mr. Chairman, Sir, had the Govern-
ment been really conce'rned about proving 
their reliability, Prasar Bharti Bill would have 
been introduced a long time ago. But it has 
not been introduced in the House so far. 
Had the Government been considerate to 
this, the Pay CommiSSion for journalists 
would have been set up. Demand to this 
effect has been made time and again, but 
whether the matter related to Palekar Award. 
implementation ot the recommendations of 
Bachha)Vat Commission or the constitution 
of new pay commission, all these matters 
were kept pending. T.his naturally gives rise 
to suspicion on the Government's policy 
regarding the interests and welfare of the 
i~urnalists. Therefore, through you. I would 
like to submit that we cannot rely on the 
Government in this regard. It is not justified 
on the part of the Government to take over 
the control of newspapers or get articulated 
powers on the pretext of reviewing the things. 
It is not proper to classify the newspapers 
only on the basis of vague categorization of 
small. ml3dium and big newspapers. The 
Government tollow only this criteria to take 
decision. The decision regarding the Pay 
Commission is also taken either on the 
'basis of it or on that of the report of ABC. On 
the one hand circulation would be fixed 
while on the other hand the Government 
would take its own decision. This would 
create a paradoxical situation. Because there 
would certainly be a difference in the report 
given by ABC and the Advertisement policy. 
the classification of small, big and medium 
newspapers would also have a different 
explanation. It was actually implemented in 
1989 by the Government of 8hri Vishwanath 
Pratap Singh and they propagated In view 
of all this, I feel that the Government want to 
use it as a medium to gain control on the 
newspapers, their intentions are changing. 
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Regarding this Bill I would like to say "Na 
surat buri hai na seerat buri hai, bura wahl 
hai jiski niyat buri hal." Rather the Govern-
ment do not have bonafide intentions. If the 
Government refer the matter to the Press 
Council which in tum catagories the small, 
medium and big newspapers, it would be 
better. Because in that condition two repre-
sentatives from each category would be 
selected thus making the selection proce-
dure proper. I fear that the commercial 
papers would take advantage while the 
papers published in the rural areas and 
associated with common masses would not 
be able to have a proper representation. 
The Government may misuse it by bringing 
an amendment into it , we do have an 
experience of it when Prime Minister, 
Shrimati Indira Gandhi had imposed emer-
gency and took the control of newspapers to 
remain in power. We all know what hap-
pened during that period. Only the censured 
news were published in the newspapers 
and many columns remained blank. Such 
was the plight of newspapers. When emer-
gency was lifted the newspapers had an 
extraordinary zeal to work in an indepen-
dent atmosphere due to which the newspa-
pers having a meagre circulation of about 
30,000 readers gained the strength of about 
one lakh while those newspapers whose 
popularity was almost nill, g~ consider-
able popularity. Such was the aspiration to 
work in an independent atmosphere. Sir, 
today we are determined to attain the target 
of hundred percent literacy in the country 
and people have also become cautious in 
this regard. From the point of view of popu-
lation, India the freedom of Press a lot. The 
tradition is still being followed. Howeve~, the 
newspapers having circulation of more than 
75,000 readers would be considered big 
newspapers. Since the circulation of vari-
ous newspapers is in constant increase I 
would like to submit that the matter should 
be referred to the Press Council. Instead of 

taking the charge Into their own hands the 
Government should ef!trust the responsibil-
Ity to Press Council. I would like to quote a 
provision of It. 

(English] 

• Any other matter for which a 
provision may made by legisla-
tion to this Act provided the 
legislation may under clause B 
shall be made only with the prior 
approval of the Central Govern-
ment". 

[ Translation] 

Sir, therefore, I would like the matter to 
be refereed to the Press Council. If the 
Government do so, it would create an im-
pression in the minds of people that the 
Government really want freedom of Press 
and that they do not wa:nt to suppress them. 
However, if the Government retain the pow-
ers to themselves, there is a possibility that 
anybody in future times may misuse the 
power. Therefore, the Government should 
remove the possibility of it so that people do 
not suspect their intentions. Therefore, my 
submission is that the matter should be 
referred to the Press Council. 

Sir, through you, I would like to draw 
attention of the Government towards a par-
ticular problem. whatever decision is taken • 
on the basis of circulation, is a secondary 
thing. The primary concern is that the Gov-
ernment is allowing foreign newspapers to 
come to India. Foreign capital and foreign 
companies are coming to this country In the 
name of llberalisation, they would ruin ev-
erything. Love for country-made things is 
being discouraged and the identity of small 
scale Industries and electronic media if 
being destroyed. CNN, Star TV and MTV 
have started causing moral degradation in 
our society. How will the circulation of 
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foreign newspapers be fixed when they will 
be published in this country, How will it be 
possible to decide whether the particular 
paper is of the category of small, medium or 
big newspapers. We have doubts as to how 
the Government would regulate their circu-
lation and how it would fix the limit of circu-
lation. Therefore, I would like to submit that 
the foreign media should not be allowed to 
enter our country. 

It is very sad that the Financial Times, 
published from London has reached a set-
tlement with the Anand Bazar Patrika pub-
lished from Calcutta and now that paper 
would be published here under their guid-
ance. Likewise, there will be many such 
newspapers and tabloids. I would like to 
quote here the views of Jawahar Lal Nehru, 
which he expressed in 1950 when a maga-
zine named The Readers' Digest which is 
published in various languages of the world 
thought of publishing the same in Indian 
languages. He had said that newspapers 
and magazines are not commodities of trade 
they belong to such a media which influenc-
es the thinking of a country. Therefore, we 
must be cautious. In this context my sub-
mission is that the foreign newspapers 
should not be allowed to enter our soil. The 
foreign newspapers have already made an 
entry in our country but these should not be 
allowed to establish their dominance here. 

I would like to submit one more thing. 
There are some important points which 
must be submitted here while speaking on 
the Press Council Amendment Bill. 

[English] 

SHRI K.P. SINGH DEO: Mr. Chairman, 
there is a very important meeting on 'Sex 
violence and Obscenity in Films' at 6 p.m. 
The lady Member of Parliament Film Feder-
ation Members and Censor Board Mem-

bers will be waiting. May I request for con-
tinuance of discussion tomorrow? 

MR. CHAIRMAN: Let him finish his 
speech. 

[ Translation] 

PROF. RASA SINGH RAWAT: Sir, I 
would like to submit that some big capitalist 
are monopolising our newspapers and some 
newspapers and journals which include 
Dainik Hindustan, Saptaliik Hlndustan, 
Navbharat Times, (Lucknow edition) The 
Times of India, (Lucknow edition) the illus-
trated Weekly, The Sarika and the Chil-
dren's beautiful m~gazine Parag are going 
to be closed. The newspapers are published 
for the service of the people, to give them 
the correct information and for the publicity 
and propagation of ideas. I am of the view 
that the journalists should be given protec-
tion so that they can use their pen without 
any fear. They should be given the facility of 
pension and accommodation etc. the facili-
ties given to journalists in U.S.A. and En-
gland must be given to the journalists of our 
country. We have to tbe cautious that our 
newspapers may not cover big wigs along 
and the public may get only one sided news. 

With these words, I urge· upon the 
Government to strengthen the Press Coun-
cil and pay attention towards providing facil-
ities to the journalists. Along with these a 
code of conduct should also be formed so 
that the people get the correct information 
and their interests are safeguarded. 

SHRI CHANDULAL CHANDRAKAR 
(Drug) : Mr. Chairman, Sir, the Press Coun-
cil (Amendment) Bill is being discussed in 
the House at present. I think that a detailed 
discussion should be held on it since in 
addition to the provisions rnade in this 
Amendment Bill, we are also to ponder over 
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other problems of the Press world also. The 
important question that arises about the 
higher classification of the category is as to 
who would determine the circulation? Of 
course, the DAVP Committee goes to check 
the circulation but the hon. Minister might be 
knowing very well that though the DAVP 
personnel go for monitoring but the figures 
regarding circulation of the various newspa-
pers and magazines are mere manipula-
tions. First of all, the basic thing that has 
been provided is (lnterruptions) .... 

18.00 hrs. 

[English) 

MR. CHAIRMAN: Now it is 6 P.M. 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): I request the House to 
continue this discussion up to 7 p.m. so that 
we will be able to accommodate many Mem-
bers. The hon. Minister for Information and 
Broadcasting has expressed his inability to 
be present here. If the Chair permits, we will 
take down the notes and pass them to the 
hon. Minister for Information and Broad-
casting. (Interruptions) 

SHRICHANDULALCHANDRAKAR:I 
will certainly say that the Minist~r for Infor-
mation and Broadcasting has a lot of work 
to attend. In the absence of the Minister for 
Information and Broadcasting, if we discuss 
this subject, and whatever notes the Parlia-
mentary Affairs Minister and others take· 
down and pass them on to the Minister for 
Information and Broadcasting, that will be a 
second hand information. So, it is not cor-
rect to discuss this important Bill in the 
absence of the Minister for information 

and Broadcasting. (lnterTuptions): 

SHRIMATI MALINI BHATIACHARYA 
(Jadavpur): Sir, you have just heard the 
Minister saying that the meeting of the Lady 
Members of Parliament is there at 6 P.ffiI 
Now, Shrimati Geeta Mukherjee and mysell 
want to speak on the Press Council (Amend-
ment) Bill and we also want to be present at 
the meeting. So, if the discussion contintles 
tomorrow, we should be allowed to have 
our say tomorrow (Interruptions) 

[ Translation] 

DR. LAXMINARAYAN PANDAYA 
(Mandsaur): Mr. Chairman Sir, the Govern-
ment does the same thing daily. Yesterday 
also, this question had come ... (Interrup-
tions) 

[English) 

SHRI MALLIKARJUN: Sir, the lady' 
Members want to participate in tbis Bill. I 
think, in your wisdom, you can adjourn this 
discussion for tomorrow. (Interruptions) 

SHRI SRIBALLAV PANIGARh: 
(Deogarh): Mr. Chairman, Sir, a programme 
for the hon. Members has been arranged by 
the hon. Deputy Speaker at 6.30 p.m. today. 
(Interruptions) 

MR. CHAIRMAN: Okay. Shri Chandulal 
Chandrakar, you can continue your speech 
tomorrow. 

Now, the House stands adjourned 
to meet again tomorrow at 11 a.m. 

18.01 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
Ma'y 12, 1994IVaisakha 22,1916 

(Saka) 
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